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LOK SABHA DEBATES 
1 

LOK SABHA 

Tutsda" March 18, 1986/PhaIguna 27, 1907 
(SAKA) 

TM Lok Sabha met at Eleven of th~ Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

{English] 

Lolses Jo Coal India I...imited 

*325. tSHRI BHATTAM ·SRIRAMA 
MURTY: 
SHRIMATI N.P. JHANSI 
LAKSHMI: 

Will the Minister of ENERGY be pleased 
to state: 

(a) What was tbe anticipation at the 
time or revision of coal prices in terms of 
Coal India Limited and its subsidiaries 
becoming viable and economic, durinl the 
181t three years ; 

(b) whether tbe losses in Coal India 
Limited have continued even after such in-
crease in coal prices ; and 

(c) if so, the reasons thereof '? 

THE MINlSTBR OF ENERGy (SHRI 
VASANT SATHE): (0' to (c). A ~tatcment 
II given below. 

STATEMBNT 

Durin. the last three years the admini. 
stered price of coal was revised twice i.e. 
w.e.f. 27-5 .. 1982 and w.e.f. 8·1 .. 1984. The 
Price baa alain been revist"d w.e.f. 9-1 .. 1986. 
The rovision of coal prices was generally 
baled on the cost of production taking into 
aCCOuDt the impact of jncrease in ttie wages, 
OCher inputs, depreciation interest, etc. How-
t'VOr, toepfnC iq ~!~~ ~~~ impact of thQ f'~i~ 

2 

revision on cosumiog sectors as well u 
on tbe national economy, as· a whole, ~ 
administered price was fixed b~ the Govern-
ment at a reasonable level which often Dot 
only disallowed any return on investment 
but did not even cover the anticipated COlt 

. of production in fuU. 

Coal India, as a whole. suffered a 
marginal loss of Rs. 5.34 crores during 1982-
83 after adjusting the retention price account. 
However, during the years 1983-84 and 1984-
85 the losses of Coal India Limited amoun-
ted to R~ 242.68 Crores and 78.03 erores 
respectively. Had there been no price revision, 
the los~es would ha\'e been much rhore 
leading to avoidable non-plan budgetary 
support from Government. 

The losses of COli} India Limited are 
almost ent.irely in Eastern Coalfields Limited 
and Bharat Coking Coal Limited where tbe 
Mining cOllditjon~ are difficult and the 
production is affected by erratic and inade-
quate power supply. absenteei"lm of the 
workers a.nd order problems. The loss su-
ffered during 1983-84 had been substantial 
beCaU!4e of the heavy impact of National Coal 
W3ge Agn~ment 111 which was given effect 
from 1 .. J.. 1983 whereas the price revision 
was · i,.Ho,",ed only from 8-1-1984. During 
1984.85 tbt! loss occurred mainly because of 
the ir'crea se in the cost of production on 
accout;t of the raising of the ceiling for 
grant of oonu.Jex .. gratia payment; increase 
in undergr,)und allowance. revision in the 
rate of Ind'Jstrial D.A., higher rates of VDA 
consequent on increa.~e in average con.umer 
price i!ldex and higher cost of various inputs 
like POL, timber, power etc. 

SHRI BH'ATTAM SRIRAMA MURTY: 
Sir, in spitt! of the increase in the adminis-
tered prices, the Coal IndJa Ltd. is increas-
ing its los~es year by year as we could see 
from the figures given by the M fnislet 
himself. In the year 1983-84 to total loss 
was to the tune of Rs. 242.68 crores, Next 
year, even thaugh it came down to Rs. 78.03 
crc,res, according to my informatioQ in tho 
year 1985-86, the projected Joss would bo ~Q 
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tbe tune of Rs. 350 crOte8. How is it tbat 
in spite of the increase in a administered 
price~ the loss year after year is increasing 
aDd is ncvcr decreasing ? 

SHRI VASANT SATHE : Tbe main 
reason for the losses in Coal India is that 
we never allow the price to be commensurate 
with the cost of production. For public 
policy reasons we thought ,bat coaJ price 
should necessarily be kept down so that the 
energy price should be lower and therefore I 
find that even after natioDalisation year by 
year this is the position. I will give you a 
few figures. In 1973-74 the average cost of 
production per tonne was Rs. 46.36. The 
pit head price allowed was Rs. 37.50. Then 
in 1974-75 it was Rs. 55, the allowed figure 
was Rs. 47. Then in 1975 to 197& it chang-
ed from Rs. 69, RI. 75, Rs. 82-that is 
cost per tonne-and the price remained 
constllnt at Rs. 64.92. Then later oq it 
changed from 110 and went upto 215 in the 
year 1986 .. 87 and tbe price that we gave per 
tonne cbanged (rom 101 to 183. Now you 
can imagine that ~f the gap is so much deli-
berately kept no company can ever do it, 
leave alone, having rcturn on capital. We 
do not even allow them the price that will 
cover their cost. This has been tbe main 
reason ; this is going to continue to cause 
loss from year to year. 

SHh.I BHATTAM SRIRAMA MURTY: 
The first question is this. What was the 
anticipation at the time of revision of coal 
price in terms of Coal India Ltd. and its 
subsidiaries, by the Government O.f India ?, 
What Exactly was the amount "hich accrued 
to Coal India and itt susibdiaries by virtue 
of the increase in prices? How is it tbat 
tho above subsidiaries have not achieved a 
break-even position in spite of that ? 

SHRI V ASANT SA THE : Sir, we had 
anticipated that with the increase in price 
the position was - had the coal prices Dot 
been revised last year Coal India would have 
incurred a loss of about Rs. 36S crores in 
spite of the economy measures initiated 
during 1984 .. 85 being continued in 1985· 86 
and the loss of about Rs. 500 Clores in 
1986·87. On account of the revision of coal 
prices 'the elL will be earning additional 
revenue of about Rs. 103 crores from 9-1.1986 
to 31 .. 3-1986 and Rs. 367 crores durin. 
1986-87. Thus. we win still be incurriol a 
1011 b)' the end of the yoar. If other thiD8s 

remain the same, we will still incur a 10SI of 
about Rs. 395 crOfeS by the end of the year 
1985-86~ 

MR. SPEAKER: May I know whether 
you are satisfied I with the working of the' 
mines '! 

SHRI VASANT SATHE: I say, 'other 
tbings being what they arc'. Even witb tbe 
economy measures, I am talking at present 
only of cost of production vis-a-vis prices. 

MR. SPEAKER: Cost of production 
also depends on the efficiency? 

SHRI VASANT SATHE: It does, Sir. 

AN HON. MEMBER: Why are the 
costs going up ? 

SHRI VASANT SATHE: The costs arc 
going up baskally because of the increase in 
investment, depreciation, interest aJ.1d the 
investment made does not give immediate 
return. Long gestation period is there. Sir. 
Other thibgs are there. If you ask me the 
b~ic qu!"stion about the entire coal working. 
labour cost is prohibitive because if we have 

'the equipment whrre the OMS in the 
country where that equipment 'is operated 
should be 26 Or 27, the OMS in our cOuntry 
is 1.50, So, you can imagine tbo two. If 
this is the condition, then you can never 
expect our coal company to compete with 
international things. These ate Very basic 
issues. I would reque~t, actually some day, 
Sir, you should have a proper discus,ioD, I 
would like to take the House into confidence, 
I feel that the entire production, of infras-
tructure industries is lopsided. 

MR. SPEAKER: Overhaul it then. 

SHRI VASANT SATHE: It is basically, 
coal. 

MR. SPEAKER: Let us take steps and. 
overbaul this. 

SHRI VASANT SATHE·: If you have a 
discussion, Sir, l' would like to ...... 

MR. SPEAKER: I can have a discus ... 
sion, no problem, 

AN HON. MEMBER: You may allow 
Half-an-Hour discussion. 

MR. SPEAKER: ,Not Halt .. an-Hour dis-
CUlSioD. I am loins to .now a full discus-
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sion on it, no problem. On that there is no 
problem, I have got enough time. 

(Interruptions) 

SHRI H.M. PATEL: Let us ~k a few 
questions now. 

SHRI BASUDEV ACHARIA 
some questions now, Sir. 

(Interruptions) 

[Translation] 

Allow 

SHRI BANWARJ LAL PUROHIT: Mr. 
Speaker, Sir, coal is burnt at the coal pit-
beads also thereby escalating the losses. I 
want to know the quantum of coal thus 
burnt duril:'g 1984·85 1 You might be baving 
figures in this regard. 

SHRI VASANT SATHE: I do not 
have figures as to how much was actually 
-burnt. I shaH ~end tht se figures to tbe 
hon. Member. A lot of coal is burnt 
causing losses. 

[Eng/ish] 

Participation 0 f private sector in Power 
Generation 

326. tSHRI THAMPAN THOMAS: 

SHRIMATI GEETA MUKHERJEE; 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Power Ministers Con-
ference held in November, 1985, considered 
the proposal for the privare sector to parti-
cipate in tbe power development pro-
gramme; 

(b) if so, whether this proposal has been 
. accepted by Government ; 

(e) whether the proposed development 
proaramme would be on its own or in the 
joint sector ; and 

(d) whether Government have taken a 
decision to allow imported Jenerating sets 
[or new thermal plants in public or private 
sector, On deferred credit? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) During the Confe-
rence of Power Ministers, 'some suggestions 
wore mad. resardinl the participation of tho 

privato .ector in the power development 
programme. 

(b) The policy with rcaard to generation 
and distribution of electricity is rcaulated by 
the Industrial Policy Reso)ution, which does 
not preclude the possibility of tbe State 
securing the co.operation of private enter-
prise in the development of the power 
sector. 

(c) The development programme of the 
power sector envisages replacement/expan-
sion or units in privately owned utilities as 
weJl as the installation of new captive power 
units by industrial undertakings both indi· 
vidually and jointly. 

(d) ,By and large, power generating 
equipment is procured indigenous1y. Import 
is resorted to on a selective basis, when an 
equipment is not manufactured indigenously. 
or when the terms of financial assistance 
obtained from international financial institu-
tions or on a bilateral basis, stfpulate pro. 
curement on the basis of global competitive 
tenders or that tbe equipment should be 
procured from the country which is extend-
ing the financial a4.sistance. In cases .here 
global bids are invited, indigenous manu-
facturers have also the freedom to compete. 

SHRI THAl\1PAN THOMAS: Sir. at 
prescnt, the POWl;l gelJtratlOI1 and supply are 
basically at the State leve) public under-
takings. In modern countries and also 
developing countries. the power generation 
is very much decentralised riaht from solar 
energy J hydro electric projects to agricultural 
based energy. My question is, wbether the 
Government bas any plan or programme to 
give this power generation and supply to 
decentralised agencies such as local bodie • • corporations and associating the beneficiaries 
in the decentraUsed areas so that the POWer 
leneration and supply can be done effectively. 

SHRI VASANT SATHE: As far as 
power: generation for captive purposes is 
concerned we are already sHowing them even 
for industres. As rar as rural areas are con-
cerned, Un fact, we are very happy about the 
recent example of Kandia in Oujarat. The 
whole village formed aD energy cooperative 
and set up a non-conventional source based 
energy unit. J t is Dot onJy bio las, solar 
but also other meane like lobar gas based 
energy. We would be very happy if nlral 
areas or tribal areas anc1 local authorit~,~, 
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like gram paDchayat or zita. parisbads come 
forward and form energy cooperatives. \Ve 
will give all assistance to them. To that 
.ten~ we will help through the Rural 
Electrification Corporation and through 
RBC program.mes. We oan given whatever 
assistance we can. 

SHRI THAMPAN THOMAS: In the 
Western Ghats, there are a number of rivers 
covering Kerala, Tamil Nadu and Kama .. 
taka. Now these State public undertakings 
are tbere for the power generation from tJe 
hydro electric projects. 

I would like to ask the hon. Mini~t~r 
whether the Central Government have 
Central Sector schemes where tbe natural 
resources of tbe tbree States in these areas 
can be exploited to a maximum by Central 
invlovement. Do they have sugb programme 
of power generation and supply to three 
States utiliSing the water resources of these 
rivers? 

SHRI VASANT SATHE : That is tbe 
Dormal method. We have, 10 the Central 
aector, regional plans in the entire Southern 
reaion, Western region and Eastern region. 
All our investment programmes in the nor-
ma) conventional sources of tnergy ale based 
OD regional development. 

MR. SPEAKER : Why don't we have a 
healthy competition from the two sectors 1 

SHRIMATI BASAVARAJESWARI : 
Sir, the Minister has said that he is going to 
encourage private sector for power develop-
ment proarammes. How many applications 
bavc been received by the Government in 
the private sector for mini hydel projects or 
thermal projects 1 How many ,uch aapplica-
tlODS have been received by tbe Government 
tor starting power generation in the priva~e 

sector and from which States? 

SHaI VASANT SATHE " We have not 
received any applications from the private 
ItCtor for mini byde} or such projects from 
the States. They are mostly under the 
control of tbe State Electricity Boards and 
they can apply there and get the permission. 

SHR! SRIBALLAV PANIGRAHI : J 
woUld like to know from the hOD, Minister 
thac ,what would be the Sap between the 
power ,eneration and power requirements by 
U1O.4 Of tbe 7th Plan and whether some 

foreign organisations, foreign countries are 
coming forward with a proposal to help us 
in augmenting our power aeneratiOD. Ir so, 
what is the real position, at present? 

SHRI VASANT SATHE: The aap at 
the end of the 7th Plan will be approxi-
mately 9,OPO m.w. capacity. There are pro-
posals from foreign countries for bilateral 
aS5istance for various projects to bridge this 
gap. They arc beina considered on merit. 

SHRI SRIBALLAV PANIGRAHI: 
What is the present position with regard to 
lIs Valley Thermal Power Station and 
Talcher Super Thermal Power Station? 

SHRI VASANT SATHE: They are 
under consideration. 

SHRI GEORGE JOSEPH MUNDAC-
KAL : We are welcoming the policy of tbe 
Government. At the same tjme, the Slate 
Governments arc not taking up small 
schemos. In the rural areas, a number of 
hydro-electric schemes could be executed. 
The Central Government must give some 
help and subsidY to the small units. It will 
be of great help for us, Can tbe Central 
Government give more belp to small hydro· 
electric schemes first? Certam large schemes 
are pending with the State Government. The 
Central Government must give financial help 
for them. They require Canadian or World 
Bank aid w weh tbo Central Government is 
to encourage. State Governments cannot 
apeD hUBe amounts for the development of 
the larger schemes also. There wil) be 
power shortage in Kerala in the near 
future. 

I request the bon. Minister to give more 
aid to the small hydrQ-electric schemes. The 
State Government may be allowed to receive 
foreign aid for the bigger scbemes and, at 
the same time, sanction for allo_ina the 

. foreign aid countries to give morc aid to tho 
State Government. 

MR. SPEAKBR : Request be accePt-
ed. Why cannot we have a healthy compe-
tition between these two sectors, tb. private 
sector and the public sector ? 

SHRI VASANT SATHE : If the private 
sector comea with additionality of resources, 
we have no objection. 

MR. SPEAKER : They can. 
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SHRI VASANT SATHB : We have OpeD MR. SPEAKER: Only a penetrating eye 
mind. We can consider tbem. But that' il required. 
must be with additionaHty of resources. 

[T.rans/ation] 

(Interruptions) 

MR. SPEAKER: It is a question of 
baving a look and sometimes one can have 
a look even without wanting to see. One 
might have seen. 

(I nterrupl ions) 

Separation of posts of Chairman and 
Managing Director in Maruti 

lJdyog Ltd. 

*327. SHRIMATI PATEL RAMA~EN 
RAMJlBHAI MAVANI: Will the Minister 
or INDUSTRY be pleased to state: 

(a) whether Government propose to 
appoint an eminent public person as Chair-
mao and separate the posta of Chairman 
and Managing 'Director in Marutl Udyog ; 
and 

(b) jf 80, the details thereof and if not, 
the reasons therefore ? 

THE MINISTER OF .STATE IN THB 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNACHA· 
LAM) : (8) and (b) Maruti UdyOg Limited 
has a part-time Chairman and a full .. time 
Managing Director, both beina professional 
managers. 

[Trans/atian J 

SHRIMATI PATEL RAMABEN RAMJI-
BHAI MA V ANI : Mr. Speaker. Sir. what I 
bad asked from the hon. Minister in my ques-
tion was whether Government propose to app-
oint eminent public p~rsons as Chairman and 
Managing Director ? But the bon. Minister 
has not aiven any replY to that. Secondly, I 
want to know that if a public person is 
appointed as Chairman or ManqiD, Direc-
tor, wbether the productivity of tbe industry 
can increase and whether 'he loD8 waidn. 
list for Maruti cars can be cleared or Dot? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI): 
While respecting the sentiments of the hOD. 
lapy Member. I. want to humbly submit 
that my reply is self contained and the reply 
il already there in it ••. (lnterruptlolU) 

(Interruptions) 

SHRI NARAYAN DUTT TIWARI: 
This is Q1Y conviction that each hon. Mem-
ber has penetrating vision. 

(Interruptions) 

MR. SPEAKER: You appear to be a 
very larae-hearted person, Sir. 

SHRI NARAYAN DUTT TIWARI : I 
have to be large-hearted while facing you ... 
(Interruptions) 

MR. SPEAKER ;. Larac·heartedness 
makes the entire world a family. 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, Rama has always been kind to 
Narayan ... (Interruptions) 

. MR. SPEAKER: The same is true 
about Narayan-as is the name, so 
are the qualities. 

(Interruptions) 

SHRI NARAYAN DUTT TIWARI: I 
was sayfDl that the set up of Maruti Udyog 
at present is such that it has a well-known 
expert and technologist in Shri V. Krishna-
murthi. He has been appointed part.time 
Chairman for a short period so that his ex. 
pertiso in the field could be utilised. 

MR. SPEAKER.: Wen done. 

. SHRIMATI PATEL RAMADEN RAMJI .. 
BHAI MA V ANI : I had asked abOut ,the 
appointment of a public porSOD. Is it a fact 
that it is because of part-time appointment of 
the Chairman that the production is low, the 
spare parts of Maruti are costlier as com-
pared to the spares of other motor cars and 
arc also scarce 7 I also want to know 
whether complaints in this regard have been 
received by the Government, if so, tbe 
result thereof 'and the time by which the 
bon. Mjnist~r intends to appoint full-time 
Chairman? 

SHRI NARAYAN DUTT TIWARI: 
Previously also, Shri V. Krishnamurthi was 
the" full time Chairman' and the Manag~ng 
Director. Keeping in view his utility and 
abiUty, and in view of his long experience, 
he hal been appointed as part .. time Chair .. 
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man and Managi~g Director. I am of the 
view that the appointment of a public per .. 
son as a Chairman bas no bearing on the 
price of Maruti Car or its spar~ parts. 

[English1 
SHRI H. M. PATEL: I only wanted to 

ask a question. The 4uc:stion is: whether 
public men may be appointed Chairman or 
Managing Dilector. Your reply is just 
this: t hat professional managers at present 
hold the positions as part-time and whole-
time. What are the reasons for considering 
that professional managers will be far 
superior to the public men. That is what I 
was asking. 

SHRI NARAYAN DUTT TIWARI: I 
have ndt made any comparison nor would 
I dare to make any comparison because I 
think the public persons are eminent in their 
own field. I think their jurisdiction and 
their domain is so vast that I cannot en-
compass or limit their services to only one 
public: sector company. 

PROF. K. K. TEWARY : 1. would lite 
to know from tbe hon. Minister whether 
this highly spoken man. the man about 
wbom he had just now spoken in a1orious 
terms that he has experience, knowledge and 
so on, whether it is a fact that the p~rson, 
Mr. Krisbnamurthy was dismissed by the 
Government of India when he was a 
Secretary, what were the charges for whicb 
be was d·jsmissed and bow he was brought 
in again in Government service. I would 
like to know. 

SHRI NARAYAN DUTT TIWARI: 1 
do not have aoy information about any such 
cliamissal of which the hon. Member has 
lpokon. 

PROF. K. K. TEWAR Y: It is a fact 
that be was dismissed in 1983 from Govern. 
ment service and he bas been brought in 
qaln. This should be known to the 
Minister. I suppose he was Minister then 
alao. 

SHRI NARAYAN DUTT TJW ARI : My 
answer definitely is in the negative. He war 

,not dismissed. 

PR.OF. K. K. TEWARY: Then what 
did happen? 

MR. SPEAKER : You come to m. under 
Direction lIS. Now the scope ·is open. 

SHRI M RAGHUMA REDDY: Either 
the Minister is correct or the m~mber il 
correct. We want to know who is corrpct. 

MR. SPEAKER: That· is what I have 
asked him. 

[Translation 1 

SHRI BALKA VI BAIRAGI : Mr. 
Speaker. Sir, lhe question between Rama 
and Narayan is being scuttled. 

MR. SPEAKER: What can I do ? 

[English] 

Plans for Sea Water Conversion into 
Energy 

*328. SHRI P. KOLANDAIVELU . 
Will the Minister of ENERGY be pleased 
to state: 

(a) since the energy constraint· has 
emerged as a severe bottleneck for an deve-
lopmental activities both in rUfil and urban 
areas, whether any alternative proposals are 
being finalised in order to meet the energy 
requirements of the country ; and 

(b) whether the source like coal and oil 
entail several difficulties in generation of 
energy; if so, whether Government are 
thinking or puttiJ)g up plants for sea water 
conversion into energy? 

THE MINISTER OF ENERGY (SHRI' 
VASANT SATHE): (a) and (b). A state-
ment is liven below. 

STATEMENT 

To meet the energy reqUirements, it is 
proposed to augment the installed power 
generation capacity and tbe coal .• oil and 
gas production; the improve the efficiency 
of the power generation, distribution and 
transmi~sion systems; to Institute enerlY 
conservation and efficiency measures in the 
industrial agrIcultural and household sectors; 
and to accelerate the development and utili .. 
sation of non conventional energy sources, to 
provido alternatives both for commercial and 
non-oommcrcial every requirements through 
solar, wind. biogas, biomass, small hYdro' 
and OC08n systems. 
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Conv.Duonal sourccs like coal and oil do 
eotail some difficulties,; apart trom ,taking 
steps to meet these difficulties, Government 
bas been working 00 research, development 
and utilisation ot Don-conventional renewa-
ble sources of energy,' including energy from 
the lea. Investigations, and feasibility 
studies for a 600 MWe tidal power Project 
in the Gulf of Kutch arc being carried out .. 
Research and Development studies on Ocean 
Thermal Energy Conversion and wave energy 
arc a},o being conducted and a feasibility 
study for a 1 MWe OTEC plant at Lakshad-
weep (Kavarati) is being undertaken. Th~ 
question of settiog up plants on these 
principles from sea water will depend on the 
economics and the financial allocations 
available. 

SHRI P. KOLANDAIVELU: Even in 
the St'atement he has given details of enerlY 
and to improve the efficiency of power 
generation through solar, wind. biolas, 
biomass, small hydro and ocean systems. 

I put to the Minister that with regard to 
the solar system only in the day time we 
can have energy. But supposing we want 
to preserve the energy for the night time, we 
have to spend a lot of money for preserva-
tion. That is with regard to storage facili-
ties. And even with regard to coal. as far 
as India is concerned, it is highly expensive 
and dangerous and we are hjghly back ward. 
in mining coal also. When compared to 
Canada and other countries we are far back 
even in mining the coa). Even in regard 
to the cost of production it is higher tban 
tbe hydel and atomic energy. 

three systems in our Country as an alterna-
tive sourcc or energy. 

SHItI P. KOLANDAIVELU ; Sir. I am 
not satisfied . with the answer of the hon. 
Minister. I want to put it to the 
Minister again that even with reaard to sea 
tidal energy. We cannot do it. We can 
havo the enregy, only where tho tidal energy 
is enough. RecentJy. in Japao, tbey have 
come forward with a sophisticated techno. 
logy in installiDg sea thermal energy plants. 
I do not know whether the Minister is 
aware of tbe fact. Anyhow I put it to tbe 
Minister, there i. sea thermal po\\er plant 
as big as oil drilling rig. With regard to tbo 
capacity of this plant b concerned. to start 
witb it will be 100 mega watt, it is highly 
economical and it costs 250 miHion dollara 
and it may go up to 350 million dollar and 
over a period of five years, we caD get the 
amount that we invest. It is cheaper than 
tidal power al~o. I would like to know 
whether Government of Indja w ill come 
forward to install such plants because we 
are actualJy 25 degrees south and being 25th 
degrees soutb. India is lucky. In tbat area 
we can aet abundance supply of sea water. 
We can convert the sea water into energy. 

SHRT VASANT SATHE: This techno-
logy on Oc~an Thermal Energ), Conversion 
(OTEC) works on the principle or utilising 
the temperature different to sea water bet-
ween the surface and at depths of 500 to 
1000 metres, The temperature cllffcrence is 
of the order or 20 degree Centigrade or 
more. Warm ~ea water of about 28 degree 
cel!ius is used for vapourising fluids and Jow 
volatile chemic31s like ammonia etc, This 

I want to ask the hoo. Minister whether is a new technology. As I said, all these 
the Government is thinking of any alterna· technologies are welcome. We would usc 
tive proposals other than these. that is, them provided they are established on com ... 
non-conventional systems by which sea.,,, mercia I footings, We have no objection to 
water can be converted into energy. utilising any technology provided someonc 

SHRI VASANT SATHE: We are at 
present aware of the conventional sources 
including by de] , coal and nuclear. That 
have been established. But non·conventiona] 
sources are also being used all over the 
world although economically they are not 
yet established on a com'mercial 'Cooting as 
far as our country. is concerned. But yet 
windmill farrDs are therin other countries 
generating substantial energy. Solar systems 
are also in vogue and sea tidal energy also is 
bem, utili"d. We are· tryins out all lhese 

produces and proves its commercial use. . 
Allotment of cement and M.S. Rods 

to Kerala 

*329, PROP. K. V. THOMAS: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government of Kerala have 
requested for special allotment of cement and 
mild steel rl)ds for irrigation, W~~'~l' suppl1 
and sewag¢ schl me~ i 
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(b) if 10, tbe quantity asked for; and 

(c) the action taken thereon? 

THE MINISTER OF STATS IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMEET (SHRI M. ARUNACHALAM) : 
(a) to (c). A Statment is given below. 

STATEMENT 

1. In regard to Cement, Government 
of Kerala had made two requests. In 
August, 1985 the. State Government bad 
indicated that the. supplies of ce~ent requi. 
rements for Water SuppJy and Scwaraac 
Schemes were not adequate and they 
requested for sp~cia) allotment of cement for 
Kerala Water and Waste Water Authority. 
It wall indicated by them that tbe minimum 
requirement of cemen t for the Authority 
was SOOOMT per qU8xter. In a further re· 
quest made in October, 1985 they had asked 
for extra allotment of 5,000 MTs. of cement 
in 4tb quarter of 1985 and 15 .. 000 tonnes in 
the first quarter of 1986 for Kallada Irri-
gation Project. 

As regards the requirements for Water 
Supply and Sewarage SChemes, these are part 
of State '8 own allocations and, therefore, 
it is for the State Government to earmark 
appropriate quantity tor these schemes out 
or 1he State quota. However, the Central 
Government bad been alloting a quantity 
of 1210 tonnes per quarter to the Kcrala 
State under the International Water Supply 
and Sanitation Decade Programme. As 
regards additional allocation for Kallada 
project, the procedure is that allotment for 
irrigation project~ is made by the Central 
Water Commission from the bulk. aUotmcot 
placed at their disposal every quarter. The 
Central Water Commission had made an 
aJ10tment of 20,000 MT for the first quarter 
of 1986. 

In regard to, Steel the request was recei-
ved. from the Government of Kerala in 
October,1985 asking for allotment of 5,000 
tonnes of Steel for Xallada Irrigation Project 
for the 4th quarter. 1985 and first quarter, 
1986. The State Government were informed 
that the reqirements of the irrigation project. 
arc projected by the Central Water Commi. 
pion to the Joint Plant Committee at 
Calcutta, which makes bulk allocations to 
"'e Commission. Thereafter, the Comrniss'9P 

mak. special allocations in favour of 
various irrlgatioD projects. The State 
Governmont were, therefore. advised to let 
in touch witb tbe Central Water Commission 
aDd Indicate to them the specific items of 
steel and tbeir sizes, etc. They were 'also 
informed that in case their requirements was 
for bars and rods these could be procured 
directly from the rerolling units as availabi. 
lity of these items with SAIL, lISCO and 
TIseo were limited. 

PROF. K.V. THOMAS: Sit the state-
ment given, clearly shows tbat the Keral. 
Govornment bas asked for 5000 MTs of 
cement in tbe fourth quarter for the 
implementation of the water supply and 
sewale schemes. But actually, tbe' Central 
Government has aUotted only 1210 tonDes 
per quarter. This clearly shows how the 
Central Government is going to meet the 
needs of States like Kerala, where we are 
implementing the water supply scheme in a 
big way. Even by the end of 20th Century, 
we will not be able to supply drinking water 
to our problem village-s. In this connection, 
I would like to know whether the Govern-
ment of India will supply us adequate cement, 
as Kerala is one of the States which does 
not have a major cement plant, so thet we 
can complete our water supply and sewage 
scheme in time. 

SHRI M. ARUNACHALAM: It would 
be seen that tbe supplies in the fourth 
quarter of 1985 have been increased 
significantly. Enquiries made with the 
Central Water Commission also indicate that 
the Central Water Commission have no 
serious complaints to make about supply of 
cement to KeraIa Irrigation Projects. In the 
year 1984, Kerala has been allotted 2,82,000 
tonnes and out of th is, 9S per cent of the 

, alJocated cement his been despatched. In 
1985 3,04,000 tODnes of cement were aUoUed 
out of which 72 per cent cement has been 
despatched. 

PROF. K.V. THOMAS: My question is 
regarding the cement that has to be supplied 
for our water supply an,d 'Sewage schemes 
and not other schemes like electricity 
generation, etc. This a 5 pecific question for 
the cement that bas to be aJJotted for 
water supply and sewage schemes. The hOJl. 
Minister bal said we have been giving 2,5QO 
tonnes per qu~rt~r for this schom~, 
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SHR.I M. ARPNACHALAM: As far 8$ 
aUotment of cement is concerned . we aro 
doing it. Spec~fjc allocation is made by the 
State Government. 

PROF K.V. THOMAS: This is a general 
answer. We have been' ask ins for eement for 
specific purpose. If the things proceed this 
way we will not be able to complete any 
project. water supply sehelne is a very im-
portant scbeme. We have got many problem 
villages. 

MR. SPEAKER: Wby cann't you 
provide cement to them? 

SHRI M. ARUNACHALAM: As far as 
we are concerned we are giving cement. For 
specific proejcts it bas to be allotted by the 
State Government. 

[Translation 1 
Black-Marketing In LPG Conoections 

-330. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of PETRO. 
LEUM AND NATURAL GAS be pleased 
to state : 

(a) whether complaints regarding black. 
marketing in cooking gas connections in 
different parts of the country are increasing 
day by day; 

(b) if so, the main reaso~s thereof and 
whether Government have inquired into 
the reasons ; 

(c) whether Gov!rnment propose to take 
any steps to check the black· Marketing and 
if SOt the details thereof; 

(d) whether Government propose to 
allot more gas agencies in tho country 
keeping in view the demand for gas connec-
tions; and 

(0) if so, wben and if Dot, the reasons 
tberefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLBUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <I> to (e). A statement 
i. given below 

STATEMENr 

(a) In the normal course of busjness 011 
companiet receive complaints also reBardinl 
black marketing in LPG connections by 

" 

distributors. These are investigated and 
appropriate action is taken ran gina from 
I.sue of warning letters to termination of 
distributorships. 

(b) The main reason for such cases is 
the desire of some unscrupulous distributors 
to take undue advantage of the keen demapd 
for new LPG connections in most parts of 
tho country. 
. (c) The oil marketing companies carry 
out periodical and surprise inspections of 
LPG distributorships under the Marketins 
Discipline Guidelines and take action in 
terms thereof in appropriate cases. 

(d) Yes. Sir. 

(e) LPG distributorships are beiDI 
continuously set-up in terms of the oil 
industry's annual marketing plans at various 
1ocaHons all oVet the country. 

DR. CHANDRA SHEKHAR Tal-
PATHI :. The hone Minister deserves cong-
ratulations for admitting that black market-
ing does take place, because uptil now an 
effort was always beiDa made to cover up 
tbe facts, which was not a good thing. 

For the time being, I would like to know 
tbe number of complaints received against 
tbe distributors in Uttar Pradesh, how many 
of them were issue warning and in how 
many cases the deaJership was terminated ? 
What were the reasons for not terminating 
the dealership of the rest ? 

SHRI CHANDRA SHEKHAR SINGH: 
I do not have figures relating to tbe various 
states at the moment. I had tried to cotlect 
this information. Tbere is no arrangement 
of collating such figures again and bringing 
them before the House. However, at diffe-
rent places, form where such complaints were 
receive,d, action was taken ranging from 
issue of warning letters to termination of 
dealership. I do not want to quote these 
fjgures because their number is not very higb 
and they may not reflect the actua) position, 
but we are trying to ensure that periodic 
inspections aIC made and wherever such 
complaints are received, stringent action 
ranglq trqm issue of warning letters to 
termination of dealership is taken. 

DR. CHANDRA SHEKH,(R TRI-
PATHI: OeneraUy, complaints are received 
from allover the country that L.P~G~ dealers 
alS() keep hot plates and Bas ch'UDabs and 
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force tbe coDocction holdon to buy PI 
chullah from them 10 tbat tbey could indulge 
in over.charl'»1 of Rs. 200 to RI. 400. Will 
the hOD. Minister issue directives that DO 
L.P .0. dealor should sell gas chullah and 
that thete should be a separate deater for 
that so tbat the consumors are Dot put to 
inconvenience? 

MR. SPBAKER : In that calO there will 
be two thieves. 

SHRI CHANDRA SHEKHAR SINGH: 
A number of luch complaints have been 
received and in thi. connect ion .••...... 

PROF. K.K. TEWARY: Also take 
action thereon. 

SHRI CHANDRA SHBKHAR SINGH : 
Action has also been taken. But t~ demand 
tbat tbe dealers should not keep hot plates 
would not be proper, because most of the 
people buy bot-plates from the dealer with 
whom their las connections mature. However, 
tbere are clear instructions that the consumer 
should not be forced to buy from the dealer. 
Instructions have also been issued as to how 
its inquiry and inspection at two stages is 
to be conducted so al to ensure that similar 
complaints are not received in future. Special 
action has been taken with regard to the 
point raised by the hone Member and it is 
hoped that good results will follow ..... . 
(Inte"uptions) ... ••. 

SHRI CHIRANJI LAL SHARMA: 
Have such complaints come to the notice of 
the bOD Minister that the quantity of ps in 
L P.G cylinder is generally found short? 
If so, what action is being taken against 
tbis practice ? 

SHRI CHANDRA SHEKHAR SINGH: 
Sucb complaints have been received at the 
level of dealers and now a mechanism in 
the cylinder' is being introduced so that 
such complaints are reduced to the minimum. 

(In terrup tions) 

SHRIMATI SUNDERWATI NAWAL 
PRABHAKAR: Mr Speaker, Sir whenever , . 
the consuwer makes a telephone call to the 
dealer for a refill. be does not get tho 
telephone Jine. It is heard that the dealer 
puts the receiver off the cradle or in not 
prepared to answer the call. Secondly t when 
a consumer personally goes to get a refill 
be pts' tbe reply tbat the gas is out or 
8tock. I waut to know whether L.P.G. il 

actually in short supply or tbe consumers 
are harassed unnecessarily. 

SHRI CHANDRA SHEKHAR SINGH: 
Action is taken when specific complaints are 
received. Aa of now, there i. some shortale 
in tbe nortbotn reaion and efforts are being 
made to remove this shortase. It is hoped 
the situation will return to normal within a 
month or two. 

[English] 

SHRI AJOY BISWAS: Perhaps the 
Minister is aware that in the matter of 
establishment of manufacturing units of 
LPG cylinders, there is a .ot of regional 
imbalance. I am told that the State of the 
Central Minister jncharge of Petroleum 
Ministry gets the highest number of LPG 
cylinder manufacturing units. I would like 
to know from tbe hon. Minister whether It 
is a fact that wben his predecessor was tbe 
Minister of Petroleum, the highest number 
of LPG cylinder manufacturing units were 
sanctioned in the state of Gujarat. 

SHRI CHANDRA SHEKHAR SINGH: 
For the manufacture of LPG cylinders n.o 
licences arc required. They have only to 
register themselves and go along with the 
manufacturing process. So, there is no 
scope for favouritism in this respect. 

SHRI RAM PyARE PANIKA: It was 
sLated by the then Minister, Shri p. Shiv 
Shanker that all tbo towns with a population 
of 20,000 in the country would have gas 
agcncies. I would like to know from the 
MiDister, whether he is gOing to give 
agencies to such towns having population of 
20,000 or more. 

MR. SPEAKER. ; Why only fownl with 
population of 20,000 people? Even villages 
with SOO population should have thi$ 
facility. 

SHRI CHANDRA SHEKHAR SINGH: 
We agree that it should he made as liberal 
as possible. but tbe constraints that operate 
are tbat the business should be of aD order 
which is viable and profitable. Otherwise 
some black-marketinl or some wroDg 
practices will develop. So. we are sanction-
ing the outlets keeping in view both these 
requirements. I would like to tell the 
House that whatever be the number of 
out lew" by the cad of the Seventh Plan 
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period. the customer population is likely to 
10 up rrom one crote to two crores approxi-
mately. 

Export of Crude 011 aad Import of 
ReftDd 011 

*331. SHRI R. p. DAS : Will the 
Minister of PETROLEUM AND NATURAL 
GAS bc pleased to state : 

(a) whether it is a fact that tbe export 
of crude oil bas since declined ; 

(b) if so, by what quantity ; 

(c) whcther import of refined oil has 
also declined to tbe same extent ; and , 

(d) if so, the details thereor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to Cd). A state-
ment is given below. 

STATEMENT 

(a) to (d). There is no export of crude 
oil at present. A quantity of 6,5 million 
tODnes was exported in 1984- 85 and only 
0.525 million tonnes upto May in 1985- 86. 
However9 the net impolt of refined petro .. 
leum products carne down fcom S.2 million 
tonnes in 1984- 8S to an estimated 2.6 
million tonnes in 1985-86. These two do 
not cxpactly match due to reasons like 
increase in demand for products reduction in 
quantity after refining, inventory adjustments 
and export of products surplus to our 
requirement. 

SHRI R. P. DAS: The statemcDt says 
that the export of crude has come down 
from 6.5 million tonoes to 0.525 million 
tonnes, which is a very negligible quantity. 
It is because of a fall in the production of 
crude in tbe country. 

MR. SPEAKER: It II only due to an 
Increase in our refiniDI capacity. 

SHRI R. P. DAS : Yes Sir, Secondly, it 
is because of an increase in the refining 
capacity. The statement also says that 
import ~f re80d oU bu also come down 
from '.2 million tonnoa to 2.6 million 
tonnes. just balf of the total relinod oil. Tho 
moat important point is thil. Tho decJarod 

policy of the Government is to attain ,elf. 
sufficiency in oil. And actually, the level 
of self-sufficiency attainec1 at the end of the 
Sixth Five Year Plan was about 70 per cent. 
But in the meantim~ there are IOIDO silOS 01 
erosion in the level of self-sufficiency in oil 
and it may come down to 61 per cent durfna 
tbe Seventh Five Year Plan. I would like 
to know from the Minister as to what effec-
tive measures have been taken to check the 
erosion in self-sufficiency in oil. 

SHRI CHANDRA SHEKHAR SINGH: 
Sir, firstly chere has been absolutely no 
qUCltion of a fall in in the production of 
crude in the country. On the otber hand, 
it is goinl UP. This has been brought down 
as a result of the expansion or our reBnins 
capacity as bas been explained. But tbe 
bon. member is correct wben he say. that 
the degree of self .. sufficiency in oil and 
petroleum products shall go down duriD. 
tbe Seventh Plan period from a Jevel of 70 
por cent in the year 1984-85 to 61 per cent 
in the terminal ycar of the Seventh Plan. It 
is primarily because our demand is &rowing 
at an averale rate of 3 million tonnes per 
annum. Our production has not been able 
to keep pace with it. The present projCO-
tions are that during tbe Seventh Plan 
period, unless we are lucky enough to strike 
a very good reserve, the gap is loing to 
widen and the de.reo of self.sufficiency shall 
come down. But a package of measurel 
have been taken to tacklc the situation al 
best as possible. Firstly, we are trying to 
intensify our exploration work and to .tep 
up our production prolramme by evolvin. 
correct and modern strategies. Also, we are 
tryilll to contain the growth in tbe rate 01 
consumption of oil and petroleum products. 
Both supply management and demand 
management are beilll exercised to meet tbe 
situation. 

SHRI R. P. DAS : The bOD. Minister 
bas just .aid that. be has taken some stops 
to curb the consumption of petroleum pro. 
ducts In the country. But during the current 
year t the ratc of coDSumption bas increased 
to the tune of 7.9 per cent. How can it be 
poa~ible to check the consumption of petro-
leum products in the cOlDinS years? There-
fore. Sir. 1 would like to know categorically 
from tbo Minister and he has to spell out 
the measures that would chock the rise '0 
consumption of petroleum products in tho 
COUDtQ? 
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SHRI CHANDRA SHEKHAR SINGH: 
I explained OD tbe floor of the House that 
we have taken recourse to two broad ap-
proaches. First is the price mechanism to 
which this House as applied its mind. It is 
certainly going to reduce our consumption 
to a certain extent and we are also. as I 
bave explained earlier, trying to evolVC' a 
comprehensive package of measures for con" 
scrvation of oil and petroleum products. 
We have discussed this matter and we hope 
that by next month, we shall be able to 
come to certain decisions which would be 
implemented rigourously. 

[Translation) 

SHRI G. C. MISHRA : Will the hon. 
Minister be pleased to state whether kerosene 
oil is also imported and most of it is made 
use of for adulteration of diesel oil? If so, 
what steps are being taken to check it ? 

SHRI CHANDRA SHEKHAR SINGH: 
Kerosene oil is also imported and the rea-
son for adulteratioD of dieseJ with kerosene 
is that there is a bjg price differential 
between the two. ]n this connection, a 
suggestion which is given repeatedly is that 
the price of both should be brought at the 
same level so that there is no adulteration. 
but keeping in view the interests of kero. 
sene oil consumers, it was not considered 
proper to strike parity in the prices. Simi-
larly, another sU8&estioD given in this 
regard was coloration of kerosene; this was 
liven a test too, but it was not found 
effective. Some other measures are also 
being suggested. Since other countries do 
Dot have any sucb problem, we have to 
depend entirely 00 the research being carried 
out indigenously and our efforts in this 
direction arc continuing, ..... (Interruptions) 
If a way out is found to differentiate the 
two, it will certainly be tried (Interruptions). 

[English] 

SHRI SOMNATH CHA'ITERJEB : He 
is giving his personal explanation. He has 
lost his job. Let bus hear him, Sir. 

SHRI c. P. THAKUR : Sir, in planning 
for the oil consumption any country, earmark 
oil for some emergency like wart etc. but in 
our country, there are reports that our 
reserve is limited. How mucb percentage 
of reserves you are earmarkinl rer cmergoncy 

. and how muoh you are usina for the day-
to.day consumption ? ' 

SHRI CHANDRA;SHBKHAR SIHGH: 
Sir, no such emergency situation exist. in 
the country at the mOQlcnt{ But our re-
quirement of oil is related to the requirement 
'of economic growth, . and cOD-sumption of 
oil is an indicator of the economic develop-
ment of a country. 

MR. SPEAKER: Do you think in the 
caSe of oontinlency some .•••••••• 

(Interruptions) 

SHRI CHANDRA SHEKHAR SINGH: 
Certainly that we caD always step up, if any 
contingency arises. So we are trying to 
keep right balance between tbe immediate 
necessity and tbe demands which arc going 
to devolop in future and also in emergency. 

SHRI C. P. THAKUR: Was tbere any 
thinking in tbat direction or not •••.•• 

SHRI CHANDRA SHEKHAR SINOH : 
Yes, certainly. ~ 

SHRI C. p. THAKUR : for keeping 
oil supply for the emergency? 

SHRI SOMNATH CHATTERJEE: May 
I know from the hon. Mfnister what action 
is being taken for the purpose of implemen-
tation of the feasibility report that has been 
liven for production of oil from coal which 
will significantly augment our production-
availability of oil '] The Minister knowns it 
unless. he has been made to forget it. 
Therefore" ] would Uke to know what 
steps are being taken for the purposo of 
production of oil from coal ? 

SRRI CHANDRA SHEKHAR SINGH: 
I cannot give, I am not in a poSition to slve 
detailed information 00 this point. I shall 
try to apprise the hone Member of this. 

SHRI SOMNATH CHA'ITBRJEE: 
Does the hOD. Minister not know of this 
project? (Interruptions). 

MR. SPEAKER: He knows. but he 
say. ho has to give a clear picture. And 
not a half-baked reply. 

SHRI SOMNATH CHATTERJEE: The 
Miniater does not kDow it. 

MR.~ SPEAKER. ; If he does not know, 
you let him know. 
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CentrallnYeltment la Po"er Sector 
ia Kerala 

*332. SHRI K. KUNJAMBU : Will the 
Minister of ENERGY be pleased to state 
the total Central inv~tmeot in the power 
sector In Kerala durinS the Sixth Plan? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THB) : Central investment in 
the power .ector is made on a regional basis 
and not State.wise. According to informa-
tion available, the Central assistance released 
to Kerala as a block loan and grant for the 
State's Sixth Plan as a whol" was about Rs. 
483 crores. 

SHRI K. KUNJAMBU: According to 
the present estimates, Kerala is going to 
face power famine in the very near futute. 
I want to know what is the estimated power 
requirement in Kerala during the 7th Plan, 
and how it is going to be met. 

I also want to know whether any power 
project is going to be set up in the Central 
sector in this Plan. 

SHRI VASANT SATHE: As I said, 
power projects are set up in tbe Central 
sector on a regional baSis. As far as 
Kerala's power requirements are concerned, 
in 1985-86 there has been no power shortage 
in Kerala, as indicated by the figures: The 
requirement was 4753 million units, and 
availability 5,753 million units. Shortage': 
Nil. 

But in tbe 7th five year Plan, based on 
the demand assessment of the 12th Power 
Survey, the power supply position fn KeraIa 
at the end of 7th Plan period viz. 1989·90 is 
anticipated as foUows : 

Peak demand-16S9 Mega watts ; 

Peak availability-1400 Megawatts 

Deficit 259 Megawatts. 

Enersy rcquircment-8647 million units; 
Bnergy availability-6556 million units. 

Tho doficit wilJ be 2,091 million units. 

At the end of tbe 7th fiv~ year Plan, the 
southern rcaion as a whole will have a peak 
timo shortage of 15%. and eneray abort.so 
of 17.5%. 

SHRI K. KUNJAMBU: I wallt to 
know tho names of the power projects in 
Korala awaiting Central clearance, and what 
steps are beiDg taken to clear them 
speedily. 

SHRI V ASANT SATHE ! There are no 
projects at present which are awaiting clea-
rance from the Centre. as far as Kerala is 
concerned. Kerala is baving external assis-
tanee ror power productJon. They are : 
Idukki hydro .. electric project, which bas been 
Implemented with assistance from Canadian 
International Development Agency, and the 
Lower Periyar Hydro"Electric project which 
is under implementation· with World Bank 
assistance. 

The projects ror which proposals have 
been received but for which further informa .. 
tion is being asked for, are : 

Multi-purpose hydro projects arc : 
Korapara Kuriakutty, Manathawady 
(Interruptions). The spelling here is different. 
Is it Manandawady? Whatever it is ••. Then 
we have the Kerala Pandjar Punnapuzha 
and Kuttiyadi schemes, under major Jmedium 
hydro I projects. In regard to these projects, 
proposals have come before C.E.A We have 
asked them to give information~ There are 
various stales, regarding which further 
information is required from the State. 

SHRI T. BASHEER : Have the Central 
Government received aDY request from tho. 
State Government of Kerala to complete 
the on-goins project which is now beyond 
the schedule because there is not enough 
finance to complete the on"going project in 
Kerala; if so, what steps the government 
have taken? 

SHRI VASANT SATHE: I am Dot 
aware of any luch request where they have 
asked the Central Government to complete 
the on.going project at our cost. Whatever 
projects are there, they are already tied up 
either with canadian aid or World Bank aid. 

SHRI S. M. GURADDI: As )'ou know, 
KarD~taka is facing an acute shortage of 
power. 

MR. SPEAKER ; No, this is about 
Kuala. No. 

SHRI S. M. GURADDI: Have they 
cleared Kera Nuclear Power Project ? 

MR. SPEAKER: Next Q'ueltion. 
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A .... tloa of New TechllOlo., Bl ONGC for 
stepplDg op 011 prodaetion 

*333. SHRI Y. S. MAHAJAN 
SHill BANWARI LAL PUROHIT: 

Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

'( 

(a) the measures being taken by the Oil 
and Natural Gal Commission to increase 
production of crude oil to meet the growinl 
Deeds of the country ; 

(b) whether the ONGC acquired or are 
acquirioa new technology to step up pro-
duction ; 

(c) if 10, from which countrY and at 
what cost ; and 

(d) the details or long·term plans of 
ONGC to attain self-sufficiency in oil 
production 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Some of the 
steps proposed to increase tbe production of 
crude oil are :-

<I> Intensification of exploration wbich 
may eventually lead to enhanced 
production. 

(il) Intensification of work-over opera-
tions. . 

(iii) Use of enhanced oil recovery 
techniques. 

(iv) Induction of advanced technology. 

(b) and (c). Yes, Sir. ONGC acquire 
new technololY through consultancy, train-
ing, charter hire services as well a. purchase 
of equipment from countries like USSR, 
USA, Canada and France etc; the cost 
varies from case to case. 

(d) ONGC has drawn up 20 years pers. 
pective·plan for exploration and exploitation 
of petroleum covering the period J 985 to 
200S. During the Seventh Five Year Plan the 
production taraet of ONGC is 144 million 
tODnes. 

SHR.I Y. S. MAHAJAN: The ONGC 
hal undoubtedly intensified its exploration 
operation and has discovered a number of 
new IOurces of oil. What arc those new 
sources of oil and what Is the potential of 
thISC DO. sources of oil ? 

SHRI CHANDR.A SHEKHAR SINGH: 
The most sianificlnt ftnd so far discovered 
i. Gandhar. It has no) beetl posaible to 
live a firm indication of tho available 
reaource, but one projection whicb the ONGC 
haa made il tbat it is 100 miUion tonnes; 
but as yet our a8sessment is that only 60· 70 
lakh tonnes have been firmed and the rost 
depend on what the new data revoats. 

SHRI Y. S. MAHAJAN: We let tecb-
nololY trom Russia, America and other 
countries. It is reported that continued 
delay in the delivery and in the commission. 
ing of equipment and drilfing rigs bas re-
sulted in low availability or producing 1'tells. 
If so, what steps have heen taken to sec 
that the maChinery received is utilized as 
far as possible immediately? 

SHRI CHANDRA SHEKHAR SINOH : 
We keep a constant monitoriol of equip-
ment used although there might be some 
delay somewhere, but, broadly. this is not 
the phenomenon which has affected ONGC 
overall production work at the moment. 

'I' 

[Tram/atlon] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, no proper plaDninl is done in 
advance in respect of the aas pipe lines and 
due to this, the oil production suffers and 
the progress dampens. 1 would like to 
know from tbe hon. Minister whether he 
would see to it that advance planning is 
done in respect of las pipelines and 
proper attention is paid to lay in, of pipe • 
lines? 

[Eng/ish] 

MR. SPEAKER: The Quest Hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

[E1I611shJ 
Delivery of gas compreuors to 011 India 

by Bharat Petroleum Corporation 
Limited 

*334 DR.. O. VIJAYA RAMA RAO: 
Wilt the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

(I) whether PI compressors are beiDa 
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supplied u per scbedule to the on India by 
tbe Bharat Petroleum Corporation Ltd. 

(b) whether supplies from foreip 
suppliers which were ordered earlier bave 
already been received; and 

(c) If Dot. when these supplies aro 
expected, 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) I (8) The four gas 
Compressors currently on order by Oil 
India on Bbarat P.umps and Comproslorl 
Limited are expected to \Ie supplied in 
time, by May, 1986 ; 

(b) Yes, Sir. 

(c) Does not arise. 

[Translatton] . 

Headworkl for diversion of water of SutleJ, 
Bhakra, Ravl and Beas water Into Gaol. 

Bbakra and Indira Gandhi Canals 

*335. SHRI MANPHOOL SINGH 
CHAUDHARY Will tbe Minister or 
ENEROY be pleased to state: 

<a) the names of water headworks from 
where \\later of the Sutiej, Ravi and Beas 
reivers is diverted ioto Ganl, Bhakra and 
Indira Gandhi Canals in Rajasthan ; 

(b) whether tho Government or India 
have decided to take over the control of 
these headwork. ; 

(0) whether this decision is being im-
plemented; if no t. the reasons therefor; 
and 

(d) whether the offices of the Irrigation 
Department of the Rajasihan Government 
have been set up in Ferozepur and Chandi .. 
garh to inspect these headwork. ? 

THB MINISTE,R. Of ENERGY (SHRI 
VASANT SATHB): <a> The water into 
Gang Canal (Bikoner CaDal) il djverted 
from Hariko Headwork. as well .s from 
Ferozepur Head works. The water into 
Bhakra Canal is diverted from NaDlal Dam 
Headworks. Tho water into Indira Gandhi 
Canal (Rajasthan Canal) is diverted from 
Barite Headworks. 

(b) and (c). A directive was issued by 
the Central Government in January t 1978 
directing Government of Punjab to band 
over the control of the Headworks of Rupar. 
Harike and Ferozepur to Bhakra Beal 
Manaaement Board. Subsequently, an agree-
ment wu silned by tbe Chief Ministers 01 
Punjab, Haryana and Rajasthan in tbe pre .. 
sence of the Prime Minister on 31.12.1981. 
in wh icb there was a provision regardin, 
measures to ensure equitable distribution of 
water to all the partner States. Accordingly, 
Bhakra Beas Management" Board has been 
taking regularly a review of the water 
releasfs to the various Statc&. All the 
partner States including Rajasthan are re-
preseDted on the Bhakra Bea. Management 
Board and any complaint about short sup-
plies is taken up by Rajasthan representa-
tives and sorted out in the Board itself. 

Cd) Government of Rajasthan has aet up 
a Water Controller Cell at Chandilarhl 
Ferozepur to watch the releases from Nanga! 
and Hadke Headworks. 

Chemical Factories Functioning In Public 
Sector with Foreign Aid 

*336. SHRI BANWARI LAL BAIRWA : 
Will the Minister of IN 0 USTlt Y be pleased 
to atate : 

(a) the number of chemical factories 
functioning in the country in public sector 
with foreign aid and the names of lasCl 
beiDI used therein : 

(b) Whether adequate safety arraDle-
meat. have been made in those industries; 
and 

(c) if so, the arrangement made to 
check lucb safety measures adopted tbero ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUn TIWARI): <a) 
MIs. Hindustan Organic Cbemicals and MIs. 
Hindustan Insecticides Limited, tbe two 
Public Sector Chemical Units, arc not at 
present fUDctioning with roreiln aid. 

(b) and (c). Do not arise. 

[~gllsh] 

Re,Jew or LlceD8lng Polley for AutomobUes 
*338, DR. B. L. SHAILBSHI: Win tho 

Ministet of INDUSTRY be pleased to 
state :. 
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(a) whether Government are reviewing 
the licensing policy for automobiles with a 
view to avoiding forei.n collaborations and 
imports which do not generato adequate 
export potential ; and 

(b) if so, their present thinking on the 
auto~licensiDg policy? .. 

THE MINISTER OP INDUSTRY 
(SHRI NARAYAN DUn TIWARI): (a) 
and (b). Recognising the need for technolo· 
logical uPlradation in the automobile 
industry and consequent savings in fuel, 
Government have during recent years, 
permitted automobile manufacturers to enter 
into foreign collaborations, The future 
strategy whieh would give a boost to indl· 
genous development and at the same time 
would not insulate us from technological 
innovations abroad is under formulation. 

PreductloD of Maruti Cars 

*339. SHRI CHIRANJILAL SHARMA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of Maruti cars manu-
factured upto 31st January, 1986 ; 

(b) whether the production is behind 
the schedule ; and 

(c) if so, the steps proposed to be taken 
for increase in production of Maruti cars? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI): (a) 
Maruti Udyog Limited had manufactured 
about 50,000 cars upto 31.1.1986. 

(b) No Sir. 

,(c) Does not arise. 

[Translation] 

Illegal Trade in Coal 

*340. SHRI SARFARAZ AHMAD: 

SHRI M. RAGHUMA REDDY : 

Will the Minister of ENERGY be pleased 
to state I 

(a) whether Government's attention has 
been drawn to the news-item appearing in 
tho daily "Janasatta" dated 31st January, 
1986. under the caption ·CrorQn Ki Koyala 

Chori Ujapr (pilferage Qf coal worth erar. 
or rupees co~el to liaht) ; 

(b) if so, the details regard in. tbil iI. 
leaal trade in coat and the quantity aod 
value of coal pilfered ! 

(e) the action taken in the matter; and 

(d) whether Government propose to take 
any steps to check the theft of coal in 
furme and jf so, wheD and the details 
tbereof? 

THE MINISTER OF ENER.GY (SHRI 
VASANT SATHE) : (a) Yes Sir. 

(b) and (c). Raids were conducted by the 
CBI on 22.1.86 and 24.1.1986 on the foUow-
iog permises of dealen and consumers of 
coal in Hazaribagh District and in Kokar 
Industrial Area :-

I. RC/l/86.RAN date of search-22.1.86. 

(i) Premises occupied by Ramesh 
Kumar Jain. Coal Handling Agent, 
at Ashok Cinema Colony, RaDchi 
Road, Marar, DisU. Hazaribagh. 

(ii) Factory premises of MIs. Pushpa 
Refractories Rancbi Road, P 0 
Marar Disu. Hazaribaah. 

II. R.C 3/86.RAN date of search-24.1.86. 

(i) Office .. cum-House Premises of She 
Denabandhu Roy Slo N.O. Roy, 
149, Hazaribagh Road, Ranchi. 

(ii) Office of Mfs. Austin (India) and 
godown of MIs. United Moulding 
Works situated on the same 
campus of latin Chandra Road. 
Rancbi. 

(iii) Factory I Premises of Mis. United 
Moulding Works Factory, Kokar 
Industrial Area, RAN. 

(~v) Sbri R. C. Mehta Sloe Shri D. C. 
Mehta and Sbri R. L. Mehta Sloe 
Shti D. C. Mehta, RIO Jbanda 
Chowk, 'Ramgarh Cantt. Hazaci-
bagh. 

The cases were rogistered by CDI OD the 
allegation that tbe consumers involved had 
been lifting coal on falso declaration of 
consumption of coal. The' cases are under 

. investigation by CBI. Tbe questioD of 
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taking action. if any. against the officials or 
CIL, will arise only after tbe investilation is 
completod and if complicity on the part of 
officials of CIL is dotacbed" 

(d) The following steps have been takoo 
by elL to check tbe theft of coal from tho 
colJieries .-

(i) Carrying out surprise checks ; 

(il) Detection throUih flying squads 
consisting of police, watch and 
ward staff of tbe coal companies 
and Central Industrial Security 
Force Personnel ; 

(iii) Cancellation of licences of private 
coal depots within radiu8 of 8 Kms. 
by Distt. Authorities. 

(iv) Stricter regulation of supply of 
domestic coal to the consumers; 
and . 

(v) Departmentatisation of internal 

[English] 

transport of coalJcoke from pit .. 
beadS raHway sidings. 

Working of Cement CorporaUan of India 

*341. SHRI HARISH RAWAT: WilJ 
the Minister of INDUSTRY be pleased to 
atate : 

<a) whether Government have appointed 
a Committee to go into tbe working of tb. 
Cement Corporation of India; 

(b) jf so, the terms of reference of tbe 
Committee; 

(c) the findings of the Committee; and 

(d) the action Government propose to 
take on the basis of the findings and reco-
mmendations of the Committee, if any ? 

THB MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI): (a) 
Yes, Sir. 

(b) The terms of reference of tho Com-
mittee are as foUow. : 

11' To malce a comprehensive apprai-
sal of -the state of affairs of the 
Cement Corporation of India 
covering @U aspects includiDg 
. Production. . ~apaolt1 \Jtilisa~iOA,· 

financial performance, industrial 
relations and .the manner in which 
tbe top management is meaJurinl 
upto its tasks, etc. ; and 

.2. To review the systems and pro-
cedures followed by the Cement 
Corporation of India for the main-
tenance and reporting or inventoriOil 
appointment of handling ·agents 
and stoCkists, award of contracts 
and placement or purchase orders. 

The CO~ittee has been requested to 
make specific recommendations on tbe steps 
to be taken by the Government and Govern-
ment nominees on the Board of Directors o( 
tbe Corporation to improvo the state of 
affairs of the Corporation and to revisel 
modify the System and procedures followed 
by the Cement Corporation of India if , 
nccessary. 

(c) and (d). The Committee is expected 
to sive itl Interim recommendations by the 
end of March, ] 986. 

CommuDicatlon System in Slkkim 

*342. SHRIMATI D.K. BHANDARI: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(I) whether Government are aware that 
communication system is poor in Sikkim al 
compared to otber States ; and 

(0) if so, what steps Government have 
taken to improve the communication 
facilities in that State in view of its strate8ic 
location? 

THE MINISTER OF STATE OP THB 
MINISTRy OF COMMUNICATIONS 
AND" MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA: (a) The com .. 
municaHon system in Sikkim is generally 
satisfactory and is at par with other States 
in the resion .. 

(b) 'To further improve tbe telecom-
munication services in the State or Sikkim. 
Department bas drawn plans to vigorously 
implement the operational and development 
activities. vi! ; 

<I) Close monitoring of the systems 
aiming at improved performance. 

.. {Z) Replacement of existin, MAX .. II 
\)1 MAX-I, 1'00 Unfllt OID"~ 
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(3) Provision of Djaita) lTHF link at . (a) whether . it is a fact that petrol 
supplied to petrol pumps at bJab temper .. 
ture leads towards evaporation 10" to. 
dealer aDd that makes dealer to adopt D).Il. 
practices ror adulteration and luch other 
thiolS; 

OaDltok to lint Oayzing and 
Mangat)n, Namchi and Microwave 
link between Ganatok and Darjeel-
ing. 

(4) Telex exchange at Gangtok. 

Adlon Plan for Improvem~t In 
Telecemmunleatlaa Senicel 

*343. DR. O. S. RAJHANS : 
PROF. NARAIN CHAND 
PARASHAR: 

Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have finalised 
action plan for each telephone district with 
clear targets and details of inputs and or-
ganisational requirements in the country ; 

(b) if so, to what extent the new action 
plan will bring improvements in tho services 
of telecommunications in the country; and 

,(c) whether the plan would also take 
into account the frequent break-downs in 
telecom services, as also the hardship to the 
subscribers through 'wrona' connections 
delay in maturing of trunk calls, faulty 
fUDctioning of S.T.D. and the poor response 
of '199', '198', '197', '180' and '18! t ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) YOSt Sir. 
There are operational plans for every Tele-
phone District with clear targets for ex-
pansion, new telephones and various 
performance parameters. The telephone 
systems of 'Bombay and Delhi are being 
constituted into a public sector corporation. 

(b) The waitina lists will be reduced by 
providing more connections. The operatio-
nal plan envisages 5% to 10% improvement 
over the past year in regard to complainti, 
faults, duration and effective PQrcentap of 
trunk calls. 

(c) . Yes, Sir. 

Malpractices due to luPpl1 of Petrol at 
blgh temperature 

*344. SHRI ANOOPCHAND SHAH: 
Will 'he Minister of PETROLEUM AND 
'N1TV~ Q~ b, ploalo~ to ,t~', i 

+ '. ' ,. 

(b) if SOt the steps Government propose 
to take to supply petrol at a normal raDIO 
'of temperature; and 

(c) if nOt, what is the normal ranae of 
temperature for petrol at the time of suppt,? 

THB MINISTER OF, STATE OF THI! 
MINISTRY OF PETROLEUM AND 

-NATURAL GAS (SHRI (:HANORA 
SHEKHAR SINGH): (a) to (c). Petrol is 
supplied normally to petrol pumps from the 
storage points i.e. depots/instal1ations of tbe 
oil companies at the natural ambient tem-
perature prevailing at the time. The tem-
perature of petro] supplied to dealers ranges 
between 25°C and 33°C depending upon 
seasonal' variation. However, if petrol is 
supplied -8S tbe temperature higher than the 
prevail ing ambient temperature, dealers are 
compensated by a temperature variation 
aUowance. Therefore, any malpractices by 
unscrupulous dealers are not attributable to 
variation in temperature. 

Employment of Women in Public 
Sector Undertrkiogs 

*345. SHRI SUBHASH YADAV : Win 
the Minister of INDUSTRY be plea!'ed to 
atate : 

(a) whether tbere is any proposal under 
the consideration of Government to give 
more employment to women in the Public 
Sector Undertakings under his Ministry: 

(b) if so, the detai,ls of the proposal; 
and 

(c) the number of women likely to be 
employed in the undertakings under his 
Ministry during the next three years? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUlT TIWAR.I): (a) 
and (b). Subject to relevant constitutional 
provisions. Government's policy is to provide 
equal opportunity for employment to ,11 
per80~S, including women. 

(c) It is ,not possible to eltimate the 
.. ~~1Do'r qt !~~O~ ,likely ~Q b9 ~mpl010d i~ 
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the uDdertakinls under the Ministry of (b) if so, whether thi. piea is beiDa 
Indu&try duriDI the next three yeatS. favourably considered by Government ; and . 

Tecbnology Mission on Amorphous SilicOD 

3142. SHRI JAGANNATH PATTNAIK: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether it is a fact that a techno. 
logy mission on· amorphous silicon. the 
latest development in high technololY semi-
conductor devices and photovaltaics. has 
bocn set up by severa] institutions in Delhi ; 
and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). The 
Department of Non .. Conventional ·Encr,y 
Sources is implementing an integrated 
programme of research and development 
on amorphous silicon solar cells. The pro-
gramme is being executed through the follow-
ing sevcn academic and R&D institutions : 
Indian Institute of Technology, Delhi; 
National PhYlical Laboratory, Delhi; Indian 
Association· of Cultivation of Science, 
Calcutta ; . University of Poona; Indian 
Institute of Science, Bangalore; Indian 
Institute of Technology, Madras; and Indian 
Institute of Technology, Kharagpur. The 
projects cover various aspects such as fabri .. 
cation, characterisation and study of various 
electrical and optical properties of thin 
films used for amorphous silicon solar cells 
as also the preparation of silane gas which 
is an input material. The total outlay of 
these projects is about Rs. 2.2 crore. over a 
five year period. The Department proposcs 
to set up a pilot plant for the p(oduction of 
amorphous silicon soJar cells which will also 
serve a. a facility to try out promising 
developments arising from the integrated 
R&D programme. . 

Price contra I on Bul k Drug. and 
FormulatJons 

3143. SHRl INDRAJIT. GUPTA : Will 
the Minister of INDUSTRY bo pleased to 
state: 

(a) whether ths Indian Drug Manufac-
turers Association (IDMA)· at its recent .. 
annual gCDeral meeting bas pleaded for 
removal of price cOntrols on both bulk drup 
and fonnUlatlons i 

(0) whether retail . prices of essential .. 
drugs and patented medicines sold undor 
hundreds of brand names are already soinl 
beyond the ordinary citizel1S t purchasing 
capacity 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS' (SHRI R. K. JAI-
CHANDRA SINGH) : (a) and (b). No, Sir, 
but otber suggeStions made by Indian Drug 
Manufacturer's Association have been ex-
amined. The New Drus Policy is yet to be 
finalised. 

(c) The prices of formulations including 
essential and patented formulations have 
been moderated on account of the statutory 
price control under the Drugs (Prices Con-
trol) Order, 1979. 

Production of Coal 

3145. DR. KRUPASINDHU BHOI: 
\\1(11 the Minister of ENERGY be pleased 
to state: 

(a) what was the production of coal in 
the country during 1985 ; 

(b) the estimated target for the produc-
tion of coal in 1986 and whether this pro-
duction will be sufficient to meet the demand 
of coal in 1986 ; and 

(c) if Dot, the steps Government propose 
10 take to increase the coal production in 
the country ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The total produo· 

. tiOD of coal in the country during 1985.86 

. (April-February) has been 135.66 mUlioD 
toones. 

(b) and (0), The meet the demand of 
176.60 . million tonnos of coal fixod by the 
PlanDiDI Commission for tho year 1986-87. 
the coal production' target for 1986-87 
baa been fixed at 166.80 million tonnes. 
The balance win be met from' stocks. 
Several steps are also being taken to achieve 
the targeted production. These include 
improving the infrastructural facilities. 
opening of DeW mines, improving the pro ... 
ductivity of men and machinery, expeditin. 
land acquisition for coal mining projects and 
ablontcoiam. 
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Settlag up of Co-Generation Planta by on 
and Natural Gas Comlllinioa 

3146. DR. A. K. PATEL: Will tbe 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a> whether Oil and Natural Gas Com-
mission has rejected' the. orrer of Dharat 
Heavy Elcctricals Limited for setting up 
ce-Ioneration plants ; 

(b) if 80, whether this has been done 
even after the Bharat Heavy Electricals 
Limited had accepted Oil and Natural Gas 
Commission's demand for providing neces· 
aary technical and performance guarantee 
trom foreign countries; 

(c) whether the contract has now loao 
to • foreign company ; and 

(d) if so, the reasons thereof ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHiKHAR SINO H) : (a) to (d). The con .. 
tract for setting up co .. generation plant has 
not yet been awarded to any party. 

Construction of Re.idential Quarters, 
Flats for P & T Employees io Kerala 

3T47 .. SHR( MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether Government are construct-
ing residential quarters/flatl for employees 
of Postal and Telecommunication Depart-
ment. in Kerala ; and 

(b) if so, the places where they are 
intended to be constructed ? 

THE MINISTER OF STATE·OF THE 
MINISTRy OF COMMUNICATIONS 
AND THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (8) Yes, Sir. 

(b) DBPTT, OF POSTS 

1. Paruthipara 
(rrlvandrum) 

2. Alleppey . 

3. Vandiperiyar 
4, Mappadl 

s. Taliparamba 
6. Kasaragod 

1. Kanjirappailli 
8. TbenmaJa 

DF.PTT. OF TELECOM. 
1. TrJchur 

. 2. Kottayam 
3. .chingavanam 
4. Idikki 

S. Alleppey 

6. Trivandium 
7. Palluruthy 

[Translation] 
Plant for walbln, wool in Rajasthan 

3148. SHRI VIRDHI CHANDBR 
JAIN: Will tbe Minister OF INDUSTRY 
bo pleased to state: 

(a) whether it is a fact that Khadi and 
Village Industries Commission have taken 
a decision to set up a scouring plant in 
Rajasthan for washing and clealling of 
wool; 

(b} if so, the place in Rajasthan where 
the plant will be located; and 

(c) when the instanation work of this 
plant is likely to be taken up ? 

THE MINISTER OF. STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM)J 
(a> to (c). The proposal to set up a scour-
ina plant in Rajasthan for wasbinl aod 

. cleaning of wool has been agreed to in 
principle. The details, of the proposal are, 
however, being worked out. 

[Eng/llh] 
Protocol aiped for cooperation between 

IDClia and Soviet Union fa 
AutolDoblle Industry 

3149. SHRI N. DENNIS: Will the 
Minister or INDUSTRY· be pleased to 
state : 

(a) 'wbether it is a tact that .India anti 
tbo Soviet Union have ear-marked co-pro-
«Suction in automobile Industry in their 
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economic and technical collaboration. plan ' 
for tbe comina year J and 

(b) if so, the names of various items 
and plana OIl whlcb protocol bas been 
sjaned ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF· INDUSTRIAL DEVE-
LOPMENT (SHItI M. ARUNACHALAM : 

<a> and (b). A recent protocol between 
India and Soviet Union has Ideatifled that 
tbere ia potential for cooperation between 
manufacturing organisations of the two 
oountries in the automobile sector. Amons 
tbe possible items tentatively identified for 
further investiaation are pistonl. rings, crank. 
sbafts. valves etc. 

Forelp Collaboration with Indian 
Telephone Industries for 

Self-Reliance 

31S0. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the total amount apent by his 
Ministry to buy foreign equipments and other 
necessary installation for Postal and Tele-
communication Departments through import 
during 1982·83, 1-983·84 and J 984.85: and 

lb) whether any collaboration with 
Indian Telephone Industries can be thought 
of by the Government for more ,e1f reHance 
in this field and to avoid imports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a), Total 
amount spent by the P & T Deptt. through 
Imports is as under : 

S/. No. Y~ar Amount (FOB) 

1. 1982-83 Its. 76.17 crores 

2. 1983~84 as. 84.73 " 
3. 1984.85 . RI.62.91 ., 
(b) Tho Govornmcat has always thought 

of foreign collaboratiOb by MIs. ITI to 
avoid impOrts. In the past MIs ITI entered 
into foreign collaboration to manufacture 
stroWpI' and crossbar Iwitchlos equipment. 
I.IceDd, M{I m have entered into forelan 

collaboration for manufacture of Electronio 
Switching Equipment, TelepbonelnstrUmeDtI 
etc. MI. ITI are now exploring the possibi-
lities of technology transfer for Transmisaion 
Equipment. 

Proposal to make Central Malasles 
Board a Statutory Board 

31St D.R. SUDHIR-RQY: 
SaRI P.M. SAYEED: 

Will the Minist.r of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that the recom-
mendations made by the Central Molasses 
Board regarding allotment of industrial 
alcohol are often ignored by the State 
Governments: 

(b) whether Union Government propose 
to make tbe Central Molasses Board a statu-
tory ODe so that its recommendations be-
come mandatory on the State Governments; 

(c) if so, tho details thereof; and 

(d) jf not, the reasons therefor? 

1;"HE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PBTRO CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) There have 
been instances when certain State Oovem-
ments ignored the recommendations made by 
tbe Central Molasses Board. 

(b) to (d). The Central MolasseS' Board 
was set up in pursuance of the decitiion 
taken at State Excise Ministers· Conference. 
No recommendation for making it a Statu-
tory Bo~rd has so far been made by tbe 
Board. 

Sel t .Employment Scheme for 
, Educated Unemployed 

3152. SHRI R.M. BHOYE, 
SHRI ANANTA PRASAD SBTHI • . . 

Will tbe Minister of INDUSTRY be ploased 
to state: 

(a)' the details regarding the allocation 
made in respectof rhe scheme of se)f .. employ-
ment for educated unemployed youth' year. 
wise, during the last three years ; 

(b) the number of educated unemployed 
youth benefited through the implemeotadoa 
of this proaramme, State-wite; an4 
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(c) the Dlture of benefits availed of by last three years State-wise ia liveD 
dlem ? below . 

. THE MINISTER OF STATE IN THE 
DBPAltTMENT OF INDUSTRIAL 
DBVBLOPMBNT (SHRI M. ARUNA. 
CHALAM: (a) A caract. of 2.50 lakhs 
beneficiaries has· been fixed for the country 
for the years 1983-84. 1984-85 and 1985-86. 

(b) A statement indicating numb~ of 
·applications sanctioned by banks during the 

(c) Under the Self-employment scbeme, 
each beneficiary is provided a composite 
loan not exceeding RI. 25,000/- by the 
lending banks with a rate of interest beiDg 
10% in backward areas and 12% in otber 
areas. In additioD, each beneficiary is 
entitled for a subsidy of 25% of the loan 
contracted. 

STATEMENT 

NO. OF APPLICATION SANCTIONED BY BANKS UNDER 
. SELF-EMP. SCHEME 

s. No. Name o/Ihs State/E.T. 1983-84 1984-85 1985-86 

1 2 3 4 5 

1. . Andhra Pradesh 14781 13084 1113 

2. Aasam 8021 7642 739 

3. Bihar 14230 14806 892 

4. GUJarat 10497 4072 750 

5. Haryana 6189 5478 1834 

6. ,Himachal Pradesh 2465 2156 399 

7. J &: K 1416 1119 NIL 
(As on 31.12.85) 

I. Kamataka 12307 12810 2480 

9. Kerala 13091 11907 2095 

10. Madhya Pradesh 18786 18065 1277 

11. Maharamtra 24579 18667 3695 

12. Manipur 991 994 207 

13. Meplaya 353 313 NIL 

14. Naaaland 189 269 56 

15. Orissa 6823 7599 697 

16. Punjab 9047· 12212 1619 
(As on 20.2.86) 

17. Rajasthan 15054 15382 7490 

18. Sikkim 15 49 NIL 

19. TamU Nadu 21247 22500 1907 

28, Tripara 696 707 

21. Uttar Pradesh 36857 34400 S52 

12. Weat Benaal 23680 23107 2320 
(As on 15.1.86) 

23. A" N bland. 66 1.01, '~ 
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1 2 

24. Arunachal Pradesh 
25. Chandigat:h 
26. Dadr!\ &. Nas.ar Haveli 
27. Ooa Daman " Diu 

28. Mizoram 

29. Pondicherry 

.Reports received from 303 DICs, 

[Translation I 
Outstanding Telepbone Bills 

3153. SHRI c. JANGA REDDY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the' amount of telephone bilJs 
outstanding against each of the former 
Union Minister and Members of Parliament, 
and 

(b) the amount of telephone bills out-
standing aaainst various political parties 
recognised by the Election Commission? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) The informa. 
tion is being obtained Crom the units and 
will be placed on the table of the House 
as early as possible. 

(b)" The records of the telephone subsc-
ribers are maintained telephone number wise 
and. there is no indication wbether the 
telephone belonls to a . recognised political 
party or not. It is not practicable to scrut· 
inize the individual records of lakhs of 
~ublcribers to collect the information desired. 

{English} 

Purchase of 011 From O.P.E.C. 
CC)UDtries 

~.'4. SHR.I "SANAT KUMAR MAN .. 
D~~ J Wiu tho .Minister of PETROLEUM 
'\f l'~ r" lV~~"'. qM..~ ~""" lq .~~,. I 

"3 4 S 

36 60 27 
325 300 2S 
54 68 8 

DIe was not 337 
in operation 

196 202 NIL 
(As on 30.12.85) 

414 400 16 ---- ---- ----
2,42,406 2,28,800 30334* ---- ---- ----

(a) whether bis attention has been drawn 
to a news item oaptioned "Price war puts 
OPEC in a fix" appearing in the 'Economic 
Times' New Delhi of 19 February, 1986; 

(b) if so, whether Government have 
availed themselves of this turmoil in tbe 
Oil market and made purchases at lower 
prices in the flooded oil market. of the 
Organisation of Petroleun Exporting Coun-
tries (OPEC) ; and 

(c) if so, the details thereof and if' not .. 
the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANQRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) and (c). The Government bave 
taken advantage of the faU in price. by 
buying"crude oil in the spot market. NeJoti-
ations are also being conducted with count-
ries supplying oil to us for a price which 
will be market related. 

[Translat/on] 

Waiting List For Telepbone CODOectiOns 
In Maharalbtra 

3155. SHR} VILAS MUTTEMWAR: 
Will tbe Minister of COMUNicA TIONS be 
pleased to state : 

(a) the category.wise number of perSODS 
whose names stand in tho 'tVailiDI list 'for 
installation of telephones in eacy district 
in Mabarashtra ;' 

(b) the time by which tho telephooo 
rl9iU~~ W~l~ ~ .. mldo 'V~U,,~I, ~~ t~tm! ~ 
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(c) the action ~ing tak·en by Govern-
ment in this regard '1 

'THE MINISTER OF STATE ·OF THE 
MINISTRY OF COM MUNICA TrONS AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF HOME AFFAlRS (SHRI RAM 
NIWAS MIRDHA): (a) The inf,trmation 
lion 31.1.86 is lIven in the statement 
below. 

. (b) The perseot waitfo.list it likely to 
be cleared proaressiveJy durin, "the next 7 
yean period, subject to availability of 
adequate resources. 

(c) There are proposals to open ncw 
telephone exchaDIcs aDd to expand the 
existing ones wherever ·feasible to clear 
tbe present waitinl· list. depend iDa OD tho 
availability of EquIpment, Cablca and other 
materiaJl. 

SI. No. 

STATEMENT 

Telephone Divisioll, 
(coverillg Revenue District) 

W 0111116 Lilt OJ Oil 
31.1.86 

ANNEXURE 

-------_--
OYT 

1. Akola (Akola &: Buldana)" 81 
2. Amravati (Amravati (~ Yeotamal) 141 
3. Aurangabad &: Julna 395 
4. Ahmednagar (Ahmednagar & Deed) 159 
s. Bombay City 

(Part or Thana & Raigad) 242 
6. Chandarpur 

- (Chandarpur, Gadchir(lli & Wardha) 151 
7. Dhule (Dhule Djstrict) 72 

8. Ja)gaon (Ja]gaon District) 286 
9. Kalyan (Kalyan & Part of Thana) 797 

10. Kohlapur (T) 
(Kohlapur, RTG &: Sindbudruf) 50 

11. Kohlapur (P) (Kohlapur City) 268 

12. Nanded (Nanded « Parbhani) 70 

13. Nagpur (Nagpur cl Bhandara) 614 
14. . Nasik (T) (Nasjk District) 39 

15. Nasik (P) Nasik City 540 

16. Pune (pune '" Part of Satara) 393 

17. Panjim (Goa Union Territory) 680 

18. Solapur (T) 
(Solapur, Latur &- Osmanabad) 120 

19. Sholapur (P) 
(Sholapur District + City) 179 

20. Sangli (San.li, Part of 
Satara and Kohlapur District) ·390 

21. Bombay TelephoD(: District 14,922 ' 

Total 20,589 .... -_.---. 

Non-OYT 

1,585 
1,667 
3,806 
2,2,16 

2 • .,33 

1,001 
1,344 
2.060 

11,703 

1,307 

2,628 
1,110 

108 
9S0 

4,384 
2,767 

3,552 

1,264 

1,817 

4.632 
1.62.210 

2.14,644 

Total 

1,666 
1.808 
4.201 

. 2.375 

2.775 

1.152 
1,416 
2,346 

12,500 

1,357 
2,896 
1.180 

722 
989 

4,924-
3,160 
4,232 

1,384 

1,996 

2.3',233 --- _. ___ 
._------,------------------------.--~------.~~,--~-------.---
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[E",llsh] 
SUSpeQSiOD C)f Drilling in Elltera Zone 

, 3156. SARI NARAYAN CHOUBEY: 
Wi)) the Minister of PBTROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether the programme of driUins 
in the Eastern Zone includinl West Bengal 
remains suspended ; 

(b) if so, the reasons therefor; 

(c) Whether Government propose to 
activise the drilling programme Bsain in the 
near future ; 

(d) if so, when; and 

(e) if not, whether it is proposed to 
treat the already invested amount in the 
Eastern Zone as "bad investment U? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHA R SINGH) : (a) No, Sir. 

(c) to (e) Do not arise. 

Import of LPG From Bangladesb 

3157. SHRI HANNAN MOLLAH : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) whetber Government have any pro-
posal to import L.P.G. from Bangladesh; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH) : (a) No, Sir. 

(b) Does not arise. 

IDtrociuetioa of New Energy Plan 
For Rural Areas 

31S8. SHR.I AMARSINH RATHAWA: 
Will the Minister of BNBRG Y be pleased to 
state: 

(a) whether there is aDY proposal under 
the consideration of GOVernment to intro-
duce a DewenorJ'Y plao tor rural areas ; 

(b) It to, the det.Us of the new 0Del1Y 
pJaa . 

(c) whether lay experimeat hu bees 
made; if so, the result achieved ; 

(d) the number of vilJaps likely to be 
covered by this plaQ in the fir.t phase ; and 

(e) tbe steps heiDI taken to PGPulariso 
this plan 'I 

THB MINSTER OF ENBRGY (SHRI' 
VASANT SATHE): <a> to (e). The 
Seventh PJan envisages developmcat 
of all forms of eoergy inc)udinl nonooCOnYen· 
tional energy sourees for rural areas. Tho 
Department of Non.CODventional Energy 
sources is implementing a programme for 
village Jevel integrated energy projects, based 
on non-conventional enerBY sources, which 
is aimed at achieving onergy self-sufficiency 
in villages. Under this programme projects 
in 19 villages have been completed and are 
under implementation is 27 others. The 
results of the experiments are encouraging; 
On the basis of available information, it is 
found fhat such projects can meet most of 
the energy requirements in the villages. 

It is proposed to expatl<l this programme 
in association with the Rural EJectrtfication 
CorporatioD and other agencies. The number 
of villages that can be covered and the 
pbasing will depend en the financial resources 
that can be made available. 

Allocation of More Alcohol and 
Molasses to Orissa. 

3159. SHRI K. PRADHANI: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) Whether Governmemt are contempla-
ting to reserve a large percentage of alcobol 
for industry and introduce uniform aDd 
reasonable levies on alcohol In all the 
States ; 

(b) if so, tbe broad outlines of the 
scheme tor reservation of alcohol for 
industry ; 

(c) whether Orissa is faciDI an acute 
deficit in both molasses and alcohol ud 
bad requested Union Government for the 
supply of 23 lakhs L.P. of alcohol and 24,000 
M.Ts. of moIu,e~ ; and 

(d) . if so, tbe stops wbieb his Ministry 
has takeD for allotment of alcohol aDd 
mola ... fnmt ~ NishboUriDa St&tet to 

. Orissa? 
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.. THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF CHEMICALS· AND 
PETRO·CHEMICALS (SHRI R.K JAI-
CHANDRA SINGH): (a) and (b). Alloea .. 
don of alcohol to various users within a 
State as well N imposition of levies thereon, 
is being done by t be concerned State 
Governments. 

(c) At the time of last meeting of 
Central Molasses Board (eMB) on 22.2.1986 
the Government of Ori~sa bad projected 
the deficit of molasses by 31,602 M.T. and 
tbat of alcohol by 1,6.1.932 litres in their 
State during current alcohol year 1985.86 
(December, 1905 to November, 1986). 

The Government of Orissa had reque~tt'd 
for allocation of 31,602 M.Ts. of molasses 
only and no such request was made for 
alcohol. 

(d) As no SUtp Ius moJasse~ was 
reported by any of the States in tbe meeting 
of the Central Molasses Board on 222.1986, 
no al1ocation of molasses ha5 been made to ... 
any of th~ deficit States including Orissa. 

Functioning of Lok Adslats 

3160. SHR( MOOL CHAND OAGA : 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) how many Lok Adalats are WOlking 
in the country in each St8te and Union 
Territory and since when ; 

(b) how many caRes each such court 
has decided so far; and 

(c) what is the public opinion in the 
set up of such courts and its major 
repercussions in the working of other 
concerned courts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR[ H.R. BHARDWAh: According to 
the information furni~hcd by the Committee 
ror Implementing Legal .A.id Schemes 
(CJLAS)=-

(a) Lok Adalats geot!raily organised as 
voluntary and non-permanent agencies are 
being be'd in the States of Andhra Pradesh, 
Bibar. Gujarat, Haryaoa, Kerala. Ori"sa~ 

R.ajasthan, Tamil Nadu, Uttar Pradesh a.nd 
Union Territory or Delbi. A Lok Adalat 
j. ~1.~ ,p~oposed to be h~ld at Bangalorc in. 

Karnataka State. However, Haryana State 
bas two permanent Lok Adalats Workins 
at Kuruksbetra and Ambala, though their 
personnel change from time to time. 

(b) The State-wise break.up of the num .. 
ber of cases decided by Lok Adalats is 
as under:-

S. Name of States/U.T. 
No. 

1. Andbra Pradesh 
2. Bihar 
3. Gujarat 
4. Haryaha 
5. Maharashtra 
6. Orissa 

7. Rajasthan 

8. Uttar Pradesh 

9. Delhi (Union Territory) 

Total No. 
or cases 

tinally settled 

2,000 
2,595 

36,098 
5,000 (approx) 

2,034 
490 

29,086 

56,728 

326 

(c) Lok Adb.lats are becoming popular 
amor.g masses. There are frequent demands 
for more Lok AdaJats from different parts 
of the country. These are not intended to 
suppJant the existing Courts of Law but 
are ~upplementary to them and thus help 
in redUCli1£ the high pendency in regular 
cOUrts. 

Testing of LPG Stoves Before Sale 

3161. SHRI K.S. RAO : Will the Minis· 
ter of PETROLEUM AND NATURAL 
GAS be pJeased to state: 

(a) Whether its a fact that the number 
of L.P.G. connections run into several 
millions in the country ; 

'(b) if so, whether there are any 
instructions/guidelines issued by Indian Oil 
Corporation to ensure that gal stoves being 
marketed by authorised LPG dealers incor-
porate essential safety features and if so, 
the details thereof ; and 

Whether Government propose to consider 
subjecting gas stoves being sold by authorised 
LPG dealers to elaborate testing to en~ure 

that there is no possibility of a leak because 
of faulty d.esian or metbod of production? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHAN~ 
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SHEKHAR SINGH) : (a) There were about 
10.1 million domestic LPG connections in ' 
tbe country al on December 31, 1985. 

(b) and (c). LPG distributors of the 
oil marketing companies are authorised to 
sell only such LPG 5tO\leS as have the lSI 
certification mark. These stoves meet safety 
req uirements. 

Employment of Displaced Persons in 
Heavy .Engineering Corporation, 
. Ranchi 

3162. SHRI SIMON TIGGA: Will 
the Minister of INDUSTRY be pleased to 
Itate: 

(a) the total number of employees in 
Heavy Engineering Corporation, Ran;;bi ; 

(b) the number of displaced persons 
employed in HeavY Engineering Corporation; 
Rancbi; and 

(c) out of these displaced persons, what 
is the number of Scheduled Caste~, Schedu~ 
led Tribes, physicaUy handicapped and Ex-
servicemen, separate details? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRf M. ARUNACHALAM) 

(a) 20739 Nos. 

(b) 4150 Nos. 

(c) (i) Scheduled Castes- 110 Nos. 

(Ii) Scheduled Tribes- 2332 Nos. 

(iii) Physically - Nil 
handicapped 

(iv) Ex-servicemen 

(v) Others 
- Nil 
- 1708 

Total 4150 Nos. 

Irregular supply of InsuUn 

3163. SHRI SOMNATH RATH: 

SHRI LAKSHMAN MALLICK: 

SHRI SATYBNDRA NARAYAN 
SINHA: 

SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of INDUSTRY be pleased 
to stat.; 

(a) whether attention of Government 
has been invited to the news-item appearinl 
in the Hindu6tan Times of 16 February 
1986 stating that insulin supplies in the 
country are irregular and that a largc 
number of diabetes patients were ~ufl'ecinlt 
81 a result thereof; and 

(b) if so, wl.ether any steps have been 
taken to break the monopoly of one supp-
lier in regard to insulin which is a life 
saving drug ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI· 
CHANDRA SINGH): (a) Yes, Sir. 

(b) The manufacture of Insulin bas 
already been de-ljcensed and exempted from 
sections 21 and 22 of the MRTP Act9 to 
encourage indigenous production. Furtber, 
MIs, Synbiotics Ltd., the importer and 
distributor of highly pul'ified Cbromato-
graphed insulios manufactured by Novo, 
Denmark, have reported adequate availabi. 
lity of these formulations. Tbey have also 
given wide publicity to this fact, inserting 
an advertisement in the Hindustan Times, 
dated 27-2·1986. 

Centra) Research tnst;tute for Research 
and Development in Automobile 

Tyre Industry 

3164. SHRI ANANTA PRASAD 
SETHI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government are against the 
creation of a Central Research Institute 
for undertaking research and development 
relating to the automobile tyre industry ; 
and 

(b) if so, the details regardin8 the 
policy of Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENr OF INDUSTRIAL 
DEVELOPMENT (SHRI M ARUN A· 
CHALAM): (a) No, Sir. 

(b) Does not arise. 

Closllre of Bengal Paper Mill, RanigaaJ 
(West Beogal) 

3165. SHRI PURNA CHANDRA 
MALIK: Will tbo Minister of INDUSTRY 
be pleased to state : 



(I) wbetbcr it is • fact that one thou-
sand and Ive hundred labourers arc 'aciDI 
starvation due to closure of Ben,a) Paper 
Min at llaDiaanj in West Benlal since a long 
tilDe: 

(b) if so, whether Government of West 
Benaal have sent a proposal for its take over 
by tbe Union Government; 

(c) if so, the details thereof; and 

(d) the reaction of Government thereto? 

THB MINISTER OF STATE IN THB 
DBPARTMENT OF INDUSTRIAL DEVB· 
LOPMENT (SHRI M ARUNACHALAM): 
(a) to (d). The Bengal Paper Mills is lyiDI 
closed from 1.11.1983. The State Govern-
ment bad suacstcd in May, 1984, that the 
Central Government mlabt take over the 
manaletnent of the Company. Since the 
Financial Institutions had worked out a 
rehabilitation scheme for the revival of the 
unit. the State Government was informed 
tbat it was Dot considered e"pedicnt to take 
over tbe management of the Company. 

The Financial Institutions have reported 
tbat they are exploriDI the possibility or 
rehabilitatiog the unit inter.alia by way of 
merler with another healthy unit and on 
the basis of certain reliefs/concessions to be 
exttodod to the unit by the Institutions, 
Central Government aod State Government. 
The Central Government have recently 
agreed to a major portion of tbe arrears or 
excise duty beiDI paid by the unit in 
instalments as part of the rehabilitation 
packaae• 

Commemonttve Postal Stampa Regardfnl 
Centenary or Indian National 

Congress 

3166. SYED SHAHABUDDIN: WiJJ 
tfte Minister of COMMUNICATIONS be 
pleas\1d to ata te : 

(a) whether any commemorative stamps 
were desianed and printed to mark tbe 
centenary of tlte birth of Indian National 
CODll'OIS; 

(b) if 50, the particulars thereot aad tbe 
ClCpODditure incuucd thereon: 

(c) wbether those stamps have beeD 
illued/soJd to tbe pubUc ; and 

(4) II DOt. the reasons thereof' 

THB MINISTER OF ST ATE OF THB 
M1NlSTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINIS fRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes Sir, 
commemorative stamps were desianed and 
printed to mark. the centenary of Indian 
National Congress. 

(b) These commemorative stamps CGn· 
sisted or a set of four stamps of 100 P. 
denomination each. The expenditure in-
curred OD these stamps amounts to RI. 
4,51, 081/-. 

(c) Yes, Sir, these stamps have been 
issued/sold to tho public. 

(d) Does not arise in view of answer to 
'e' above. 

[7Tanslation] 

Waiting list ror LPG CODoections in U.P. 

3167. SHRI JAGANNATH PRASAD: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a> the number of persons in waiting 
list Cor cooking gaa connections in Uttar 
Pradesh; 

(b) the steps taken by the Government 
to ensure that Cooking las connections are 
giVOD to them soon; and 

(c) when they are likely to get cooking 
connections? 

THB MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH):" (a) About 6.45 
laths. 

(b) and (c). Release of new connections 
in the country including Uttar Pradesh is 
made under the annual enro'emeot pro-
Iramme of the oil industry and is 4etermined 
by augmentation in availability of LPG, 
bottliog capacity, transportation and other 
infrastructure racilities. 
[English] 

Generation of Electriclfy through 
HanesJiD. "ind MIDson 

Konkan Cout 
3168. PROF. MADHU DANDAVATB: 

Will tbe Minister of BNEROY be pleased to 
.tate, 



(a) whetber eneray constraint is the 
ma;D obstacle in the way of industrialisation 
·of tbe backward Konon region of Mahara-
shtra with ~tral aasi,tance; 

(b) it so, whether process of generation 
of electricity througb haroessiD'1 wind mills 
on the Konkan coast \\ ill be explored; 
and 

(e) if so, tbe steps proposed in this 
relard? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Energy is an 
important input for industrial development. 
Efforts are being made to utilize non· con-
ventional sources of energy for a wide 
variety of appltcations in different parts of 
the country, in particular, in remote and 
back ward areas. A wind farm of aggregate 
capacity SSO K W is under installation at 
Deogarb on the Konkan coast of Maha-
rashtra and will shortly become operational. 
Steps bave been taken to identify other 
suitable sites for wind electricity generation 
OD the Konkan coast. Further projects will 
be finalised after taking into account WInd 
avaiJabiHty, other technical factors and avai-
lability of financial resources. 

Joint Sector Management io Power 
Sector 

3169. SHRI MOHANBHAI PATEL: 
Will tbe Minister of ENERGY be pleased to 
state: 

(a) whether Government are considering 
to have joint sector management in the 
power sector ; 

(b) if so, the details thereof; and 

(c) how far it will be helpful in regard 
to solving the problem of power in the 
country? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) and (c). Do not arise. 

Subscribers wltb Imported Teltpbone 

3170. SHRI SRIHARI RAO: Wi11 
the Minister or COMMUNICATIONS be 
pleased to atate : 

(8) the number of subscribers provided 
with OJ who bayc purobaaed/importod tcIo~ 

IYrin." A.IuWtIrl 5. 

pbones (I) with all types of facilities except 
auto diaJler,l (ii) with auto dlalJer, (iii) im-
ported telephone wIthout any additional 
facility (iv) with STD barrinl facility, (v) 
with auto dialling faciHty and (vi) with 
memory dialJiog 'acility and who have been 
licensed in tbe ten major cities of India 
(Bombay, Calcutta, Delhi, Madras, AhlDe-' 
dabad, Hyderabad, Bao gaJ ore, Pune, 
Kanpur and Jaipur) ; and 

(b) the licence fees for each of theao 
categories per year ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA: (a) The infor-
mation is being collected and will be placed 
OD the table of the House. 

(b) There is no licence fce tor the use of 
attachments/devices referred to in part (8). 
The attachment/device has, however, to 
con6rm to contain prescribed technical 
conditions. 

Increases iD Capacity or LPG Bottllnl 
Plants 

3171. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of PETROLEUM AND NATU. 
RAL GAS be pleased to stat. : 

<a) Whether Government propose 10 
increase the capacity of existing LPG bottl-
ing plants. 

(b) if so, the steps taken in this reaard ; 

(c) the places identified for tbe 10catioD 
of bottling plants in Karnataka and in other 
parts of the country; and 

(d) the details thereof. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes Sir. 

(b) Through implementation of the 
LPG Phase III Project at a cost of around 
Rs. 846 Clorea. 

(c) and (cI). A Statcmoot is Jlvon below. 
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51. Location with State 
No. 

1. Hazira (Gujarat) 
2. Jamsbedpur (Bihar) 
3. Durgapur (West Bengal) 
4. Swai Madhopur {Rajasthan) 
5. Madanpur (Delhi) 
6. TikrikaIan (Delhi) 
7. Kanpur (Uttar Pradesh) 
8. Rajkot (Gujarat) 
9. Bhopal ,Madhya Pradesh) 

10. Varanasi (Uttar Pradesh) 
11. Karnal (Haryana) 
12. Balasore (Orissa) 
13. Ajmer (Rajasthan) 
14. Parvanoo (Himachal Pradesh) 
15. Haldwani (Uttar Pradesh) 
16. Dehra Dun (Uttar Pradesh) 
17. Mangalore (Karnataka) 
18. Uran (Maharashtra) 
19. Asaoti (Haryana) 
20. Jaba,lpur (Madhya Pradesh) 
21. Sholapur (Maharashtra) 
22. Jalgaon (Maharashtra) 
23. Ambala (Punjab) 

24. Trivandrum (Kerala) 
25. Tuticorin (Tamil Nadu) 
26. Lucknow (Uttar Pradesh) 
27. Hissar (Haryana) 
28. In eastern region (Orissa) 
29. Jaipur (Rajasthan) 
30., Bareilly (Uttar Pradesh) 

31. Mysore (Karnataka) 
32. Hubli (Karnataka) 
33. Jammu (J & K) 
34. Goa (Goa) 
35. Aurangabad (Maharashtra) 
36. Cbandrapur (~1aharashtra) 
37. Sri Nagar (J &: K) 
38. Khurda Road (Orissa) 
39. Jind (Haryana) 
40. Visakh (Andbra Pradesb) 

41. Charlapalli (Andhra Pradesh) 

MARCH tt, 1986 

Capachy 
(MTPA) 

25.000 
25,000 
25,000 
25.000 
25,000 
50,000 

'25.000 
12,500 
25,000 
25,(}OO 
25,000 
25,000 

8 .. 000 
5,000 
5,000 
8,000 

12,500 
75,000 
75,000 
25,000 
12,500 
J2,SOO 
25,000 
12,500 
12,500 
6,500 
6,500 
6,500 
6,500 
6,500 

12,500 
12,500 
7,000 

12,500 

12,500 

12,500 
7,000 

25,000 
12,500 
12,500 
25.000 

Iaclasttlal Project Mandawar (Jbalawar) 
By J. K. Synthetics Ltd. 

3172. SHRIMATI MADHURBB 
SINGH: Will the Ministry or INDIJSTRY 
be pleased to state: 

(a) whether 'he J.K. Syntbetics had 
launched an industrial project in Mandwar 
(Jbalawar district) ; 

(b) if so, the cost of the project ; 

(c) whether the project is in the joint 
sector in coHaboradon with a forei.1l 
country; 

(d) what are the products to be manu-
factured at tbe above project; 

(e) when the production will commence ; 

(f) the loans and financial assistance 
given by the Union and State Governments 
and financial institutions ; and 

(g) the number of persons expected to 
get employment in the project 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PEl ROCHEMICALS (SHRI R. K. JAI 
CHANDRA SINGH): (a) lX. Synthetics 
Ltd. is not setting LJ p aoy project in Manda. 
war but it is setting up a project in Village 
Partbi Pura, Tehsil, Jhalwar PataD in District 
Jhalawar, a 'C' Category Backward District 
in Rajasthan. 

(b) The estimated project cost of this 
project is Rs. 70.38 crores. 

(c) No Sir. 

(d) Acrylic Fibre is proposed to be 
manufactured in this project. 

(e) The project is expected to 80 OD 
stream by March, 1987. 

(f) The project is not beiDa Provided 
with any financial assisunce by the Union 
and State Governments. The Company has 
been jranted foreign exchange loan equiva-
lent to Rs. 21.0 crores to cover the foreiSD 
exchange requirements of imported plant 
and machinery and part ot lumpsum know-
how fees by financial institutions. 

(8) The projeet is expected to provide 
direct eml)loyment to about 800 penona.1\ 
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S.T.D. Faeility froID JabaDabad to Rancbl 
In Bihar 

3173. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of COMMUNI .. 
CATIONS be pleased to state: 

(a) whetber Government propose to start 
S.T.D. facility from lahanabad to Ranchi 
in Bihar State; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINSITER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OP HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) No, Sir. 

(b) Does not arise. 

(c) Due to limitation of resources, on1y 
District Headquarters and larger telephone 
exchanges of more than 1000 lines capacity 
<as on 1-4-85) bave been given priority for 
provision of S.T D. facility S. T.D. service 
to Jabaoabad can be considered after meet-
ing priority requirements. 

Telephone Service in Rural Areas 

3174. SHRI T. BALA GOUD: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether he is aware that the tele-
phones installed in rural areas do not wock 
on most of the days in a month ; 

(b) tbe measures being taken by his 
Ministry to improve tbe services of Tele-
phone Department in rural areas at par with 
that of the cities ; 

(c) whether it is a fact that without 
providing proper service, rent is bdr g col-
lected for tbe full month and the consumers 
are not being given any relief for tbe idle 
period; and 

(d) the t.ime by which such relief would 
be announced by the Ministry ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICA.TIONS 
AND MINISTER OF STA TB IN THE 
MINISTkV OF aOM,a AFFAIRS (SHlU 
RAM NIW AS MlllDHA) ~ (a) We arc 
IlW_" that public; ~l0fb:~~ "" J\~l'~ areat 

arc not working on some days. Telephones 
connected to rural exchanges arc however 
workfo8 generally satisfactory. 

(b) Measures being taken to further 
improve the telephone services in rural areas 
arc: 

(i) Higher capacity batteries would 
replace lower capacity ones in 
exchanges as are subject to prolon .. 
ged pow~r breakdowns. 

(ii) Eogine alternators are being provi-
ded in la rgee exchanges where 
power breakdowns are prolonged. 

(iii) To charge the batteries in smaner 
exchange~, mobile engine aJterna-
tors are being provided On a 
group. 

(i\t') To check defects and quality of 
~ervices, observation and rectifica-
tion teams are formed at different 
levels for tI:.~ ru( at area exchanges. 

(c) No, Sir. 

(d) Orders exist to grant rebate in rental 
for subscribers whose service was interrup-
ted continuously for more than 30 days. 

Hire Purchase Scheme of N.S.I.C. 

3175. SHRI ANAOI CHARAN DAS : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the details of hire-rurchase scheme 
of the National Small Industries Corpora-
tion and how it belps the perspective entre-
preneurs in getting the machinery, etc. ; 

(b) whether tbe National Small Indus-
tries Corporation's hire-purchase scheme is 
v:1lid only for the machines manufactured! 
marketed by that Corporation and its 
institutes/tool fooms and not for purchase 
from other Jeadbg H1 . .l.nufacturers of macbi-
nery and plant: 

(c) whether it is also a precondition that 
the small industry bas to be registered first 
and/or industrial plot should be at its dis-
posal for applying for the hire-purchase 
scbeme ; and 

(d) the documents prcscrib~<;1 (or suC'h 
loan and .. whetbor the National Small Indus-
tries· CorporatioQ providf;s .~ marketin. 
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facility of the products of rcaistered small 
scale industries panicularlyof edible oils/ 
balls pen rcfiUs/file covers, etc. in Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARU:NACHALAM) ; 
(a) The supply of machines on hire-pur. 
chase is, In away, an offer of funds, an 
otfer of foreign exchange facilities and a 
combination of both. NSIC takes upon 
itself the ontire purchase procedure, startiDS 
from issue of an enquiry to the suppliers to 
delivery of machines. In case of imponed 
machines, NSIC arranges foreign exchange, 
obtains import licence, opens the letter of 
credit and looks after tbe customs require-
ments and clearance of machines. The role 
of a person starting a small industry or of 
an entrepreneur is to make an application 
witb necessary documents, pay the earnest 
money when an offer is made to him. and 
execute the hire-purchase agreement. The 
machines are delivered at his doorsteps. 

His role then is to make efficient use of 
the machines, earn from their utih~ation and 
pay to NSIC hire-rurcbase inatalments in 
time. When the last hire-purchase instal-
ment and other dues, if any" have been paid. 
the property in the machines is transferred· 
to tbe entrepreneur who then becomes the 
owner. 

. (b) 1)\9 per the Hire Purchase Scheme. 
Corporatioo supplies machines manufactured 
Dot only by NSIC and institutjon~/tool 
rooms but also by other leadina/reputed 
manufacturers of plant and machinery in the 
country as per the choice of tbe applicants 
or from abroad. 

(c) The Corporation provides Hire 
Purcbase assistance only to tbe registered 
Small Scale Units. It is not necessary tbat 
the units sbould own land/buildings; they 
may have even rented premises ror availing of 
the assistance under Hire-Purchase Scbeme. 

(d) Accordins to NSIC, the foJlowiOS 
documents are required to be sent alonpitb 
the application : 

(1) The registration certificate as Small 
Scale Unit from the State DI/DIC. 

(2) Quotations from suppliers frOID 
which the machIDeI aN P1'OPC*4 
te be purebaled. 

(3) Declaration from the applicants 
that they do not have direct/in-
direct dealiDls with tbe suppliers. 

(4) Attested copies of the Partnership 
Deed, if a partnership concern. 

(5) In the case of a Company, its 
Memorandum and Articles of 
Association, copies of their 
AnDual Account for the last two 
years etc. 

(6) Two copies of the Projects Reports 
with a view to ensure their viability 
and capability to repay back the 
Hire Purchase instalments. 

(7) In the case of weaker sections sucb 
as SC/ST etc., supporting docu-
ments with a view to avail of the 
concessional terms of the scheme. 

The ,Corporation provides marketing 
facilities to regbtered small scale units under 
its Government Purchase Programme, by 
supplying tenders free of cost as and when 
issued by the DOS & D. They are also 
exempt from payment of Eastern Money 
deposit. However, DO direct marketing 
assistance bas been availed of by any small 
scale units manufacturing edible oiis/ball 
pen refills/file covers, in Orissa • 

[Translation] 

Gas-Based Power House in Banswara, 
Rajasthan 

3176. SHRI PRA'RHU LAL RAW AT : 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether Government are cODsidering 
a proposal to set up a aas-based power 
bouse in Banswara (Rajasthan) ; and 

(b) if so, the likely capacity in Megawatt 
of the Powcr HOUle and the estimated Qost 
thereof and the time by wbich it Is likely to 
be started ? 

THB ¥INISTBR OP ENERGY (SRIU 
VASANT SATHS) : (a) NOt Sir. 

<'-) DoeI DOl .... 
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D_.1Id aad Sa"" of C __ t 

3177. D,R. CHINTA MOHAN : WUI 
the Minister of INDUSTRY be pleuecl to 
state: 

<a> w)Jetber i~ Is a fact that the demand 
for cement is more than the supply ; 

(b) if so" whether Government proJ)Ole 
, to reduce costs. fncJudiD, bulk sale without 

paclcagfng ; and 

(c) whether Government propose to 
ensure lower prices for the weaker sections 
and also tor hill areas? " 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPING (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. 

(b) With a view to reduce costs, 
GOvernment have been encouraging moder-
nisation through conversion of wet process 
into dry proce,s, energy CODser-
vation measures, progressive adoption of 
Jatest technology, such as per-beater, a,nd 
precalcinator etc. A. regards bulk sale, it 
is proposed to entrust a techno-economic 
study of feasibility 0' bulk movement to 
MIs. Rail India Technical and Economic 
Services. 

(c) After the introduction of the soheme 
of partial decontrol of cement with effect 
from 28.2.82. cement is sold under 2 cate-
gories viz. LeV)' and Non-levy cement. 
While levy cement is subject to price and 
distribution control, non-levy cement is free 
from sucb control. 

The weaker sections of the, lOCiety are 
entitled to the aUotment ot levy cement for 
bouse construction havina a plinth area 'Dpto 
100 sq, mtn. in towns haviq a population 
of 1 lakh and above ~d plinth area apto 
120 sq. mtrs. in toms baving population of 
less thaa 1 lakb. Additional allocations of 
levy cement for accelerating the development 
of areas decfared. ,.q;fiill areas ill the Sixth 
Five Vekr Plan, __ _ -'wte to tbe States COD-
eerned. 80 tbat oemcot at controUed rate is 
avall.ble In t~ area fn idCfOllfHl 
CJu..uit)'. 

U. of Searee Petroleum Prodaetl D, 
1DdaItr, 

3178. SHRr MANIl' REDDY: Will the 
Minister of PETROLEUM AND NATU-
R.AL GAS be pleassd to state : 

<a> whether It is a fact that lDdiatl 
industry bas started using inefficient and 
expeasive power leneration aliOS scarce 
petroleum products including keroseDe as in 
case of Yamaha project I 

,.. t 

(b) wbother Government arc continu'. 
to freely license oil burninl IcnoratiDI sot. 
despite sbortage of oil : 

(c) if so, tbe reasons tbereof ; and 

(d) whether Government propose to 
reopen the question or use of Dlethyl and 
ethyl alcohol in petrol and encourage ethyl 
alcohol manufaaare usinl beetroot., spoiled 
,rains. ceUulose aod also cbemically pro. 
duced alcohol al in USA ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SMR). CHANDRA 
SHBKHAR SINGH) : <8> to (c) Depending 
on power supply position in lome StatOl, 
several industrial units have been us ina 
petroleum fuels for captive power generation. 

No industrial licence is now required for 
settinl up manuCacturio. facilities for gas 
etc. generating sets UplO 60MW if the unit is 
located in a permiSSible location and is not 
covered by MR TP/FERA ReguJations. A 
few units have obtained reaistratioD for the 
manufacture of portable generating sets 
in the range (\f'O.S KW to 4.5 KW. These 
portable sets are primarily used by small and 
medium farmers for irription and by small 
and cottal~ induatri~. 

\ 

(d) No, Sir. 

[Tralf8lation] 

Polley Dlr~I,. Regarcling Deyelopmebt 
of Ancnlar, ID .... tr'. 

3179. SHRJMATI VIDYAWATI 
CHATVRVEDI : Will the Minister of 
INDUstRY be pleased to state : 

<a) whether it is a tact that siace 1971 
polley ·direodv.s are beiq inutd from time 
to time by the Bureau 01 Public Baterpr", 
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to Centtil Government undertakin.. for 
development of ancillary industries; and 

, . "~' (b) if, s9~ th~, nlmes of C~Dtral Govern-
ment undertakings in Madhya Pradesh 
which have followed these policy directives 
al0Dswitb the details in thil relard ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVe-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) Aa per available information, Public 

Enterpriscs namely BHEL, Bhopal, C~lt.al 
Coalfields Ltd .• National Mineral Develop-
ment Corporation, Bailadila MInes, NTC 
(M.P.) Ltd.. Bhilai Steel ~Iant. W,.tern 
CoallJclds Ltd., DALeO and National News. 
print and Paper Mill. Ltd. have develoPed 
ancillaries. 

Dotails regarding number ot tbe aneilla-
ries/SSI units and the purchases made from 
them by the above mentioned PSEs during 
the y_r 1984-8' are giYeD in the statement 
below. 

STATEMENT 

Sl. 
No. 

Name of the Public 
Enterprise 

No. of units from which purchases 
have been made during 1984 85 

Total purchases 
made from 

ancillaries and 
SSI units 

during 1984·85 
(Rs. in Lakhs) 

AnCillaries S5] Total 

1 2 

1. Bharat Aluminium Co. Ltd. 

2. Bhart Heavy Electricals Ltd., 
(Bhopal) 

3. National Mineral Development 
Corporation (BaiJadila Mines) 

4. National Newsprint and Paper 
MiUs Ltd. 

5. NTC (M.P.) Ltd. 
~" 

6. Bhilai Steel Plant 

7. West~ Coalfield. Ltd.@ 

8. Central Coalfi~lds Ltd. 111 

@WESTBRN COAAFIBLDS LTP. 

3 

9 

48 

3 

5 

2 

44 
3.5 

74 

4 

52 

13' 

137 

6 

63 

29 

124 

69 

5 

61 

183 

140 

11 

65 

73 

1'9 
142 

6 

163.7S 

1385.00 

42,50 

156.45 

171.19 

274.85 

1222.31 

806.94 " . 

Coalfields of WCL are situated in Madhya Pradesh and Mahara,hua States. 
Separate figures for Madhya Pradesh are not available. 

*CENTRAL COALFIELDS LTD. 
Area of operation covers Coalfields in Bihar, Orissa, Madhya I'radesh and 0. P. 
Separate figures for Madhya Pradesh are not available. 

rEnglishj 
Deposits of Coal Dear J.,.Dti Colliery 

Bihar 

:U80. SHRI SALAHVDDIN = Will tho 
Mfa .... of BNEltO)" be pi"'" to ~*o t 

(a) whether Govcmment ate aware tbat 
there are riCh de.posits of coal aear Ja,anti 
Collier), in Deoghar district, Bihar; and 

(b) jf so, the stePi beiDS tat .. , ~, 
Government to exploit loeb coal dopoti. ? 



PHALG~A ?,.,l~':'($ARA) 

TIJ~ MITI~TBa OF E~ERqy ,(SHRI 
V AS ANT SATHE) : (8) Oeotoaical explo~-:, 
tiOD bas revealed that there is no ricb depo-
lit of coal near Jayaati Colliery. Deopar 
diBtci"'. Bihar. 

(bY Prescotly. tbere is no prOiramme to 
exploit the deposits in Jayanti coalfield. ' 

SeUJog' up of Telephone ExchllDge at 
CbaJtanyapur in District MidaaporeiJ ' 

West Bengal 

3181. SHRI SATYAGOPAL MISRA: 
WUI tbe Minister of COMMUNICATIONS 
be pleased to .tate : 

(8) the pres"nt position or setting up a 
Telephone Excbanle at Chaitanyapur, "~Po S. 
Sukahata, District Midnapore. W-est Bengal; 

(b) the details thereof; and 

(c) the reasans for delay? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) and (b) The 
work of installation of a 25-li.nel MAX-III 
type excbanae of Chaitnyapur, P.S. Sutahata 
district Midoapore is in progress. Tbe 
exchange IS expected to be commissioned by 
tho end of March. 1986. 

(c) the commissioning or this exchange 
is according to the targots. 

Writ PetldoDa aDd Re,la.oD Petitions relating 
to land reforms pending 10 Calcutta 

Higb Court 

3182. . SHRI GADADHAR SHAH: 
Will the Minister of LAW AND JUSTICE 
be pleased to state I 

(a) the number of Writ PetiUoQ&, aDd 
Revision Petitions relating to the .land re-
forms pending in tbe Calcutta Higb Court 
at the end or tbe yeatS 1980, 1981, 1-984 
1983;,and 1984 ; IJ.ld 

(b) wbat are the proposals or tbe Welt 
Benaal Goveromcnt for inclusion of cand 
R.eform LaW. in the; Ninth Schedule to tho 
ConstitutioD, .whicb are uDder' coDsideratiCtD 
of ·th •. UniDD GO~l'omODt. ~ .' .. 

Tim MINISTFlR OF STATE IN'THB 
MITISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) Informa-
tion as furnisbed by tbe Registry or Calcutta 
Higb . Court is given below : 

Year ,nding Number 0/ Writ Total num-
Petitions relat- of Revi,ioll 
ing to Land Petitions 
Reform includ- p",dill,. 
ing land 
ceiling 

31-12-80 21 46589 

31-12.81 24 51482 

31-12·82 23 5961.7 
31-12·83 21 72421 
31 .. 12-84 44 90693 

(b) The following Acts have been pro-
posed by West Benlal Governmont for 
iDClusioll in the Ninth Schedule of the 
Constitution : 

1. West Benlal Land Reforms (Amend-
ment) Act, 1977 

2. West Bengal Land Reforms (Amend-
ment) Act, 1918 

3. West Bengal Land Reforms (Second 
Amendment) Act), 1978 

4, West BeDgal Estates AcquisitiDD 
. (Amendment) Act, 1975 

S. West Bengal Estates Acquisition 
(Amendment) Act, 1978 

6, Welt Bengal Rest.ratioo of Aliena-
ted Land (Amendment) Act, 1975 

t West Bengal Restoration of Alienat. 
ed Land (Second Amendment) Act, 
1975 

8. . Weat Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1976 

9, West Beogal Restoration of Alienat. 
ted Land (Amentment) Act. 1978 •. 

10. West Benaal Land Reforms (Amend-
.menO Act, 1980 

11. West Bengal Estates Acquisition 
(~D<kncllt) ~t, 1977 



12. WOIt Benp1 Land Reforms (Amend. 
mont) Act, 1965 

13. West Bengal Land Reforms (Ametld .. 
mont) Act, 1966 

14. West Renaal Land Reforms (Second 
Amendment) Act, 1969 

15. West Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1980 
(W.B. Act LVI of 1980) 

16. West Bengal RestoratioD of Alienat-
ed (AmcadwoDt) Act, 1978 (W.B. 
Act, XXIV of 1978) 

17. The Calcutta Thika Tenancy Acqul. 
sition and ReaulatioD Act, 1981 
(Act XXX-XII of 1981) 

18. The West Beopl Land Boldinls 
Land Revenue Act, 1979 (Act XLIV 
of 1979) 

19. The West BenaaI Land HoJdinas 
Revenue Holdings Revenue Amend-
ment Act, 1981 (Act XXXIII of 
1981) 

20. The West Bengal Land Holdinl 
Revenue (Amendment) Act, 1982 (Act 
XXIII or 1982) 

21. The Calcutta Thika Tenancy Acqui-
sition and ReaulatiOD (Amendment) 
Act. 1984 (XLI of 1964) 

Acto at SI. Nos. 1 to 9 have not been 
considered necessary for inclusion in the 
IXth Schedule. Acts at Sl. No. IS &: 16 
have been included in the IXth Sch.dule as 
item 200 and 199. Inclusion of other Acts 
in the IXtb Scbedule is cDlaginl tho atten-
tion of the Central Government. 

Opening of IBP Departmental Petrol SenJce 
Station In Delhi 

3183. D.N REDDY: Will the Minister 
of PETROLEUM AND NATURAL GAS 
be pleased to atatc : 

(a) whether it i. a fact that lBP Com-
pany Limited bas 081y one Del)artmental 
petrol pump and service atation in Delhi ; 

(b) whether this service 'CatioD .il maklD, 
proSti ; 

(0) jf ao, tbe rcuonl tor DOt startiD. 

more : such QIlitl throuab0U:t the ooUDuy : 
aDd 

(d) wficthcr the charles for car Icrvioe 
bave beeD jacked up twice recently by IBp· 
Company Limited· on tho pressure from 
other petrol dealers aDd pump stations' ie 
the capital ~ 

TaB MINISTER OF STATE OF THE 
MINISTRY OF ;PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Yes, 
Sir. 

(c) Tbe Company has One more luch 
outlot at Malad in Bombay City and is 
propoaina to develop one at Chaodiaarh. 

(ti) The revision in rates made with 
eft"ect from November I, 19S4 and December 
1, 1985 was not on account or any pressure 
from other petrol pump dealers in Delhi. 

[Translation I 
Steps to check ChIld Marriages 

3184. SHRI R. P. SUMAN: Will the 
Minister of LAW AND JUSTICE be pleased 
to state : 

(a) Whether Government are aware that 
Child Marriases are still prevalent in most 
part of the country ; 

(b) Whether Government propose to 
make tbe Child Marriage (Restraint) Act more 
Itraigbt to remote the evil of child marriage 
from the society; and 

(c) if 10, tbe details in tbis regard, and 
if Dot, tbe reasons therefor 1 

THB MINISTBR OF STATB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Yes, Sir. 

(b) and (c). The Child Marria,e Res-
traint Act, 1929 was amended in 1978 to 
increue the marriqeable age, in tbe case of 
males to 21 ,ears. and in the case of fe .. 
males, to 18 yoars. The offences under the 
Act have also boen made cognizable by tho 
said ameDdment Act 'or tho purposes Of 
IDvostiption of luch offeDceI and for aD 
matters . other than matters referred to in 
section 42 of tbo Code. of Criminal Proce-
dure (arrest OD refuaai to live name and 
residence) and the arrest 01 a penOD witboUC 
'a warrant or withoUt 8Il order of a Mqia .. 



trate. TbI practioe' -of child .marri." ba. 
deepl, embedded amoopt certain sections 
of the society and any lelislatioDt bowever 
atrhlgent its provisions may be, woald not 
achieve tbe object of ltoppiDI Ibis practice. 
It i8 only tbMulb social and eQODomic up-
lift of these sections that the prac&ioo caD ~be 
eradicated completely. 

[ Ene lui] 

R.....,atioa of Jobs for Wo_n' in Public 
Undertakings 

3185. SHRI RAM SWAROOP RAM: 
Will tbe Minister of IND USTR Y be pleased 
to state: 

<a> whether representations have been 
made by some women's welfare orlanila-
tions to reserve a quota of jobs for women 
in public undertakinls due to peculiar 
problems faced by them ; aDd 

(b) if SOt tbe reaction of Government in 
the matter? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b) The Government has no propo-
sal to reserve a quota ot jobs for womeD. 
The present constitutional set up does not 
permit such reservation. 

Rese"adon or Electricity/Power from Natloaal 
Grid for Agricultural Purposa 

3186. SHRI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

<a> whether there is a proposal under 
the consideration of Government to reserve 
a certain amount or electricity/power in all 
tbe States for aaricultural purpose from tho 
national .rids ; 

(d) if so, the details thereof, State .. wise ; 

(c) whether a request has been reCeived 
from Andbra Pradesh Government to allot 
some perccntage of electricity/power to that 
State to belp in production of foodlrains 
crops; and 

(d) it :10, the detail. thereof and action 
taken thereoa aDd if no action has been 
taken, the re,asons therefor ? 

THE MINISTBB. OF ENBRGY (SHRJ 
VASANT SA1HB): (Ii) NOt Sir. 

Writ, •. ~"'*" 14 

(11) DOlI Dot .arise. 

(c) and (d). The information it bel., 
collected and will be laid on the' Table of 
tho Houlo. 

Gpe ...... of DlOre uaits of Cofr 'Baud:1a 
Karnataka 

3187. SHRIMATI BASAVARAJES-
WAR! Will: ahe Minister of INDUSTRY be 
pleased -to atatc : 

. (a) the total numbcz or units opoaed 
by the Coir Board in the COUDtry '0 -far to 
produce the fibre and manufacture 01 coil" 
products like mats, etc, ; 

(b) tlae total Dumber of persOD. employ-
ed in thOle units at present ; and 

(c) whether there is any proposal to 
open more units of Coir 'Board in kama-
taka in view of the vast areas cominj uDder 
coconut plantation ? 

THB MINISTER OF STATE IN THB 
DBPAR TMBMT OF INDUSTRIAL DBVE-
LOPMENT(SHRIM.ARUNACHALAM): 
<a> It may be noted that Coir Board is a 
promotional alency and Dot directly cnpled 
In -the extraction of fibre or manufacturlD. 
of coir products. However, the Coir Board 
has set up a departmentally operated model 
power loom factory by name HindustaD 
Coir at Kalavoor, AUeppey District ia 
Kera]a State mainly with a view to improv-
Ina the quality of Coit mattm. aDd designs 
usins modern power looms. 

(b) 63 perSODS are employed in tho. 
Hindustan power loom factory. 

(c) No, Sir. 

8'0p.1 PlaDu 

3188, SHR} VIJAY N. PATIL : WiD 
the Minister of ENERGY be pJeased to 
state : 

(a) the steps taken by Union Govern-
ment in the ·research and development 01 
Bio-gas plants in 1984-85 and todate ; 

(b) the number of pilot gas plants iu-
taUed 80 rar in 1985·86 : and 

(c) tJae places where these III pluta have 
boon installed and tho criteria for aelcctioD 
of places for installation or these PI plaDU , 



THE MINISTER OF BNER.GY (SHRI 
V ASANT SATHE: (a) The Department of 
Non..coeveotional BnerlY Sources bal 
IDtODslfied ,R "D in BiOla. Technology 
throuah initiarion of a Thrust Area Research 
Prol,famme incorporating a multi-di.cipJjuary 
.pproach and fnvolvin. different research 
oraoisalions and institutions in the countrY. 
The objectives of tbe above programme are : 
.,p~ovcment in process desigos and efficien-
cy of bioaas generation; developmc~t of 
alternative feed stocks; development of 
alteraati¥O materia),s for. bio·IU plants; 
improvement· in biosas utilisation appliances 
IIId eoerlY cODversion systems; lealiJlI 

up 01 ."model studies ud "ach·alI 
pJant •. ; reduction ill cost of biOla.· pi.", 
etc. 

(b) and (c). Scttiog up ot th~ pilot 
plants has bet,D takeD up in 9rder to scale 
up,- evaluate and oPtimiso rcsQlte of eocou· 
raaioa aDd. promisiol research in the labo-
ratories. Such plants are located at pl,CCI 
which facilitate implemtntation of the pro-
jects and close monitoring control by the 
concerned research institution. aDd perlOnnel,. 
besides havioi' adequate inputs and Infral-
tructure facilities like feedstock, space, land, 
Wa(W Ole. DetaUs of such pilot plant. are 
livea jn Stateme~t below. 

STATEMENT 

SI. No. Type of Pilot Biogas Plantl 

1 2 

1. Solar Auis.cd Dio ... PIa ... t 

2. (i) BiOgas Ptan1 with ForrocerDent 
Di,estor 

(ii) Moduler Ferrocement Biogas Plant 

3~ Biogas Plant with Fibre Reinforced Plaatic 
Oas Holder 

4. Biogas Plant witb Hlgb Density Polythene 
Gas Holder 

5. Biops Plot without Masonary Diaestor 
(Ganesb Model) (It is now under extension). 

6. Higher capacity Fixed Dome Biogas Plaat 

7, 

8. 
9. 

10. 
11. 

Biogas Plant wit~ Higb Rate Diaeators 

Red Clay Biolas Diaestors 

Sewage base 

MiptsoiJ/Humao BKCrehl hued; 

WillowdUlt .. ba.,t 

Place 

3 

Delhi (UT) 
Sundernagar, (HP) 
Udaipur (Rajasthan) 

Roorkee {UP) 
Sangli (Maharashtra) 

Pondicherry (UT) 

Bombay (M aharashtra) 
Oandhigra m (TN) 

Etawh (UP) 
Bombay (Maharashtra) 
Gandbisram (TN) 

Udaipur (Rajasthan) 
Coim batore (TN) 
Delhi (UT) 
Pantnagar (UP) 

PODdicben Y (UT) 
Luckoow (UT) 
Nanital (UP) 
Sunder nagar (HP) 

Ludhiana .(Punjab) 
Pone (Maharasbtra) 

Bhopal (MP) 

Padrauna, Deoda (UP) 
Ayp(ihya, Faizabad (~P) 

*Dadar. Bombay (MaD¥uhtra) 
Patna (Bihar) Purl (Orilla) 

BO.JllJ)., (M$aru~tra)·. 



1 2 

12. Water Hyacinth based 

13. Salvioia based 

14. De-oiled Caster Cakes bued 

15. Municipal Solid Wastes based 

16. Distillory effluents ba.ed 

17. Other Biomass Based 

3 

Deoria (UP) 
Oora1chpur (UP) 

*'urle (Mabara.htra) 
* Jorhat (Assairi) 
*Hydcrabad (AP) 
*Bombay (Mabat8shtra) 
Sanlli (Maharashtra) 

eaUeut (lCerala) 

Hyderabad (AP) 

Delhi (UT) 

(Plant Leaves and other green matter) 

* Ankaleshwar (Gujarat) 
* N I RA (Maharashtra) 

Madras (TN) 
VaIJabhnag1?c (Gujarat) 
Ludhiana (Punjab) 

18. Ie Ealines Operated on Biolas (100% 
Diesel replacement) 

Pondichcrry (UT) 
Delhi (UT) 
Secunderabad (AP) 
Bhopal (MP) 
Bangalore (Karnataka) 

*Under Construction/Nearing Completian). 

Re,enae Targets of Public Sector 
Undertakings 

3189. SHRI CHINTAMANI PANI· 
GRAHl: Will the Minister of INDUSTRY 
be pleased to state : 

(8) the specified revenue targets of 
public sector undertakings this year and, the 
actual targets achieved ; 

(b) whether it is fact that tbe shortfall 
raU is near about 30 per cent and it is likely 
to grow furtber in the coming year ; 

(c) if so, the reasons thereof; and 

(d) tbe measures Gov~rnmen t propose 
to take or havo already taken to achiev~ tbo 
desired result. ? 

THB MINISTBR. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPMENT (SHR! M ARUNACHALAM): 
(a) and (b). Tbe accounting 'year 1985-86 for 
most of. Ceotr'J :Pubtfc . EnterPrises ,will 
crbiHI aJlyrafter'2Jst March, 1086 ·ad ·1Ienee 
tM1actuall'bhie,td I_.d·, '.,horWallI 'or dItI ,---j"" .... , 

(c) aDd (d) Do not arise in view of the 
reply to (a) and (b) above. 

Licensing or capacity in Indu.tde. 

3190. SHRI SATYENDRA NARAYAN 
SINHA: 
DR. B. L. SHAILESH : 
SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have ftnaD, 
decided to do away with tho licoDlinl capa-
city limit~ in various industries. liko cbemi-
oats. steel, eloctro,Dics ; automobiles and 
engineering with a view to affording econo-
mies of scale; 

(b) whether Government foar tha't Dcen-
aiDa of ooly large sized undertakiDga would 
lead to growth of monopolies ; 

(c) if 'Dot. whether •• , . ne. proj" 
· ... ,·beeo·eew'denied Uceace )'ad it IO~ ._ 
..... thedt« : ·aad 



'(d) whether the e,latin, emphasia on 
small scale units in aU _tors would COD-
tinue?' " 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHltl M. ARUNACHALAM) : 
ca) and (b). No, Sir. 

(0) Industrial Licences are grantee) in 
favour of projects ift accordance with the 
policy obtainina in respect of the industry 
CODCel1led. 

(d) Yes. Sir. 

Setting up of Telephone Exchange at 
Dhar (Goa) 

3191. SHRI SHANTARAM NAIK : 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

<a) whether Government propose to set 
up a telephone exchange at Divar; Goa; 
and 

(b) if so, the time by which the same 
will be commissioned ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes" Sir. 

(b) A SO-lines amall automatic exchange 
it planned to be opened during 1986-87, 
subject to availability of exchange unit aDd 
other atores. 

Alternative power project In place of .llent 
valley Hydro-Electric Projeet 

3192. SHRI V. S. VIJAYARAOHA. 
VAN: Win the Minister of ENERGY be 
pteued to stato : 

<a) whether any fiDal decision has been 
tatoo em the alternate power project in place 
of Silent Valley Hydro-Blectric Project which 
was liveD up : 

(1:,) if lOt the details thereof ; and 

(c). wben it is likely to be coDlPJetcd ? 
THE MINISTER. OF ENERGY (SHRI 

VASANTS ATHE): (a) and (b). Tho lCbeme 
IsM .. t __ fooDd accoptable envlronmell· 
taD, aDd alto lDvo1ft1 inter-Stato ..... 

Writte" AlIIWtIrl '80 

rel'tlna to utflfutlon of Bbavani waters, a 
tributary of Ca~v~" which are yet t.() be 
resolved. 

(c) Does not arisc. 

on aad Gu Piela 

3193. SHRI BALASAHEB VIKHB 
PATIL: WiIJ the 'Mini.ter of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) the number of fiolds with their 
location diWd tor g&8 and oil in the coun .. 
try during the last two years ; and 

(b) which are tbe oil and gaS ftelds 
givinl good output and those which are not 
economically viable '1 

- THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) During 1983-84 
and 1984 .. 85 drilling was undertaking in the 
following structures/locations :-

0" Shore Structunl/ 
Locations 

No. of struc-
tures in 

1983-84 1984-85 
42 Gujarat 

Rajasthan 
Assam 1 
Nagaland , 
Arunachal J Pradesh 
Tripura 
Bengal 
Bihar 
Krishna Gadavad 
(~dbra Pradeah) 

\ 
cauvery 
(Tamil Nadu) 
KrilhDa Godavari 
Bombay Basin 
Kurth-Saurashtra 
Mahanadi 

35 
2 

40 

2 
5 
1 

4 

10 
11 

1, 
3 

1 

45 

2 
3 
1 

6 

2 
9 
8 
3 
2 

. (b) Except lome field. . in Assam ud 
AfUaachal"Pa4wh molt of the other 8e14J 
are ItUlID tbe aplaaatorJ .tap •. Thtir 
ecoDomlc viablUo lid &0 ·bIt ... ~Iitbod. " 
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.New Automobile PoliC1 

3194. SHRI SHARAD DIGHE : 
SHRIMATI KISH'ORI SINHA: 

Will the Minister of INDUSTRY be pleased 
to atate : 

(a) whetber it is a fact that Government 
are formulating a new automobile policy ; . 

f, " 

detaUs of all approved foreign. coUaheratioas 
.bowing the names . of Indian and Foreiga 
firms, item of manufacture and nature of 
collaboration arc published on a quarterly 
basis by Indian Investment Centre a. a 
s'upplement' to its lvfoBthly News. Letter.. 
Copies of this publication are sent regularly 
to Parliament Library. 

(b) As a matter of Policy of the Gove-
(b) If so, when and the board change mmont, the details of payment in respect of 

contemplated; individual agreements are not disclosed 'in 

(c) whether the (ormulation or a new 
passenger car pol icy has b~en put off as re-
ported in the 'Economic Times.' of 20 Feb-
ruary. 1986 ; and 

the public interest. Import of kits does not 
form part of the collaboretioD agreement 
and is Governed by tbe Phased Manufactu-
ring Programme approved by Government. 
The auto ancillary industry is deliceosed and 

(d) if so. the reasons thereof? 
. - foreign collaborations are permitted on 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). The norms for foreign collabora-
tion for manufacture of passenger carl etc. 
are proposed to be revised to improve the 
indigenisation programme and fuel-efficiency 
standards. 

CollaboratIon Agreements with Japan for 
~uto Part. 

3195. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of collaboration agree-
ments registered and entered into by Indian 
firms and companies with their Japanese 
counterparts in 1983.84, 1984~85 and 1985-86 
for automotive ancilJiaries like brakes, gears, 
headlights and other ·important parts ; and 

·t 
(b) the payment of royalty, licence fee 

and kits imports en visaged under .these 
agreements and aeneral outline of the' policy 
of his Ministry with regard. to automative 
ancillary development and their foreign 
collaboration ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The statistical informal ion . regarding 
foreign collaborations is maintained calender 
year wisc, 58, 78 and 108 proposals. for 
foreign .collaboration with Japanese firms 
were approved by Government during tbe 
years 1983, 1'984 and 1985 respectively. The 

merits. 

Target for Cement Production during 
1985 .. 86 

3196. SHRI HARI KRISHAN 
SHASTRI: Will the Minister of INDUS-
TRY be pleased to state: 

(a) tho target of production of cement 
for 1985-86 ; 

(b) whether the target is ,likely to be 
achieved; and 

(c) if not, the steps proposed to be 
taken to meet the needs of the consumers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL nEVE .. 
LOPMENT(SHRIM.ARUNACHALAM) : 
(a) 33. S million tonnes. 

(b) Production of cement at the end 0' 
1985 ... 86 is expected to be around 32.5 
million tonnes. 

(0) There has been an overall increase 
in the' production of cement in the country 
from 23.32 million tonnes in 1982·83 to an 
estimated 32.S million tonnes in 1985-86. 
Consequently, cement is now moro easily 
available in the market. 

Upgradat:on and opening of new 
. Post OfDcel 

3197. SHRI BRAJAMOHAN MOHAN-
TY I Will the Minister of COMMUNICA· 
TIONS bo' ptcased io state: 

'. 
(a) whether the upgr~datioD. of post 

offices and loatallation of Dew POlt ofllcet 
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although sanctioned since years are not belnl 
implemented on account of economy 
measures; 

(b) if SG. the det ai18 thereof ; and 

(c) the number of such projects awaiting 
implementation, with details ? 

THE MINISTER OF STATE OF THB 
MINISTRY ,OF COMMUNICATIONS 
AND THE MINISTER OF STAlE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) to (c). No, 
Sir. This is no~ 10. Upto January 1984 the 
programme of openiDI ot post ofticesJupgra· 
dation of post offices wherever justified 
according to the prescribed Dorms bas by 
and large been implemented. However, due 
to the imposition of ban OD creation of 
posts which came into force in January t 
1984, lome of the approved proposals could 
not be implemented. . 

The number of proposals for opening of 
post offices which were earlier approved 
but could not be given effect to is 168. The 
number of proposals for uparadation of post 
offices which could not be implemented is 73. 
This figure however. does Dot include 
Madhya Pradesh, North Western, Rajasthan, 
Uttar Pradesh and Kerala ,Circlet. Tbe 
information in respect of these postal circlet 
is being collected and will be laid on the 
Table of the House. 

[Trasiationj 

Introduction of Microwave System for 
Telepbone Excbange at Pbapbamau 

in Uttar Pradesb 

3198. SHRI RAM PUlAN PATEL: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(8) wbether Government propole to 
introduce micro-wave system for the tele-
phone exchange at Phapbamau (Allahabad. 
Uttar Pradesb) so that the said exchange 
may function smoothly; 

(b) whether it is a fact that STD faci .. 
lity is not available at Phaphamau Telephone 
Exchange; 

(c) if '0, the reasons therefor ; and 

(d) whether a fool proof arranlement 
would be made to obviate the difticultics of 
subscribers there ? 

THE MINISTER OF ST A T1:3 OF THB 
MINISTRY OF COMM'UNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) No, Sir. 

(b) Yea, Sir. 

(c) Due to limitation, of resources only 
the District Headquarters not yet provided 
with STD facility and larger Telephone 
Exchanges of morc tban 1000 lines Capacity 
as on 1-4·85 have been given priority. STD 
service to Phaphamau Telephone Exchange 
can be considered after meeting PrioritY 
requirements. 

(d) The existing arraDscmcnt of booking 
Trunk Calls with Allahabad exchange is 
considered adequate for a small exchanle 
like Phaphamau. 

[English] 

Mobile Telephones to Subscribers in private 
and Government Sectors 

3199. DR. T. KALPANA DEVI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that a sophisti-
cated electronic exchange was recently set up 
in New Delhi with a capacity of 100 mobile 
telephone lines to be given to subscrJbers in 
both the private and Government secto.r:s ; 

(b) if so, the number of mobile tele-
phones liven each to the private subscribers 
and the Ministers and Government Depart· 
ments; and . 

(c) the total expenditure incurred in the 
project? • 

'THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Ye" Sir. A 
1 00 tine mobile rad 10 telephone system has 

. been set up In Delhi. 

(b) The number of mobile telephones 
provided to private subscribers is 24 and to 
Ministers and Government Departments il 
17, as on 13.3.86. 

,(c) The total expenditure incurred on 
the mobile radio system is apprQximately 
Ra. 1.23 crores. 
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8IlppIJ of Poor Qaall ty of COl. to 
CODlumen 

. 3200. SHRI CHINT AMANI lENA : 

SHRI SOMNATH RATS: 
Will the Minister of ENERGY be pleased 
to state: . 

(.8) wbethe~ the Consumer throughout 
tqe coantry have been com pIa Ining about 
poor qUlllity of coal supplied to them, which 
affectl\ the production ; 

(b) whether their problem bas been 
examined by several committees which were 
appointed to look into the problem of coal 
supply to power plants, steel plants aDd 
otber industries ; if so, the findings and the 
details of suggestions made ; and 

(c) tbe steps taken by Government to 
make necessary arrangements to supply good 
quality coal to users so that the production 
may not suffer ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) All the i.r.dustrial 
units are linked for coal according to the 
quantitative parameters fixed for them by 
the competent authoritiei and as for as 
possible supplies are made accordingly. 
However J there have been complaints from 
the consumers about the size of coal, low 
calorific value and presence of extr",neous 
material in the coal. 

(b) The committee under tbe Chairman-
ship of Shri Mohammed Fazal which was set 
up by the Government to look' into the pro-
blems or . coal suppJies to Power houses bas 
made recommendations covering various 
aspects of coal supplies to Power house 
such as linkages to be' given to power stations 
from specific collieries, transportation of 
coal to Power bouses, signing of agrtement 
between Coal India and Sf ate Electricity 
Boards etc. The recommendations of the 
committee have been examined and moat of 
them accepted by Govl. The coal compa-
nies, Railway and other agencies have been 
asked to t~ke appropriate action on tbe 
recommendations of the committee. 

(c) To cnlure proper siziol and removal 
of extraneo-us material, Coal Handling 
Plants ·are beins constructed at the collieries. 
Besides this, several .steps bavo been taken 
for improvlna the quality which include : 

(I) SettiDg UP of an in4ependellt qual It' 
control oraanisation .in each coal 
company. . 

(ii) Breakina up of oversized coal and 
~elation of extraneous material 
by manual means where CHF's do 
not exist. 

(iii) The Coal Controller al on indepen-
dent authority has been given the 
powers to determine the grades of 
coal seams in the mines as also of 
the coal supplied to the consumers 
and' for these purposes to take 
sample and arrange for the testing 
of coal suo-mota or if any com-
plaint is made in this regard by 
any consumer. The coal controller's 
decjsion in t he matter shall be 
final. 

Further the following remedial measures 
have been taken for improvina tbe quality of 
coal delivered to tho Steel Plants. 

1. El tmination· of extraneous impuri ties 
in the feed coal aDd straingent quality 
control. 

2. Elimination of offendina sources or 
supply of fa w coal feed wbich ba ve been 
identified. 

3. Better management of existing 
wasberies, assuring optimisation in perfor-
ma nce levels. 

4. Modernisation of existing washeries 
where necessary, aSSigning high priority. 

5. Ensuring tbat the' new waaheries 
which have been commissioned and were 
proposed to· be commissioned during tbe 
7th Plan arc operated to achieve dOiiSDed 
Jevels of performance. 

6. Introducing Dew technologies in coal' . 
beneficiation. 

Complaints received (rom other consu-
mers are promptly looked into and corrective 
action i. taken wher~ver necessary. 

A comprehensive proaramme to cons .. 
truct Coal Handlin.. Plants at all loadinl 
points ia beiDa implemented so as to cover 
the eDti~ ooal production. by the end of the 
7th Plan. 
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Settlag Up of Central Public Sector Projedl 
1~'!;!"~glr alld'Pbull*W DistrIcts In' 

. Orl_ 

3201. SHRIMATI JAY ANTI PAT-
NAIK : Will th~ Minister of INDUSTRY 
be pleased to state : 

(a) the number of l.rl~ . industries 
established in No-Industry Districts of 
Bolanair and Phulbani in Orissa so far ; 
and 

(b) whether tbe Department of Public 
Enterprises will consider setting up of 
Central public sector, projects in these 
districts to provide the n,ucleus for industrial 
arowth? 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a> During the year. 1983, 1984 and 1985, 
two industrial licences including one (COB) 
licence were issued 'for setting up units to 
manufacture .the following items in District 
Bo)angir, Orissa: 

(1) Wood Veneers and Plywood Panels. 

(2) Cotton Yarn. 

(b) There is no proposal under conside-
ration or Government at present to set up 
public sector project in Bolangir and Phul-
bani districts in Orissa. 

Reduction in Consumption of Petroleum 
Products 

(b) Petroleum Conservation Reseatch 
Association (PCRA). set tip by 'the Govern .. 
ment in 1976. has been conductinl various 
conser,,·ation activities such as : 

-field studies in organised sectors of 
industry and transport. 

-education campaign on conservation 
is unoraanised sectors of domestic, 
transport and alriculture. ' 

-sponsoriDI R&D activities for 
development of fuel efficient equipment 
such as NUTAN kerosene wick stove, 
NUTAN LPG burner and liP indus. 
trial LPG film burner. 

During the Sixth Plan Period. PCRA's 
activities resulted in a saving of petroleum 
products which around Rs. 400 crores. In 
terms of annual demand ot petroleum pro .. 

'ducts, tbe saving works out to around one 
percent. 

(c) The amount of forejan exchange 
saved during the Sixth Plan period i. estima-
ted approximately at Rs. 330 croreS. 

(d) As a result of intensification of 
PCRA acti vities during tbe Vll Plan period. 
it is expected that a savina of petroleum 
products worth RI. 650 crores would be 
achieved. 

Laying of Pipeline from Madras to 
BangaJore 

3203. SHRI V. S. KRISHNA IYE~: 
Win the Minister of PETROLEUM AND 

3202. PROF. P: J. KURIEN : Will the NATURAL GAS be pleased to state: 
Minister of PETROLEUM AND NATU .. ' 
RAL GAS be pleased to state : 

(a) whether any efforts were made to 
curb the consumption of petroleum 
products during the Sixth Five Year Plan ;' 

(b) if so, the details thereof and the 
percentage of reduction ; 

(c) the amount of foreign exchanae tbus 
saved; and 

(d) the antiCipated laving on this score 
during the Seventh plan ? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF· PETROLEUM . AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH) : (a) Yos. Sir ~ 

(a) whether there is any proposal to lay 
oil pipeline of 350 KM. from Madras to 
Bangalore; 

(b) if so, the amount required for the 
project ; 

(c) whether the work has been taken up 
in band; and 

(d) if Dot, when it will be taken up and 
when it i. likely to be completed? 

THE MINISTER OF STATB OF THE 
MINISTRY OF PETROLEUM AND, 
NATURAL GAS, (SHlU CHANDRA 
SHBKHAR SINGH) : <a> No, Sir. 

(b) 10 (d). Do not ariso. 
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[Trans/atlon] 
Supply of uniforms to P " r Employees in . 

HtU Areas . 

3204. SHRI K. D. SULTANPURI: 
WUl the Minister of COMMUNICATIONS 
be pleased to .tate : 

(a) the type of uniforms being supplied 
to the employee~ of Post and Telegrapb 
Departments in hill areas of the country and 
the amount of expenditure being incurred by 
Government thereon ; and 

(b) tho criteria adopted for supply of 
uniforms and the number of employees 
benefited thereby '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) Polyester 
Cotton Pant and Shirt; Woollen Coat and 
Pant, Woollen Jorsey, Woollen Overcoat, 
Woollen Socks, Shoes, Boot Ankle Water 
Ploof Rain Coat, Umbrella etc. are being 
supplied to eligible Posta) Staff in Hilly 
Areas. 

Approximate annual expenditure being 
incurred is Rs. 20 lakhs only~ 

(b) Criteria for supply of these types of 
uniforms depend on temperature and 
duratioQ. of winter season at the Hilly 
areas. About 10,000 Postal employees are 
being benefited. 

[English] 

Nationalliation of Benaal Potteries 
320S. SHRI ANIL BASU: WiD ,he 

Minister of INDUSTRY be plea~ed to 
·state : 

(a) whether Government are considering 
any proposal to nationalise Bengal Potteries 
of Calcutta wbich has already been taken 
over; and 

(b) whether it Is a fact tbat the. period 
of take over was due to expire on 28th Peb-
ruary. 1986 ? 

THE MINISTER. OF SJATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVIl-
LO?MENT (SaRI M. ARUNACHALAM) : 
(8) 'and (b). The period of takeover or 
manale.~ent of Mls. Denaa1 Pottcriea Lianl~ 

t"d. has .been extended for a further ~iod 
upto 31.8.1986, to enabJe settlebleDt or the 
rui~re disposition ot tbe undertaking. " 

Setting up of thermal. power .tation ~t 
, Khania, Madhya Pradesh I 

3206. KUMARI PUSHPA DEVI: 
Will tho Minister of ENERGY be pleased 
to state: 

(a) wheth.r Government have received 
any proposal from the Government of 
Madhya Pradesh to set up a Thermal Power 
Station at Kharsia in that State; 

(b) jf so, the steps taken to implement 
the above proposal; 

(c) the estimated cost o( the project ; 
and 

(d) the steps taken to implement the 
above proposal ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). A proposal 
to set up Mand···Thermal Power Station near 
Kbarsia was sent to the Contral Electricity 
Authority (CEA) by ·the Madhya Pradeah 
Electricity Board. (MPEB). The Stage-I 
(2 X 210 MW) of the ProJect, as per the 
project feasibility report, is estimated to 
cost about RI, 371 crores. 

The scheme is under examination in the 
CEA in consultation with tbe agencies cOI1:-
CC1'ned, including tbe MPB B. Tbe M PEB 
have yet to obtain clearance of the State 
Pollution Control Board as also clearances 
from tb~ forest and cnvir?nmcntal angle. 

Purchase or .tationery etc. from Kendrl,a 
Bhaadar by public sector undertaking. t 

3207. SHRI KAMLA PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pleased to state : . 

(a) whether tho publio sector under-
takinas under his Ministry located in Delhil 
New Delhi are not purchasing items or 
stationery and other items including liveries 
from the C.ntral Government Employees 
Consumer Cooperativo Society Ltd. (Ken-
driya Bhandar) in term. of Government 
Order issued in 1981 ; and 

(b) if so, the steps taken to en.urc tbe 
strict compliance of the Order ? 
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THB NINISTSR OF STATE IN THB 
DBPAllTMBNT OF INDUSTRIAL DEVE-

, LOPMBNT (SHRI M. ARUNACHALAM) : 
(a) and (b).' The information is belDS 
collected and will' be Jaid on tbe Table of, 
the House. 

Openlq of TeJephoDe Eschange In Dhule 
District of Mabarashta 

3208. SHRI MANIKRAO HODL Y A 
GAVIT I Will the Minister of COMMUNI-

, CATIONS be pleaaed to state : 

(a) whether telephone excbanges are 
to be opened during the period 1986-87 and 
1987-88 in Dbule District of Maharashtra; 

(b) if so, the details thereof; and 

(c) the funds allocated, if any, for the 
. purpose 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS lSHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The information is Biven in the 
Statement given below. 

(c) No separate funds have been 
earmarked for this purpose as the funds 
will l?e met from tbe lump-sum grant 
allotted to tbe Circle for that year. 

STATEMENT 

Detail. of Telephone Exchange proposed to 
be opeoed during 1986.87 and 1987-88 iD 
Dhule district of Maharasbtra subjeet to 

fulfilment of Dorms under the 
liberalised policy 

19,86-87 

1. Manjrod 2S lines SAX 

2. Nyaholod do 

3. Thalner do 

4. Mulgi do 

1987.88 
1. Nimlul . do 

2. Varshi do 

3. Wad ali do 

4. Bramhanp\lri do 

rTransl at/oil} 

Proposal to set lIP protot1pe de,elopmeut' 
and training Centre for Plastlea 

and TaDDery 

3209. SHRI BALRAM SINOH 
Y ADAV : Will tbe Minister of INDUSTRY 
be plea sed to state: 

(a) whether Uttar Pradesh Government 
ha ve . requested the Union Government to 
set up a prototype Development and' 
Training Centre for plastics aDd tannery . 
and • 

(b) if so, the ,ti~e by \\ bicb the Union 
Government propose to set up such a 
Centre? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Government of Uttar Pradesh have 
made a request for setting up of two 
~Iototype Develop'!lent and . Training 
In Uttar ~radesh. 

(b) There are already two Sub-Centres 
of Prototype Development and Trainin, 
Centres, New Delhi at Kashipur in the 
field of general machine shop, fitting and 
sheet metal and at Aligarh for upgradation 
of technology for the manufacture of locks 
and necessary toollog package. There is no 
proposal to set up any other Prototype 
Development and Training Centre In Uttar 
Pradesh. 

[English] 

Foreign Help For Commisslouing 011 
Weill Lying Idle 

3210. SHRI DHARAM PAL SINOH 
MALIK: 
SHRI M. RAGHUMA RBDDY : 

Will the Mjni~ter of PETROLEUM AND 
NATURAL GAS be pleased to state J 

(a) the names and number of oil wells 
which are lying idle in the countrY' at 
prescnt; 

(b) sinee wbon those are lying idle; and 
(c) whether Government propose to take' 

any foreign help for tho conlmissionioa of ' 
those wells so as to increase oil production 
in tho,country and if so, tbo details thereot ? 
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THE MINISTER OF STATE OF THE' 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH) : (8) There were 321 
sIck well. as on 1.1.86 in the' followins 
regions:. 

Eastern Relion 122 
Western Region . J 87 
Bombay Offshore 12 

321 

(b) The phenomenon of wells falling sick 
over a period of time and their liquidation 
is a continuous process. Some of sick wells 
are taken up for liquidation shortly after 
sickness. Most of the wells are liquidated 
within a period of sixth month to one year 
while a few may take upto two years depend. 
ing upon the nature of the sickness and the 
operations to be carried out. 

,(c) Soviet experts are already assisting 
ONGC for liquidating sick wells in Gujarat. 
Two more contracts bave been entered into 
with Soviet assistance for supply of wark-
over rigs associated equipment, spares and 
services or Soviet experts. ' 

Recruitment of Local People by ONGC 
at Sibsagar 

3211. SHRI PARAG CHALIHA: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pteased to state: 

ea) whether it is a (act tbat recruitment 
of all classes of employees in the Oil & 
Natural Gas Commission at Sibsagar bas 
been kept in abeyance ,for several months ; 

(b) if so, the reasons thereof; and 

(c) whether recruitment in other regions 
of the Commission has been continuing 
without any break and if so, tbe reasons 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL G~S (SHRI, CHANDRA 
SHEKHAR SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The recruitment to dcccntralised 
posts i~ aU the Regions i. being conducted 
accordina to needs. 

Strategy for Reduction in Import of 
Petroleum Product •. 

. 3212. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of PBTRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Gove,nment are considering 
certain proposals to reduce the imports of 
. petroleum products ; 

(b) jf so, the strategy Government 
propose to adopt to reduce import of petro-
goods; 

(c) whether his Ministry has expressed 
concern on tbe trend of' increasing depen-
dence on hydro-carbons for the supply of 
commercial energy which is contrary to the 

,declared policy of Government to reduce 
the share of crude oil and gas in' the total 
enerlY consumption ; and 

(d) when final decision in this regard is 
i1kely to be taken by Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) and (b). Govern. 
ment is making all possible effolts to contain 
the grow! h in importing of petroleum 
products. As outlined in the Seventh Plan 
the strategy of the Government against the 
increase in demand consists in restricting 
growth in imports, improving refjning 
capacity and secondary processing facilities 
and curbing consumption of products in 
different sectors or tbe economy •. 

(c) and (d). In order to reduce depen-
dence on hydro-carbons for the supply of 
commercial energy, the Seventh Five Year 
Plan bas programmes for' the deve10pment 
of hydel projects, coal sector, social forestry 
and other non-conventional energy $ources 
like bio-mass, solar energy, etc. 

Impact of Foreign kDOW-bolV on 
Automobile Iodustry 

3213. SHRI HUSSAIN DALWAI: Will 
tbe Minister of INDUSTRY be pleased to 
atate :' . 

(a) the impact of introductioD of forei,D 
know-how in automobile industry; and 

(b) whether Government propose to lix 
cellini prices of new cars manufactured by 
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joint Kctor companies havi~g foreign 
collaboration ? 

THE MINISTER OF STATE. IN THE· 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SH~I M. ARUNA. 
CHALAM) : (a) The indpstry is undergoing 
a technology upgradation phase to produce 
fuel efficient vehicles of contemporary 
designs. 

(b) No, Sir. 

CODstrucfion of Hydro-Electrl.c Projects 
by National Hydro-Electric Power 

Corporation 

3214. SHRI B. V. DESAI: Will the 
Minister of ENERGY be pleased to state: 

(a) Whether a model time span of six 
years for construction of major hydro-
electric projects in the country has been 
suggested by the National Hydro-electric 
Power Corporation;. 

(b) if so, whether it has been suggested 
that six years should be declared as a 
'national policy' by the Central Govt. for 
execution of aU new hydro-electric projects 
having a capacity of more than 100 MW ; 

, (c) if so, whether Government have 
considered these suggestions ; and 

(d) it so, to what extent and the steps 
being 'taken to implement the same? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) The Chamera 
Hydro-electlic Project, stage-I (540 MW) 
in Himachal Pradesh is being executed by 
NHPC as a model project for completion 
within 6 years with the help of latest 
con~truction technology and Management 
systems a1ded by computers and with 
necessary financial and technical tic-ups with 
Canada. 

(b) No such proposal bas so far been 
received from National Hydr~.electrjc Power 
Corporation. 

(c) and (d). Do Dot ariso. 

Ne; Compreb~n8i,e Policy Regarding 'Prlcing 
and Distribution or Molanel and AlcohOl 
3215. SHRI H.N. NANJB GOWDA: 

SHRI 0,8. BASAVARAJU : 

~iU the Milltster ot INDUSTR. Y be pleased to state: 

(a) whet~er ,there is a proposal under 
consideration of Government to introduce a 
new cQmprebensive pOlicy covering all aspects 
of Dlolasses and' alcohol and their pricing 
and distribution a. reported in the Hindu8tan 
Times of 24 February, 1986 ; 

(b) if so, the detajJs of the new Po)icy 
and when tbe same is. likely to be introduced 
and implemented ; 

(c) whether any guidelines have been 
iSlued in tbis regard to the State Govern-
ments ; and 

(d) to what extent the mOnopoly of the 
industries engaged in molasses is likely to be 
rooted out? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO"(:HEM)CALS (SHRI R. K. JAI-
~HANDRA SINGH) ; (a) Yes, Sir. 

(b) to (d). The policy is likely to be 
finalised short~y. 

Gas Supply to Mabarashtra 

3216. SHRI D.B. PATIL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantum of cTude oil drilled and 
ga!-'l produced therefrom since crude oil was 
struck in Maharashtra ; 

(b) the percentage of the gas so produ-
ced. supplied to 'Mabarashtra for each year 
and for April, 1985 to December, 1985 ; and , 

(.c) the demand for gas in Mabarashtra 
ror the above mentioned period ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No oil discovery 
bas been made in the State of Mabarashtra. 

(b) and (c). Do Dot arise in view of 
reply to (a) above. 

, Participation of Private Seetor in Power 
Generation 

3217. SHRI SRIBALLAV PANIGRAHI: 
SHRI CHINTAMANI PANI-
GRAHl: 
SHRIMATI OBETA MUKHER. 
JEB a 

wilt tho Mi~iitcr of ENE ROY be pleased to 
state =, 
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(a) whether it is a fact that Government 
have recently been lenient and given 
greeD signal to the 'private sector to parti-
cipate in power generation ; 

(b) If 10. the details regarding the faci· 
lities ptovided by Government for ' this 
purpose alongwlth the conditions therefor ; 
and 

(c) tho names or the private sector 
units which have come forward and 8&reed 
10 far for generation of power ? -

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE) : (a) No, Sir. 

(b) Does not arise. 

(0) In addition to two proposals of 
existing private sector power generation 
companies, namely, the Calcutta Electric 
supply Corporation and MIs. Ahmedab~d 
Electricity Company, three other proposals, 
namely. (rom MIs Bombay Suburban Electric 
Supply Ltd., MIs Torsteel Research Founda-
tion in India and Mis. Faridabad Industrial 
Association have been received. Of these 
three proposals, two arc for setting up of 
captive power plants. 

Shirting or Petrol Pump from near Hospital 
in Santacruz. Bombay 

3218. SHRI MUKlJL W ASNIK: Will 
the MiJlitser of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government are aware that 
a petrol pump of BPCL is located in the 
premises of Smt. Bbikubbai C. Jalundbwala 
General Hospital, Santacruz, Bombay ; 

(b) if so, whether Government art also 
aware of the inconvenience caused to the 
patIents because of the petrol pump ; 

(c) if 80, whether Government propose 
to ahift the per.trol pump to some other 
place; and ' 

(d) if not. the reasons thereof? 
'" 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL. GAS '(SHRI CHANDRA 
SHEKHAR. SINOH) : (a) Yes. Sir. 

. (b). Such a representation bas been 
ma~o to GovernmeDt. . 

(c) No. Sir. 

(d~ Apart· form the fact that this outlot 
cOntinues to hold aU prescribed clearances 

. and that it serves the needs of the motoring 
community in that area. the Bharat Petro-
leum Corporation has the right to continue 
at this location till 1995 in terms of The 
Burmab. Shell (Acquisition of Uudertakingl 
in India) Act. 1976. ' 

Supply of updated Directories to Enquiry 
Se"lce ~97 at Tel~phone Exchange 

in Delhi 

3219. PROF. SAIFUDDIN SOZ ; 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(8) whether he is aware that the penon-
'nel meant for enquiry service-197 at 

Telephone Exchange in Delhi are required to 
have corrected directories ; . 

(b) if so, whether the updated and 
corrected d4'ectories have been provided to 
them; and 

(c) if not, provided so 'ar. when is the 
Ministry providing the same'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes Sir. 

(b) Yes Sir, the work of updating the 
Telephone Directory is carried out on daiJy 
basis but there is a lag of about 15 days 
between 15 days between any change and the 
actual supply of the information by tbe Tele-
phone Operator manning Directory Enquiry 
Position '197'. 

(0) 10 view of (b) above, tbis question 
doos Dot arise. HoweVer, the weekly and 
quar~ely updates, cbanged No.; suppleme~. 

taries etc. are being provided by the opera-
tor, referring to a Dumber of them for tbe 
same enquiry: Thj~ is time consuming. 
This situation would improve considerably 
when the Djrectory Enquiry Service is COm-
,puterisod some time during 1987. 

Review of Llceallag Policy for Automobile 
Units 

3220. SHRI Y ASHWANTRAO 
OADAKH PATIL: Will the Minister of 
INDUSTRY be plcased to staw : 
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(a) whether Government have roviewed 
the licensing policy for automobile industry 
in relation to foreign collaborations and 
imports in the wake of difficu1t ,balance of " 
payments position and need for reducing 
consumption of petroleum ; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTR.IAL DEVE .. 
LOPMBNT (SHRI M. ARUNACHALAM) t 
(a) and (b). The Dorms for ,foreiao collabo-
ration for the manufacture of a~tomobi1es 
are proposed to be revised to improve the 
indigenisation programme and fuel efficiency 
standards. 

[Translation] 
Keeping of Central Telegraph Office alongwith 
Deihl telepbones under metropolitan tclt'pbone 

corporation 

3221. SHRI RAJ KUMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Central Telegraph 
Office is proposed to be separated from 
Delhi Telephones ofter setting up of metro· 

, politan Telephone Corporation and brought 
under North Western Circle; , 

(b) if so, the reasons therefor ; 

(c) whetber Government propose to con-
sider keeping the Central Telegraph Office 
alongwith Delhi Telephones under the pro-
posed Corporation; and 

(d) if so, the time by which it would be 
done and if not, the reasons therefor? 

THE MINISTFR OF SrATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINIS,"(RY OF HOME AFFAIRS (SHRI 
"RAM NIWAS' MIRDllA) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir, 

(d) The nature and requirements of 
public te1egraph services being different as 
compared to those of service~ like telephone. 
telex etc .• C.T.O's., are normally at~acbed 'to 
telecommunication Circles \\ hich serve a 
State. For the Union territory of Delhi. 

there is 40 separate, telecom. Circle and 
therefore, after the formation of tbe' Cor-
pOtation. the CTO will be attached to the 
largest Telecom. Unit with Headquarters at 
Delhi. which is the G.M. Maintenance, 
Delhi. 

[English] 
Tidal Power Project io Gulf of Cambay 

3222. SHRI RANJIT SINGH OAEK-
WAD: Will the Minister of ENERGY be 
pleased to state S 

(8.) whether it is a fa ct that a Tidal 
Power Project in the Gulf of Kutch is being 
taken up under Central Sector ; 

(b) whether similar Tidal Power Project 
in the Gulf of Cambay is proposed to be 
taken up in the Centra1 Sector ; and 

(c) if so, whether Government propose 
to undertake investigations and studies (or 
the proposed project in view of the power 
shortage in Gujarat ? 

,THE MJNISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The feasibility of a 
tidal power project in the Gulf of Kutch is 
presently being investigated!5.tudied by the 
Central Electricity Authority. 

(b) and (c). Due,to constraint of funds, 
investigations and studies (or Tidal Power 
Project in the Gulf of Cambay are not pro-
posed to be taken up during tbe Seventh 
Plan period. ' 

[Translation] 
Review of disqualifications of (andidat~ 

contesting eJection. 

3223. SHRI VISHNU MODI: Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) whether Government propose to 
review disqualifications of the candidates 
contesting elections ; 

(b) whether Government propose to 
enact any legislation in this regard: and 

(c) if so, when and jf not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R~ (BHARDWAJ): (a) Grounds 
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for disqualification of candidates are already 
pro'Vidod in our Constitution and election 
laws. The Election Commission hal sug-
gested additional proposals seeking to dis· 
qualify candidates and these are summarised 
in the statom.ent siven below. 

(b) and (c). The proposals sent QY the 
Election Commission from a part of tbe set 
of proposals made by the Commission on 
electoral reforms. Government are exami-
n ing the proposals and would take final 
decisions after consultation with political 
parties. It would not be feasible to indicate 
the time frame by which the proposals can, 
be finalised and legi8Jation brought about. 

STATEMENT 

1. Elimination of non seriou& candidates 

A candidate should be disqualified in 
the event of his failure to secure a prescribed 
minimum percentage of valid votes. 

2. Disqualification of persons with 
criminal records : 

Persons with proven criminal records and 
a shady past, history-sheeters and persons 
whose detention under the National Security 
Act, Essential Services Maintenance Act, 
Conservation of Foreign Exchange and 
Prevention of Smuggling Act, Foreign 
Exchange Regulation Act, etc. bas been ap-
proved by the Judicial Advisory Boards, 
constituted under the above Acts, etc. should 
be disqualified from contesting elections. 

3. Measures to cbeck disturbance at 
election meetings : 

Persons resorting to violence during 
election campaign including those who dis-
turb election meetinss should be tried 
summarily and if. convicted should be 
disqualified. 

4. Steps to prevent booth capturing : 

(i) Candidates found 'responsible 
directly or indirectly for both cap-
turing should be disqualified from 
contesting elections for the next six 
years, The Election Commission 
should have powers to disqualify 
such persona without reference to 
any ecturt so that expeditious action 
can be taken and the guilty candi-
datc. disqualified even befor~ 
elections are completed ; 

(ii) candidates with a proven record of 
crimes involving force and violence 
like dacoity, etc., should be dis-
qualified from contesting eJoctions. 

STD Servfce betweeo Delbi and Falzabad 

3224. SHRI NIRMAL KHA 'J;'TRI : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(8) whether his Ministry has received 
any complaint regarding defect in Delhi. 
Faizabad STD . service and non-functioning 
of this ,system ; and 

(b) if so,' the action taken thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
M1NISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. One 
coml!llaint regarding poor functioning of the 
STD services from Faizabad to Delhi was 
received. 

(b) Suitable reply explaining the prob-
lem was given to the complaint. One of 
the main reasons affecting the STD services 
from Faizabad to Delhi is the in. 
adequacy of number of lines from Faizabad 
to Kanpur Trunk Automatic Exchange 
(TAX). At present it is not possible to pro-
vide additional lines because of the lack of 
capacity in the medium between f'aizabad' 
and Lucknow. Additional 20 lines have, 
however t been provided between Kanpur 
TAX and Delhi Electronic Trunk Automatic 
Exchange for efficient handling of calls to 
stations like Delhi and beyond. 

A digital electronic TAX is scheduled to 
be commissioned in 1987 at Lucknow to 
which Fajzabad 'will also be connected. 
Significant improvement in the STO working 
from and to Faizabad will then be possible. 

, Teleplione Facilities In VlIJage8 of GuMarat 

3225. SHRI NARSINH MAKW ANA: 
Will the Minister or COMMUNICATIONS 
be pleased to state: 

(a) the Dumber of villages In Gujarat 
where telephone facilities are available and 
the time by which these would be made 
available to the rest of villages ; 

(b) whether Oovenment have undertaken 
the work of lottin, up of Dew telephone 
exchanges ; and 
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te)' If 'SO, 'tbe detaUs thereOf , 

THE MINISTER OF STATE OF THE 
MINISTRY . OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a) Telephone 
facility is available at 1201 villages in Ouja-
rat 1384 vi1lages are eligible (or telephone 
facility on subsidized basis as per the policy 
of the Government, out of which 446 villages 
will be provided with telephone facility 
duriDg the 7th Five Year Pl~n., 

(b) Yes, Sir. 

(c) Fifteen Telephone Exchanges have 
been set up during this year, 85.86 (upto 
10.3'.86) and 'about fifteen more Telephone 
Exchanges arc likeJy to be opened by the 
end of March '86. )n 1986-8? about 40 
exchanges would be opened if norms laid 
down under liberalised policy are fulfilltd. 

{English] 
LPG ageocies allotted 00 cowoperatlve 

system basis 

3226. SHRI CHITTA MAHATA : Will 
the' Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the total number of Gas agencies 
allotted on co-operative system basis in the 
country so far ; and 

'(b) the number of has agencies proposed 
to be allotted in the current year on the 
same basis and namel of the places where 
these are proposed to be allotted 1 

THE MINISTER OF STATE OF THE 
MINISTRY OP PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The total number 
of L.P.G. distributorships awarded to Co-
oporatives Is 166 as on 1-2-86. 

(b) According to the pre8ent policy 
tbere is no specific reservation in the allot-
ment of L.P.G. distributorshi,ps for eo-opo-
rative societies. They are required to apply 
against advertisements issued by tbe on 
Companies in connection with award of 
diatri butorships. . 

Review or Worki .. 01 Tber ••• Planta 
3227. SHRI AMAR ROYPRADHAN: 

Win the ;Mioister 'Of ENERGY ·be Itleased 
to stato : 

(a) whether Government have decided 
to reyfe1V the working of the exlstins thor-
mal plants in the country ; and 

(b) if so, the steps proposed to be takoo 
in this regard and 'progress made so far io 
the matter 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and"(b). The per-
formance of thermal power stations in the 
country is regularly revieYIed by Central 
Blectrlcity Authority. Time bound action 
plans are drawn up to remove the deficien. 
cies. A Centrally Sponsored Renovation 
and Modernisation Programme has been 
initiated in resPect of 32 thermal Power 
stations wbose performance has not been 
satisfactory. 

Production or Drugs 

3228. SHRI N. VENKATA RATNAM: 
Will the Minister of INDUSTRY be pleased· 
to state : 

(a) tbe pharmaceutical p~oductio~ in 
India in 1947 and now,; 

(b) the number of units manufacturing 
drugs DOW and then; , 

(c) tbe number of pbarmaceutical units 
in private, public and multinational sectors 
and their respective production ; and 

(d) India's percentage of drug produc-
tion in global drug market as compared to 
other countries? 

THE MINISTER OF STA TE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHBMICALS (SHRI R. K. JAI. 
CHANDRA SINGH): (a) To the extent 
details are available value of production of 
pharmaceuticals during 1947 was of the 
order of Rs. 10 crore!. During 1984-85 the 
production of bulk drugs and formulations' 
is estimated to be of tbe order of Ra. 377 
crores and Rs. 1827 crores reapectively. 

(b) and (c). To tho extent details are 
available there are at present 253 units 
registered with DOTD in 1be or,aoised sec-
tOr for tbe m .. nufacture 'of drugs and" 
pharmaceuticals. Out of these 10 are FBRA 
companiea. havial foreign equity more, thaD 
40%. S ate pubUc sectOr units and other 
private unitt. . 



(d) Production of drugs In india is 
around 2 % of the world production of 

(c) ·the total MW of power to be lene-
rated trom each of those power ItDeration 
units; and druP. . 

Power Generation Target for 1'8':87 

3229. SHRI RADHAKAN'f.A DIGAL : 

(d) the details thereof ? 
THE MINISTER OF ENERGY (SHRI 

VASANl.: SATHE): (8) During 1986-87, it 
is programmed' to generate 190 billion units 
comprising' 127.8 billion units thermal, 57 
billion units hydro and 5.2 billion units 

Will tbe MiDister of ENERGY be pleased 
to state: 

(a) the powQr generation target Set for 
the year 1986-87; nuclear. . 

(b) the number of thermal generating 
units, hydro-electric unils, gas turbine 
generating units and nuclear units proposed 
to be installed during the above financial 
year; 

(b) to (d). J t is proarammed to commis. 
sion about 3160 M W of new generating 
capacity during 1986'-~7 excluding likely 
slippage from 1985·86 pro8ramme. Delails 
of leneratitig unit. to be commissibned are 
indicated in the Itatement liven below. 

STATEMENT 

LIST OF PROJECTS LIKELY TO YIELD BENEFITS DURING 1986 .. 87 

Sl. Name 0/ the Project State Ins tailed Capacity 
No, and Unit No, Target (MW) 

(I) (2) (3) (4) 
Northern Region 
Hydro 
1. Western Yamuna Canal UDits Haryana 16 

3&:4 

2. Andbra Units 1-3 Himachal Pradesh 16.95 
3. Ronltong Units 1-4 .do- 2 
4. Satkana Uuits 1 &: 2 Jammu & Kashmir 4 
S. Daudhar Units 1~3 Punjab 1.6 
6, Thuhi Units 1 & 2 Punjab 0.8 
7. Rohti Units 1 " 2 Punjab 0.8 
8. Anoopgarh Units 1 - 6 Rajasthan 9 
9~ . Salal Units 1-3 Central Sector 345 ----

SUB-TOrAL (H) 396.15 ---
Thermal 
1. Panipat Unit-4 Haryana 110 

2. Anpara cA' Unit-2 Uttar Pradesh 210 
3. Gas Turbines Units 1-6 Delhi 180 
4. SingrauIi Staae-II 

Ph-2. Unit-l Central Sector 500 ----
SUB-TOTAL (T) 1000 ----Total.: (Northern Reaion) 1396.15 ---
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1 2 

North.Eastern Region 
Hydro 

:4 4 

1. Kopili Unit-2 NEEPCO 50 
4.05 2. Mini/Small hyde} Unita 

SUB-TOTAL (H) 54.05 

Thermal 
1. Diesel StatiQn Manipur 2 

SUB-TOT AL (T) 2 

Total (North-Eastern Region) 56.05 

All India 
Hydro 
Thermal 
Nuclear 

Laboratories for Analysis Adulterated Diesel 

3230. SHR( G. S. MISHRA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pJeased to state : 

(a) the numb()r of laboratories in which 
diesel oil adulterated witb kerosene oil is 
analysed. 

(b) the location of the laboratories indi-
cating whether those are (unctioning directly 
under his Ministry or under. public sector 
undertakings; 

(c) the number of field' officers, inspec-
tors working in those P.S.U./laboratories; 
and 

(d) the number of samples collected 
dUring tbe last two yearl and the result. 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NATURAL GAS (SURI 
CHANDRA SHBKHAR SINGH): (a) to 
(c). The number of oil companies laborato-
ries, their locations and officers/management 
Itaff working therein are given in tho ~tate­
meltt below. 

(d) Number or samples ... .1261 

N umber of samples found 
to be according to 
speciftcations on testing .. .1240 
Number of samples found 
to be or(~.pcciflcation 
OD testing' •.. 21· 

--- ..... 
3159.90 
1047.90 
2112.00 

STATEMENT 
Hindustan Petroleum Corpn. Ltd.: 4 Labora .. 
tories 

Sl. 
No. 

Location o fficers/ Manage ... 
ment Staff 

1. Bombay Refinery 44 
2. Marketing Laboratory, 

Bombay 16 
3' Vjsakh Refinery 44-
4. Marketing Laboratory. 

Budge Budge, Calcutta 4 

Bbarat Pt·troleum Corpn. IJtd. : 4 Laboratories 
1. BPe Refinery, Bombay 49 
2. Tondiarpet, . Madras 3 
3. Budge Budge, Calcutta 10 
4. Shakurbasti, Delhi 3 

Indian Oil Corpo. Ltd. :].5 Static Laboratories 
and 1 Mobile Laboratory 
Northern Region Eastern Region 1 

1. Shakurbasti 1. Calcutta 
2. Delhi Terminal 2. Siliguri 
3. Ambala 3. Mourigram I 
4. Jalandhar 4. Budge Budge I 
5. Kanpur 5. Rajbund ·1 
6. Mugbalsarai 6. Patna I 
7. Allahabad . 7. Port Blair \ 

Western Region 
1. Bomhay 
2. Sabarmati 
3. Kandla 
4. Vasco 
S. Mobile Labo· 

rator)' 

8. Haldia· ~38 
Soutbero Region I 
J. Korukuppct I 
2. Vizag r 
3. Sanatnasar f 
4. W. Island J 
S. Bangalore 
6. Tuticorin 
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Remal of &let UoItJ 10 0rIua 

3231. 'SHaI HARIHAR SOREN: 
Will tbe Minister of INDUSTRY be pleased 
to Itate ; . 

(a) wbether steps have been taken to 
remove slckneSi of industrial units in 
Orissa; 

(b) if so, tbe number of lick units re-
vived in Orissa in 1985.~6 ; and 

, 
(c) the eflorts made to revive' all the 

sick indQstrial Units in Orissa 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
<a> and (b)" Government have issued certain 
policy guidelines for guidance of Central 
Ministrj~s, Sta~e Governments (including the 
Government of Orissa) and financial institu-
tions in October, 1981 for the revival/reba-
bilitation of potentially viable units. The 
salient features of these guidelines were 
furnished in reply to Lok Sabba Unstarred 
QuestiQJl No, 204 on 23,1.1985. In case 
where lick units are taken over as a part of 
rehabilitation schemes prepared by -banks 

. and financial jnstitutions. various reJiefs and 
forms of assistan!=e such as reconstruction of 
capital, fundina and interest liabilities, 
capital and working capital loans on sorter 
termS, relief Or rescheduling of debt service 
liabilities, etc. are provided for in such re-
habilitation schemes. The Central Govern-
ment ~nd State Governments also provide 
various fiscal and other reliefs as a part or 

, rehabilitation packages formulated by banks 
and financial institutions, for individual 
sick units. In addition, healtby, units nre 
encouraacd througb Income, Tax relief to 
take Qver sick units by way of amalaama-
tioD. 

(c) Information for the year 1985·86 is 
Dot available. 

011 Exploration 10 Blbar 

3232. S~RI C. p. THAKUR: Will tbo 
Minister of PETROLEUM AND NATU· 
RAL GAS be plC?ascd to state: 

, (a) whetber any efforts have been made 
to locate petrol~um or gas in Bihar; and 

(b) if so. tho ~il. thereof? 

THE MINISTEa OF STATE OP THB 
M.IN.STRY O~, PETROLEUM ,AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

. (b) Til11-t·1986, Surveys amounting to 
~ seological party years, 12 Gravity Maane-
tic P.arty years and 13 Seismic Party Years 
have been conducted. 3 exploratory wells 
have also been drilled. 

Upgradation of Dbarapuram Post Ollce 
TamU Nadu 

3233. SHRI R. ANNANAMBI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Government have aoy pro-
posal to upgrade Dbarapuram Post Office. 
Tamil Nadu into I' on srade ; 

(b) if so, the details thereof; and 

(c) the steps taken in this regard 7 

THE MINISTER OF STATE OF THB 
MINISTRY OF CO~MUNICATIONS 
AND THE MINISTER OF STATE IN THE 
-MINISTRY OF HOME AFFAIRS (SHRI 
RAM. NIWAS MIRDHA): (a) No Sir . 
There is no proposal to upgrade Dhara-
puram Head Post Office in Tamil Nadu 
Circle. There is also no grade of Post 
Office designated as grade 'D'. 

(b) and (c). Does not 3rise in view or 
reply 'to (a) above. . 

Village Electrification In Kerala 

3234. SHRI SURESH KURUP: Will 
tbe Minister or ENERGY be pleased to 
state : 

(a) the performanc:o of Kerala .s com~ 
pared to the performance of otDer States in 
tho matter of achieving tbe targcta for 
villaac electrification duriDS the Sixth Fjve 
Year Plan .Period ; and . 

(b) tbe target fixed for the Seventh Five 
Yea,: Plan period in Kcrakl and the &mOHot 
earmarked ? 'I 

THB MINIST~ OF ENBRGY (SHRI 
VASANT SATHE): (a) Celit per cent 
electrification of viUaaC8 was achieved in the 
State of Kerala in 1979·80 before the advent 
of 6th Five Year Plao. DuriDI the 6th 
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PlaD. ft9.541 villaps were electrified iu the 
coumiY asafDst the target of 123,151. 

(b) In view of the cent per cent rural 
electrification already achieved in 1979·80. DO 
amount was needed to be provided during 
Seventh Plan period for rural electrification 
in KeraJ •• However, an amount of Rs. 19.47 
crores has been earmarked for energlsation 
of .pumpsets/tubewell. in Kerala during the 
Seventh Five Year Plan. 

ProductiOD and Import of Cement 

323S. SHRI MANVENDRA SINGH 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the quantity of cement produced and 
the quantity imported during 1985, and tbe 
rate at which import was made ; and 

(b) the Quantity of cement likely to be 
produced and the quantity IikeJy to be im-
ported during ] 986 ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRI'L 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) Production and import of 
cement by .he country during 1985 was 
about 31.9 million tonnes and 0.28 million 
tonnes respectively. The rate at which 
import of cement was effected is not being 
disclosed. in public interest. 

(b) Production and import of cement 
during 1986 are expected to be around 35 
million tonnes and 0.22 million tonnes 
respect iveJy. 

Proposal for ExpanlloD of Srlsall8m Hydro-
Electric Power ProJeet by Andhla 

Pradesb 

3236. SHRI B. AYYAPU REDDY: 
Will the Minister of ENERGY be pleased to 
Btate : 

<a> whether the Government or Andhra 
Pradesh and the State ElectriCity Board of 
Andhra Pradesh have sUbmitted proposals 
for tho expansion of SrisaiJam Hydro 
Electric Power Project ; 

(b) if 10, tbo details of tbe proposals; 
and 

(c) tU reaction of Geveromeat to tho 
proposa~ lubmltted tor the expqsion of th~ 

Hydro-Electric Power Project at Sriiailam ? 

THE MINISTER OF ENBRGY (SHRI, 
VASANT SATHE): (a) and (b). Yes, Sir. 
Andhra Pradesh State Electricity Board hu' 
submitted a project report on Srisailam Left· 
Bank Power Station for construction of an 
underaround power house and installatioD of 
9X 110 MW pump turbine units. 

(c) Tbe project report has been examio-
ed and comments sent to the Project 
authorities for revising the report. The 
revised pr.oject report is awaited. 

Micro-Wave Satellite Link StatioD at 
KarfmganJ Assam 

3237. SHRI SUDARSAN DAS : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have any pro-
posal for insfallation of a Micro-wave 
Satellite Link Station at Karimganj in 
Assam; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OP STATE IN THE· 
MINISTRY qF HOME AFFAIRS (SHRI 
RAM NIWAS ¥,IRDHA): (a) and (b). A 
radio relay' r~PlY sy~t~1ll utilising Ultra High 
Frequency (UHF) bas recently been provided 
for reliable communication froID KarJmsanj 
to Silchar and other parts of Assam. 

Settlog up or Thermal ProJects in States 

3238. SHRI MULLAPPALLY RAMA. 
CHAND RAN : Will the Minister of 
ENERGY be pleased to state : 

(a> whether the States that propose to 
set up ther!llal projects under the Se\'eath 
Plan, have their OWD source of oil/coal or 
other rtquisito fuel ; . 

(b) if not, how they intend to acquire 
the same, whether from domestic markets 
or by importinl ; and 

1 

(c) what percentale of the estimated 
expenso for setting up of thermal pr6jeCt's 
will be met by the Union GovOJ'DmeDt ? 

THB MINISTER OF ENBROY' (lR1'1 
V ASANT SATHE) : <8> . Ne." Sir.. . ' : 
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(b) and (c). Fuel requirements for power 
pDeration. luch u coal and oil, are, by 
and larse, met indiaenously; Imports are 
rnorted to whon unavoidable. The sources 
of aupply of fuels to various power stations, 
proposed to be set up, are determined with 
due reaard to techno-economic considera-
tlou aad optimum utilisation 9f resOUlcel. 
Central .. al.lance is provided to States in 
tho form of block loans and block grants 
aDd is not ,olated to any specific programme. 

lad ...... aplift or Kerala darla. Se.eutb Plaa 

3239. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INDUs.. 
TRY be pleased to state : 

<a> tbe Stdte which is most backward in 
the field of industry ; 

(b) whether any Itudy bas been made 
IDto tbe causes for its backwardness ; 

(c) if 10, the results thereof; 

(d) whether the Union Government pro-
poee to take any effective stops under tbe· 
Seyenth Five Year Plan for the industrial 
upUft of Koral a ; and 

<e> if 10, the results thereof? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DBVB-
LOPMBNT (SHRI M. ARUNACHALAM) : 
(a) to (c). Rankins of various Statea on tbe 
basis of level of industriaUsatlon depends Ol'l 
diverse parameters, concepts and defJnitiODl. 
A statemeDt living information on lome of 
the Important indicators viz. Total invested. 
Capital, Value or Output and Net Value 
added in tho factory sector based OD latest 
availablo Annual Survey of Industries for 
1982-83 is given below. 

(d) and (0). Settin. up Iociustrlea in • 
State is primarily tbe responsibility or State 
Goyernment concerned. However, tbe 
Central Government supplements their oft'orts 
by extending certain incentives, concessions, 
income tax concessions. Priority in licensinl 
etc. to the entrepreneurs for setting up in .. 
dustries in backward areas. Details of such 
concessions, incentives etc. arc giYen in the 
Booklet "Incentives for Induatries in Back· 
ward Areas April 1984" read with Presl 
Note No. 14/2/83-DBA.I dated 9.4.85 copies 
of which are available in ParJiament Library. 
The State Governments/Financial Institutions 
first disburse the Central Subsidy to the 
Entrepreneurs and then claim reimbUrsement 
from the Central Govornment. A sum of 
Rs. 1.66 crores bas been reimbursed to 
Kerala durina the year 1985.86 (upto 
February, 1986). 

STATEMENT 

STATE-WISE INVBSTED CAPITAL VALUE OF OUTPUT AND NBTVALUB 
ADDED FOR 1982-83 (Rs. in crotes) 

Sl. Statel Unioll 1982-83 
I/o. Tlrrltory --...... ___ -..-.-----------

Invested YalU6 0/ Net Ya/u 
Capita/ Output AdMd 

(1) (2) (3) (4) (5) 

1. ADdhra Pradesh 3S72.56 4747.38 101S.85 
2. Allam 557.29 676,92 1'3.30 
3. Bihar S962.S4 5101.25 1123.11 
4. Qujarat 5660.31 10235.13 1524.48 
s. Haryaoa 1760.70 2818.34 519.69 
6. Himachal Pradesh 517.15 252.92 136.15 
7. Jammu" Kashmir 171.41 167.46 36.14 
8. Xamataka 2708,74 3552.03 813.02 
9. Iterala 1692.66 2487.15 483.79 

,0. M.adh~ ~~ 4542.27 3611,76 '~.l' 
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I 2 3 4 5 

11. Maharashtra 10796.86 18999.53 3600.63 
12. Manipur 3.04 2.82 9.11 
13. Meshalaya 92.54 39.11 9.47 

14. Napland 0.05 0.19 0.03 

15. on ... 1761.34 1253.88 "1.08 
16. Punjab 2457.45 3431.48 457.91 
17. Rajasthao 2305.23 2086.47 395.28 

18. Sitkim 

19. Tamil Nadu '041.58 9008.53 1690.71 

20. Trfpura 17.30 20.31 5.03 

21. Uttar Pradesh 6853.83 7169.43 1495.07 

22. West Beopl 5284.35 7396.67 1634.14 

23. ADdaman & Nicobar 10.28 16.60 3.45 

24. AruDachal Pradesh 

25. Cbandlprb 36.39 110.47 1~8.59 

26. Dadr. and Nalar Haveti 
27. DeIhl 887.22 1948.57 271." 
28. Goa, Damln and Diu 
2t. Lat.badwoep 
30. Mizoram 

31. Poodicberry 

Grouplul .f Heavy Engineering Corporation, 
Mlnina and Allieel Machlnel'J Corporadon 

aud Dharat Earth MG'fers Ltd. onder 
• holding Company 

3240. DR. B. L. SHAILBSH: Will the 
Minllter of INDUSTRY be pleased to 
atate : 

<a> whether Government propose to 
&rOUp the three public sector enterprises viz. 
the Heavy E1l8ineerioa Corporation, tbe 
Mining and Allied Machinery Corporation 
and tbe Dbarat Barth Movers Ltd. under a 
holdinl company ; aDd 

(b) if so, how far tbe bolding company 
method is likely to result in cutting down 
the losses of the first two companies and 
increale their efficiency ? 

THE MINISTBR OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL DEVB-
LOPMENT (SHRI M. ARUNACHALAM>;: 
(a) No mch decision has been tak .. 

(b) Doea Dot arlle. 

~6.55 386.61 73.82 

53.16 106.09 22.28 

Manufacturing of Ardfkial FI.,oan. 
Colours for Food Products 

3241. DR. B. L. SHAILSSH: Will 
the Minister ot INDUSTRY be pleased to 
state : 

<a> the names of the units manufactur-
iog artificial flavours, colours and other luch 
ingredients for use-in various types of tood 
products in larp, medium and ImaU 
sectors; 

(b) whether this is a very hiahly profit-
oriented consumer industry ; 

(c) if so, whether Government bave at 
any stago considered tbe expediency 01 
having a cost audit of tho products of.uch 
companies; 

(d) if Dot, the reasons therefor; 

(e) whether there exists any apoel. lor 
chockioa the IpurloUi contonts ollucb artif .. 
cial flavours before thou boi. marb'" 
aDd 



(I) if so. the details thereof aDd ir not, 
-. ,reasons tbet.for 7 

rHe MINISTER OF STATE IN THB 
DEPARTMENT OF IN lUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) A .statement is given below. 

(b) --No reliable information is available. 

(c) and (d). Do Dot arise in view of reply 
to p.rt (b). 

(e) and (f). Use of food additives like 
flavours aDd colours is controlled under the 
Prevention of Food Adulteration Act, and 
necessary checks etc., arc conducted by the 
respective State Government agencies. 

STATEMENT 

The following units in the oraanised sec-
tor arc engaged in the manufacture of 
artificial flavours :-

1. MIs. Industrial Perfumes Ltd .• 
,Haybandar Road, Sewri, Bombay. 

2. Mrs. NaardcD India Ltd., 
Meaker Chamber 4. Nariman Point, 
Bombay. 

3. MIs. Maschmeijer Aromatics (India) 
Ltd. 3, Leith Castle, North Street. 
Madras, 

4. MIs Bush Boake Allen (India) Ltd., 
St. Thomas Mount, Madras. 

s. Mil The Calcutta Chemical Co. Ltd, 
3S. Panditia Road, Calcutta. 

6. Mis. S. H. Kelkar &; Co., Bombay. 

2. Mis. Hickson &: Dadaji Ltd., Bombay 
aro manufacturioa coloun for food products. 

Written -.4-'" t!O 

(a) whether it i. a tact that the Hindus-
ta~ Petroleum Corporation proposes to 
further expand the tbroulbput capacity of 
its refinerie. at Bombay and Viiakbapac· 
nam; 

(b) if so, to what extent; 

(c) whether any technical study of tbe 
projects bas been made; 

(d) if so, the details regarding the losses 
in Hindustan Petroleum Corporation at 
Bombay and Vizag refinery ; and 

(e) the suggestions made for improve-
ment in tbis regard aloogwith the scheme ? 

THE MINISTER OF STATE Of THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a) There is no .ucb 
proposal at present. 

(b) to (e). Does Dot arisc. 

Telephone FacJlities In Tribal Areas 

3243. SHRI JAOANNATH PATTNAIK: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government have any 
schemes under consideration for providing 
telephone facilities in the tribal areas in 
various States like Madbya Pradesh, Orissa. 
Andhra Pradesh and Rajasthan; and 

(b) the details of such schemes and tbe 
funds alJocated for the purpose during the 
Seventh Plan period 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

3. 10 the small scale sector, most of the 
unit. arc understood to be engaged in the 
manufacture of flavours only. Information 
in r.e,ard to small scalo units is not central .. 

(b) The details of telepbone facility 
(Long Distance public Te1ephones) proposed 
to be provided in Madhya Pradesh, Orissa, 
Andhra Pradeab and Rajasthan arc giVCD 
below. Funds for these schemes will be 
met from tbe lump SWIl ararat given to the 
respective circles. 

ly maintaiDed. 

ExpauioD of Bombay and Vlsakbapatoam 
Refineries of HPCL 

3242. SHRI KAMLA PRASAD SINGH: 
SaRI B. V. DESAI : 

~jll .. "he MinH,ter of PETROLEUM AND 
NATURAL GAS be pleased to state : 

Circle 
Madhya Ptadesh 
OriSsa 
Andhra Pradesb 
Rajasthan 

LDPT in 7th Plan 
5.56 
180 
25 

130 
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Settlug up of MIDI Cement Plants 

3244. SHRI JAOANNATH PATTNAIK 
Will tbe Minister of INDUSTRY be pleased 
to atate : 

<a) tbe criterJ a laid dowo tor ,rantios 
Uconees for settiol up of mini cement 
plants; 

(b) the total investment required for 
lottiO, up of mini-cement plants in the 
country ; and 

(e) whether any financial assistance 
is given by Government to the entrepreneurs 
desirous of settina uP a mini cement plant ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Mini cement plants upto 100,200 tonnes 
per day capacity may be allowed to be set 
up on merits of each casc, in I areas which 
cannot sUltain large cement plants. A 
certificate to this effect from the State 
Government concerned is required. Plants 
based OD Vertical Shaft Kiln Technology arc 
leneral1y encouraged. 

(b) According to the estimates made by 
the National Council for Cement and 
Building Materials (an autonomous organi~a­
tion nod ~r the administrative conlrol of the 
Ministry of Industry), the average investment 
per tonne of installed annual capacity for 
setting up mini cement plants will be as 
under :-

Mini Cement Plant of 200 
tonnes per day capacity 
based on cement Research 
Institute - Vertical Shaft 
Kiln TechnololY. Rs. 687 

Mini Cement Plant of 200 
tonnes per day capacity 
based on Rotary Kiln 
Technology Rs. 1.500 

(c) Mini cement plants receive financial 
assistance from public financial institutions 
like lOBI and not directly trom Govern-
ment. Government, however, have exemp-
ted these units rrom the operation of Price 
and distribution controls by virtue ot which 
they receive overall cost advantages vil-a·vis 
large cement plants to which such controls 
are applicable. Entrepreneurs setting up 
minJ cement plants in notified backward 

areas. as in the case or other entrepreneurs, . 
aro el;gible to receive central subsidy in 
accordance with the schemes drawn up tor 
the purpose. 

Ban of Filling up of Post. aDd Creation 
or new Post. 

3245. PROF. NARAIN CHAND 
PARASHAR : Wilt the Minister of COM-
MUNICATIONS be pleased to state: 

<a) whether durin. the operation of tbe 
baD OD the filling uP of POlts and tbo crea-
tion of new posts, post offices can be up. 
araded, if j t only involves a diversion ot 
post from one Sub"office/Head Office ~o 
another and not the creation of any new 
posts of filling up of vacancies ; 

(b) jf so, the number of such proposals 
for upgradation of post offices considered 
and sanctioned during tbe past tbree ),ears ; 
and 

(c) if not, whether any such proposals 
are proposed to be conSidered aDd 
sanctioned. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE OF THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): <a) No, Sir. 
During the currency of the ban on creation 
of posts, upgradation of post offices by die 
version of po~ts from one sub.office/head 
office to another is not permissible. 

(b) Question does not arilO. 

(c) No, Sir. 

Direct Telecommunication link between 
Hamirpur and Jaludhar 

3246. PROP. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state : 

(a) whelher tbe direct telecom link 
planned between Hamirpur and Jalandhar 
has since been taken up for installation ; 

(b) if 10, the date on which the work 
was taken in hand aod the lakely dato of ita 
completion; and 

(0) if Dot, the reasons for delay and tho 
Ukely date for tbe oommencement of the 
project .. &lao the estimated cost ? 
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THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTBR OF STATE IN 
MINISTRY OP HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The buildiDI and Tower foundation 
work baa been completed in Jan·S6. The 
equipment installation, and erection works 
have been takeDi~up in hand from Feb'86. 
The achcnne is '£ tar,ctted for commissionina 
d1U'ina 1986-81. 

(c> Not applicable • 

• COIIItruetion of Head Post Olice Building at 
Hamlrpor and New Buildiq at Debra in 

Himachal Pradesh 

3247. FROF. NARA1N CHAND 
PARASHAR: Will the MiDister 0f COM-
MUNICATIONS be pleased to statc : 

(a> whether tbe construction of 3rd 
storey of the Head Post Office building at 
Bamirpur and tbe new building for Head 
Post Office at Debra in Himacbal Pradesh 
hu since been completed ; 

(b) if 80. the likely date by whicb the 
building would be occupied by the Postal 
J)gpartmcnt ; and 

(c) if not, tho reasons for delay and the 
Ukel, date for completion and also the 
estimated cost of construction in each case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. 

(b) Debra Gopipur Head Post Office is 
likely to be occupied within a month. The 
construction of Hamirpur Head Post Office 
baa Dot yet commenced. 

(c) The reaSODS for delay in regard to 
Debra Oopipur Head Post Office building 
is non-vacation of telephone exchange 
buildina and shortage of cement. The esti-
mated cost of the Debra Gnpipur Head Post 
Office buildina is RI. 22.22 lakhs and the 
'construction is likely to be completed within 
a IDODth. The estimated cost of the ex-
toDIion of Hamirpur Head POit Office 
bui14iDa is Ra.6.81 lak.bs. The work of 

construction of t~e exteosioo portion laUter, 
to be .tarted within six months. 

Tedmo-Iadastrfal Park fa Mahara .. .... 
with West GerIIIaD AI .... ... 

3248. SHRI BANWARI LAL PURO-
HIT: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whethcr a techno-industria) part II 
proposed to be set up in Maharaahtra .Ith 
technical assistance of West GcrmaD)' : aad 

(b) it so. the details reprdilll tile 
agreement arrived at in this regard , 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). No proposal for settinl up , 
of a techno-industrial park in Maharashtra 
with technical assjstance of West Germany 
has been approved by the ~inistry of 
Industry. 

LPG CODDeetfoD' gl.eo to cooeamen 

3249. SHRI HANNAN MOLLAH : 

SHRIMATI .ASAV ARAJES-
WARI ~ 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to Itate : 

(a) the number of LPG connections 
given to consnmers aU over the COUDtry, 
State-wise during tho lalt three year., year-
wise; 

(b) the number of LPG cOIlDections 
likely to be given to consumers duriol tho 
current year, State-wise; and 

(c) the detail. of the expansion pro-
gramme for the Seventh Five Yoar Plao iu 
tbi' regard ? 

THE MINISTER OF STATS OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : <a) and (b). A Rato-
meDt is given below.. ' 

(c) It is propoaod to enrol 80 to 'to 
lakhs consumers durm, the SeveDth Plaa 
period. 
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STATEMENT 

81. ,Name 0/ State/UTs 1982·83 1983-84 1984·85 1985-86 
No. (estImated) 

1. ADdhra Pradesh 1,18,350 1,01,106 1,73,658 1,81,000 

2. Assam· 45,648 41,736 24,951 39,000 
3. Bihar 28,662 66,625 46,924 52.800 
4. Oujarat 1,15,377 1,79,959 1,63,096 1,86,000 

s. Haryana 41.083 40,895 31,224 35,200 

6. Himachal Pradesh 8,424 4,934 10,004 11,000 
7. lamm.~ and Kashmir 7,600 6,331 1,1,675 18,600 

8. Karnataka 81,857 87,158 78,032 74,500 

9. Kerala 34,370 52,221 57,865 66,000 

10. Madhya Pradesh 66,906 1,30,14S 85,336 1,25,000 
11. Mabarashtra 2,22,198 2,22,150 2,58,121 3,00,200 

12. Manipur 2,277 803 1,059 1,000 

13. Megbalaya 1.047 13 .(-)217 1,000 
14. Nagaland 405 127 259 1,000 

15. Orisaa 9,871 18,370 6,508 30.500 

16. Punjab 94,186 66,622 S4,770 48,000 

17. Rajasthan 78,985 '9,630 32,916 40,200 

18. Sikkim 229 251 395 1,000 

19. Tamil Nadu 1,42,741 2,30,974 1.71,096 1,48,000 

20. Tripura 433 626 816 4,000 
21. Uttar Pradesh 1,83.149 1.62,324 1,45,808 1,21.000 

22. West 'Benlal 26,728 1,02,688 30,279 81,300 

Union Territories 
23. Arunachal Pradesh ' 593 383 193 1,000 
24. Chandigarb 11,600 12,162 12,509 8,200 

25. DeIhl 90,408 95,928 1,01,403 65,000 
26. Mizoram 645 812 187 1,000 
27. Pood1chorry 3,661 2".854 3,443 2,500 

21. Goa 10,270 18.999 12,130 14,000 

29. Dadra and Napr Have1i 800 500 300 2,000 

.Includes figures for AOD. 

Au ... tatloD of Storage Capacity of PubIc (a) whether Government of Orilla have 
Sector 00 CompanieIID Or)_ brOulbt to tbe notice of his Ministry tbat 

tbe present capacity of the pab.Uc sector on 
3250. SHU Ie. PRABRANI s Will the companiea in Orissa in respect 01 .aonp 

Minister of PBTROLEUM ANP NAT(,J- and handline of diesel petrol, broteDe, 
lVtI!q~~~~·"i furDa90 Oil, ~ il iaadcQua" ~ ,.. $ftlIt 
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which is dependent OD the Haldia and 
Viaakhapatoam refineries is at times plunged 
iDto oil l,carcilY eveJl when tbere is tempo· 
rary dislocation in rail movement ; 

(b) whether Government of Orissa have 
uraed for the augments tion of the storage 
capacit, of the public sector oil companies 
in tbe State ; and 

(C) tbe steps Government propose to 
take in this behalf and build the requisite 
infrastructure of t be public sector oil com-
panies there ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (c). The Go· 
vernment of Orissa had requested for aug-
mentation of storage capacity of petroleum 
products in the State. 

The edsting storage capacity and 
augmentation .chemes (Phase I end Phase 
II-A) already under execution would provide 
a storale cover 0" about 19 days for motor 
s!)irit, 21 days for kerosrne and 26 days for 
HSD by the end 0' 1986 .. 87. Owing to 
financial constraints during the Seventh 
Five Year Plan period, it has not been possi. 
ble to take up fresh proposals for augmen· 
tatlon of storage capacity, except as would 
be considered operationally necessary. 

The rail inputs into Orissa depots both 
from Haldia and Vizag are fairly stable and 
no major dislocation in supplies was obser-
ved during the last one year. Localised 
constraints in rail movement ex Haldia and 
Vizaa do occur and to a large extent are 
made up by road movement to the up-
country locations. 

AUoeation .r Le\1Y Cement to Orisu 

325'1. SHRI K. PRADHANS : Will 
tbe Minister of INDUSTRY bo pleased to 
state: 

(a) the present quantity of levy cement 
allocated to the State of Orissa quarterly 
and 

(b). whether Government of Orissa hal 
requated tho Union Government from time 
to timo .. to increase its allocatioD as the 
uistiDl .one is hardly adequate to meet its 
~ ,,. ~JlI, vatio1M *tora ~ , load chunk 

or this is earmarked for Food for wort 
programme. 

THE MINJST'ER OP STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE;. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The present basic quarterly allocation of 
cement for Orissa is 67.800 MT. Besides, 
870 tonnes are a)Jotted under the Internatio-
Dal Water Supply and Sanitation Decade 
programme. In addition. quarterly alloca-
tion for Irrigation Bnd Power Projects js 
made, on the basis of the recommendations 
of the Central Water Commission and 
Central Electricity Authority. 

fh) The requirements of the State 
Governments ror cement are not obtained 
on regular ba&is. In February, J984, Go-
vernment of Orissa had sought enhancement 
in their basic quarterly alJocatioD exc::Jusive 
of allocation for Irriaation and Power 
Projects to 1 ,OJ ,800 MT against their 
quarterJy allocation of 61,800 MT. On a 
review of the expected availability of levy 
cement. their basic quarterly al1ocarion was 
increased to 67,800 MT from Oct.-Dec. '14 
onwards. 

Improl'ement in Telephonic Communication 
io Konk8D Region 

3252. PROP. MADHU DANDAVATE : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether the telephonic communica .. 
tion between the districts of 8indhudurg and 
Ratnagir' in the backward Konkan relion 
with tbe outside regions has been extremely 
unsatisfactory for tbe put several years; 

(b) jf so, the reasons for this unsatis-
factory communication ; and 

(c) the steps beiDI taken to improve 
this telephonic communication of KonJcan 
region with the outside resions ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF COMMUNICATIONS 
AND MINISTER. OF STATB IN THB 
MINISTRY OF HOMB APFAIRS (SHRI 
RAM NIWAS MIRDHA): <a> No Sir, 
telephonic communication between. the eli .... 
tricts of Sindudur& and Ratnaairi are 
workinl aeoerally satisfactory. 

(b) In view or (a) abOve, QuettioD doe. 
DO' arise. 
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(0) STD facility from Ratnagiri to 
Bombay has been commissioned OD micro-
wave media. 

Direct outlets from Savant wadi to 
Bombaya,ro being planned. 

Steps for MeetlnR Demand for New 
Telephone Connections 

3253. SHRT MOHA.NBHAI PATEL: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number direct exchanae Jines in 
the country at present ; and 

(b) what steps are being taken by 
Government to meet the demand or tele-
phones in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
Dumber of direct exchange lines in the 
country as on 31.1.1986 is 30,19,359. 

(b) There are propo~als to open new 
telephone exchanges and to expand the 
e'ICisting ones wherever feasible to meet 
gra~ual1y the demand or telephones in the 
country, depending upon the availability of 
resources. 

Abolition of Duty on Imports of Crystals and 
Wafen for Solar Pboto'foltaic Crystals 

3254. SHRI R P. DAS : Will the 
Minister of ENERGY be pleased to state : 

(a) whether Governrpent notification 
abOlishing duty on imports or crystals and 
wafers for solar photovoltaic cystals and 
reduction or duty on solar crystal imports 
ha, adversely affected indiaenous and pione-
ering ventures for the manufacture of silicon 
mODocrystals and wafers ; 

(b) If not. wbat is the present condition 
of the indigenous silicon Industry after the 
said notification; and 

(c) ~hetber Government propose to 
review their, earlier decision ? 

. THB MINISTER. OF ENBRGY (SHRI 
YASANT· ~ATHBl : (a) and (b). Govorn ... 
meat ba vo received rePraentatiQP.' from 
iDdipDoaa manufacturers of aiUcoD . maotl 

and wafers claimina tbat the said BOtfle.tion 
of abolishing duty OD imports of such 
wafers and inJOts used for solar cell produc-
tion has led to under-utilisation of their 
capacity and consequential fiDaocial 
difficulty. 

(c) Keeping in view the need to briDI 
down tbe cost of solar photoyoltaic system., 
Government does not consider it appro-
priate to reintroduce at this stage customs 
duty on silicon ingots and wafers used for 
solar cell production. However, Govern-
ment is prepared to consider providing aU 
possible help and assistance to enable indi-
genous manufacturers to better utdisc tbeir 
capacity. A meeting of silicon manufaotu-
rers and photovoltaic industry representa. 
tives was recently convened by the Depart-
ment of Non.Conventional Energy Sourcea 
where the problems of indigenous manufac-
turers were discllssed and various ahort·term 
and long·term mea.ures to help the industry 
are being evolved in cOD'IultatiOD with the 
manufacturers and other concerned depart-
ments. 

Allotment of Industrial Plot to a Heavy 
Industry in Delhi 

3255. SHRIMA TI GEET A MUKHER-
JEE : Will the' Ministry of INDUSTRY be 
pleased to state: 

(a) whether an industrial plot measuring 
about two acres in Badli (Delhi) was 
allotted for Rs. 19,36 lakhs last year by the 
Industries Department of Delhi Adminis. 
tration ; 

(b) whether this area is more tba~ the 
permissible are. of plot i.e. sao Sq. Yds. ; 

(c) whether this has been all~tted to a 
heavy industry ; and 

(d) whether the Union Government 
have giveD permiSSion for this? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNDUSTRlAL DBVB· 
LOPMBNL (SHRI M. ARUNACHALAM) : 
<a) Yet, Sir. '-,.', 

(b) According to ~lbi Admlnistratioa, 
there is DO restriction on the permissible 
area. 

(c) No, Sir. : J 

(d). D~, nol ttis, ~n vioW Of reply ,~ 
(e) abo"_ 



..... r. or "~St.tIou Complalat Celli 
J)y leltphoDes Department 

32.5«;. SHR.I' MANIK REDDY: WiU 
.~ the Ninister of COMMUNICATIONS be 
pleased to state : 

<a> .hetber unlike the set up i8 the 
'Delhi Electric Supply Undertaking, the 
Telepbones Department does not have sub· 

·I.ations ·comphint cells in Delhi making it 
"ty d iff'icult for staff to attend to com .. 
,plaillt. speedily aod efficieotly, 

(b) wbether the telephone Slaff have to 
bring their own mobile generators aod small 
equipment for lightening and soldering etc. ; 

(c) whether it is not feasible to arrange 
for Tolephone people to share the ra~ilities 
of DESU till separate arrangements are 
made by them ; and 

(d) whether Government propose to 
brio, better understanding between telephone 
staff and users by having Advisory sub. 
committees for each large exchange in metro 
cities and 'large towns with apex committee 
for the Distnct ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
,MIN1STRY OF HOME RFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) In Delhi 
complaints re,arding telephone services are 
received at Fault Repair Service (198) pr~­
vlded one for each exchange area. The 
faults are then made over to the relevant 
field staff for attendiD8 to the complaints 
immediately. 

(b) Construction! mainteDance parties of 
,1he telephone staff are provided with solder-
ioJ bolt which i~ heated by blow lamp. The 
parties do not require any generator. 

(0) It is not feasible that the telephone 
people sbare facilities with DESU ~ue to 
lit. or work and requirements beina 
clifet~· 

(d.) Instructions (or formation of sub .. 
committees at Area Manager/Director, 
TeleCom. level from amonlst the 'fAe 
~~. of the telephone/telecommunications 
'~Vi&P'1 ~iu.eea have been issued, 

lultanatioD ,01 BIo-GtI Pluta 

3251. SHltl D. N. REDDY ~ WUt tbe 
Minister of ENERGY be pleased to atate : 

(a) wh.ther only 0.5 per cent of rural 
population has access to sanitary facilities 
for disposal .of human wasto. and "tho reat 
were defecatina in tho open ; 

(b) whether larae seato community 
Biogas plant.s al in China would belp tbe 
situation ~d if so, tbe steps proposed; 

(c) bow many Blogas plaots have 
actually been installed and bow many are 
actually functioning and what is the estima. 
ted annual output in terms of las generated; 
and 

(d) how much natural gas is being flared 
annually in India ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) No, Sir. In the 
beginning of Sixth Plan, 0.5% of tbe popu .. 
lation had access to sanitary facilities. 
However, mid-term review of the Inter-
national Water· Supply and Sanitation De-
cade reveals that 0.72 % of the rural 
popula tion had access to sanitary facilities 
by 1984.85. 

(b) Forty-five community/institutional 
biogas plants with attached community 
toilets have already been completed in the 
rural area. and about thirty more iucb larae 
plants are under construction. Larle sized 
biogas plants. based on night-soil alone, are 
also beiDa built. Linking of toilets with 
family size biogas plants under National 
Project for Biogas Development (NPBD) is 
now being promoted. 

(c) 5.S lakb biogas plants have beeb 
installed till January, 1986. of which 
approx. 4.5 lakh plants have been built under 
N PBD since 1981.82 ; of these independent 
evaluations indicate that more than 85% 
plants are fULctionina on all-Jndia basis. It 
i, estimated that about 560 million cublc 
metres of biogas is beina generated ,aontJal.ty. 

(d) During 1984.85, .pprox. 3052 million 
cubic metres of natur.al IU was flared. This 
quant ity is expected to be reduced conside-
rabJy dutin. tbis year as a result Df tbe 
measures taken by tbe Dep8.rtmetlt :of 
~leDDl. 



SlOitii .. of toefl"" Salt" ,Goitre 
AJrede4 Repoll 

3258. SHl\l D. N. R.BDDY : Will tbe 
Minister of INDUSTRY be pleased to 
state: 

(a) whether attention af Government 
has been drawft to the Hrious sborf age of 
iodited salt in thO lottre atree'cd regions of 
tbe country ; 

(b) if 10. tbe corrective steps taken, 
proposed; 

(c) the production and sale of iodised 
salt. State wise, and whether this is consi-
dered adequate to meet our needs ; 

(d) whether Indian Standards Institution 
or any otber agency hal tested iodiscd salt 
in the market ; and 

(d) if so, results thereof and action 
taken, if any ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SURI M. ARUNACHALAM) : 
(a) and (b). Eventhougb there areno reports 
from at'lY State Governments of serious 
shortages of supply of iodised salt. occassio-
nal complaints of non-availabHity of iodised 
salt in certain areas and/or short lifting, 
delay in despatch and supply of wagons have 
been received. 

Government arc conscious that sufficient 
quantities of iodised salt are to be produced 
and supplied to the g.oitre endedli c areas 
and other parts of the country. With tbis 
end in view a National Goitre Control Pro-
gramme bas been launched. Under the 
8cheme, it bas been decided to iodise entire 
quantity of edible salt in a phased program. 
me in Seventh and Eiahtb Five Year Plan 
periods to cover the entire popUlation of 
the country. 

Stepa are being taken to increase the 
productiOD capacity and availability of 
Jodiaed'salt by allowing private sector also 
to maJlufacture iodised salt. Efforts to make 
available more wagons under priority catc'" 
loty are also beiDa tatea. Railways are 
allo requested to allot special quota., of 
Rail_" "ilon.' tor'iodisod salt manueao,,: 
turen. 

(c)' S'tatt-wiae production of iOdised' .. It 
ill 1;98$ :-

. llajuthaD 

Gujarat 

Tamil Nadu 
Assam 
West Bengal 

Himachal Pradesh 

(tn '000 fGll") 
102.S 

190.3 
17.4 

16.4 
8.9 
0.3 

Total : 335.8 

Sale or iodised salt is done through 
private of publio distribution system at the 
rates fixed by State GovetnmeDts. The 
figures of sale of iodised salt in ] 985 are 
Dot available. The production of jocUnd 
salt is limited to the demands trom the 
consuming centres. 

(d) Salt Department telts random santI. 
pIes of iodised salt on the manufacturiD, 
centres and occalsionally in the market to 
determine the iodine content of the salt.' 
Indian Standards Institution bas been con-
ducting some experiments on the retention of 
iodine content Oft transport and storale. 
State (j'ovemment tests iodised salt under 
Prevention of Food Adulteration Act, 1954. 

(e) Salt Department'. analysis results are 
used for production control only to keep the 
required level of iodisation. Details of 
prosecution launched by the State Govern-
ments under Prevention of Adulteration Act 
are not avaiiable. 

Vehicles sold by Marutl Udyog and 
Commission Disbursed to Dealers 

3259. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Wi1l the Minister 
of INDUSTRY be pleased to state the num;.. 
ber of yehicles so far sold by Maloti Udyo.' 
Limited and the amount of commission dis-
bursed to deaJers ? 

THE MINISTER OF STATE IN T81l 
DEPAR fMENT OF INDUSTttIAL DBVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
Maruti .Udyog Limited has SQPplied 69S81 
numbOts of vobiclca upto 28.2.1986. Vehicle. 
wise commission payable, to deale.... it .', 
under :-



,...rlld-800 
Muuti-800DX 
·Maruti-800VT 
Gypsy 

Rs. 2,000 pel' vehicle .uch proposal has been . rece.i·vod . from·· tho 
. State Government. Rs. 2,Soo 'per vehicle 

lU. 2,000 per vehicle (b) Does not arise. 
Rt;. 2,500 per vobicle 

Public Interest Cases in Higb Courts and 
Supreme Courts 

3260. SHRI BHATrAM SRIRAMA 
MURTY: Will tbe Minister of LAW AND 
JUSTICE be pleased 10 state : 

(a) whether there has been a steep rise 
in public interest litigation durinl tbe last 
three years; 

(b) bow many such matters have been 
admitted and are pending in various High 
Couns and the Supreme Court ; and 

(c) how many have been disposed of by 
the Supreme Court and various High 
CoUlts'l 

THB MINISTER OF STATE IN THE 
MJNISTRY OF LAW AND JUSTICE 
(SHRl H. R.. BHARDWAJ) : (a) to l c). In-
formation as furnlsbed by the Registry of 
the Supreme Court is given below : 

'76. 106 and 126 cases have been institu-
ted durina 1983, J984 and 1985 respectivtly. 
179 such matters have been disposed and 3J1 
are pending. Information with rcaard to 
mattcn admitted irt not available. 

Information with regard to institution, 
dispO&a)s and cases admitted during tbe 'ast 
3 )eaIS and the pendency relatlna to High 
Courts is being collecttd and will be Jaid on 
tbo Tablo of the House. 

Beach of Keral. Hlgb Court at 
Trivaodrum 

3261. SHRI THAMPAN THOMAs: 
Will tho Manister of LAW AND JUSTICE 
l;)e ploaaed to state : 

(a) whether Government have any pro. 
posa' to constitute a Bencb of the Kerala 
HiP Court In Trivandrum ; and 

(I) if 10, when it is likely to be set up ? 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF LAW AND JUSTICE 
(SHlU H. a. BHARDWAJ: (a) No Sir. No 

Compaterisatiooin Departments of Posts 
aad Telecommunications 

I. 

3262. SHRI THAMPAN THOMAS: 
Wilt the Minister ·of COMMUNICATIONS 
be plea&ed to atate : 

(a) whether computerisation in tho 
Departments of Posts and Telecommunica-
tioDS has resulted in the reduction of em" 
ployees there ; 

(b) if so, the details thereof ; and 

(c) what avenues are being created to 
provide employment in those Departments? 

THE MIN1STFR OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) No Sir. 

(b) and (c). Does not arise. 

Report of Uniform Power Tariff. Committee 

3263. SHRI THAMPAN THOMAS: 
Will the Minister of ENERGY be pleased to 
state: 

(a> whether the Union Power Tariffs 
Committee has lubmitted Its report ; 

(b) whether ther~ are complaints from 
several States that National Thermal Power 
Corporation bas been charging higber rates 
in several resions in compa,rison to others ; 
and 

(c) if so. the decision of Government 
on the uniform rates/tariffs ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <a) Yes, Sir. 

(b) The tariff for power supplied by 
NTPC varies from Relion to Region depen-
dIng on factors luch as capital cost of the 
projects, cost of fuel, 0 &: M costs, etc. 

(c) The Committee bas aubmitted the 
report only recently on February 26. 1986. 
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32~. PROP. It. V. THOMAS: Will 
the MIDister of COMMUNICATIONS be 
pleased to Itato I 

Ca) tbe Dumber of applications pendiDI 
ror telephone connections at Brnakulam; 
and 

(b) the time by which aD applicants will 
be given telephones ? 

THE.MINJSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHR! 
RAM NIWAS MIRDHA): (a) 795S appli-
cations are pending in Brnakulam as OD 
1.2.86. 

(b) The present waitinS list to likely to 
be cleared progressively by early part ot 
eighth plan. 

Linldog of Eroakulam with Foreign 
Countries by STD 

326S. PROF. K. V. THOMAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is a proposal to con-
nect Ernakulam Telephone Excbaop to 
forei8D countries by STD ; 

(b) if 80. when this foreign SrD service 
will be started from Ernakulam ; and 

(c) tbe details of expansion prOlramme 
in Ernakulam district? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): <a> Yes, Sir. 

(b) Foreign STD service from Ernaku-
lam is likely to be started by 1987. 

(c) DurinS the current plan period, aU 
stations on National Subscri bel Diallina 
(NSD) network are to set ISO Facility. 
Alwaye, Angamaly, Ernakulam, Kotbaman-
aalam, Muvathupuzba. Narakkal and 
Perambavur, in Ernakulam District are 
already on NSD network. Kolloncheri i. 
planned to be brought on this Detwort 
durinl tho ourrcnt plan period. 

[Trtnulatlo1lJ 

CIOIIII'e of ID4Irapraltha Power StatiOR of 
DESU 

3266. DR. CHANDRA SHEKHAR. 
TR IPA THI : Will tbe Minisier of ENERGY 
be pleased to atate : 

(a) whether the Indraprastha Power 
Station of Delhi Electric Supply Under-
takln. is on the vtrge of closure : 

(b) if so, tbe reasons thereof; and 

(c) whether Oovernmen t are unable to 
run it ; if SOt the reasons thereof aDd if not, 
the steps proposed to be taken by Govern. 
ment to keep it running ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, S.r. 

(b) Does Dot arise. 

(C) Delhi Electric Supply Undertakina 
is running the Indraprastba Power StatioD 
fairly efficiently. 

[English] 

.011 Deposits In West Bengal 

3267. SHRI R. P. DAS : Will tbo 
Minister of PETROLEUM AND NATURAL 
o AS be pleased to state : 

(a) whether the Oil and Natural Gas 
Commission has already tapped a huge oil 
deposit in West Bengal ; and 

(b) if so, the name of the site of sites ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No, Sir. 

. (b) Docs not ariso. 

[Translation] 

Shortage of Kerosene 10 RaJastbaa 

3268. SHRI BANW ARI LAL BAIRW A :-
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to stato : 

(a) whether Government are aware that 
kerosene oil at fair price is not avaiJable to 
consumer. in· most of the areas ot Rajasthan 
after th~ roceot bike in petroleum product·.; 



(b) if '0, the reasons for the sho.rtqe of 
kerosene oil : 

(c) wbetber Government ptOJ)ose to 
increase kerosene quota for the State 
keepiDI in view the requirement of 'korosODe 
oU .tbere ; and 

(d) if so, to what extent? 

THE MIN,ISTER OF STATE OF THB 
MINISTRY OF PBTROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a, No report in thil 
regard has been received from the State 
Government. 

(b) Doos not arise. 

(c) and (d). ·Keroseno requireTllcnts of 
various States/Union Territories, including 
Rajasthan. are assessed by allowing a 50/0 
Irowtb over the allocations made in the 
corresponding period of tbe previous year. 
on a four .. month-block basis and allocations 
are made accordingly. However, to meet 
the increased demand, allocation of ktrosene 
for the Winter Block comprising ,he months 
of November, 1985 to February, 1986 and 
the Summer Block comprising the months of 
March-June, 1986 have been made after 
allowing a arowtb rate of 71'% and 7% 
respectively. 

latrodad_ of lleeaOldo Vodag; M*Mi. 
3169. SHRI &ANWARI LA" BAiRWA, ; 

Will tho M1njlter of LAW AND JUSTICE 
,be pleased to state : 

(a) wbether Govecnmeat propose to 
simplify tbe electoral laws keeping in view 
the increasing population of the country a 

(b) if so, whether electronic \COli .. 
machines are to be used in place of ballot 
papers in future ; and 

(e) if 10, wbon and where such macbin .. 
have been uscd on an experimental basil? 

THE MINISTER Of STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a> and (b). 
Increase in thc number of voters consequent 
on the increase in population poses a great 
.train on the financial and administrative 
resources of the country. Wi th a view to 
simplify the procedures and to reduce the 
administrative expenditure on the holding of 
elections, Government ar~ examining a pro. 
posal to introduce electronic votinl machines 
to replace the existing system of votina by 
ballot papers. 

(c) A statement is siven below suppl)'ina 
tbe details. 

STATEMENT 

Name of State Nature 0/ 
election 

(1) (2) 

1- Ketala General 

2. Nagal$od -do-
3. Andhra Pradesh -do-
4. Karnataka -do-

s. Tripura -do-
6. Delhi -do-

(Delhi Metropolitan Council) 

7. Delhi -do-
8. Delhi -do-
9. Arunachal Pradesh Bye-election 

10. Bihar -do-
11. Tripura -do--

Name of Assembly 
Constituency wMre 
voting machint" 
were used 

(3) 

Parur 

Northern Angami 
Sbadnagar 
Shantinagar 

BanamaUpur 

Sarojini Nagar 

Golc Market 
Delhi Cantt. 
Roing 

Chandi 
Cbarilam 

Year 0/ 
,Iectlon 

(4) 
1982 

1.982 
1983 
1983 
1983 
1983 

1983 
1983 
1983 
1983 
1983 
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PubUe Call 0 ... In Raj_than 

3270. SHR.I BANW A"-I LAL BAIRW A 
Wiil tbe Minister or COMMUNICATIONS 
be pleased to state : 

(8) district-wise number of public call 
offices in Raja'than ; 

(b) whether Government propose to in-
create the number of public call offices in 
In that State ; 

(c) the total number of public call 
ort'ices in Took Parliamentary constituency; 

(d) whether arrangements are being 
made to increase the number of public caU 
ofIices jn that constituency ; and 

(e) the number of persons in the 
waiting list to get the public can offices in 
tbat constituency '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA]RS (SHRI 
RAM N)WAS MIROHA) : (8) District-wise 
number 0' Long Distance Public CaJJ 
Offices in Rajasthan is liven in the State-
mODt below. 

(b) Yes, Sir. 

(c) Thirty three LDPTs are working in 
Tonk Parliamentary constituency as on 
31.3.1985. 

(d) Yes, Sir. 

(e) No registered request is pending 
reprding Public Telephone facility in that 
constituency. 

STATEMENT 
ANNEXURE 

DISTRICT-WISE NUMBER LONG' DlS-
T ANCB PUBLIC CALL OFFICES IN 
R.AJASTHAN AS ON 31.3.1985. 

Sl. Na",. of District Nu~rof 

No. LDPCOs 
f. Ajmer 25 
2. Alwar S8 
3. Baaswara 38 

··4.- ..., .. 49 

'$. 'JlarMJ?Qf ~ ~ '41 
,_, 

,~ 

Writ" • .,4".." 

,0. Bhilwara' 39 
7. Bikaner 12 
8. Bundi 11 
9. Chittoclarh 33 

10. Churu 33 
11. Dungarpur 41 
12. Ja;pur 60 
13. laisalmer 12 
14. Jalore 27 
15. lhalawar 16 
16. JhunjhuDu 52 
17. Jodbpur 64 
]8. Kota 16 
19. NaiPur 72 
20. Pali 22 
21. Swaimadhopur 47 
22. Sitar 73 
23, Sirobi 11 
24. Sriganganagar 47 
25, Tonk 21 
26. Udaipur 76 

[English] 

Agreement with China to Modernise 
their (' ement prants 

142 

3271. SHRI P. M. SAYEED : WHI the 
Minister .• of lNDUSTRY be pJeued to 
state: 

<a> whether Government have signed an 
alreement with China to help them moder-
nise their cement plants ; 

(b) if so. the details or the qreemeot; 
and 

(c) whether China bas also reciprocated 
and offered any trade faciUtiea to Indian 
Industry? 

THE MINISTER OF STATE IN THE 
OEPARTMEN r OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M ARUNACHALAM): 
<a> and (b). NQ aareement bas been signed 
between Government or India and tbe 
Go\ernment of People's Republic of China 
(PRC) to modernise cement plants, How-
ever, as Indian dole.aalioD from tile National 
Council for Cement &: Building Materials 
·(NtBM) YM,tted iPRe in Novomber, 1984 for 
-HlldyinS tier i('~MOIlt and allied indu,t, ... 
:A 'titrIllat .... ~ ·~0Dl PRC '.0 ~i,tod 
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I~dia in Decembor, 1985 with wbom, 
NCBM had held discussions on mutual co-
operation in the allied areas. 

(c) Jodia and China havo signed an 
M.P.N. type trade agreement on 15-8-1984, 
under whicb the two governments havo 
a,reed to extend facilities, on reciprocal 
basis, for promotion of bilateral trade. A 
trade protocol has also been signed by the 
two Oovernments in November .. 1985 for 
exchange of identified items worth US $ 
100-160 million durill8 1986. 

Foreign CoJlaboratioD in Oil Exploration 

3272. SHRI P. M SAYEED: Will 
the Minist~r of PETROLEUM AND 
NATURAL GAS be pkas~d to state: 

(8) whether Government have made 
more attractive offers to the foreigD firms 
for joint collaboration for oil exploration in 
the country as compared to tbe previous 
offers; 

(b) ir so, the actual results thereof ; 
and 

(c) whether technology concerning oil 
field equipment is also proposed to be 
transferred under the collaboration agree-
ments? 

; 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (c). In order 
to get maximum response from oil compa-
nies, it has been decided to have a flexible 
approach for the third round of bidding for 
oil exploration in India. It is envisaged 
that the contract will be in the form of 
production-sharing with a seismic option, no 
signature or production bonus, no royalty 
payments, corporate income tax at 50%. 
bank guarantees to be obtained only for a 
percentage of annual work programme. The 
contractor would have to offer entire cost 
oil and tbe profit oil to Government at 
International market prices till India 
achieves self-surficiency. 

Bids have not yet been invited. 
Supply 01 DJesel to Ha~a. 

3273. SHRI CHIkANJI· LAL 
RH "RMA: Will the Minister of PITRO. 
LEUM AND NATURAL GAS be plOllOd 
'0 atat.o : 

(a> the requirement of dieSel in Har-
yana and actual quantity supplied duriD, 
1985 ;. and 

(b) the sttPS proposed to be taktn Ito 
meet the demand of diesel in Haryana ? 

THE MINISTBR OF STATE OF THE 
MINISTRY OP PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Diesel is availabte 
OD free sale basis and no allocation of this 
product is made to the Stafel/U.Ts. A 
quantity or 5.01,668 tODDtlor diesel was 
Iu,",plied to Haryana during 1985 as against 
4,87.157 tonnes supplied in 1984. 

(b) The oil companies bave Itanding 
instructions to meet the demand of diesel in 
ruJl as far as possible. 

Development or Energy in HarY8Da 

3274. SHRI CHIRANJI LAL 
SHARM A : Will the Minister or ENERGY 
be pleased to state the details or schemes to 
be taken up during the Seventh Five Year 
Plan for development of enery in Haryana ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): During the Seventh 
Five· Year Plan period. the ro1Jowing power 
leneration projects/units are proarammed to 
be commissioned in Haryana : 

(I) Western Yamuna Canal 
Hydro-electric Project 48 MW 

(2) Dadupur Hydro- electric 
scheme 10 MW 

(3, Panipat thermal power 
station Stage II 220 MW. 

(4) Panipat thermal power 
station stage III 210 MW 

----
Total: 488 MW ----

·One unit or 110 MW has beeil'com-
missioned on 1.11.1985. 

Besides. Haryana will also receive its 
allocated ahare from tbe Central . Projects, 
units to be commissioned in the Reaion 
durina the Seventh PlaD period, . 

A ftumber of achem. pertaiaiD, to Dew 
ud renewable .source of eDeraY will be im-
plOlDODtod iD Bar7-- 4U1iDi" &bO.~ SoVCotIJ 



PHALGUNA 21, 1901 (SAKA) 

Plan period. The major schemes relate to 
bio.,as; 80lar cnergy; promotion of 
improved chulbas, utilisation of wind energy 
for driakinl water supply and minor irriga-
tion and energy plantation and power gene-
ration 'through gasification. The number of 
schemes will depend UpOD tho target set ror 
each year and the projects omanating from 
the State Govt. or State Agencies/Institu. 
tions. 

Opening of New Post OfBees in Haryana 

327S. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of COM .. 
MUNICATIONS be pleased to state: 

(a) wbether the scheme for opening new 
post offices in Haryana during Seventh 
Five Year Plan period has been finalised ; 
and 

(b) if so, details there of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) & (b), The 
number of new post offices to be opened 
in each Postal Circle (which is general1y 
co-terminus with a State) and within a Circle 
in each postal division is determined on a 
year to year hasis. During 1985-86 the ban 
on creation posts continued and no pro-
gramme of opening of post offices has been 
implemented. The programme for 1986-87 
is not yet finalised and will take into ac-
count the comprehensive postal network that 
has already been established in both urban 
and rural areas, and the facilities extended 
under tho new scbeme of licensed postal 
agencies. Further, in viow of the large 
deficits incurred in postal services, the 
emphasis will be on a more efficient, 
utilisation of the resources already developed 
and further extension considered only in 
some or the backward and tribal areas on a 
aelective basis. 

In so rar as Haryana is concerned the 
postal network in the State is reasonably 
well developed. Whereas in the country as 
a whole a post offico serves on average an 
aroa of 21.94 sq. kms. the correspondin8 
fiaure for Haryana Is 11.96 sq. kms only. 

FJaallsatioD of AccolIDts of Cement 
Corporation of India 

3276. SHRI HARISH RAW AT: Wilt 
the Minister of INDUSTR.Y be pleased to 
state: 

(a) whether it is a (act that tho "counts 
of the Cement Corporation of India for 
1984-85 have· not yet been finalised: 

(b) if so, the reasons for this inordinate 
delay; and 

(c) tbe action Government propose to 
takein order to avoid such recurrences ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. . 

(b) The delay in finalisation of the 
accounts of the Corporation ror the year 
1984-85 was mainJy due to the difference in 
interpretation in relation to the date of 
commencement of production in respect of 
one of the units of the Corporation. This 
matter bas since been resolved. 

(c) In the past, Accounts of the Corpo-
ration were being finalised within tho 
statutory periods as spedfied under the 
Companies Act. It is for the first time that 
there has been delay In finalisation of the 
accounts for the year 1984-85. However, if 
there is reeurrence action will be taken by 
the Government. 

[Translation] 
Public Call Offices at Chaunalfya and S,8unl 

in District Almora (U.P.) 

3277. SHRI HARISH RAWAT: Will 
the Minister of COMMUNICATIONS be 
pJeased to state : 

(a) whether Government propose to 
instal public call offices at ChaunaHya and 
Syauni in District Almora or Uttar Pradesh 
during 1986-87 ; 

(b) if so, the time by which these will 
be installed ; and 

(c) if not, the reasons therefor? 

THE MINISTBR OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER. OF STATB IN THE 
MINISTRY OP HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) No, Sir .. 
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(b) Does not arise in view of (a) above. 

(c) The villages Cbaunaliya and Syauni 
10 aistrict Almora are not eligi"le for Loog 
Distanee Public Call Orfices on subsidized 
basis under the existing policy. 

Branch Post Ot'iees in Almora -District (U.P.) 

3278. SHRI HARISH RAW AT : Will 
the Minister of COMMUNICA TIONS be 
pleased. to state : 

(a) the names of the places in Almora 
district in Uttar Pradesh where branch post 
orfices are proposed to be opened during 
198'5-86 ; 

(b) whether all the branch post offices 
lanctioned earlier for this district have been 
opened; and 

(0) if SOt the names of the places where 
these bave been opened 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No branch 
pOSt offices are proposed to be opened in 
Almora district of Uttar Pradesh during 
1985-86. 

(b) During 1984-85 also, no branch post 
office could be sanctioned in the district on 
account of the ban on creation of posts. 

(c) Does not arise. 

Opening of Petrol·Dlesel outlets at 
Pltho~agarb U.P. 

3279. SHRI HARISH RAW AT: Will 
the Minister of PETROLEUM AND NA TU-
RAL GAS be pleased to state : 

(a) whether a proposal for opening a 
petrol-diesel retail outlet at Lohaghat in 
Pithoragarh district in Uttar Pradesh had 
been found feasible by his Ministry ; 

(b) if so, whether the Indian Oil Cor-
poration had held any interview for the 
selection or candidates for the purpose; 

(c) if so, whether this outlet has 
started functioning ; and 

(d) if not, the reasons for delay and 
when this outlet will start functioning ? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF PBTROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yos, Sir. 

(b). (c) and (d). The Oil Selection 
Board (North) bas held interviews for this 
reta n outlet and a Letter of Intent has been 
issued to the seJected candidate. The out .. 
let is expected to be commissioned in the 
next few months after completion of the 
.prescribed formalities. 

[Eng/ish] 

Expansion of Borivallee (Bombay) 
Telephone Exchange 

3280. SHRI ANOOP CHAND SHAH: 
Wlll the Minister o( COMMUNICATIONS 
be pleased to state : 

<a> whether Government have any pro-
posal to open one more telephone exchange 
at Borival1ee ; 

(b) if not, the reasons thereof. 

(c) whether there is any proposal to 
expand the present exchange of BorivaUee 
(Bombay) ; 

(d) if so, when; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER' OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MJRDHA) : (a) and (b). YCf;, 
Sir. One new exchange of 6000 lines capa-
city is proposed to be commissioned in 89· 
90 at Borival1ee. 

(c) to (e). Yes, Sir. Expansion work 
from 4,000 to ',000 lines is already in pro. 
gress for commissioning by May, 1986. 

Increase in Commission Paid to LPG 
Distributors 

3281. SHRI ANOOPCHAND SHAH: 
SHRI VISHNU MODI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that the cost of 
LPG has gone up by 307 rer cent from 1960 
to 1985 ~ 
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(b) if SOt the reasons why the margin of 
di.tributon has not been increased ; 

(c) whether thore is any proposal to live 
delivery charles to LPG distributors; and 

(d) if 80, the details thereof ; 

THE MINISTER OF STATE OF THE 
MINISTRY . OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The price of LPG 
in 1971 at DeJhi was Rs. 22.01 for a 
cylinder of lS kg. against Rs. 57.62 as on 
date for a cylinder (14.2 kg). 

(b) The commission allowed to LPG 
dealers was revised in 1981. Further the 
refill capacity to the dealer has been increa~ 
sed from time to time. the last beiog in 
October, 1985, to jncrea&e profitability of 
the dealership. 

(c) and (d). The structure of the dealer's 
commission at present includes delivery 
charges' also as an element. 

Inducing Competition in Public Sector 

3282. SHRI SHANTARAM NAIK 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the steps chalked out by Government 
te inject an element of rom petition in the 
public sector during the Seventh Five Year 
Plan period ; and 

(b) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENr OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM),: (a) and (b). The thrust of the 
Government is to improve the efficiency and 
prgductivity of the Public Enterprises which 
would naturally improve their competitive 
position. 

Manufacturers of Zip Fasteners 

3283. SHRIMATI BASAVARAJES-
WARI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether tbe units manufacturing zip 
fastoners in the small scale sector are covered 
under the 20-Point Programme; 

(b) if so, whether Government propose 

to de-reserve th is industry to make room for 
bi, industrial houses; and 

(e) if so, the reaso,lS tbererot ; 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
<a> No. Sir. 

(b) There have been representations that 
the Zip Industry should be dc-reserved and 
tho i.sue is under consideration. 

(c) In the light of the reply aiven to (b) 
above, does not arise. 

Clearance to New Power Projeds 

3284. SHRI V. S. VIlA YARAGHA· 
V AN Will the Minister of ENERGY be 
pleased to state : 

(a) whether a number of power projects 
are delayed inordinately ; 

(b) if so; whether any study hal been 
made to ascertain the causes of this delay 
and its impact on the economy ; 

(c) if so, the details thereof: 
(d) whether any decision has been taken 

to clear the new power projects within a 
fixed time ; and 

(e) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). There have 
been delays in completion of a Dumber of 
power projects during constIuction. The 
main reasons for delays in commissioning 
have been identified which include inade-
quate availability of funds. weak project 
management, delay in placement of orders 
for equipment and civil works and unsatis-
factory industrial relations etc .. 

The delay in commissioning of projects 
apart from lead ing to cost over-runs in the 
project also results in lOIs of aeneration 
with consequent impact on the economy. It 
is not practicable to quantify the exact 
amount of loss to the economy due to delay 
in commissioning of power projects. 

(d) and (e). The tim~ taken in clearance 
of new projects depends on a variety of 
factors including adequacy of investiaations 
carried OUt. sufficieny of· appropriate data 
and engineering details incorporated In the 
project report, aDd response from the project 
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authorities in tbe matter of replies to the 
comments of the Central Electricity Autho .. 
rity JCentral Water Commission etc. 

Campaign on T.V. for Preservation of 
Electric Power 

3285. SHRI K. S. RAO : Will the 
MiJ}ister of ENERGY by pleased to state : 

(a) whether a substantial amount of 
power is lost because I' of lack of awareness 
on the part of consumers to make efficient 
use of it ; and 

(b) if so, whether Government propose 
to consider an effective campaign on tele-
vision and other media to educate the 
consumers regarding efficient use and pre-
servation of the electric power ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) To some extent 
loss of power is caused by a lack of power 
efficiently. 

(b) Yes, Sir. 

Setting up of Super Thermal Power 
Plants in Andhra Pradesh 

328t). SHRI V. TULSIRAM: Will 
the Minister of ENERGY be pleased to 
state : 

(a) the total number of super thermal 
power plants in the country as on 315t 
December, 1985 ; 

. (b) the total number of super thermal 
power plants near completion/under com-
pletion and awaiting commissioning separa-
tely t State-wile ; 

(c) the number of super power p1ants at 
present expected to be commissioned in 
Andhra Pradesh during the next two years 
and the power expected to be generated 
therefrom ; and 

(d) the number of super thermal power 
plants to he set up in Andhra Pradesh 
during the Seventh Five Year Plan and how 
mucb fund has been allocated for the 
purpose? 

THB MINISTER OF ENERGY (SHRI 
V ASANT SATHE) I (a) The National 
Thermal Po~ Corporation (NTPC) have 

been entrusted with the exoeution of seven 
Super Thermal Power Stations (STPS). 
namely, Singrauli (5 X 200+2 X 500 MW), 
Korba (3 X 200+ 3 X SCO MW), Ramagun-
dam (3 X 200+ 3 X SOO MW). Parakka 
(3 X 200+2 X 500 MW) VindhyachaI St. I 
(6X210 MW), Riband St. I (2 X SOO MW) 
Kaha)gaon St. I (4 X 210 MW). Upto 31st 
Decem~r. 1985. the NTPC bad commis-
sioned 5 X 200 MW units at Singrauli. 
3 X 200 MW units at Korba and 3 X 200 MW 
units at Ramagundam. 

(b) A Statement in respect of the com-
missioning programme of NTPC's 'projects 
during the Seventh Plan is given below. 

(c) and (d). No unit of the Ramaaun .. 
dam STPS in Andhra Pradesh is expected to 
be commissioned in the next two years. 
However, two 500 MW units of the Rama-
gundam STPS are expected to be commis-
sioned during the Seventh Plan. An alloca. 
tion of Rs. 1010.7 crores has been made for 
the Rama&undam project, and associated 
transmission lines, during the Plan period. 

Year 
1986·87 

1987·88 

1988·89 

1989 .. 90 

STATEMENT 

Units to be Commissioned 
1 X 500 MW at Singrau]i STPS 
(U.P.) 
2 X 200 MW at Paratka STPS 
(West Bengal) 
1 X 500 MW at Singrauli STPS 
(Uttar Pradesh) 
1 X 500 MW at Korba STPS 
(Madhya Pradesh) 
2 X210 MW at Vindhyachal 
STPS (Madhya Pradesh) 
1 X 500 MW at Riband STPS 
(Uttar Pradesh) 

1 X 500 MW at Korba STPS 
(Madhya Pradesh) 
1 X 500 MW at Ramagundam 
STPS (Andhra Pradesh) . 
2 X 210 MW at Vindhyachal 
STPS (Madhya Pradesh) 
1 X SOO MW at Riband STPS 
Uttar Pradesh 

1 X SOO MW at Korba STPS 
(Madhya Pradesh) 
1 X SOO MW at Ramagundam 
STPS (Andhra Pradesh) 
2 X 210 MW at VindhyachaJ STPS 
(Madhya Pradesb) 
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Apprcmal. 'or New LIeeDceI io AutonaobDe 
Sector 

3287. SHRI V. TULSIRAM : Will the 
Minister of INDUSTRY be pleased to 
atate: 

(a) whether It is a fact that Government 
have dererred the approvals for new liceLces 
in the automobile sector indefinitely; 

(b) if 10, the reasons for deferring the 
collaboration proposals ; and 

(c) tbe steps taken by Qovernment to 
meet the increasing demand of the public 
for passenger cars in tbe country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). Sufficient capacity for manufac-
ture of automobiles in the country t has boeD 
approved to meet tbo projected demand of 
vehic1es. Meanwhile norms for foreign 
collaboration are being revised to provide 
for greater indigenisation, competition and 
fuel-efficiency. 

Sbortage of Power Hits Industrial Uoits 
in Northern India 

3288. SHRI V. TULSIRAM: Will tbe 
Minister of INDUSTRY be pleased to 
atate : 

(a) whether it is a fact that shortage of 
power has hit hard the industrial units in 
northern parts of the country ; 

(b) if so, which are the industrial units 
under his Ministry affected by shortage of 
power during the last two years ; and 

(c) extent of decline in production duc 
to the above shortages? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHA-
LAM) : (a) to (c). According to tho latest 
survey conducted by Central Electricity 
Authority (CEA), loss of production due to 
ahortage of power in the Northern Region 
was Rs. 311.76 crores in respect of 122 
respondinl units durinl 1982 .. 83 and Rs. 
360.65 cr~res in respect of 189 responding 
units during 1983.84. 

The information on loss of production 
duo to Ibortagc of power in certain indus. 

tries under the admInistrative Contf,oJ ,of tho 
Ministry of Industry is given below: 

IntIUltry LtJI' 
(IU. crQres) 

1982 .. 83 1983·84 

Cement 90.94 68.86 
Calcium Carbide 4.30 16.29 
Chemicals 114.65 79.94 
Drugs and Pharma-

ceuticals 2.S3 12.54 
Paper and Paper 

Board 49.73 27.20 
Rubber 41.88 43.80 

Thrust areas Identified by National 
Productivity CouQCII 

3289. SHRI V. TULSIRAM : Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether a meeting of the National 
Productivity Council was held recently in 
New Delhi; 

(b) if s(J, the participants thereof; 

(c) the details of tho subjects discussed 
at the meeting; 

(d) the details of the tbrust areas so 
identified at the meeting and location there-
of; and 

(e) the extent to which such a decision 
will improve the productivity in Andhra 
Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DBVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). Yes, Sir. Tbe participants 
were members of the National Productivity 
Council. 

(c) Tho agenda items for the mectinl 
included eJection of the Governing Body, 
Progress Report of tbe National Productivit, 
Council, Seventh Five Year Plan proposals 
or tbe Council, tbo NationaJ Productivity 
Awards instituted by tho Council, the 
Annual Roports and Annual Accounts of 
the Council, Revised Estimates and Budget 
Estimates for the year 1985 .. 86 and 1986-87 
respectively etc. 
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(d) 'Before tbe business Session of the 
meeting the President of the Council, who 
is the Industry Minister. addressed the 
members highlighting some of the thrust 
areas for Council to organise activities in 
these areas. Some of the Thrust Areas 
identified are :-

(i) Capacity utilisation and Producti-
vity improvement for Achieving 
Faster Rate of Economic Develop-
ment; 

(ii) Motivation of Working people 
through organising Quality Circle-
Workers· participation in Manage-
ment and Productivity Agreements; 
and 

(iii) Productivity of Power Sector need 
immediate attention. 

(e) The extent to which such a decision 
taken on the thrust areas will improve the 
productivity in the countlY cannot be fore-
caat. However, the thrust areas so identi-
fied, will benefit the entire country, including 
Andhra Pradesh. 

[Translation] 

Small Self ... Reliant Industries in Remote 
Villages 

3290. SHRI MOOL CHAND DAGA : 
Will the Minister of INDUSTRY be pleased 
to atate : 

(a) the State-wise names of tlie remote 
undeveloped villages in which handictaftmen 
and small industries have been made self-
reliant during the last three years by the 
Department of Industry by providing 
assistance to them ; 

(b) the State-wise/Union Territory-wise 
number thereof ; 

(c) the agencies throu~h which they have 
beeD provided this assistance ; and 

(d) tbe total amount given in the form 
of Joan for the purpose indicating the dates 
on which this amOUDC was gi yen and tbe 
alencies tbrousb which this amount was 
lllade available to them ? 

THE MINITSBR ON STATB IN THS 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) to (d). Central Government il imple-
menting a sp:cia) scheme for providing 
Self-employment to Educated Unemployed 
Youth implemented by the State Govern-
ments through Dist:rict Industries Centres. 
The District Industries Centres provide all 
assistance required by the entrepreneurs to 
!et up small scale and village industries in 
the districts widely dispersed in rural areas. 

The state-wise information regarding the 
names of the remote undeveloped villages in 
which handicraftsmen and small industries 
have been made selr-reliant and the total 
amount of loan given with dates are not 
maintained centrally by the Government. 

[English] 

Oil Wells Drilled in Sixth PJan 

3291. SHRI MOOL CHAND DAGA : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of wells drilled for 
exploration of oil and gas reserves giving 
year-wise. State/Union Territory-wise figures 
and the amount spent in each during the 
Sixth Five Year Plan; 

(b) in bow many cases the exploration 
was successful with reference to part (a) 
above; 

(c) the main reasons for failure in 
exploration ; and 

(d) in how many cases the exploration was 
left incomplete and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) A statement is 
given below. 

(b) 178 proved Oil/gas bearing. 

(c) ExploratioQ for oil is hjgb1y proba. 
blistic in nature. 

(d) 4 wells were abandoned on aCCOunt 
of technical complications. 
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UtlUsatloD of Sandioned Produetfon Capaelty 
(h, Drug Manufaeturinl Uolts. 

3292. DR. T. KALPANA DEYI : 
SHRI D.N. REDDY: 

Will tbe Minister of INDUSTRY be pleased 
to Itate : 

(a) whetber the druB' manufacturing 
units both in the public sector and private 
sector as well as small scale industries arc 
utilising their sanctioned production capac-
it)' ; and 

(b) If not, the measures proposed to 
be taken by Government against the 
defaulters ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH) : (a) and (b). About 
225 bulk drugs and thousands of formula-
tions are beinl manufactured by over 250 
units in the organised sector and thousands of 
samn scale units. Capacity utilisation varies 
from product to product and company to 
company. It is, therefore, difficult to gene[al-
ise, Production of bulk drugs and fromula-
tions has been increasing coDtinuously over 
the past several years and there had not 
been any persistent shortage of drugs. 

Public sector drug companies have not 
been able to utilise their capacities fully due 
to various reasons such as commercial 
constraints, technological problems etc. 
Steps are on to improve the performance of 
public sector undertakings. 

Workers Cooperative for Manufacture of Cars 

3293. SHRI p. R. KUMARAMAN-
GALAM: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether Government are aware that 
the well sought after YugO car is 
manufactured by the workers who own the 
factory in Yugoslavia; and 

(b) whether Government propose to 
obtain similar car technology and start a 
worker. and consumers manufacturing co-
o~ativc and extend this idea to telephones, 
ratlways, electricity t etc. ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) Yes, Silo 

(b) There is no sucb proposal at present 
under consideration of the Government in 
automobile sector. 

Industrially Backward and Advanced States 
and Programmes for Se'tntb Plan 

3294. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the State which is most backward in 
the field of Industry ; 

(b) the States which are industrially 
most advanced ; 

(c) whether the Union Government have 
any programmes for the industrial uplift of 
backward States in the Seventh Five Year 
Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). Rankins of Various States 
on the basis of level of industrialisation 
depends on diverse parameters, concepts and 
definitions, A statement giving information 
on sorno of tbe important indicators viz. 
Total Invested Capital, Value of Output and 
Net Value Added in the Factory Sector 
based on latest available Annual Survey of 
Industries for 1982-83 is given below. 

(c) and (d). Setting up of industries In a 
State is primarily the responsibility of State 
Government conCerned. However J the 
Central Government supplements their 
efforts by extending certain incentivest con-
cessions, income tax concessions, priority 
in licensing, etc. to the entrepreneurs for 
setting up industries in backward areas. 
Details of such concessions, incentives. etc. 
are givcn in the Booklet "Incentivcs for 
Industries in Backward Areas-April, 1984" 
read with Press Note No. 14/2/83-DBA-1 
dated 9.4.1985, copies of which are available 
in the parliament Library. 

The Central Investments are primarily in 
large indu,trial projects of a basic character 
The location of such project' bal, thereror.: 
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to be decided Oft broad techno-eCO>Domic 
considerations. It hu been tbe policy of 
the Government that subject to these 
considerations oomparatively backward 
. regions are liveD preference in the lOQatioD 
of Central projects. 

Under (bo Central JnveltmeDt SaWdy, 
Transport Subsidy Schemes aad Central 
Assistance tor Inrraltructural Dovo)opm_ 
an amount of RI. 101.30 crOtes bas ... 
reimbursed to the States/Colon TerdlQrlea 
durinl tho year 1985·86 (upto 28.2.8&). 

STATEMENT 
STATE-WISB INVBSTED CAPITAL VALUB OF OUTPUT AND NBTVALUB 

ADDBD FOR 1982-83 

Sl. 
No. 

State! Union 
Territory 

(B.s. 10 erora) 

1982-83 ___ -...---_. ------..... ... __.--------
Invested 
Capital 

Yal_ 01 
Output ---------------_.>-- -----------------

(1) (2) 

1. Andbra Pradesh 
2. Assam 

3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu &: Kashmir 

8. Karnataka 

9. Kerala 
10. Madhya Pradesh 

11. Maharashtra 
12. Maoipur 
13, Meghalaya 
14. Nagaland 
15. Orissa 
16. Punjab 
17.· R.ajasthan 

18, Sikkim 

19. Tamil Nadu 
20. Trlpura 
21. Uttar Pradesh 
22. West Benaal 
23. Aodaman & Nicobar 
24. ArUDaChal Pradosh 

2S. Chandigarh 

(3) 

3572.56 
'5729 
5962.S4 
5660.31 
1760,70 

S17.lS 

171.41 
2708.74 

1692.66 

4542.27 

10796.86 
3.04 

92.54 
0.05 

1761.34 
2457.45 

230'.23 

5041.58 
17.30 

6853.03 
5284.35 

10.28 

36.39 

(4) 

4747.38 
676.92 

5701.25 

10235.13 
2818.34 
252.92 
1'7.46 

3552.03 
2487.73 

3611.76 

18999.53 
2.82 

39.11 

0.19 
1253.88 
3431.48 
2086.47 

9008.53 
20.31 

7J69.43 
7396.67 

16.60 

·110.47 

(5) 

101'.85 
1'3.30 

1123.11 
1524.48 

'19.69 
136.15 
36.14 

113.92 

483.'" 

"'.18 
. 3600.63 

0.91 

9.47 

0.03 
:Ml.08 
457.91 
395.21 

-
1690.10 

$,93 

14'5.07 
1634.14 

3.45 



Ie Wrltl. AIIIW.r, MARCH 18, 1986 W,ltt,,, A",.,." 164 

1 Z 3 4 s 

26. Dadra aDd Nagar HaveU 

21. Deihl 

28. Goa, Daman and Diu 

887.22 
246.~S 

1948.57 
396.61 

271.66 
73.82 

29. 
30. 
31. 

Lakabadweep 
Mizoram 

.Pondicherry 

Introduction of Electronic Devices in 
Communications Department in 

Kerala 

3295. SHRI MULLAPPALLY RAMA-
CHANDRAN: 'Vill the Minister of 
COMMUNICATIONS be pleased to state: 

<a) whether electronic devices have been 
introduced in the Communications Depart-
ment any where in Kerala; if so, details 
thereof; and 

(b) if so, whether it will be introduced 
in ,he near future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 
A containerised electronic exchange of 2000 
lines was commissioned at Changanacherry 
duriog the current year in replacement of 
manual telephone system. 

(b) Electronic telephone exchanges ha ve 
have been planned for installation at Trivan .. 
drum, Ernakulam, and Kottayam during the 
7th Plan period. 

Action Plan for Telephone DistrJct io 
Orissa 

!296. SHRIMATI JAVANTI PAT-
NAIK: Will the Minister of COMMUNI-
CATIONS be ploased to state: 

<a> the number of telephone districts in 
Orrisa. 

(b) whether Government have finalised 
an act jon plan for some telephone districts 
to improve telecommunication services; 

(c) if 10. the number and the name of 
thO 'elephono diltricts in Orissa where sach 

53.16 106.09 22.28 

action plan is proposed to be implemented; 
and 

(d) the details of the telecommunication 
services proposed to be implemented under 
the action plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) There is 
no telephone District in Orissa. 

(b) In view of reply at (a) above, ques-
tion does not arise. 

(c) In view of (a). question does not 
arise. 

\ d) Question does not arise. However. 
the Department has annual Action Plan for 
1986-87 to improve the telecom services in 
the whole of the country. This Action Plan 
~overs developmental and operational acti-
vities. The Action Plan gives the taraets 
to be achieved monthwise like. Dumber of 
faults per 100 telephones per month, dura-
tion of faults in hours, trunk caU efficiency, 
provision of new connections etc. These 
parameters will be closely monitored from 
the Headquarters and perused for nece-
ssary action at the highest level in the 
Department. 

LiberaUsatioD of Industrial Policy aad flow 
of Industries to Backward States 

3297. SHRIMATI JAYANTI PAT .. 
NAIK: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether liberalisatioD in the indus-
trial policy over the Jast one year baa resul. 
ted in lessor flow of larac and medium 
industries to industrially backward States; 
and 
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(b) tbe number of lar'~/medium indus. 
tries licensed/registered in Orissa during 
19S5 and how this figure compares with the 
tlsarc. for the two previous years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE .. 
'LOPMENT (SHRI M. ARUNACHALAM): 
!(a) No Sir. The number of Letters of 
intent and Industrial Licences issued for 
'locations in backward areas in different 
:States which indicates the flow of industries 
'to backward areas registered an increase 
'of 23.4010 and 32.20/0 respectively in 1985 
,over 1984. 

(b) The number of Letters of Intent. 
Industrial licences and DGTD Registrations 
lismcd for locations in Orissa is given below: 

Year 1982 1984 1985 
No. of Letters of 

Intent issued. 2S(12) 20 (7) 39(23) 
No. of Industrial 

Licences issued 14 (5) 15 (5) 25 (6) 
No. of DOTD Reai. 

strations issued. 42(21) 24(14) 32(18) 

,(Fiaures in ( ) are for backward areas.) 

Growtla of IncIa.trleiln Baekwarc1 ReaIoaI 
during Sixth piau 

3298. PROF. P. J. KURIEN: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the rate of growth of industries in 
the backward rcaions in the country during 
the Sixth Pive Year Plan; aDd 

(b) tho rate of growth of industries in 
the backward regions in Kerala dutina tile 
period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). The Central Statistical Orpni .. 
satioD (CSO) does not compile aoy separe.te 
index of industrial production for tbe 
backward regions in the country. However, 
a statement showing the letters of intent 
and industrial licences issued to backw&rd 
areas in various States and Union Territories 
during 1980 to 1985 is given below. 

STATEMENT 

s. No. 

LETTERS OF INDENT AND INDUSTRIAL LICENCES ISSUED TO 
BACKWARD AREAS IN VARIOUS STATES AND UNION 

TERRITORIES DURING THE PERIOD 1980 TO 198$_ 

Statesl U. Ta. 1980 1981 1982 1983 1984 198' 

LOI IL LO! IL LOI IL LOI IL LOI IL LOI IL 

1 2 3 4 5 678 9 10 11 12 13 14 

1. Andhra Pradesh 39 15 38 19 47 9 50 2S 56 23 88 31 
2. Andaman &: Nico bar 

Islands 
3. Arunachal Pradesh 
4. A.sam 2 1 

5. Bihar 5 2 
6. Dadra It Nagar 

Haveli 

7. Goa Daman & Diu 
8, OUjarat 
9. HaryaDs 

10. Himachal Pradesh 

11. Jammu &. lCashmir 

9 2 
62 27 

13 2 

9 1 
9 1 

1 

3 2 

4 1 

8 5 
SO 26 
17 4 

13 1 
7 3 

1 

4 1 

12 

4 

9 7 
62 25 
33 4 
14 S 
8 2 

7 2 
3 22 

18 6 

3 

12 3 
64 30 
46 12 
20 5 
17 10 

2 
2 3 

14 8 
10 6 

1 

9 10 
sa 30 

29 it 
17 S 
9 8 

1 
1 

12 
7 

5 

15 
84 

» 
29 
18 

2 
6 

12 

3 

2 

4 
u 
Ii 
12 
6 



IfJ ,Writ,. AMwr, MAllCH 18, 1986 WrItten AnswIT, 168 

1 2 3 4 S 6 7 8 9 10 11 12 13 14 

__ ,----------------------------------------------------------
12. lCamataka 
13. lteraJa 
14. Madhya Pradesb 
IS. Mabaraabtra 

16. Manipur 
17. M.abalaya 

18. Naplaod 

19. 0riI .. 
20. Pondicherry 

at. Punjab 

22. Rajasthan 
23. Sikkim 
24. Tamil Nadu 
25. Tripura 
26. Uttar Pradesh 
27. West Deolal 
21. Stato Dot iDdlcatod 

,35 14 
8 3 

30 10 
64 22 

7 5 
1 

17 8 
32 9 

20 13 

25 5 
27 6 

22 7 
S 7 

25 11 
36 25 

9 

S 

1 

11 3' 
3 1 

16 6 

24 14 
.... ~ 
30 10 

26 6 
16 11 

40 16 
15 6 
,2 5 
61 21 

4 

25 2 
2 1 

20 3 

49 9 
1 

29 15 

62 S 
19 8 

4S 27 
2S 16 
45 19 
75 23 

1 
4 

3 2 
12 5 
10 3 
18 11 

24 11 

32 35 
1 

9S 33 
25 11 

29 19 
S 13 

71 23 
79 39 

2 

1 2 
7 5 

11 3 

17 15 

31 15 
2 2 

49 32 

39 
18 
79 
78 
1 
1 

23 
13 

14 

25 

47 
1 1 

9S 35 lOS 

14 12 31 

23 
IS 
29 
43 

.... 

6 
12 

15 
25 

68 

44 
15 

More than one State 1 1 3 2 28 1 6 ••• 6 2 6 1 
-------------,------------

Total: 415 147 372 165 601 145 664 317 627 323 774 427 

Note: LOI-Letter of Intent 
IL -Industrial Licences. 

Agency POit OtIIcea in Bangalore City 

31.99. SHRI V.S. KRISHNA IYER : 
Will 'bo Minuter of COMMUNICATIONS 
be piealed to state : 

(a) how many agency post offices were 
opcminl durinl 1985·86 in Baogalore City ; 

(b) in which areas these aleocy post 
oIices have been opened; and 

(c) whether due publicity is ,iven about 
tho opcnioa of the agency p<»t office in each 
area ., 

THB MINISTER OF STATB OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER. OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
&f.M NIW AS MIRDIIA): (a) Durioa 

1985·86, 80 far, 16 licensed J)o!tal agencies 
havo been set up in Bangalore City. 

(b) These agencies are located in the 
following areas: 

1. l.P.N. Nagar 10. Doorvani Nagar 
2. K.G. Road 11. Jumma Masjid 
3. Thyagarajanagar 12. Yeswantpur 
4. Chamarajpet 13. MalJeswaram 
5. Wilson Gardenn 14. Peenya Industrial 

Area 
6. BaDncrahatta Road 1 S. Pcakashnagar 
7. Basavangudi 16. Palace Outtahalli 
8. Indira nagar 
9. Sivanchetty Garden 

(c) Yea, Sir~ 
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AIr Mall Servfce from Baul.lore to 
Foret ... Countries 

3300. SRal V. S. KRISHNA IYER: 
Will the Minister of COMMUNICATIONS 
be pleased to state I 

(a) whether an Air Man rrom Ban galore , 
takes 10.12 days to reach USA, UK and 
Middle East countries ; 

(b) whether Air Mail letters are sent 
by train to Bombay or Madras enroute 
foreign countries ; 

(c) whether Government propose to 
send Air Mail Jetters by Air directly from 
Banga10rCl to respective foreign countries; 
and 

(d) if 80, steps taken by Government to 
reduce tbe transit time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
DEPARTMENT OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) NC', Sir. These are sent by air. 

(c) No, Sir, 

(d) The question does not arise. 

Deelfne f. Demand Cor H:MT Lathes 

3301. SHRI V. S. KRISHNA IYER: 
Will the Minj~ter of INDUSTRY be pleased 
to state: 

(a) whether it is a fact tbat there is 
decline in the demand for HMT lathes ; 

(b) if so, the reasons thereof; and 

(c) whether tbe 'Hindustan Machine 
Tools Ltd. propose to 10 in for modemisa .. < 

tion to meet the competition? 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE ... 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) Docs Dot arise in view of ans".er to 
part (a). 

(c) HMT is already engaled in plant' 
modernisation' and teehnology upsradation 
as a condnulDI exercise. 

r 

ComputerlsatioD of eoal ProjeCfl 

3302. KUMARI PUSHPA DEVI : WDI 
the Minister of ENERGY be pleased to 
stato : 

(a) ,whether Government have a proposal 
to cOIDPuterise aU major coal projects in 
the couotry ; 

(b) if 10. the coal projects identified for 
compuleris8tion ; 

(c) whether Government have deputed 
a delegation to select the computer system ; 

(d) if so, the recommendation of the 
delegation; and 

(e) the stpes taken to expedite tho 
installation ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (e). 
Coal India has a proposal to intro-
duce computerisation Significantly in 
their work. The proposal envisaaea 
computerisation of aU headquarters and area 
headquarters in each subsidiary company 
alongwith 10 selected important Units by 
March, 1988. A scheme for this purposo 
bas been prepared by the Central Mine 
PJanning &: DesIgn Institute. A ream of 
representatives from CMPDI, Coal India 
Ltd. and Department of Electronic Visited 
USA/Australia in September. 198, to ,efect 
a suitable Computer system for CMPDI 
alongwith relevant software packages. Based 
on the recommendation of this team action 
bas been taken for procurement of a suit-
able ma in Computer system. 

Telepbone Facilities 10 Aerop"'" 

3303. SHRI DHARAM PAL SINGH 
MALIK: 

SHkI M. ~AGHUMA REDDY: 

Will the Ministlr of COMMUNICATIONS 
be plcased to state : 

(a) whether there is any plan under 
considera1 ion of the Government to provido: 
telephone facilities in the aeroplanes ; . 

(b) jf so, the details or the proposal : 

(c) the time by w"'hich it wiD atar, 
rUDctioning ; and 

(d) tho lnancial implications thereof f 
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THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS cSHRI 
RAM NIW AS MIRDHA) : (a) No" Sir. 

(b) to (d). Do not arise in view of 
reply to part (a) above. 

DenotiftcatioD of Non. Viable industries 
3304. SHRI ANANTA PRASAD 

SETHI: Will the "Minister of INDUSTRY 
be pleased to state : 

(a) whether it is a fact that the Union 
Government propose to denotif, a few more 
sick industrial undertakings wbose viability 
is in doubt ; and 

(b) if so, the details regarding such 
uaitl ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF lNDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNACH-
ALAM) : (a) and (b). In terms of the policy 
guidJines on sick industries issued by the 
Government in October,1981, units which 
were taken over under the provisions of 
Industries (Development and Regulation) 
Act, and which are found to be non-viable 
and, in respect of which, no other alternative 
solution is avaIlable, would be denotifted. 
Sick units w,ith large excess work-force: 
poor work culture, low productivity, heavy 
accumulated losses and liabihties etc. are 
unlikely to be viable and therefore, would 
have to be denotified. 

Judicial Reforms 

3305. SHRI K. V. SHANKARA 
GOWDA : Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government have decided 
to refer the entire question of judicial reform 
in the country to the Law Commission; 

(b) if so, whether the Law Commission 
bai been is;)u(d directions tbat this matter 
should be taken up on a priority basis; and 

(c) if so, whether aoy specific date has 
been given in regard to submilsion of their 
recommendations? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) Yes, Sir. 

(b) and (c). No specific date, as such, 
bas been stipulated for the Law Commislion 
to submit its report. The Commilsion, 
however, has been requested to make ita 
recommendations a vailabJe to Government 
as early as possible. 

Scheme regarding cash and carry L.P.G. 
Cylinders .. 

3306. SHill K.V. SHANKARA 
GOWDA: Will the Minister of PETROL-
BUM AND NATURAL GAS be pleased to 
state: 

(a) whether a scheme regarding cash 
and carry of domestic gas cylinders wal 
introduced in February, 1984; 

(b) if so, whether the scheme was a 
success; 

(c) if not, the reasons for its failure; 

(d) whether Government are CODSidcrinl 
to stop this scheme ; and 

(e) if so, the reasons thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes" Sir. 

(b) There has been a mixed reaction to 
the scheme. 

(c) The nagative reaction is mainly OD 
the following counts: 

i) The flat rebate of Re. 1/- per cylinder 
does not, in most cases, cover the 
expenses incurred by tbe consumer 
in collecting a refill. 

ii) Tbe present size and weisbt of a 
filled cylinder (approximately 33 kSI.) 
is incoDvenient for consumer to 
handle. 

(d) The experimental scheme bas been 
decided to be continued for the present. 

. (e) Does not arise. 

Energy Conser,atfon Policy 

3307. SHRIMATI OEETA MUKHE .. 
RJEE : Will the Minister or ENERGY be 
pleased to state : 
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<a> Whether Government are evolving a 
comprehensive enCCIY conservation policy; 
aDd 

(b) if 80, the details tbereof ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) the detailed 
measurel for implementing the Energy 
CoDscrvatioD Policy are being worked out 

(b) The measures would inter.alia cover 
tbe monitoriog of energy consumption by 
various s~ctorst steps to have standards (or 
energy efficiency. training of personnel as 
well as initiative! required to populari~e 
energy conservation. 

Production of Petroleum 

3308. SHRI HUSS<\IN DALWAI : Will 
the Minil'.ter of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

(a) the total production of petroleum 
available at present ; 

(b) the locations from where the 
petroleum is explored at present; and 

(c) the location-wise production of 
petroleum 1 

THE T\HNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (c). The 
present production of crude is about 30 
million toones per anDum as follows: 

Gujarat 
Assam Nagaland/ J 
Arunachal Pradesh 
Bombay Higb 

Million Tonnes 
4.1 

5.2 

20.6 

TOTAL 29.9 

say =30.00 

Processing of Crude Oil 

3309. SHRI HUSSAIN DALW Al : Will 
tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that tho crude 
oil availablo in India i. not beins procossod 
bllndl' • 

(b) if 10, the reasons thereof: 

(c) whether it is also a fact that the 
machinery for processing crude oil available 
in India is only suitable for processing crude 
oil which is imported from Arabian Gulf 
countries ; and 

(d) when India is likely to process her 
own crude oil ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH: (a) No Sir. 

(b) to (d). Do not ariso. 

Supply of coal and Power to Northern units. 

3310. SHRI B.V. DESAI 

SHRI MODH. MAHFOOZ ALI 
KHAN: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether inadequate supp1y or coal 
and power has affected the northern units 
in the country ; 

(b) if so, whether the supply of coal to 
the industries worsened during the quarter 
October-December, 1985 ; 

(c) if so, whether th~ unbridged gap and 
the quantity received was twice as much as 
for the earlier quarter July-September.1985 
and about three times higher than the 
shortage reported for the quarter April to 
June last; 

(d) whether this unabated shortage has 
adver~ely 8ff~cted the efficiency and resulted 
into product ion Josses to many unit! 
operating in the country ; and 

(e) if so, the main reasons for the coal 
. and power shortage and the steps bcinS takeD 
to improve this position during 1986 ? 

THE MINISTER OF ENERGy (SHRI 
VASANT SATHE): (a) to (c). Coal despa-
tches from tbe three subsidiaries of Coal 
India Ltd .• viz." BCCL, EeL and CCL to 
the industries in the Non-core sector iD 
Northern India States during the first three 
quarters of 1985 .. 86 as compared to the 
correspondiol period or the previous years 
is liven below :-
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(piaur. in lakh tonnes) 
Increase 

Quarter 1984·85 1985-86 percen.tage 
April-June 47.30 47.38 + 0.2 
July-September 31.13 38.39 +23.1 
October-
December 39.72 42.23 + 6.3 

It is seen from tbe above table tbat there 
is cyclic variation from quarter to quarter 
in despatches every year. Tho despatches 
during 1985-86 also display the same cyclic 
variation.' However, despatches bave been 
more in every quarter of this year than in 
the corresponding quarters of last year, 
Despatcbes of coal to the various consumiog 
sectors in tbe country during April '85-
February, 1986 have increased by 10.6% 
over the corresponding period of last year. 

As regards power, tbe Northern region 
as a whole experienced an overall power 
shortage of about 110;0 during the period 
April 1985 to February 1986. The conti-
Duina po",er shortage conditions have 
affected the industrial in certain Northern 
India States. 

The main reaSOn for the power shortage 
in the reaion bas been the low level of 
,eneration of power of certain thermal power 
stations in the region and outage of Nuclear 
Unit-) at RAPS which is out since 2~ 5.1985. 
In order to improve the performance of 
thermal power stations, a number of 
measures have been taken which include : 

(i) Assistance to Statc •. Electricity Boards/ 
power stations for undertaking plant 
betterment programmes. 

(ii) A§sistiDI State Electricity -Boardsl 
power atation in procurement of 
requisite quality aDd quantity of coal 
and also spare parts from indigenous 
and foreian sources. 

(iii) Visit of task forces and roving teams 
to identify weak areas rcquirins 
improvement and preparation of time 
bound programmes for rectification. 

(Iv) Training of engineers and operation 
and maintenance personnel. 

(v) ImplementatioD of Contrally Sponso-
red renovation and modernisation 
ICbcme. 

Inclo-Praace ape_eat for eo-operatloD 
In coal leetor 

3311. SHRI B. V. DESAI: Will the 
MiDiste~ of ENERGY be pleased to state: 

(a) whether India and Prance signed 
agreement for strengthening their oo..opera-
tion in coal sector ; 

(b) if so, the main fcatures of the 
agreement; and 

(c) the coal projects that will be assisted 
by France and tet what extent there'will be 
an improvement in coal production with this 
Agreement? 

THE MINISTER OF ENEROY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) aDd (c) Cooperation between India 
and France in the Coal Sector is coordinated 
by the Indo-France Working Group on Coal 
which mc:ets once in every six months. The 
last meeting of the group was held in New 
Delhi on 27th-28th March, 1985. Acc0rding 
to the protocol of this meeting the following 
projects have ,been posed for cooperation 
with France :-

s. Name of the Name of the 
No. Project Company 

1. Ananta UG South Eastern Coal-
fields Ltd. 

2. Nandira UG South Eastern Coal-
fields Ltd. 

3. Kendwadih UO Bharat eokin, Coal 
Ltd. 

4. East Katras ua Dharat Coking Coal 
Ltd. 

S. Amlabad UO Bharat Coking Coal 
Ltd. 

6. Chora UG Eastern Coalfields 
Ltd. 

7. Parasea UG Eastern Coai&elds 
Ltd. 

8. Kottadin UG ,Sastern Coalfield. 
Ltd. 

9. Moira UG Eastern CoalfieJds 
Ltd. 

10. Lodo Tirap ua North Eutem 
Coa11leld. Ltd. 

11. Godavari KbaDi SiDlareni Collieries 
No. 10 molino Company UmitecL 
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Cooperation for Amlabad UG is, limited 
to _iao·io·, and instanation of a Matbano 
draina,,, plant. Cooperation in majority ,ot 
the otber projects will be limited to extrac-
tion of a trial p~nel on performance guaran-
tee basis, including supply of equipment, 
technical assistance during implementation 
and training of Indian Engineers and tech-
nicians. Cooperation with France will lead 
to increase in product ion and productivity 
rrom deap seated thick coal seams. 

In pursuance of the protocol or the last 
meeting of the Working Group the following 
three agreements were signed in December, 
1985 between MIs. CdF, France and Mis. 
Coal India Ltd. (Mis. CMPDI in the case of 
the first agreement). 

, (i) Agreement for preparation of a 
Feasibllity Report by MIs. CdF, 
France and introduction of a new 
method for mining the thick coal 
seams in Ledo-Tirap mine in 
Assam for increasing the recovery 
rate from the deposit and the 
outPut from the face alongwith 
safety of workers and technical 
assistance during implementation 

and training of Indian Engineers 
and technicians. 

(iii) Agreement for extraction of a trial 
panel in Kendwadih UG, mine of 
BCCL on a performance guarantee 
basis @ average daily production 
of 400 tonnes of ROM coal and 
including technical assistance during 
implementation, supply of equip-
ment and training of Indian 
enlineers and technicians. 

(iii) Agreement for extraction of trial 
panel in Chora UG mine of EeL 
on a performanc~ guarantee basis 
@ average daily production of 80C 
tonnes of ROM coal and including 
technieal assistance during imple-
mentation. training of Indian 
engineers and technicians. 

Introduction of 30 Channel Digital Poise 
£:ode ModulatioD Equipment 10 Tele-

JI, communieation System 

. 3Jl~~ SHRI B. V. DESAI : WUI tbe .MiI". Of COMMUNICATIONS be pleas-
~W ~tatt: 

. . (a) .bet~er Telecom. '. Researcb' tCeDtre 
had deSigned I 30 channel 4i1jta! 'puherCOdo 
modulation equipment for use in· .. tole· 
cOl1)munication -net·work ; 

(b) it' so, by what time this equipment i. 
likeJy to be put into service; and 

. (0) to what extent introductiOft or:·::tfda 
equipment in telecommunrc&tioD 'wil' fin.. 
prove its efficiency ? . . 

THE MINISTER OF :STATE ·0P'!BE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN T·ftB 
MINISTRY OF HOME AFFAIRS '(SMRI 
RAM NIW AS MIRDHA) : (a) Yes, Sir •. 

(b) This equipment is likely to be put 
into sen ice duriI1g the year 1936.87. 

(c) This equipment forms tbe primary 
building block for all digital transmission 
SYSTem and will augment the capacity of 
junction circuits between excbanaes. 

[Translation J 

Assistanee for Spino lng and Wepi .. of 
WoolleD Khadi in drought areas of 

Rajasthan 

3313. SHRI VIRDHI CHANDER 
JAIN I Will the Minister of INDUSTRY be 
pleased to sta te : 

(a) whether Rajasthan leads in produc-
tion of woollen Khadi ; 

(b) whether Rajasthan is reeliD, under 
severe drought this year ; 

(c) whetber the Union Government aDd 
Khadi and Village Industries Commil8ioD 
propose to provide special assistance· for 
spinning and weaving of Woollen Khadi in 
famine stricken ateas so that the State may 
overcome tbe situation crt ated by drought; 
and 

(d) if so, tbe detai1~ thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNDUSTRlAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. The production· of W.ooI.lea 
Kbadi in Rajasthan during 1984-85 .. Jts. 
1148.381akhs which accounted for 38%. of 
the total production of woollen . kbacli ... Iao 
country. 
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, (tt) to (d). R.aJastban is facial severe 
drouaht thil year, Por undertakinl special 
pJ'olramme in drought.affected areal of 
Rajaathan the K.VIC bas sanctioned additio-
nal, prost'AlDme of Cotton and Woollen 
Khad!. A sum of Rs. I.SO Crotes bas been 
provided for the purpose from out or the 
funds sanctioned to KVle by the Govern-
moot for 1985 .. 86. Out of this, a sum of 
Ra 75/- laca bas already been released OD 
6.2 1986 to Rajasthan State K. V . I. Board 
and 26 directly aided institutions working in 
the famine affected areas. The balance 
amount of RI. 7S lacs has DOw also been 
released on 1.3.1986 to State Director, 
K.V.I.C. Jaipor, for owned disbursement. 

[&gUsh) 

AboUdon of Multi Operating Dialling 
System from Nayagarb Telepbone 

Exchange 
3314. SHRI CHINTAMANI PAN} .. 

GRAHl: Will the Minister of COMMUNI-
CATIONS be pleased to 8ta'e : 

(a) whether the multi operating dialling 
system bas been abolished from Nayagarh 
Telephone Exchange as a result of which the 
telephone users are experiencing great 
difficulties ; 

(b) wbether this system was of immense 
benelt to the users; and 

(c) if so, reasons for abolishing the 
system? 

THB MINISTER OF STATE OF THE 
MINISTRY OP COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
RAM NIWAS MIRDHA): (a) There was 
never any Multi Link Operator Dialling 
circuit from Nayagarh. There is a Single 
Link Operator Dialling circuit which was 
modified in May 82 to give access to 
National Subscriber Dialled network, with' 
tbe hope that the trunk traffic will pic UP. 
but this did not happen and tberefore the 

, modification was withdrawn in Fcb., 1985. 
The Telephone Subscribers are not experi. 
eacinc anel dirficulty in the absence of this 
'modification in the circuit as the ordinary 
ud uracmt trunk calls are being put through 
wJt1\In an averaae delay of 20 and 7 minutes 
t'IIPIctively • 

(b) As can be seen from <a) above tho 
modification in May 820t: its with drawal In 
Feb. 85 did not make an), signt8elbt 
difference to the call Completion rate. 

(c) Already replied at (a) above. 

Setting up of a Technology DeveJopmeat 
Funds 

3315. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government propose to set 
up a Technology Development Fund ; and 

(b) if 10, the details and objective 
thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHAiAM) : 
(a) No decision bas been taken in regard to 
establishment of a Technology Development 
Fund. However a Technical Development 
Fund is being administered by the Ministry 
of Industry in order to promote industria-
lisation technological upgradation, fuller 
utilisation of capacity and to enhance the 
export capabilities of the existing industrial 
units. Under this scheme approvals are 
given upto a monetary limit of rupees 000 
crore per unit per year. 

(b) D~s not arise. 

[Translation] 

Temporary Telephone Connections Sanctioned 
by Delhi Telecommunications 

3316. SHRI RAJ KUMAR RAI : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the exchange .. wise number of tem. 
porary telephone connections sanctioned to. 
consumers from 1985 till 28th February, 
1986 by Delhi Telecommunications; and 

(b) tbe criteria adopted for sanctioning 
temporary telephone coDDClCtioDs ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a) The infor. 
mation is beina collected aad wiD be laid on 
tho Table of the Houae. 



(b) Temporary telephone CODJ1cctioDl 
are ,eneraUy provided to individuals on 
modlcal grounds etc. at residCJltial premises 
and to meet immediate requirements of 
GovcmmeDt Departmonts, industry, expor-
ters, foreian exchange earDerS etc. _ubject to 
availability of exchange capacity ~ 

[English} 

New TelepboDe connectioDs from Delhi 
Telepbone Exchanges 

3317. SHRI ANADI CHARAN 
DAS : Will the Minister of COMMUNICA .. 
TIONS be pleased to state : 

(a) whether IODg time js taken for the 
Jnstallation of telephones even after the 
sanQion of a telephone connection ; 

(b) if so, the reasons therefor and the 
normal time taken for installation of te1e .. 
phones after the sanction bas been issued ; 
aDd 

(c) the number ot telephone connections 
sanctioned during the period fcom 18t 
January, 1986 to 15th February 1986 in 
(i) Karol Bagb (ii) Idgah (iii) Tis Hazari 
and (Iv) Shaktinagar Telephone exchanges 
and tbe number of those actuaUy installed 
upto 24th February, 1986 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
R.AM NIWAS MIRDHA) : (a) and (b). No, 
Sir. A telephone connection is generally 
provided witbin 1.5 days after the date of 
sanction. However, due to large-scale 
expansion in telecommunication services, to 
be large number of telephones are provided 
at the time of expansion of a telephone 
exchange. Though advance action is taken 
to complete the works of cable laying, 
Openinl of new distribution points etc.. due 
to constraints pertaining to availability of 
materials it is" not possible to achieve the 
target. Sometimes delays are caused due to 
insufficient cable network, distribution 
pOints and development of new areas. 

(c) The information il Jiven below. 

satlCi~ lMItIIl_ 
fl'lJm ll/lto 

1-1-86 to 24-2.86 
15-2-86 

(i) Karol Bagb 593 "9 
(ii) Idsab 3009 60S 

(iii) Tis Hazari 3062 2195 
(iv) Sbaktinagar 232 57 

Setting up of Heavy iDdustrl. 

3318. SHRI CHITTA MAHATA : Wiit 
the Minister of lNDUSTRY be pleased to 
state : 

(a) the nameS of the places where 
Government are considering to set uP beavy 
industries in the ,ountry during tho Seventh 
Five Year Plan period; 

(b) whether Government propose to let 
up heavy industries in West Bengal durio, 
the same period ; 

(c) if so, the details thcreof and nalllOs 
of places; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). There is no proposal at present 
to set up any new heavy engineering project 
in public sector in the country, including in 
West Bengal, during the Seventh Five Year 
Plan, under tbc Department of Public 
Enterprises. Setting up of new projects is 
based on techno-economic considerations. 

LPG Agencie. in UP and Bihar 

3319. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PBTRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) the total Dumber of LPG aaencies in 
U.P. and Bihar at prescnt ; 

(b)' whether these agencies are adequate 
to feed tbe requirements of U.P. and 
Bihar; 

(c) if so, the detan. thereof i and 

(d) if not. the steps GoVlllUDCllt 
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...... to" ~lake to open more agencies in 
tb" States and when these are likely to be 
opea. and. the places where these are 
beina opened? 

THB MINISTER OF STATB OF THE 
MINISTRY ·OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : fa) Presently there 
are 265 LPG distributorship in U.P. and 78 
in Bihar. 

(b) and (C)1'These agencies are adequate 
to Jel'v.e ~he existing COD~umers numbering 
9.36 Jakhs in U.p. and 2.82 lakhs in Bihar 
(as aD 1.1.86). 

(d) In order to release connections to 
I*'lena on the waiting list in exiMing mar-
kets as well as to start LPG marketmg in 
now areas, fresh distributonhips arc planned 
under the aunual mad eting plans of the oil 
.nctustry. Acdon for establishment of the 
distributorships included in the 1985·86 and 
earlier Marketing Plans of the 011 industry is 
at various stages like advertisement, selec-
tion, completion of formalities by the selec-
ted dealer etc, In view of the various steps 
which proee& ,he commissioning of a dis-
tributor.bip it is Dot feasible to indicate a 
time for tile COfIlOlissjoning. 

Hamesslng of Wind Energy 

3320. SHRIMATI MADHUREE 
SINGH: Will the Minister of ENERG Y 
be pJeaJed to state : 

<a) the details of schemes for imp]emen-
tation and under formulation for harnessing 
wiad energy in various parts in India; 

(b) whether the economics technical 
data and environmental effects have been 
studied for wind energy; and 

Cc) whether the experience in this regard 
had been studied in foreign countries and if 
10. the details thereof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) A major programme 
has.been taken up to harness wind energy in 
tb. country. This includes project. for gene-
ration of electricity in the form of wind farms 
and battery charges as well as windmills for 
pumpiDI water. Two wind farms for elec-
tricity generation are operatioDal in Gujarat, 
....... ' I MW and 550 KW capacity, instal. 

led at Mandvi and Okha respectively; one 
wind farm is operational in Tamil Nadu 
having '550 K W capacity, installed at 
Tuticorin ; two more wind farms 
of capacity 550 K W each win be 
shortly commissioned at Puri in Orissa and 
Deogarh in Maharashtra.. Over 1300 wind. 
mills have been installed in different parts 
of the country for micro· irrigation and 
drinking water SliPPY. Several individual 
wind electric generators and battery charges 
have been installed. Wind monitoring and 
research and development activities have 
also been taken UP. The Wind Energy 
Programme is being further expanded in the 
Seventh Plan. 

(b) Yes, Madam. 

(c) Yes, Madam. Wind Energy has for 
long been harnessed sU8sessfuJly in st'veral 
foreign countries, in particular Untted States 
of America, Australia and countries in 
Europe~ mainly for water pumping. A 
sigmficant development has taken place 
during the last few years in California in 
Unired States of America, wherein wind 
(arms of aggregate capacity over 1000 ~1W 
have been installed for generation of 
electrici ty. 

[Translation] 

Writ petit"ions and other cases pending in 
High Courts and Supreme Court 

3321. SHRI JAGDISH AWASTHI 
Will the ~finister of LAW AND JUSTICE 
be pleased to state : 

(a) the number of writ petitions relating 
to (i) labour and (ii) tax matters pending in 
the Supreme Court ; 

(b) the number of applications and refe-
rences under Income Tax, Sales Tax and 
other Direct and Indirect Taxes pendiDg in 
each High Court; and 

(c) the number of writ petitions under 
Labour Laws pending in each High Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF . LAW AND JUSTICE 
SHRl H. R. BHARDWAJ) : (a) to (c) In-
rormation as furnished by the Regi!'tries of 
Supreme Court and High Courts j s given in 
the statement liven below. 



STATEMBNT 

WRIT PETITIONS AND OTHER CASES PBNDING IN 
HIGH COURTS AND SUPREME COURT 

Nam4 of the Court Number of Civil Writ Pditlons p~ndl". 
----...... ....----...----~----

Regular 
hearing 

Preliminary 
hearing 

To tid 

(As on 1.2.1986) 
Supreme Court 12094 7289 19383 
.Includes Labour and Tax matters whose break up is not maintained separately. -

Name of the Number of applications and Number of wrl, 
High Court references pending pelition~ relattlll -----........ --....................... ------- to Labour law. 

Income Sales Other direct . pendltrr 
Tax Tax and 

indirect 
tax.s 

(As on 31.12.1985) 

Andhra Pradesh 701 94 121' 
Bombay 5367 246 998 1567 
Gujarat 2281 78 265 1991 

Jammu and Kashmir 123 93 

Kerala 1887 380 826 

Orissa 218 378 61 452 
Patoa 877 254 187 534 

Punjab and Haryana 1107 179 315 919 

Sikkim 
(AI on 30·6;'1985) 

Allahabad 1880 452 554 118S 

Calcutta 2646 19 338 16 
Delhi 3718 205 li58 884 

Himachal Pradesh 42 1 S 
Karnataka 997 361 2069 
Madhya Pradesh 437 297 137 513 

Madras 5763 2493 1403 

Rajasthan 741 336 212 1134 
(As on 31-12-1984) 

Gauhati 130 16 37 63 

[English] 

Harnessing of Hydro-Eleetric. Power 
Resources 

(a) whether It IS a fact that about 80 
per cent of country's hydro.electric resoutcel 
is rcmafnina unharnessed ; and' 

3322. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will tbe 
Minilter of ENEGRY be pleased to state : 

(b) jf so, the reasons tbct~for ? 

TH~ MINISTER OF EN2R.GY (SHU 
VASANT SATHB): <a> Of the total bydro-
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eJectric potential of the countrY 11.34% has 
been developed and an additional 7.16% is 
under development. 

(b) Hydro.electric power development 
depeDds on factors like avaiiability of finan-
cial resources, techno-economic viability of 
projects, environmental and forest clearan-
ee8. CODrdination with other agencies involved 
with irrigation. food control etc ... 

[Trans/at ion] 
Allotment of Industrial Plots 10 Narela 

by DSIDC to Freedom Fighters 

3323. SHRIMATI VIDYAVATI 
CHATURVEDI : Win the Minister of 
INDU!STRY be pleased to state: 

(a) whether Delhi Administration has a 
scheme for allotment of industrial plots or 
built.up sheds in Narela by Delhi State 
Industrial Development Corporation ; 

(b) if so, the number of such plots or 
sheds proposed to be allotted to the families 
If freedom fighters under this scheme alo08-
lith the details of the amount collected from 

..:acb of these families for the purpose; and 

(c) the time by which the plots or sheds 
are to be allotted in the near future? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT tSHRI M. ARUNACHALAM): 
<8> Yes, Sir. 

(b) According to Delhi Administration, 
freedom fighters was one of the categor ies 
for which applications were invited by Delhi 
State Industria) Development Corporation in 
1976. Thtrty three applications from thts 
category were received with Rs. 95,400/- as 
100/0 of the cost of tbe plot. 

(c) According to Delhi Administration, 
the Ailotmcnt Policy is being finalised. 

[English) 

Supply of Pow~r to Statos Facing Power 
Shortage 

3324. SHRI D. B. PATIL : Will tbe 
Minister of ENERGY be pleased to state I 

(a) whether it is a fact that for purposes of 
plannins and operation of electric supply, 
the country was dividod into five reaions ; 

(b) if so, wbat is tbe composition of 
these regions ; and 

(c) the number of times in 1984-85 and 
April to December, 1985, electricity was 
supplied to the States and Union Territories 
facing power shortage and from which 
States ? 

tHE MINIStER OF ENERGY (SHRt 
V ASANT SATHE) : (a) Yes. Sir. 

(b) The composition of the five reaions 
is given in the Statement below : 

(c;) The information is being collected 
and will be laid on the Table of the House. 

STATEMENT 

The composition of the five regions il as 
given below : 

t. Northern Reglen 
(a) Jammu and Kashmir 
(b) Himachal Pradesh 
(c) Haryana 
(d) Punjab 
(e) Rajasthan 
(f) Uttar Pradesh 
(8) Chandigarh (U.T.) 
(b) Delhi (U. T.) 

2. Western Region 
(a) Madbya Pradesh 
(b) Gujarat 

(c) Mahar ash tIa 
(d) Goa, Daman &: Diu (u.T.) 
(c) Dadra &: Nagar Havcli (U.T.) 

3. Southern Region 

(a) Karnataka 

(b) Andhra Pradesh 

(c) Kerala 

(d) Tamil Nadu 
(e) Pondicherry (U.T.) 

4. Eastern Region 
(a) Bihar 
(b) West Benlal 
(e) Orissa 
(d) Sikkim 
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5. North.Eastern Region 
(a) Assam 

(b) Meghalaya 

(c) Manipur 
(d) Tripura 

(e) Nagaland 

(f) Mizoram (U.T,) 
(8) Arunachal Pradesh (U.T.) 

LoaDS to State Electricity Boards for 
fnter-State Llne~ 

3225. SURI D. B. PATIL : Will the 
Minister of ENERGY be pleased to state : 

(a) whether in order to acce1erate the 
process bf regional power grids; loans were 
provided to State Electricity Boards by 
Government of India for construction of 
inter-State lines as centrally sponsored pro-
jects outside the Plan ; 

(b) jf so, which of the States and Union 
Territories availed of these loans, when and 
to what extent ; 

(c) the rate of interest for tbese loans 
and repayment conditions; and 

(d) the total length of inter-State lines 
so constructed State-wise? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) The details of the funds released to 
dirferent States/Union Territories/Organisa-
tions up to 28.2.1986 arc as given in the 
Statemont-I below. 

(c) Annual rate of interest for the loan 
is 8% (eight per cent) per annum with a re-
bate of 1% (quarter per cent) per annum 
Cor prompt repayment. The loan is payable 
in 2S (twenty-five) annual equal instalments 
together with interest on the outstanding 
balance commencing from the first anniver-
sary date of its drawal. 

(d) The Statewisc details of tbe inter-
State transmission lines completed under this 
programme u,to Pebruary, 1986 are given in 
tho StatOlDOllt-U below. 

STATEMENT - I 

DETAILS OF RELEASE OF FUNDS 
UPTO 28-2-1986 FOR CONSTRUC. 

TION OF INTER-STATE LINES 
UNDER THE CENTRALLY 

SPONSORED SCHEME 

States/UTs etc. 

Northern Region 

1. Haryana 
2. Him'lebal Pradesh 

(Figures in Ra. IrPchs) 

Loans released 
from 

1 .. 4-1949 
to 

28 .. 2-1986 

3. Jammu and Kashmir 

330.620 

1738.870 
324.220 

10.050 
697 030 

4. Punjah 
S. Rajasthan 
6. Uttar Pradesh 

Western Region 

7. Gujarat 
8. Madbya Pradesb 
9. Maharashtra 

Soutbern Region 
10. Andhra Pradesh 
11. Karnataka 
12. Kerala 
13. Tamil Nadu 

Eastern Region 

14. Bihar 
15. Orissa 
16. West Bengal 
17. Sikkim 
18. D.V.C. 
North.Eastern Region 
19. Assam 
20. NagaI and 
21. Manipur 

Union Territories 

22. Delhi 
23. Goa 

251.920 

268.990 
2344.270 

6S2.230 

907.490 
789.060 

1349.400 
253.050 

838.359 
1418.308 
1005.637 
317.714 

1903.460 

457.755 
381.100 
900.380 

10.000 
304.630 

TOTAL: 17454.543 

(Ra. 174.55 Clore-say) 
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STATEMENT-II 

STATBWISE DETAILS OF INTER-STATE 
TRANSMISSION LINES COMPLETED 

UPTO FEBRUARY 1986. UNDER 
CENTRALLY SPONSORED 

SCHBME 

(Figures In Circuit Km.) 

Slate. 220 132 66 Total 
KV XV KV 

Nortlaera Region 
1. Haryana 
2. Himachal 

Pradesh 

3. Jammu and 

113 

Kasbmir 106 

4. Punjab 18 

5. Rajasthan 218 

6. Uttar Pradesh 70 

WeIteI'n Region 
7. Oujarat 78 
8. Madhya 

Pradesb ' 614 

9. Mabarasbtra 408 

SoutIIerD Region 

10. Aadbra 
Pradesh 395 

11. ICarnataka 302 

12. Kerala 380 

13. Tamil Madu 139 

EasWn, Re&lon 

50 

93 

18 
40 

245 
45 

14. Bihar 209 117 
15. Orissa 123 
16. West Bengal 21 172 67 
17. Sikkim 74 
18. D.V.C. 437 437 

163 Ao~ 

93 

106 

18 

236 

110 

78 

859 

453 

395 
302 

380 
139 

326 
123 
260 

74 

Low poeration of power Ja Talcbel' Power 
Plant due to Inadequate coal lupply 

3326. SHRI ANADI CHARAN DAS : 
Will the Minister or ENERGY be pleased 
to state: 

(a) whether low generation of power in 
the Talcher Thermal Power Plant is caused 
due to inadequate to coal supplies, particular-
ly due to inadequate crushjng and bunkerage 
capacity of the Coal Ind ia Limited; 

(b) whetber in order to remove this 
bottleneck, the work of construction of 
steam bunker and slack bunker at Jaganath 
Mine and wbich was due to be completed 
long back, could not be completed ; and 

(c) the reasons for the same and how 
soon it would be completed? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Major rea-
sons for low generation of power in Talcher 
Thermal Power Station are as follows: 

(i) Certain deficiencies in plant and 
equipment; 

(ii) Longer time taken during mainte-
nance; 

(iii) Lack of availability of trained 
operation and maintenance staff ; 

(iv) Inadequate belt conveyor system or 
Talcher Thermal Power Station. 

The coal company have adequate circuit 
capacity- The 5JOOOO tonnes Bunker, which 
was to be constructed by the coal company 
constitute 3,000 steam and 2,000 slack. The 
steam circuit is already complete and is in 
operatioD. The slack circuit is not com-
plete yet but temporary arrangements have 
been made to draw the slack coal. The 
permanent arrangement of slack coal circuit 
is likely to be completed shortly. 

NortIa-Ealtern Reaioll 
19. Allam 
20. Nagaland 

239 15 
79 5 

The power station is haviq a stock or 
254 49S76 tonnes of coal as on 7.3.1986 which is 

84 equal to 10 days' consumption. 

21. Manipur 

UDioa Territories 
22. Goa 

G.TOTAL 

222 222 

24 24 

Openil'1I of more petrol pump. ancl LPG 
agencies In Jaanpur District JD U.P. 

_--------- 3'27. 'SHill 'KAMLA PRASAD SINGH: 
3655 1320 161 '136 Wi1l1be Minister- -of ;PETROLEUM AND 

. NA ruRAL OAS be 'pIeasecf to •• '0 • 
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(a) wbether it is a fact tbat due to in-
adequate number of petrol pumps in Jaunpur 
(U IP.) farmers have to travel long distances 
to get petrol and diesel ; 

(a) whether it is a fact that the Kbauli 
and Village Industries Commission have 
decided to provide pension to the employees 
working in their commercial organisatioDS 
and have forwarded the proposala to 
Government for their approvaJ : (b) jf SOt whether there is any proposal 

to locate some petrol pumps in Jaunpur dis,:, 
trict ~t every 10·IS Kilometres: . 

(c) whether it is also a fact that cooking 
gas agencies are not working in all the big 
towns and viJlages of Jaunpur district there-
~y depriving the people of modern facilities ; 

(d) if s~, whether there is any proposal 
to locate some gas agencies in those towns 
and vilJages ; and 

(e) how many petrol pumps and gas 
agencies were sanctioned in Jaunpur District 
during the last three years and how these 
compare with other neighbouring districts of 
Eastern U P. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI CHANDRA SHEKHAR 
SINGH): (a) and (b). There are at present 37 
Retail Outlet (Petrol/DieseJ) dealersrips 
operating in Jaunpur district and, in addi-
tion, the oil industry has, on tbe ba~is of 
economic viability and the prescribed norms. 
included 10 more locations in its various 
marketing plans upto 1985-86 for develop-
ment of Retail Outlets in the district. 

(c) and (d). The only LPC distributor-
ship presently functioning in the distnct is 
in Jaunpur town- On the basis of available 
potential and economic viability, the only 
other distributorship proposed ;n the district 
is for Jaunpur town. 

(e) while five retail outlets have been 
awarded in the last three years in Jaunpur 
district. action for setting up one more 
LPG distributonhip in Jaunpur town has 
been initiated. The position of Jaunpuf in 
these respects compares well witb neighbour-
ing districts. 

[Translation] 
Pension to Employees Working in Commer-

cial Organisation of Khadl and VJllage 
Jndustrles Commission 

3328. SHRIMA TI VIDY A VATI 
CHATURVEDI : Will the Minister of 
INDUSTRY be pleased to .tate : 

(b) if so, whether it is also a fact that 
he had already made a declaration to provide 
pension to them in the presence of the 
employees of the Khadi Dha.an, New Delhi 
some years back ; and 

(c) if so, the time by which this issue of 
pension is likely to be &olved finally. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to , c). The original proposal of K VIC was 
to provide pension to its regular employees. 
However, . a frf:sh proposal has now been 
received from K VIC to extend the pensio-
nary benefits to its employees engaged in 
training activities. It is difficult to fix time 
limit for final disposal of the proposal since 
it has to be examined from several angles 
and in consultation with other Ministries 
also. 

[English] 

Award to Technocrats for Development of 
Technology to Tap Energy from 

. Solar and Wind Senices 

3329. SHRI C. JANGA REDDY: 
Will the Minister of ENERGy be pleased 
to state: 

(a) whether Government propose to 
formulatc an integrated energy concept to 
tap all available energy sources in tho 
country: 

(b) whether Union Government propose 
to give awards to technocrats for the deve-
)opment of technology to tap energy for 
solar and wind sources ; and 

( c) if not, the reasons thereof? 

THE MINISTER OF ENERGY (SHR.I 
VASANT SATHE) : (a) Yes, Sir. Further, 
the Department of Non-CoDventional 
Energy Sources is implementing a prosram-
me for village 'evel integrated eneray pto. 
jects, based 00 non-conventional eDerIY 
sources, which is aimed at achieviDJ ener,y 
self SUfficiency in villages. 
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(b) Yes, Sir. 

(c) Does not arise. 

Public Call Office 10 Village Post omces in 
District Gaya Bihar 

3330 SHRI RAMASHRAY PRASAD 
SINGH; Will the Minister of COMMUNI-
CATIONS be pleased to state : 

(a) whether Public Call Offices facility 
is available in all v. lage post offices in 
district Gliya, Bihar ; 

(b) if SOt the details thereof and if not, 
tbe reasons therefor and what steps Govern~ 
ment purpose to take to provide Publ ic Call 
Office facility in all village Post Offices in 
district Gaya to avoid inconvenience to the 
people of the villages; 

(c) whether it is a fact that the villagers 
of Dhejan, Vishnupur, Gaya-Bigaha, 
Mudan\ and Saraiya have to cross two 
rivers to avail Public Call Office facility 
which is available in village Pai·Bigahu jn 
district Gaya ; and 

(d) if so, the details thereof and steps 
proposed to be .taken to set up PubHc Call 
Offices in vilJages in Dehjan. Vishnupur, 
Gaya·Bigaha, Mudara and Saraiya, if not, 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NI\VAS MIRDHA) : (a) NOt Sir. 

(b) As per the existing po1icy, on1y one 
telecom. facility is to be provided in the 
principal village of a 5 Km hexagon. This 
can be provided either in the Post Office or 
in private premises. In view of the limited 
investment capacity, no change in the policy 
is envisaged •. 

(c) During the rainy season only, rivers 
are to be crossed which remain dry dUring 
the rest of the period. 

(d) The cases of these villages for pro-
vision of Long Distance Public Telephones 
will be considered in tbe light of the policy 
of tbe Department. 

Production and Import of Craft Paper 

3331. SHRI ANADI CHARAN DAS : 
Will the MinistrY of INDUSTRY be pleased 
to state: . 

(a) whether the paper industry is not 
able to meet the demand for craft paper 
required by the packaging industry; 

(b) if so, tbe details of production 
capacity/actual production and import from 
other countries during the last two years; 
and 

(c) whether Government propose to 
Iiberalise the import policy and/or reduce 
import duty on craft pa per '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c). The demand for 
craft paper in the country for varioua uses, 
including packaging, is met mainlY by indi-
genous production, and imports are negligi-
ble. It is estimated that the production of 
craft paper in the country is of the order of 
25-30 per cent of the total production of 
paper and paper board. The installed capa. 
city and production . of paper and paper 
board during the last two years is as 
follows :-

Year Installed Production 
Capacity (in lakh tonnes) 

1984 21.65 13,71 

1985 23.49 15.00 
(estimated) 

Import of craft paper has heen placed on 
OGL. Reduction in customs duty On im-
ported craft paper is not envisaged in the 
Budget proposals for 1986·87 as presented. to 
Parliament. 

Rise in cost or essential Items due to 
higher packging cost 

3332. SHRI ANADI CHARAN DAS : 
Will the Minister of INDUSTRY be pleased 
to state: 

. (a) whether Government are aware that 
the cost price factor of essential items as 
tea. coffee, milk powder, tobacco and textiles 
cannot be maintained due to higher packag-
ing cost on wooden tin containers ; 
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(b) the reasons why the cardbox, corru. 
gated box paper containers upto a standard 
weight, say 40 Kilograms, have not been 
made mandatory ; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Just as in any manufactured product, 
the prices of inputs for packaging materials 
are also gradually increasing which bas a 
corresponding impact on the price of the 
final product packed and sold. The rise in 
the post of packaging in the total price of 
the essential commodities such as tea. coffee, 
milk powder, tobacco, etc. can be only very 
small. 

(b) and (c). Substitution of wooden and 
tin containers with corrugated board boxes 
and card board boxes is a logical and 
growing phenomenon. Paper.ba~ed con .. 
tainer! for packing a variety of consumer 
goods are being constantly developed and 
increasingly used at present. Use of such 
packing materials which wiIJ be both func· 
tional and attractive is likely to become a 
practice in the trade and commerce in 
the normal course. Mandatory imposition 
may not be necessary. In fact, the Stan-
dards of Weights and Measures Act~ 1976 
and the Standards of Weights and Measures 
(Packaged Commodities) Rules, 1977 do not 
contain any provisions relating to method of 
packing or the use of packaging material. 

Plans for increased Manufacture of 
Essential Drugs 

3334 •. DR. G. VIJAYA RAMA RAO : 
Will the Minister of INDUSTRY be pleased 
to atate : 

(a) whether it is a fact that the pubJic 
sector drug companies have failed to achieve 
target of essential drugs like penciUin, 
vitamin B·l and analgin which has Jed to 
increased costs. and paved the way for un-
registered manufacturers; 

(b) if so, whether Government have any 
plans for increased manufacture of these 
essential drugs : and 

(c) if not, whether de-licensing will be 
effected to overcome the present unJstis-
factory situation ? 

THE MINISTER: OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH): (a) In 1985-86, pro-
duction by IDPL of Analjln, Vitamin Bt and 
Pot Pencillin is expected to be over 90 % of 
the targets and production by HAL of Pot-
PencilJin over 80% of the target. It is Dot 
correct to 'say that there has been either an 
increase in the costs or that there bas been 
production by unregistered manufacturers. 

(b) 1 he Public Sector Undertakings aro 
taking steps to improve the prOduction of 
essential drugs. 

(c) Drug Policy is under review. 

Alternate Sources of Energy 

3335. DR. G. VIJAY A RAMA RAO : 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether 60 per cent of all energy 
produced is in the commercial sector and 
this will rise to 75 per cent by 2000 AD. 
therebY lowering the acceSS of the poor to 
the forest of agricultural refuse or dung; 

(b) whether it is correct that by 2000 
A. D firewood demand will reach 300-350 
million MT a year ; 

(c) if so, whether this has been taken 
care of in the Seventh Plan; and 

(d) if not, alternate sources of energy 
proposed? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) A detailed Quantitative survey for 
fuetwood demand by 2000 AD has not yet 
been carried out; however, the seriousness 
of the situation has been well realised. 

(c) aod (d). During the Seventh Plan, a 
number of programmes are being taken up 
which arne at conservation of fuelwood 
such as improved cbulhaa as well as aug-
mentation of fuelwood product jon. Alter-
nate sources of energy being expanded 
include biogas, energy pJantatioD, solar 
energy f wind energy and biomass. 

Excise duty on paper Industry 

3336. SHRI VIJAY N. PATIL: WUl 
the Minister of INDUSTRY be pleased tOr 
state whether it is a fact tbat tho paper 
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hadustry has been 'acing difficulties due to 
heavy excise duty imposed upon the 
Industry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALA1VI) : 
Representations have been received from the 
paper industry f~om time to time for reduc-
tion in excise levies on diffrent varieties of 
paper and paper board. Several fiscal 
conce~sioDS, as indicated below, have already 
beeD extended to enable the industry to 
operate on viable basis :-

(1) New units commissioned between 
1.4.79 and 31-3-1987 are exempted 
from excise duty upto 500/0 for 5 
years. 

(2) Paper containing not less than 75% 
by weight of bagasse is exempted 
from whole of eXCIse duty. 

(3) Small paper nlills utilising uncon-
ventional raw materials are 
eligible for excise concession to the 
extent of 50<;'0' 

(4) Import of wood pul p, chips and 
waste Paper placed under OG Land 
customs duty thereon waived. 

(5) Import of wood log placed on 
OG Land CODcessional em toms 
duty cbarged. 

Rise in Price ofL.P.G. 

3337: DR. CHINTA MOHAN: Will 
tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that prices of 
LPG have been raised due to uneconomic 
returns; 

(b) if so, the break~up of cost ,and retail 
prices of LPG cylinder three years ago and 
at present; 

(c) whether the rise in cost of produc-
tion was verified by any competent agency ; 

(d) whether it is also a fact that nearly 
Rs. two crOre worth of gas is being fJared 
every day for want of equipment costing 
hardly Rs. 50 crores ; and 

(0) whether denudation of forests arising 
from policies of Government had been taken 
into ICOOUDt ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Tbe recent price 
rise was due to the reduction of the subsidy 
element in the pricing mechanism or LPG. 

(b), (c) and (e). Do not arise. 

(d) Natural Gas which is different from 
LPG is flared as it cannot be compressed 
and stored economically like LPG and the 
imputed value of the quantity flared is 
reckoned currently at about Rs. 30 crores 
per annum only. 

Items reserved for smalJ scale encroached 
upon by heavy industries 

3338. SHRI KAMLA PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government have permitted 
Steel Authority of India to mould steel into 
utensils and thereby encroaching upon the 
list of items reserved exclusively for the 
smaJI-scaJe and cottage industries; and 

(b) if so, how many more such items 
which have been encroached upon by heavy 
industries and the reasons for allowing such 
encroachments ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) For promoting sale of Cold Rolled 
Stainless Steel produced by Salem Steel 
Plant, SAIL ha~ appointed certain SSI 
Units to convert Salem Stainless Steel into 
Utensils, These Utensils are then marketed 
by SAIL. 

(b) According to Government Policy no 
iudustrial licence is Issued in favour of large 
or mediI'ffi scale industrial undcltakjng for 
setting up a new undertaking or expansion 
of existing industrial undertaking if the 
item of manufacture is cet.erved for small 
scale sector except on the basis of an export 
obligation to the extent of a minimum of 
750/0 of the new or additiODal production. 
Certain complaints have, however, been 
received about tbe entry of Jarge scale sector 
into areas reserved for tbe smaU scale sector. 
Government bave appointed a Committee 
which looks into complaints of encroach-
ment by large scale· sector into tbe areas 
reserved for production in the small .calC! 
sector. 
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Forest.based Industries in Bibar 

3339. DR. O. S. RAJ HANS : Will the 
Minister or INDUSTRY be pleased to state: 

(a) whether there is a sreat scope for 
setting up of forest based industries in many 
districts in Bihar ; 

(b) if 'so the number of forest-based 
industries set up in Bihar so far; and 

(c) the number of such industries likely 
to be set up during the Seventh Five Year 
Plan Period in Bihar 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPM~NT (SHRJ M. ARUNACHALAM): 
(a) and (b). From the progress reports 
received by the Office of the Development 
Commissioner (Sma)) Scale Industries), it is 
observed that there is scope for setting up of 
forest based industries in the State of Bihar, 
and tbat during the years -1983-84 and 1984-
85, tbe number of forest-based industries 
established in the State through the imple-
mentation of the District Industries Centre 
Programme was 1720 and 2206 respectively. 

(c) In the approved outlay for the 
Seventh Five Year Plan (1985-90) of the 
State for large, medium, village and ~maJl 
scale indultries as communicated by the 
Government of Bihar no separate provision 
has been indicated for setting UP of forcst-
based industries. However, specific alloca. 
tion has been provided for setting up seri .. 
culture industries. 

Coal stolen from companies of elL 

3340. DR. G.S. RAJHANS : Will 
the Mini,ter of ENERGY be pleased to 
stale: 

(a) tbe quantity and the value of coal 
stolen from tbe site of the companies of 
Coal India Ljmited alongwith the names of 
the companies; 

(b) the number of such casos detected 
80 far; and 

(c) the number of persons against whom 
action has beeD taken '1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a> to (0). The 

required information pertaining to 1985 for 
the companies of Coal India Ltd. is furni ... 
shed as follows: 

SI. Name Quantity Value No. of No. 0/ 
No. of a/Coal of cases Persons 

company stolen Coal detec- against 
Tonne!. Stolen fed whom 
(approx) (Rs. in action 

Lokh) . taken 

--' 
] 2 3 4 5 6 

1. C.C.L. 839 2.10 52 21 
2. B.C.C.L. 2~7S3 8.10 819 141 
3. W.C.L. 869 1.74 68 199 

4. E.C.L. 4431 11.30 148 324 
----~~-_.._. .... -

[Translation] 

Issue of Postage Stamp in tbe Mrmory of 
Revered Shri Sagarmalji Gops 

3341. SHRI VIRDHI CHANDER 
JAIN: WilJ the Minister of COMMUNI. 
CATJONS be pleased to state: 

(a) whether the Department of Posts 
had decided to issue pOstage stamps on 
freedom fighters of the country; 

(b) if so, whether any representation 
bas since been received by the Department 
of Posts for issuing a postage stamp in the 
memery of revered Shri Sagarmalji Gopa 
(Jaisalmer) who laid down his life for the 
country; and 

(c) if so, whether Department of Posts 
proposes to issue a postage stamp on his 
birthday which is falling in the month of 
April ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
AND MINISTER OF STATE IN THE 
MINlSTK.Y OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) It would not be possible to ;8sue~tbe 
stamp in April. 
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[Englllh] 

CommissJonlng of Public Can Ofllces aDd 
Telephone Excbang •• ill Barmer, 
Jalsalmer and Jodhpur Districts 

of Rajasthan 

3342. SHRI VIRDHI CHANDER 
JAIN: WiJI the Minister of COMMUNI. 
CATIONS be "leased to state I . 

(a) abe number of telephone exchanges 
aJid public calJ offices functioning at prescnt 
in Banner, Jaisalmer and Jodhpur District 
of Rajasthan; 

(b) whether Government have not com .. 
missioned the public caU affices and tele· 
phone excbangts sanctioned in tbe year 
1984·85 and 1985.86 in those Districts; 

. (c) if so, the reosons tbereof; and 

(d) the time by which these public call 
offices and telephone exchanges are likely to 
be commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUN1CATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (8) The 
information is given in the Statement below. 

(b) Ye~) Sir. A few of the telephone 
exchanges and public call offices sanctioned 
in 1984-85 and 1985.86 have not been 
commissioned. 

(c) The works could not be COlnpleted 
due 'to constramts in the availability of 
stores. 

(d) InstaJation of these Public Call 
Offices and Telephone exchanges would be 
completed in early 7th plan. 

1. 
2. 
3. 

STATEMENT 
ANNEXURE.I, 

AS ON JANUARY 1986 

No. of No. 0/ 
Telephone peos. 
Exchanges 

Barmer 17 51 
Jaisalmer 4 12 

Jodbapur 23 64 

Amolftt £annarkecJ for QJJ ExpioratioD 
In Keral. 

3343. SHRI SURESH KURUP: Will 
tho Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the amount provided by Oil and 
Natural Gal Commission and on India 
Ltd. separately during the Seventb Five 
Year Plan for carrying out survey, drilling, 
etc. to find oil and gas in Kerala ; 

(b) the taraets fixed for the purpose ; 
aDd ' 

(c) the amount actually .pent and tho 
dotails of achievement ? 

.... 
THE MINISTER OF STATE OJ:1 THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Only ONGel 
are cD.aged in survey and' exploratory 
drilling in Kerala-Konkan basin. An out .. 
lay of Rs 40.34 crores has been provided 
in the 7th, Five Year Plan for this basjn. 

(b) It is proposed to undertake 29000 
lioe kms. of survey and drilJins of J 2 weUS. 

(c) No exploratory work has been taken 
up during 1985-86. 

Settiog up of Mini aDd Micro Hydro.Electric 
Power Units 

3344. SHRI BANW ARI LAL 
PUROHIT: Will the Minister of ENEROY 
be pleased to state: 

(a) whether there is any proposal under 
the consideration of Government to set up 
mini and micro hydro-electric power units 
in the country during the Seventh PlaD 
period; 

(b) if so, the locations where such power 
units are proposed to be set up ; and 

(c) other details thereof in this regard? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (I) to (c). Microl 
mini/small hydro.electric power projects are 
beina executed under tho Statc Plana and 
the State Governments are· empowered to 
undertake the execution of such scbemel 
costiDS upto Rs. 5 crores without the clea-
raDCO of Central Electricity Authority. At 



present, 77 schema with a total instaned 
capacity of 169.88 MW are under construe .. 
tion in the country. Sixty-six schemes with 
a total installed capacity of 148.03 MW are 
anticipated for commissioning during the 
7th Plan period as per Statement given 
below. 

STATEMENT 

MICRO/MINI HYDRO-ELECTRIC 
SCHEMES ANTICIPATED FOR 

COMMISSIONfNG DURING 
THB SBVENTH PLAN 

PERIOD 

SI. -Name of the Number Installed 
No. States I Union of Capacity 

Territories scht.mes (KW) 

1. Himachal Pradesh 2 6500 

2. Uttar Pradesh 9 9870 

3. Punjab 5 7100 

4. -Rajasthan 6 32150 

S. Jammu & Kashmir 2 6000 

6. Haryana 1 10900 

7. Gujarant 1 5000 

8. ~adhya Pradesh 2 1000 
9. Maharashtra 2 1575 

10. Aodhra Pradesh 4 3480 

11. Karnataka S 12250 
12. Tamil Nadu 3 16000 
13. Assam 1 19950 

14. Manipur 6 4900 
15. N agaland 1 ]000 

16. Tripura 1 1000 

17. Arunachal Pradesh 15 10255 
---

Total: 66 KW 148030 -_-
DlltrlbudoD produetloD of LPG Cylinders 

fa Seventh Plan 

3345. SHRI BANWARI LAL PUROHIT: 
Will tho MiDi.ter of INDUSTRY be pleased 
to atate: 

(a) the target set for tbe a>roductioo or 
LPG O)'lindcn in tho COUDlrY durjoa tho 
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Soventh Flvo Year Plan; and 

(b) the details of the strategy ror tbe 
distribution and prodcution schedulo of LPG 
cylinders in the country. region-wise for the 
Seventh Five Year Plan period ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-

-LOPMENT(SHRIM.ARUNACHALAM) : 
(a) and (b). The annual requirement of 
LPG Cylinders is estimated at 45-50 lakhs. 
The cylinders are procured from ind 'genous 
manufacturers, by oil companies. commensu .. 
rate with their requirements. 

Improvement in Functioning of Telephone 
System 

3346. DR. G. S. RAJI-IANS: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the steps Governm~nt propose to 
take to improve the telephone system in the 
country j 

(b) whether it is proposed to switch over 
to celluler system of fibre optics equipmcnts; 

(c) \\'hether there is a proposal to use 
cables with meta) covering; and 

(d) if so, when such high technology 
will be adopted to improve the functioning 
of telephone system ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): ,cal The steps 
taken to improve the telephone system in 
the country are given in the Statement given 
below. 

(b) Fibre obtics equipment is being 
inducted into the system in the local june ... 
tion was. well as long-distance network 
during the 7th PlaD. Cellular mobile Radio 
telephone system might be introduced in 
some metro netwerks depending upon the 
availability of resources. 

(c) The cables being used in the Depart. 
ment arc already having mechanical pro .. 
tectlon by way of steel tape armour. ' 

(d) High technol08Y is beiDI adopted 
vide Annex. 
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STATBMENT 

STEPS TAKEN TO IMPROVE THE 
TELEPHONE SYSTEM IN THE 

COUNTRY 

(i) Replacement or life-expired and 
worn out telephone exchanges and 
provision of adequate spates for 
maintenance of serviceable . equip .. 
ment; 

(li) Improvement and expansion of 
inter· exchange junction network 
with provision of cable PCM and 
fibre obtics microwave sYStems; 

(iii) Rehabilitation of the external plant 
which is the weakest link of the 
system ; by use of jelly filled cables, 
pressurlsation of dry cables. 
providing ducts, formulation of 
publiC utility coordination Boards 
in major cities and towns. 

(iv) Increasing the capacities of electro-
nic trunk automatic exchanges and 
phasing out the pentaconta eros" bar 
trunk automatic exchange equip. 
ment which is responsible for large 
scale failure of STO calls. 

~v) Increasing the capacities of inter-
metro transmission media and 
provision of adequate channell iDg 
equipment. 

(vi) Computerisation of some of the 
important auto manual services like 
directory enquiry and -truok book .. 
ing enquiry. 

(vii) Augmenting and improving the telex 
network. 

Introduction of Modern TechDlql'~s in 
Telecommunication 

3347. DR. G.S. RAJHANS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the names and the number of cities 
in the country in which sophisticated and 
modern techniques have been introduced in 
telecommunication; 

(b) the names and the number of places 
in the country. State-wise, where digitalisa .. 
tion projects bave been introduced • ~4 

(c) tbe names of tbe cities In tbe country 
in which electronic telephones bave been 
introduced or arc proposed to be intro-
duced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a) Electronic 
exchanges have been Commissioned at 33 
places ment.oned in the Statement given 
below. 

(b) Digitalization projects (Integrated 
Digital Networks) have not beeD introduced 
any where in tbe country so far. 

(c) Electronic telephone instrumcuts have 
been introduced in Delhi, Bombay and 
Calcutta. It is also proposed to introduce 
these instrumenfs progressively in the cities 
where electronic telephone exchanges arc 
coming up. 

STATEMENT 

CITIES WHERE ELECTRONIC EX-
CHANGES HAVE BEEN 

COMMISSIONED 

1. Bombay 
2. Delhi 
3. Calcuatta 
4. Madras 
S. Ahmedabad 
6. Hyderabad 
7. Kanpur 
8. Patbankot 
9. Sriganganagar 

10. Sirsa 
11. Gandhidham 
12. Vcravel 
13. Kurnool 
14. Dibrugarb 

1S. Imphal 
16~ Karur 
17 Gurgaon 
18. OulbarK_ 
19. Changanacherry 

20. Pali·Marwar 
21. Udipi 
2%. porbIDder 
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23. Tinsukhia 

24. Beawar 

25. Mehsana 
26. Gaya 
27. Kosikalan (U.p.) 

28. Nainital 

29. Ujhani (U.P.) 

30. Almora 

31. Chilakalpuripet (A.P.) (Telex) 

32. Nizamabad (Telex) 

33. Udyamperoor (EranakuJam) (ILT) 

D{'manf~, Prodl!clioD and Supply of Power 

3348. SYED _ SHAHABUDDIN: Will 
the Minister of ENERGY be pleased t.o 
state: 

(a) the total installed power generation 
caoacity in the country as on 31st December, 
1985 ; 

(b) the averag~ productIon as a per-
centage of in'italkd capacity during 1985 ; 

(c) the extent of demand met as a per· 
centage of existing demand. 

(dJ the names of power-deficient States 
In the country; 

(e) the names of power-deficient districts 
in Bihar; and 

(f) the steps taken to meet the shortage 
of power? .. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The total intalJed 
power generating capacity in the country as 
on 31st December, 1985 was about 44,453 
MW. 

(b) The plant load factor of thermal 
power stations during April. 1985 to Decem-
ber, 1985 was 50.80/0-

(c) The Energy ~~qui,~ement during the 
period April, 1985 to Pebruary, 1986 was 
about 15,5198 MU against whicb the avai-
lability was about 142.726 MU which 
represents a shortage of about 8%. 

Cd) Haryana. lammu &: Kashmir, Uttar 
Pradesb in Northern RegIon, Karnaraka and 
and Tamil Nadu in Southern Region. Bibar 
and Orissa in Eastern Region were facing 
power shortage of more than lOCYo' during 
April, 198'-February, 1986. 

(e) The power shortage in Bihar was 
about 27.8% during April, 1985-February. 
1986. District-wi~e power position is not 
monitored by the Government. ,~ 

(f) To meet the shortage of power in the 
countrY, a number of steps arc being taken 
which include: 

(,) Expenditiog commIsslOnmg of 
addItional generating capacity. 

(ii_'I Maxi mising ~eneratjon from the 
existing thermal power plants 
through plant betterment/renovation 
programme. 

(iii) Reducing the transmission & dis-
tribution losses. 

(iv) AdoPting measures for energy 
conservat ion. 

(v) Transfer or power from surplus 
States to deficit States. 

Setting up of Industries in Sikkim 

3349. SHRIMATI D.K. BHANDARI: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) Whether Government have set up 
any industry in Sikkim during the Jast tcn 
years; 

(b) if so, the names of industries and 
their location; and 

(c) if not. the reasons for not setting 
up any industry in the State '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). The prov&sionS of the Industries 
(Development &: Regulation) Act, were made 
applicable to the State of Sikkim with 
effect from 5th March, 1983 f Since then, 
the following letteu of intent and industrial 
licences have been issued for setting up 
industries in the State: 
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Nam4 O/tM Locatio" Item of mfr. & Dat_ 0/ 
issu, 

Present 
atatau Undertaking capacity 

Letters of lateat 
Sikkim Indl. Gangtok Colour TV receiver 16.7.84 Sinc~ lapsed 
Dev •• Iov. Ea;st sets-50,OOO Nos. 
Corpo. Ltd. Sikkim Black &: White T.V. 

receiver sets-l0,OOO 
Nos. 

Sikkim Milll, Dlst. Vana.pati-50 tODncs 31.11.84 Under 
'implementa. 
tion 

Vanaspati New per day 
Pvt. Ltd. Jalpafguri, 

Sikkim 

Industrial Llceaeel 

Yuksom Melli Beer,-~O,OOO 6.7.84 Carry-on-
Business 
Liccnce, 

Breweries & Bazar, Hecto litres 
DistiUeriea Ltd. Sikkim 

Sikkim Sai Baba IMFL-27.0 14.9.84 Carry-on-
Business 
licence 

D jstilleriea Ltd. Nagar P.O. Lakh litres 
Rangpa Country liquor-
Sikkim 19.0 lakh litres 

Adulteration in Cement 

3350. SHRY . CHIRANJI LAL 
SHARMA: Will the Minister or INDUSTRY 
be pleased to state : 

(a) whether there is any machinery to 
control adulteration in cement ; and 

(b) if not. the reasons thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNACH-
ALAM) : (a) Under the Cement Quality 
Control Order, 1962 as amended in July, 
1983, issucd under tbe EssentiaJ Commodities 
Act, 19" it has been made obligatory that 
cement produced, Btored or sold in the 
country should conform to lSI specifications 
and should also bear lSI certification mark. 
The Indian Standard Institution through its 
network of regionaJ and branch offices sprcJld 
over the country takes regular samples of 
cement frolD the factories, god owns, stock, 
etc. and puts them to test. If these 
samples reveal that the cement was of 
sub.standard quality or was adulterated tbe 
lSI certification mark/licencc can be 
suspended or cancelled aod action can also 
be taken undcr the Essential commodities 
Ad, The powers fn this regard have been 
delCiated to the State Government. 

(b) Doea DOt arise. 

Demand for New Telephone Connections 
in Baroda 

3351. SHRI RANJIT SINGH GAEK. 
WAD: Will the Minister of COMMUNI-
CATIONS be pleased to refer to the rcply 
given to Unstarred Question No.2301 on 
led December, 1985 regarding demand for 
new telephone connections in Baroda and 
state: 

(a) whether the total anticipated demand 
of 52,700 new telephone connections in 
Baroda by tbe end of Seventh Five Year 
Plan period is likely to be fulfiJled at the end 
of Seventh Plan; 

(b) if not. reasons therefor; 

(c) how many new telephone connections 
will be provided by the end of Seventh Five 
Year Plan out of tbe total anticipated demand 
of 52,700 ; and 

(d) the time by which the rcmianing 
demand for new tc1ephone connections will 
be met? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHltI 
RAM NIWAS .MIRDHA) : (a) No, Sir. 

(b) Due to financial constraints and 
Doo-avaOabWty of ftcbanao cquipmeDt. 
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(c) 13,00G approximately. 

(d) The remalniDi demand for new 
telephone connections wilJ be prOlress ively 
met during 8th .. Plan period depending OD 
tho aDocation of funds to the Department. 

New Electronic Teiephoae £XCba ... in 
Gujarat 

3352. SHRI RANJIT SINGH GABK-
WAD: Will the Minister of COMMUNI. 
CATIONS be pleased to state: 

<a> whether Government propose to set 
up electronic telephone eXchanges' in Gujarat 
duriDa Seventh Plan period ; 

(b) the number and names of places 
where electronic telephone exchanges are 
proposed to be set UP during Seventh Plan 

in Gujarat ; 

(c) wbether Baroda Telephone Exchanae 
Will be considered for setting up of an 
electronic ~xchanle duriag the Seventh Plan; 

(d) if so, tho details thereot ; and 

(0) if not, the reasons thereof ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). The 
requriod -information is given in the statement 
below. 

(c) Yes, Sir. 

(d) and (e). Details are given at SJ. No. 
2 of the statement given below. 

STATEMENT 

ELECfRONIC TELEPHONE EXCHANGES ARE PLANNED TO BE PROVIDED 
AT THE FOLLOWING PLACES DURING THE 7TH PLAN PERIOD 

Sl. 
No. 

t 

1. 

2. 

3. 

4. 

AS PER DETAILS GIVEN AGAINST EACH : 

Name 0/ Place 

2 

Ahmedabad 
(i) Local exchaoges 

(ii) Trunk Automatic .. exchange 
Baroda : 
(i) Local exchange 

(ii) Trunk Automatic 
cxchanp 

Surat: 

(i) Local exchange 
(ii) Trunk Automatic 

exchange 

Rajkot: 
(I) LocaJ excbanle 
(Ii) Trunk Automatic 

exchanlo 

Capacity Programme lor commissioning 
(tentative) 

------------------- -------------
3 

43,000 lines 

3,000 lines 

10,000 lines 

2,000 lines 

6,000 lines 

2,.500 lines 

2,000 lines 

3,500 lines 

4 

10,000 lines already commissioned 

8,000 Jines durinl 1986·81 
8,000 lines during 1987-88 

10,000 lines during 1988.89 
7,000 lines during 1989-90 

During 1989·90 

During 1989·90 

During 1989-90 

4,000 lines during 1988-89 
2,000 lines durinS 1989-90 

1,000 lines during 1987-88 
1,500 lines during 1988.89 

durinS 1988.89 

2,000 lines durin. 1988-89 
1,500 linea durin. 1989 .. 90 
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1 

S. 

6. 
7. 

8. 

9. 

10. 

2 3 

OandhidbalD 4,000 lines 

Gandhinagar 3,000 lines 
Vcr av al 3,000 lines 

Porbandar 4,000 lines 

Mebsana 4,000 lines 

Kodinar 400 lines 

Clearance of Power Genera tion Projects 
Gujarat 

3353. SHRI RANJT SINGH GAEK-
WAD: WiU the Minister of ENERGY be 
pleased to refer to the reply given to 
Unstarred Question No. 4348, dated 17 
December, 198' regarding c1~aranct": of power 
generation projects of Gujarat and 5-tate : 

(a) Whether coallinkage of the project 
has been decided by the Central Electricity 
Authoraty ; 

(b) Whether in view of acceptance of 
coal linkage by the Central Electricity 
Authority, the Sikka Thermal Extension 
Unit No. 2 of 120 K W. capacity wi Ii now 
be clearrd .and a decision communicated 
to the State Government and the concerned 
agency including Gujarat Electricity Board ; 
and 

(c) if not, the reasons for non-clenrance 
of tbe project 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Coallmkage 
for the Sikka Thermal Exto., Unit No 2 of 
120 MW has been agreed to tjn principle'. 
The scheme has, accordingly, been t~chno­
economically cleard by the Central 
Electricity Authority, sUbject to confirmation 
of coal linkage by the Standing Linkage 
Committee (SLC). The confirmation of coal 
linkage is likely to be considered in the 
next meeting of the Standing Linkage 
Committee. 

Coal Slurry Pipeline Project in Gujarat 

3354. SHRI RANJIT SINGH GAEK. 
WAD: Will the Minister of ENERGY be 

4 

2,000 lines a tread) commissioned 
2,000 lines during 7Lh plan. 

During 1986·87 
2,000 lines alreadY commissioned 
1,000 lines duril"g 7th plan. 

3,000 lines already commi~,sioned 
1,000 lines during 7th plan. 

3.000 lines a1ready commissioned 
1,000 lines during 7th plan. 

Durina 1986.87. 
,-....... "'_ ....... _._-_. __ -

pleased to refer to the reply given to 
Un!'tnrred Question No. 1411 on 26th 
November. 1985 regarding coal slurry pipe-
lin~ project j~ Gujarat and to state : 

(a) whether a demonstration slurry 
pipeline project form New Majri Opencast 
mine to Chandra pur Thermai Power Station 
of Mabarashtra State Electricity Board, bas 
been taken up ; 

(b) if so, whether the viability of coal 
slurry transport has been established; and 

(c) if not, the time by which the 
demonstration slurry pipehoe project is likely 
to be taken up ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) to (c). The 
preparation of a detailed project report for 
a demonstration coal slurry pipeline project 
form New Majri Opencast mme to Chandra-
pur Thermal Power Station of. Maharashtra 
State Electricity Board has been taken up. 
The actual demonstration project will be 
taken up on the basis of this report. The 
viabiHty of coal slurry transportation in the 
country can be establisbed based on tbe 
outcome of this demonstration project. 

{Traslation] 

Proposals from State. for J~ural Electrification 

33S5. SHRI VISHNU MODI: Will the 
Minister of ENERGY be pleased to state: 

(a) whether State Governments are 
required to seek permission of the Union 
Government for rural electrification; 

(b) if so, the number of such proposalt 



received from tho States which are under 
consideration of the Government and the 
State-wise break-up thereof and since when 
these proposals are under consideration of 
the Government ; 

(c) whether Government propose to 
clear these proposals immediately ; and 

(d) jf so, by what time and if not, the 
reasons thereof? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Under Section 
29 of the Electricity (Supply) Act 1948, every 
power scheme, including rural electrification 
scheme, estimated to involve a capital 
expenditure exceeding five crore of rupees 
is required to be submitted to the Central 
Electricity Authority for its concurrence. 
However, all the schemes financed through 
REC Funds are required to be sanctioned 
by the REC. 

(b) There is no proposal pertaining to 
rural electrification of any State. pending for 
clearance in the Central Government. 
However, as on 10.3.1986, 143 proposals 
received from tbe State/State Electricity 
Boards are under consideration for sanction 
In the REC, State-wise details of these 
proposals are given in the Statement below. 
The proposals are pending for sanction by 
the REC from 2-6 months. 

(c) &: (d). The proposals pending with 
the REC are likely to be cleared during 
1986-87 depending upon their being found 
technically sound and economically viable. 

[English] 

STATEMENT 

NUMBER OF RE.PROPOSAL RECEIVED 
AND PENDING SANCTION IN THE 

REC (UPTO 10.3.1986) 

SINo, Slates 

1. I Andhra Pradesb 

2. Assam 
3. Bihar 
4. Oujarat 
s. Haryana 
6. Himachal Pradesh 
7. Jammu cI: Kashmir 

Scheme under 
consideration 
for sanction 

2 
9 
7 
8 
2 
1 

s. Karnataka 1 
9. Kerala 

10. Madhya Pradesh 44 
11. Maharashtra 6 
12. Manipur 
13. MeghaJaya 3 
14. Nagaland 
15. Orissa 8 

16. Punjab 4 

17. Rajasthan 12 
18. Tamil Nadu 4 
19. Tripura 
20. Uttar Pradesh 23 
21. West Bengal 9 

22. Sikkim 

TOTAL 143 

[English] 

Supply of Kerosene to States 

3356. SHRI D.B. PATIL: Will tbe 
Minister of PETROLEUM AND NATU. 
RAL GAS be pleased to state : 

(8) wbether it is a fact that full quota 
of kerosene sanctioned to the states and 
Union Territories is not being supplied to 
them; 

(b) if so, the reasons therefor; 

(c) the requirement of kerosene of each 
statc and Union Territory and much kerosene 
was supplied to each State and Union 
Terriwry from January. 1985 to January. 
1985, montbwise; and 

(d) the I)ames of the States which have 
not 1 if ted tbe aHotted quota '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (8) to (c). Kerosene 
requirements of various States/Union 
Terrltol'ies are assessed by allowing a .5% 
growth over the allocations made in the 
corresponding period of the previous year, 
on a four .. month·block basis and allocations 
arc made accordingly. Besides the regular 
allocations, additional ad-hoc releases are 
also made to meet specific situations like 
fiood, droulht. cyclone, shortage of LPG / 
soft coke, etc. 
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A statement givinl allocatioDS and monthwise details may not be commensurate 
supplies of kerosene made to various States I with objcc:tivo proposed to be acllivcd. 
Union Te.rritories from January. 1985 to (d) A ahort fall of over ton percent haa 
January, 1986, is given below. The time and occurred in respect of Sikkim, Tripura and 
labour involed in furnishing statewiso and Goa. Daman and Diu. 

STATEMENT .. 
(Figures in IOllMs) 

States I Union Total allocation Sale, (Pro.,.) Pucentage 
Territories made Jan. 85 

to Jan. 86 

1 2 3 4 5 

1. Andhra Pradesh 469,340 467,815 99.7% 
2. Arunachal Pradesh 7,S75 8,564 113.1% 
3. Andaman '" Nicobar 2,415 2,584 107.0% 
4. Assam 208,570 214,423 102.8% 
S. Bihar 349,270 354.22~ 101.4% 

6. Cbandigarh 16.965 17,218 101.5% 

7. Dadra '" N. Havali 2,415 * 
8. Delhi 189,560 187,513 98.9% 

9. Gujarat 621,750 624;,469 100.4% 

10. Goa, Daman &; Diu 23,780 20,900* 88.00/. 

.11. Haryana 126,700 115,629 99.2% 

12. Himachal Pradesh 28,390 28,606 199.8% 

13. Jammu cI Kashmir 55,165 56,102 101.7% 

14. Karnataka 355,575 346,056 97.3% 

15. Kerala 200,380 198,164- 98.6% 

16. Madbya Pradesh 294,220 290,677 98.8% 

17. Maharashtra 1179,880 1175,981 99.7% 

18. Manipur 16,455 16,99S 103.3% 

19. Megbalaya 12,750 14,562 114.2% 

20. Mizoram 4,770 4,839 101.4% 

21. Naaaland 7,980 8,935 112.0% 

22. Orissa 116,735 116,534 99.8% 
23. Punjab 2$4,005 254,274 100.1% 

24. Pondicherry 12,215 11,716 96.0% 

:5. Rajasthan 202,285 200,570 99.2% 

26. Sikkim 6,08S 4,468 73.4% 

21. Tamil Nadu 527,460 515,609 97.8% 
28. Tripura 17,710 15,769 89.0% 



.Sales made in Damaad, Diu and Dadra & N.Haveti are, included in Gujarat Sales. 

JapaDele Collaboration for modernisation 
of Hea'f)' Engioeering Corporation 

3357. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of INDUSTRY be pleased to 
atate : 

(8) whether Government have a scheme 
for Japanese collaboration for modernisation 
of Heavy Engineering Corporation ; 

(b) if so, the name of the Japanese 
company with the help of which moderni-
sation of Heavy Engineering Corporation is 
proposed to be undertaken ; 

(c) whether any other areas are also 
beina considered for upgradation purpose; 
and 

(d) H so, the details of tbe scheme 
propo~ed ? 

THB MINISTER OF STATE IN THE 
. DEPARTMENT OF INDUSTRI~L 
DEVELOPMBNT (SHRI M. ARUNA. 
CHALAM) : <a) and (b). Heavy Engineer. 
ing Corporation Ltd. (HBe) havo an on-
goina collaboration with MIs. Hitachi of 
Japan for achieving modernisation and 
technololY uparadation in certain specific 
activities of Foundry Forge Plant. 

In order to modernise and upsrade 
technology in various other areas, BEC are 
baving discussion. with different foreian 
companies includina Japanese. No speeific 
proposal for modernisation with assistance 
of any other Japanese compaDY bas been 
8nalised. ' 

(c) and (d). Toe management or BBC 
baa plans for technology uPlradatioD fer 
Heavy Machine Tool Plant and Foundry 
ForF Plant wbich encompass products luch 
aa CNC Borio, MaohinOl, mlobiDioa 

centres; high value castings, buckets for 
earth moving eqipment, etc. 

Shari Capital of Companies Registered in 
1985-1986. 

3358. SHRI E. AYYAPU REDDY: 
'Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of companies registered 
in 1985.86 ; 

(b) the total share cpaital of the newly 
registered companies ; and 

(c) the percentage of buoyancy in share 
capital as compared to 1984-85 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) 12,413 new companies limited by shares 
were registered, under the Companies Act 
1956. during the first 10 months of 1985-86 
(April 1985 to January, 1986). The data for 
February-March, 1986 are not yet available. 

(b) The total authorised capital of 
these companies amounted to Rs, 2806.5 
crores. 

(c) The numb~r of new companies 
registered during April, 1985.January, 1986 
and their authorised capital were higher tban 
in the corresponding period of the previous 
year by 14.7 percent and 62.5 percent 
respectively. 

011 WeDs Drilled in Krishna, Godavari 
aDd Cauvery Basins. 

3359. SHRI E. AYY APU R.EDDY: 
Wilt the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

<a) tho Dumber of oil wells drilJed in tho 
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Krishna and Godavari basins in Andhra 
Pradesh so far ; 

(b) the number of successrul wells and 
the quantum of oil or gas est imated to be 
available fgr exploration from these wells; 
and 

(c) the number of successful wells 
drilled in the Cauvery basin in Tamil Nadu 
and the estimated oil and gas resources 
found there ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CH'ANDRA 
SHEKHAR SINGH) : (a) 41. 

(b) Oil/gas has bet:n found in 13 welts. 
The extent of the disco veries wilt be knp ... .'li 
only after the structures are delineated. 

(c) 9 succe<ssful wells have been drilled 
so far. Trial production has started from 
Narimanam. The assessment ()f other 
prospects is in progress. 

Italian loan for Farakka Super 
Thc:rmal Power Station 

3360. SHRI D. B. PA TIL: W'iJl th~ 
Minister of ENERGY be ple~sed to state: 

(a) whether Italy had offered a loan of 
150 mill10n dollars in 1984 as a co-
financing facility for Farakka Super Thermal 
Power Station along with World Bank; 

(b) if so, whether loan formaljtie5 have 
been completed; and 

(c) if so, the detJils thereof in particu-
lar about tbe rate of interest and mode of 
repayment? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) The Farkaka 
Super Thermal Power Project Stage-II is 
being implemented with assistance from 
tbe World Bank. Italy bas offered to co-
finacce the CO!lt of this Project (Steam 
Generators) as follows : 

(a) Grant of US $ 6 million ; 

(b) Soft 1010 amounting to US S S5 
million; and 

(c) The balance of foreign exchange 
portion of tbe contract has export 
credit. 

(b) No, Sir. 
(0) Does not arise •. 

Supply of Bamboo for Coeber 
Paper Mill (AsAm) 

3361. SHRI SUDARSAN DAS: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the Hindustan Paper Cor-
poration Limited has entered into any 
agreement with Government of Assam and 
District Council of North Cachar Hills for 
sustained and continuous supply of bamboo 
at a fixed royalty for Cachar paper mill; 
and 

(f:,) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEP,\RTMENT OF 'INDUSfRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Yes, Sir. HlDdustan Paper 
Corporation Ltd. entered into an agreement 
in December, 1980 with Government of 
Assam and North Cacbar Hills District 
Council for supply of Bamboo for the two 
Pulp & Paper MilJs in the State of Assam 
for a period of 30 years. The rate of 
royalty fixed was ~s fo]Jows : 

First 10 years 
Next 10 years 
Last 10 years 

Rs. 30/- per M.T. 
Rs. 40/- per M.T. 
Rs. 45/- per M. T. 

The aforesaid agreement was modified 
by means of a supplementary agreement 
on 7th November. 1985 whereby the period 
of lease has been fi;(ed at 30 years for 
Reserved Forest and 10 years for unclassed 
State Forest. The Royalty rates deter-
mined as per the agreement are as follow: 

Rate per tonne 
Full Muli bam.. For other 
boo from un- bamboo 
classed State from un· 
Forest classed State 

1 st to ~th year Ra. 401-
6th to 10th year RI. 45/-

11th to 15th year 

16th to 20th year 
21st to 25th year 

26th to 30th year 

Forest and 
Reserved 
Forest 

Rs. 30/-
Rs. 35/-

Ra.40/-
Rs.45/-

RI.50/-
Ra,55/-
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Undue Po~tal Delay in Keral. 

3362. PROF. K V. THOMAS; Will 
the M,jnister of' COMMUNICATIONS be 
plelJed to state : 

(a) wbetbtr there is under postal delay 
in Keral. ; and 

(b) If so, the remedial action taken in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA); (a) No. Sir. 

(b) Does not arise. 

Consultancy senice to public sedor units 
by non-Resident Indian Company 

3363. PROF. RAMKRISHNA MORE: 

SHRI D. N. REDDY: 
SHRI N. VENKATA RATNAM: 

SHRI Y. S. MAHAJAN: 

Will tbe Minister of INDUSTRY be 
plcased to state : 

- (a) whether it is a fact that Government 
have entered into an agreement with a ~n­
resident Indian company to provide manage-
ment consultancy service to the public 
sector units in the country ; 

(b) if so. the details thereof stating the 
areas sti pulated for the consultancy service ; 

(c) whether the NRIs ell:l)ertise is con-
sidered to be supenor to the existing 
expertise in the public sector ; and 

(d) if so, bow? 

THE MINISTER OF STATE IN THE 
'DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) No, Sir. 

(b) Does not arisc. 

(c) and (d). No, Sir. However, these ~ 
could be some areas whero NRls expertise 
Gould be superior to tho existing c"pertise 
In tho public sector but fhat will have to be 
'~'Ifted Oft caso-to-case baais. 

Allocation of Kerosene to Orissa 

3364. SHRI K. PRADHANT : 
SaRI CRINTAMANI JENA: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state:, 

(a) tbe existing guidelines for the 
allotment of kerosene to various states ; 

(b) the quantity of kerosene demanded 
by Government of Orissa and the actual 
allotment made to it during 1985-86 (so far); 

(c) whether Government of Orissa has 
requested the Union Government to make 
available kerosene oil on the basis of 
population. backwardness, non .. availability 
of electricity, etc. for making kerosene 
allocation ; and 

(d) whether Government propose to 
consider the request of tbe Government of 
Orissa for higher allocation of kerosene 
particularly, when the State bas got a 
sizeable tribal population who depend on 
kerosene only for their daily needs in 
far-flung villages ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PB:fROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Under 
the present policy J the requirement of 
kerosene of States and Union Territories is 
determined by allowing a growth rate of 
5% over the anocation made for'the corres-
ponding period of the previous year, on a 
four- montb·block basis. Besides the regular 
allocations, additional ad-hoc releases arc 
also made to meet specific situlations like 
flood, drought, cyclone, shortage of IPG! 
soft coke, etc. 

A' total quantity of 106, 630 tonnes of 
kerosene was allotted to Orissa State during 
1985, apart from 29,520 tonnes allocated 
for the montbs of January to March, 1986, 

(c) Yes, Sir. 
(d) To meet the increased demanc' • 

allocations of kerosene to Orlssa State for 
the Summer Block comprising the months 
of March-June, 1986, have been made after 
allowing a growth rate ot 7%. Besides, 
additional ad-hoc release of 1,000 tonnes 
has also been mado to that State for March, 
1986, 
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Settlq up of oaits for prodaetlon of 
eleetrlelt, from air 

3365. SHRI SUBHASfI YADAV: 
Will the Minister of BNBRGY be pleased 
to state: 

(a) whether Government have any plans 
for setting up units for production of elec-
tricity from air in other parts of the country 
• apart from Kutch, where It is presently 
work in, to avoid environmental pollution; 
and 

(b) if so, the details tbereof? 
THE MINISTER OF ENERGY (SHRI 

VASANT SATHE): (a) and (b). Yes, Sir. 
Two wind farms of capacity SSO KW each 
are already in operation at Tuticorin in 
Tamil Nadu and Okha in Gujarat. Two 
more wind farms of capacity 550 K W each 
are expected to be commissioned shortly at 
Puri in Orissa and Deogarh in Maharashtra. 
During tbe Seventh Plan period it is expec-
ted that several such projects will be taken 
up. The sites will be finalised after taking 
into account wind availability, other techni-
cal factors and availability or financial 
relources. 

Operation of SbaDkerpor Pit of Eastern 
Coalftelds Ltd. 

3366. DR. KRUPASINDHU BHOI: 
Will the Minister of ENERGY ~ be pleased 
to state: 

(a) whether operation of Shankerpur Pit 
of Eastern Coalfields Ltd. had been stopped; 
and 

(b) if so, tbe reasons therefor and when 
this coal mine will start its functioning ? 

THE MINISTER OF BNERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) The pits were scaled duc to under. 
around fire. The site has since beeD 
inspt-cted. Coal production will start after 
dewatering and restoring transport service 
facilities which is expected to take 2 years. 

~omeD Judaes io Higb Courts and 
Supreme Court 

3367. .-ROP. K.V. THOMAS: Will 
~o Minister of LA. W AND JUSTICE be 
pleased t~ st~te tJ;le Qt,ltl)ber of women judges 
ia each Hiab Court and ;n the Supremo 
~t'~... .. I. 

THB MINISTER. OP STATB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : As OD 
14.3.1986, there aro to women Judges in the 
High Courts and indicated below : 

Andbra Pradesh 1 
Bombay 1 
Calcutta 3 

Delhi 2 
Kerala 1 
Rajasthan 2 

There is no woman Judie in the Supreme 
Court. 

Petroleum products storage cover 

3368. SHRI P. R. KUMARAMAN .. 
GALAM: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether petroleum products storage 
cover will be reduced substantia))y in view 
of the financial constraints as reported in 
the 'Economic Times' of 14th February. 
1986 ; 

(b) if so, the corrective steps proposed 
to be taken in this regard ; 

(c) whether this situation cannot be 
corrected even partly by Use of alcohol 
(both from farmentation and chemical 
process) in petrol as was being done durin. 
the World War II in this country and as i. 
being done in USA now ; and 

(d) whether it is a fact that apart from 
helping farm economy, addition of lead 
which causes heavy poUution, would be 
eliminated? 

THB MINISTER Of STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <8> Yea, Sir. The 
cover is expected to come down by seven 
days' requirement at 1989·90 demand. 

(b) The adequacy of Itorase capacity 
for petroleum products in the country is 
continuously reviewed and, dependlD, upo~ 
availability of funda, aUlmeotation of storap 
capacity.. as· OODIidered ~t.~~P.f 
neceslary. wou14 be demo. 



(c) and (d). Alcohol had been used 
in India ip admixture with petrol during the 
lind World War when tho country was 
short of petrol and it bad to be imported 
to moet tho indigenous demand. At present, 
tbe production of petrol in the country is 
sufficient for its requirements. Besides, 
use of alcohol as fuel is not considered to 
be optimum utilisation of this indu.trial 
raw material. which cao preferentially 
be used (or makina blgh value-added 
cbemical. in the country. 

The lead content in 87 octane petro) 
used in the country is within the permissible 
limit and pollution on this account is not 
expected to be hiah. 

Diesel required for power 
pl.at in Karnataka 

3369. SHRI V. S. KRISHNA IYER: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a> whether it is a fact tbat tbe Industry 
in Karnataka have started a project for 
installing a centralised diesel power plant 
of 120 MW to achieve additional production 
of R.s. 250 crores per annum; 

(b) the quantity of diesel required for 
the above plant j and 

(c) whether Government propose to 
provide tbe diesel required for the above 
plant immediately as Karnalaka is facing 
acute power shortage ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). The 
Karnataka State Electricity Board has pro-
posed to set up a 120 MW Gas Turbine/ 
Dicacl Set at Y olbanka. The Petroleum 
Fuels required for this project has been 
indJcated to be. as foUows : 

LSHS/FO 

HSD 
103, 240 tonnes/yoar 

6,664 tonnos/year 

'. I 

".,ull" ~, 230 

[Tranalatlon] 

Shifting of Rail".,. Mall Service 08ke 
ha Beware (RaJastbaD) 

3370. SHRI VISHNU MODI: Win 
the Minister of COMMUNICATIONS be 
pleased to state : 

, 
(a) whether GoverDment bave decided 

to shift the Railway Mail Service offico 
from Beawar (Rajasthan) ; 

(b) if so, the reasons for sudden shiftin. 
of this office ; 

(c) whether Government have received 
any memorandum from the general public 
regarding shifting of this offjce from 
there; 

(d) if 80. the details of that memo-
randum; 

(e) whether Government have takeD aoy 
action thereon so far; and 

(f) if so, the details thereof and if not, 
(he reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTBR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Several representations 
from individuals, MP and organisation were 
received urging retention of RMS at 
Beawar. 

(e) and (f). Does not arise in view of 
answer to (a) above.. 

{English] 

ModeroisatioD or Cement lodustr, 

3371. KUMARI PUSHPA DEVI: 
Will the Minilter of INDUSTRY be pleased 
to Itate : 

(c) The Government of Karnataka has 
been informed recently that jn view ot tho 
Corcian exchange Implications of these 
prodQ~, a commitment for their supply 
ClDDot be made. 

(a) whether modernisation programmo 
of' the Cement Industry .is goina to be imple-
mented during the Seventb Five Year Plan 
with the loan to be taken from tbe World 
Bank; and 



(b) tbe steps taken in this reaald ? 

THE MINISTER OF STATE IN THE 
DEPART,\1ENT OF INDUSTRIAL DEVE. 
LOPMENT \SHRI M. ARUNACHALAM): 
(a) and (b). The Cement Industry bas 
drawn up a comprehensive programme of 
modernisation which is being vigorously 
implemented. The programme includes 
conversion of manufacturing process, energy 
conservation measures, progres~ive a'doptioD 
of latest ttchnology such as pre-heater and 
pre-calcinators, installation of pollution 
control devices, setting up of captive power 
units, modernisation of quarry operations, 
etc. An amount of Rs. 402.45 crores on 
modernisation and Rs. 333.16 on expansion 
schemes bad actually been incurred by the 
industry upto March, 1985. As regards the 
assistance from the World Bank, it may be 
mentioned that a loan of $ 200 million have 
been negotiated with the Bank for cement 
indu'"'tn. Out of this amount $ 165 mitlion 
is intended for financing six specified cement 
plants for the purpose of conversion of 
wet process to dry process and the balance 
amount will be for financing smaller scale 
modernisations, rehabilitations, etc. at other 
existing plants. The entire project is likely 
to be completed during the 7th Plan. 

[Transl at/on] 

Shortage of staff in departments of 
posts and telecommunications 

3372. SHR) RAJ KUMAR RAJ: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that many cases 
regarding creation of posts in the Ministry 
of Communications (Department of Tele-
communications and Department of Posts) 
are lying pending with the Ministry of 
Finance resultlna in acute shortage of staff 
to carry out important work in both the 
Departments ; 

(b) if so .. the action being taken by hi. 
Ministry; 

(c) whether the representatives of lome 
of the employees Union were informed that 
nothing was required on the part of Finance 
Ministry and when tbey met the Minister 
of Communications they were told that the 
Mioiscry of Finance had imposed a ban; 
and 

Cd) if so, the factual position in Ihis 
reaard and the reasons for not accordina 
sanction for recruitment of adequate staff' 
to carry out official work '1 

THE MINISTER OF STATE OF'THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No Sir, 
Posts required for installation of new pro-
jects under plan expenditure are being 
sanctioned under relaxation of ban orders. 

(b) to (d). There is a general ban on 
creation of posts. In exceptional cases like 
projects, where there is urgency, the Com-
munications Ministry is clearing proposals 
for sending to Ministry of Finance for 
approval. 

[English] 

Supply of Iodized salt to endemic districts 

3373. SYED SHAHABUDDIN: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the arrangement for the supply of 
iodIzed salt to endemic districts and its 
distribution to the public; and 

(b) the quantities supplied or to be 
supplied to each during 1985 .. 86? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) There is free trade of iOdised talt; 
however, most of the Slate Governments, 
nominate their traders . for lifting iodised 
salt from manufacturing centres. Iodised 
salt is sold at tbe rates fixed by the Stale 
Government Authority throUBb private or 
public distribution system. Iodised saIC is 
given preference over common salt for 
movement by rail. Manufacturing capa-
city of iodised salt bas been stepped LIP as 
a part of the policy of universal jodisation 
of salt to cover the entire population to 
com hat goitre and ether iodine defiCiency 
disorders. The capacity of all IodisatioD 
Units commissioned upto 31.12.1985 is 12.1. 
lakh tonnts per annum alainlt tbe require-
menta of 3.' lath tonnes for hyper endemic 
areas. 



(b) QuantiUet of iodised salt lupplied 
to various States/Union Territories during 
1985 are as follows: 

(in '000 tonnes 

Annual 
quota 
fixed 

1. Manipuf 12.7 
2. Naaaland 6.1 

3. Arunachal Pradesh 5.3 

4. West Denaal 
(5 District) 59.8 

S. Sikkim 2.6 

6, Jammu &: Kashmir 37.7 

1. Himachal Pradesh 26.7 

8. Punjab (3 Districts) 24.0 

9. Haryana (1 Distt.) 9.7 

10. Cbandigarh 3.S 

11. Uttar Pradesh 
(9 Districts) 55.8 

12. Bihar (1 District) 34,4 

13. Maharasbtra 
(1 District) 

14. Madh~a Pradesh 
(4 Districts) 

15. Gujarat 
(1 District) 

16. Mizoram 
17. Assam 
18. Andbra Pradesh 
19. Delbi 
20. R.aj as than 

21. Tamil Nadu 

9.0 

41.7 

8.4 

4.0 

Supplied 

6.0 ,~) 

12.1 

4.6 

32.2 

3.2 

5.3 
4.2 
3.1 
4.0 
1..5 

28.1 
29.8 

8.7 

9.2 

3.6 
3.7 

45.4 

0.1 
17.5 

0.1 
0.1 

Setting up of Super Thermal Power Pr0ject 
at Talcbel' 

3374. SHRI HARIHAR SOREN: Will 
tbe Minister of ENERGY be pleased to 
atate : 

(a) whether Government have recently 
taken decision to set up a Super Thermal 
Power project at Talcbcr duriol the Seventh 
Plan; 

'. 
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(b) if 10, the time by which tbat Super 
Thermal Power Plant is expected to be 
commissioned; 

(c) tho estimated COlt of tbat projeot a 
and 

(d) the allocation made for implementlq 
tbe above proposal? 

THE MINISTER OF ENERGY (SHJU 
VASANT SATHE): (a) to (d). 1W 
Centra) Blectricity Authority have tec1ulo-
ecoDomicalJy cleared the proposal in respeCt 
of the Talcher Super Thermal Power ~ 
ject Slage-l (2 X SOO MW). The lateat 
estimated cost fot power station and "acili. 
ties is Rs. 1068.34 crores. While .a 
allocation of Rs. 10 crotes hal been made 
for the project in the Seventh Plan, IDVest~ 
ment deCision would depend on necoasarJ 
inputs, IDcluding financial rcaourcel, beiDl 
tied-up. 

A 500 MW unit normally takes about 
five years for commissioning, after placemcat 
of ordera for main plant equipment. 

12.00 brs. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, I want to draw your attention to a vcr, 
serious problem. 

MR. SPEAKER : What is the problem? 

SHRI BASUDEB ACHARlA: There 
is a very serious situation. Six warships of 
the United Slates Seventh Fleet have ancho-
red off Karachi. .. 

MR. SPEAKBR: That cannot be a 
maller for adjournment motiOD. Foroip 
policy is going to be discussed on tho tloor 
of the House. 

SHRI BASUDBB ACHARIA : This il 
very urgcnt, Sir. 

MR. SPEAKER: You will have a fUll 
discussion. I am allowiDg you cight hours. 
We shalt' lec to it. If you are Dot satisfied 
with that, I will allow that also. I do not 
mind allowina tbat. 

I am amenable to your IUaaestiOn.' 
do not mind. No problom, 
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PR.OF. K. K. TEWARY (Buxar): Sir, 
I draw your attention once more to a 
serious situation. This House bas failed 
to take notice of the agony of the people of 
Punjab and I am intrigued why the Opposi-
tion is k~pinl quiet. There is no demand 
from the Opposition for a djscultsion. Some 
actionlhal to be taken against terrorism. 
People arc being killed. Lot of people are 
being killed every day. And there bas been 
DO ,,~emand from the Opposition for a 
cliscussion. We condemn growing terrorism 
In Punjab and other parts of the country. 
Tbis .I~ is something very dangerous. This is 
very intriauing why the Opposition is 
keeping .... Quiet, and nOt demanding action. 
We arc~demandinB action a,ainst terrorism 
and '[anti-national elements every day, and 
It has not~been allowed so far on the Boor 
c.)f the 'House. I demand that a discussion 
be allowed. This is a very serious situation. 

SHRI BASUDEB ACUARIA: We are 
Dot keeping quiet. 

SHRI B.ALWANT SINGH RAMOO-
WALIA (Sangrur): We are not siJent. Why is 
the Government not implementing the Accord? 
Why has Cbandigarh not been transferred ? 

PROF. K.K. TEWARY: Innocent 
Peoplc arc being killed in Punjab. 

SHRJ BALWANT SINGH RAMOO-
WALIA: We are condemning extremism, we 
arc condemning the murder of innocents; 
10U arc adding fuel to tbe fire. You are 
lupporting communalism. Why are they 
Dot implementing the Punjab accord? You 

. have created the situation yourself. 

PROF. K.K. TEWARY: There must 
be a debate. People are being killed. 

SHRI T. BASHEER (ChirayinkiJ): 
Sir. the other day you had promised. 

(Interruptions) 

SHRI BASUDEB ACHARJA : Yes, we 
allo want a discussion. We also condemn 
terrorism. 

(Interruptions) 

PROF. K.K. TEWARY: Even DQW, 
10U arc not prepared to condeman terrorism 
ia Punjab. (Interruptions) 

[TraM/ation} 

MR. SPEAKER: Sbould we bav' 
a djscuusioD on it ? 

(Interruptions) 

[English] 

SHRI BASUDEB ACHARIA: We 
condemn terrorism •••...•.. (InterruptiDlU) 

SHRI HARI KRISHNA SHASTRI 
(Fatehpur) : You must realise what is 
happening in Punjab. What is wrODI with 
you? what is happening in Punjab, are you 
not concerned with that ? .•.•• • (Int~rruptlo1U) 

PItOF; K.K. TEWARY: The opposi-
tion people bring all lorts of inessential, 
non-issues in tbe House. But nODe of the 
leaders from tbe opposition has 80t up aDd 
demanded a dehate on terrorism in Punjab 
nor have they condemned terrorism in 
Punjab .. .••. (lnterruption) 

MR. SPEAKER: Please sit down. 
Take your seats. 

SHRI BASU·DEB ACHARIA ; We are 
not siteot ... (lnterruptions) 

MR. SPEAKER: Order. order; please 
sit down. (Interrupt ions) 

[Translation] 

SHRI NARESH CHANDRA CHATUR .. 
VBOI (Kanpur): Mr. Speaker, Sir, in 
Punjab murders and dacoities are beiDa 
committed daily, communal riots are takina 
place, at many places curfew has been clam-
ped and Punjab situation is deterioratiDI 
day by day. Thousands and lakhs of peoplo 
have been affected. 

(Interruptions) 

MR. SPEAKER.: Please sit down. 

(Interruptions) 

SHRI HARISH RAWAT (Almora): Mr.' 
Speaker, Sir, the situatioD tbat is prevaJlio, 
in Punjab cannot be tolerated (or lonl by 
any civilised tacietJ. 
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(1" t,rrup t;ons) 

Mil. SPBAKER: Please be seated. 

(In/trruptlons) 

MR. SPEAKBR: You still continue to 
speak while littlna: Order, Order. 

(/nttrruptions) 

SHRI BARISH RAWAT: Ramoo-
waliaji, 'who is ruling in Punjab? 

(Inttrruptions) 

SHRI NARESH CHANDRA CHATUR· 
YEOI : First take care of your own 
Go.ernment. 

(Interruptions) 

[EnglJsh] 

SHRI BALWANT SINGH RAMOO· 
WALIA: You are indirectly giving support 
to terrorists. You are addina fuel to tbe 
fire ... (Interruptions) ••• You ate supportinl 
extremism. We condemn extremism; we 
condemn terrorism; wo condemn the kill-
ings But you are adding fuel to tbe fire ... 
(In/trruptlons). 

I urge upon you that this i. a nationll 
issuc. Tllis is a national problem but the 
Government is adding fuel to the fire. They 
are supporting the extremists .. (Interruptions). 
I am putt ins it OD the record that many 
of their loaders have rclat~ons with the 
extremists .. (Interruptions). 

MR. SPEAKER: Now take your 
seats. It is all rilht. Enouab of it, Now 
shanti. 

[ Tra1tSlatiollj 

Every inue should be resolved in a 
peaceful manner. Wben aross injustice is 
done or disorder is created. I know that it 
pains our hearts very much. Such incidents 
evOD harm our country. When an innocent 
perlon is murdl!red. the very human values 
art at stake ud the Creator also weeps, 
becauao nobody hal the daht to ~o away 
lJf,. " .... ~4 ""0 ijJlt ~~ J 

t'uUy appreciate your fcelinls. I know tbat 
tbere is a great conspiracy behind thi. 
terrorism. A discu§sion on it is very essen-
tial to expose this con~ piracy. I want that 
all of us should understand it very well tbat 
this matter does not concern a particular 
person, region or a State. It is a matter 
which concerns the entjre country and our 
existence is linked with the existence or tho 
country. We sball not Jet anyone harm 
the dignity and honour of the country. I 
want that democracy should flourish In our 
country and, similarly, the democratically 
elected Governments in tbe country should 
succeed. This is our prinCiple. Also, it 
is the duty of the elected Governments to 
discharge their duties. The criteria of the 
su~cess of the elected Government is how 
far it bas been able to discharge its duties 
and responsibilities. We have a law Cor 
that also. You please listen and do not 
interrupt me. I want tbat in the interest 
of the country, socitty and the conscience 
of man, we shouJd deal with it unitedly. 
All of us have to ~tand unitedly. Let us 
work hand in hand and if there is any 
shortcoming, let' us set it right. I wou1d 
allow a complete discussion on it day after 
tomorrow, i.e., on the 21st instant. 

[English] 

On 2tst we shan have a fuI1 discussion 
on this threat of terrorism to the intearity 
and its implication to this country .•• 
(Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
But Dot after six, before six. 

MR. SPEAKER: We shall see. That 
is a Friday. But anyhow whatever it is, 
we sball sit. If we arc concerned with the 
fate of this country, we are going to lit and 
we are going to act. That is what it lDeaDI. 
You have to do something. We won't let 
this human dignity to be plaauod. We 
have to uphold the dignity or mao aDd 
man must be saved from this communal 
danger, I tell you. Man and his human 
conscience dies when be thinks on communal 
Jines. He is irrational, he is a tfa\to~, ~q 
,. th9 wQn' criminal. . 

·• ..... 1 
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12.13 m. 

PAPER LAID ON THB TABLB 

Correcttag Statement re : Incident between 
. . 'felJlcbeny aDd make sfadoDs on 

Southern Railway 

THE MINISTBR OF TRANSPOrt T 
(SHRI BANSI LAL): I beg to Jay on the 
Table a statement (Hindi and English ver-
sions) correcting the suo-motu statement 
made by bim on 28th February, 1986 in 
connection with an unrortunate incident 
"blcb had occurred between TelHcherry aDd 
Mahe stations on Southern Railway on that 
day. 

[PIICed in Library. See No. L.T. 
~260/86] 

Re.lew OD and AnDual Reports of Neyveli 
Lllnlte Corporation Ltd., Neyveli 

for 1984-85 and a Statement 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): I beg to lay on the 
Tablc-

(1) A copy each of the following papers 
(Hindu and English versions) under sub-
section (1) of section 619A of the Companies 
Act. 1956: . 

(i) Review by the Government on the 
working of the Neyveli Lignite 
Corporation Limited. Neyveli, for 
the )'car 1984 .. 85. 

(ii) Annual Report of the Neyveli Lig-
nite Corporation Limited. NeyveJi. 
for the year 1984-8S (tlong with 
Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon. 

(2) A statement (Hindi and English 
ftI'Iions) showing reasons for delay in laying 
aho papers mentioned at (1) above. 

[Placed ift Library. $" No. ".1, 
a 111/86) 

NotlflcatloD under Essential Commodities Ad 
THE MINISTER OF STATE OF THE 

. MINISTRY OF PETROLBUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): I beg to lay on tb. 
Table a copy of the Paraffin Wax (Supply, 
Distribution and Price Fixation) Amendment 
Order, 19&6 (Hindi and English versions) 
publhhed in Notification No. G S.R. 478(E) 
in Gazette of India dated the 4th March, 
19869 under sub-section (6) of Section 3 of 
the Essential Commodities Act, 1956. 

[Placed jn Library. See No. L.S. 
2262/861. 

Review on and Annual Report of Hindustan 
Teleprinters Ltd., Madras for 1984-85 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : I beg to Jay on 
the TabJe-

(t) A copy each of the following papers 
(Hindi end Englh.h versions) under sub-
section (1) of section 619A, of the Companies 
Act, 1956 : 

(i) Review by the Government on the 
working or the Hindustan Tele-
printers Limited, Madras, for the 
year 1984-85. 

(ii) Annual Report of the Hindustan 
Teleprinters Limited. Madras, (or 
the year 1984-85 along wilh Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 

(I) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (I) above. 

[PJaced in Library. See No. L.T. 
2263/86]. 

Third Annual Report of tbe Election 
Commission of India for 198! 

THE MINISTER OF ST A TB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): I beg to lay 
on the Table a copy of the Tbird Annual 
Report (lUndi and English versions) of the 
Election Commission of India for (abe )'ear 
1985. 

[Placed In Librar7. Sf, N~. .~.\T. 
~. 
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Notiftcatioas uoder Company Seeretarlel 
Act aad Iodultriee (Delelopment 

aad Regulation) Act. 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
1 bel to Jay OD the Table-

(1) A copy of the Company Scclotaries 
(Amendment) Regulations, 1985 (Hindi and 
English versions) published in Notification 
No. 710:2: (M) (1) in Gazette of India 
dated ~1)e 30th December, 1985 under sub· 
section (4) of section 39 of the Company 
Secretaries Act, 1980. [Placed in Library. 
S~~ No. L T 2265/86] 

(2) A coppy each or the following Noti-
~tions (Hindi and English versions) under 
sub-section (2) of section 18AA of the 
Industries (Development and Regulation) 
Act, 1951 : 

0) S.O. 930(E) published in Gazette of 
India dated the 31st December, 
1985 regarding extension of period 
of take over of management of 
Messrs Sri Rama Sugars and Indus-
tries Limitcd, Babbili, bc)ond five 
years. 

(ii) S.O. 932(E) published in Gazette 
of India dated the 31st December. 
1985 regarding extension of period 
of take over of management of 
MesSrs Sri Rama Sugars and 
Industries Limited, Seethanagaram, 
beyood five ycars. 

(iii) S.O. 93S'(E) published in Gazette 
of India dated the 31st ;December, 
1985 regarding extension of period 
of take over of management of 
Messrs Cauvery Spinning and 
Weaving Milts Limited, Pudu-
Kottai t beyond five years. 

(iv) S.O. 13(E) published in Gazette of 
India dated the 9th January, 1986 
regarding extension of period of 
take over of maDagement or Messrs 
Sri Dursa Cotton Spinnina aDd 
Weaving Mills Limited. Konnagar, 
beyond five years, 

(v) S.O. 24(8) publlahed 10 Gazette of 
J_fa dated the 20th January. 1986 

·relardinl extension of period of 
take over of management of Mesara 
Priyalaxmi Mills, Baroda, beyond 
five years. 

[Placed in Library. See No. LT 226S/86] 

Annua] Report of and Review on Petro81. 
Cooperative Limited, New Delhi 

for 1984-85 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHEMICALS (SHRI R.K. JAI .. 
CHANDRA SINGH) : I bel to lay OD the 
Table-

(1) A copy of the Annual Report (Hindi 
and English versions) of the Petro fils 
Cooperative Limited, New Delhi, for the 
year 1984-85 aloog with Audited Accounts. 

(2) A copy of tbe Review (Hindi and 
English versions) by the Government on the 
working of the Petrofiis Cooperative Limi-
ted, New Delhi, ror tbe year 1984-85. 

[Placed in Library. See No. LT 2267, ~6] 

11.141 brs. 

COMMITTEE ON WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULE TRIBES 

[English] 

Fourth Report 
and 

Minutes 

SHRI K. D. SULTANPURI (Simla) 
Sir, I bel to present the Fourth Report 
(Hindi and English versions) of the Commit-
tee OD the Welfare of· Scheduled Castes and 
Scheduled Tribes on the Ministry of Industry 
(Department of Public Enterprises)-Rc§er'" 
vatioD8 for 8t)d employment of, Scheduled 
Caltes and Scheduled Tribes in Bharat 
Heavy Blt,:etrical. Ltd. (Hyderabad and 
Hardwar Unitt) and Minutes of sittiop of 
the Committee relatin, thereto. 
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12.15.hr •. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

(English] 

Alarm'ng situation arising out of reparted 
_Idence of Meningitis epidemic in Delhi 

SHRI SHANT ARAM NAIK (Panaji) : 
I call the attention of tbe Minister or 
Health and Family Welfare to tbe foHo_ina 
matter of ulgent public importance and 
request that be may make a statement there-
on : 

"The alarming situation arising out of 
the rcported epidemic in Meningitis in 
the capital affectins both adult. and 
children in large numbers and the steps 
taken by the Government to curb the 
menace." 

12.16 Iln. 

[MR. DEPUTY SPEAKER io the Chair] 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFA.RB 
(SHRI S. KRISHNA KUMAR): Mr. 
Speaker, Sir, during the last three 
months, there has been an increase in cases 
of Meningitis in DeJhi. as compared to the 
immediately preceding months. Durina the 
month of December, 1985, there were 222 
cases and 13 deaths. During the month of 
January, 1986 there were 350 cases ~ith 36 
deaths and during the month of February. 
1986, there were 453 cases with 44 deaths. 
The reports received upto 15th March, 1'-86. 
indicate an . incidence of 236 cases and 37 
deaths. 

Meningitis i. an endemic disease and 
cases occur throughout the year. It is 
caused due to the inflammation of the 
membranes which cov(r the brain and spinal 
cord. This inflammation Can be caused by 
infection from virus, Tuberculosis. and 
Bacteria. The bacteria] meningitis is caused 
by various types of bacteria, one of .which is 
menlDgococcal bacteria. It is usually the 
meningococcal meningtis which breaks out 
in increasing numbers at tbe time of seasonal 
changes. It affects larpty c:hildren aDel 
youn. adults and can cause mortality, if not 
treated promptly. 

In order to keep watch on the incidence 
of meniogitis in general and on all cases of 
meningOc.occal mcninaitis in particular, a 
system of weekly reporting of the cases is 
fOllowed in the Directorate General of 
Health Services throughout the year. Under 
the system,' the Directorate· General of 
Health SerYlces, reviews the incidence with 
the experts and representatives of the 
hospitals whenever abnormal increa~e of the 
incidence is reported. This monitoring 
Iystem was activated on a monthly basis 
rrom the month of December, 1985. onwards. 
Earlier an order to forecast the likeh·bood 
of any outbreak of meningococcal meningi .. 
tis, studies on carriers were started from 
September. 1985 onwards in various parts of 
Delhi. Simultaneously, adequate measures 
were taken to communicate to the hospit.tls 
and other agencies about the precautionary 
and preventive measures. As a precautio-
nary m9asure, high-risk groups. viz, doc-
ton, nurses and other stafr of hospitals 
which are in constant contact with menmgo-
coccal meningitis patients are being protected 
witb vaccine. Sufficient doses of vaccines 
are available for this purposc. For indivi-
duals who come in contact with the meningi-
tis cases, like parents and other immediate 
relatives, administration of sulphadiazine is 
advocated as prophylaxis. The vac~ine 
takes time to develop immunity; sulphadia-
zine becomes effective immediately. 

The other preventive measures advocated 
include avoiding over-crowding and prov.diol 
proper vantilation of living rooms. If there 
il a suspected case or meningitis, it is 
necessary also to take precaution to avoid 
contact with tbe discharges of the nose and 
tbroat of the patients. 

While I the increase in the number of 
cases of meningitis bas cauaed concern all 
around, it is necessary to note a few salient 
features. Firstly. tbere baa been no cluster-
ins of cases. Secondly, there has been no 
marked increase in tbe carrier rate among 
the healthy persons. These two features 
indicate that the increa~ed incidence is not 
in the nature of an epidemic. 

LastJy. both in terms of absolute num-
bers as well 8S io terms of perccntase. the 
Incidence and mortality rite during the 
current year so far bas been mucb less tben 
what i, was durin! the oorrespondiDI months 
in 1985. In terms of percent a,e, there bas 
bcoD I reduction of 38.8% In tho tDcidOl1CO 
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dt meningitis in tbe first two months of 1986 
as compared to what it Was in tbe first two 
months of 198,. The reduction in morta-
lity in the first two months of 1986 has been 
beeD to the extent of more tban 500/0 IhaD 
what it was in the am two months of 1985. 

"Since January 1985 there bas been 
a significant increase in the number or 
cues admitted to hospitals duo to 
meniD81 is. An increasing trend 
hu persisted tbrough February 
and March as well. According to 
available inrormatien, the .incidence of 
meningitis cases from I-J .. 1985 to 9-3-85 
is t ,652 with 22S deaths. According to 
the latest available information, from 
lOth to 12th March 1985, the number of 
cases is 241 with 18 deaths." 

The Government is fully alive to the 
lituation and is monitoring the situation on 
a day-to.day basis. AU tho Government 
and public hospitals in Delhi have been 
energised to deal with the situation and to 
keep adequate stocks of drugs and medicines 
available. The pauern of incidence and 
mortality as compared to that pertaining 
during last year shoWI a distinct improve-
ment in the situation and indicates that more 
and more people are DOW bringing such 
cases to the hospitals for management and 
treatment. As a result, mortality rate is 
subslantially less than what it was last year. 
In the present context tbe emphasis of the 
Government is on ensuring an effective 
reduction in the mortality rate and prevent-
ing further out·breaks of the disease. This 
objection is being vigorously pursued. 

A picture wa~ given there in the Rajya 
Sabha. Now. the Ministry is coming with 
tbe stetements again and again I saw a 
statement in Jan Satta dated 163.1986 in 
which some sort of justification with figures 
is sought to be given. It said that during 
the same period last year. there were J 90 
deaths. Then, the incidence of meningitis 
in the last year during the period from 
January to March wtre 1,271 while this year 
it is only 809. In this way some sort of 
jumbling of figures is sought to be made and 
a picture is sought to be given that things 
are better now. 

Again death rates are quoted. In J 983 
the death ratc because of this disease was 
3t.2 per cent. In 1984 it was 33.7 per cent, 
in 1985 it was J 4 per cent and in 1986 it is 
10 per cent. 1986 is not, of course, com· 
pleted, but the figures are sought to be 
given saying that the trend is decreasing. 

In fact, the decreasing trend is a wel-
come sign. But this percentage and these 
ngures do not live any idea as to the 
seriousness of the iUness and whether the 
seriousness is loing to be lessened in any 
('ase by these figures. It hal been also said 
by some assOCiation, last time lome state-
ment was made, on which I wouid I ike the 
Minister to answer. This is a sfatement 
liven by some association of doctors. They 
say, once such epidemic starts, it lasts for a 
period of at least 4 years. In thit a fact? 
In that respect, what is sought to be done ? 

SHRI SHANT ARAM NAIK : Sir, these 
two types of Meningitis, technicaJy caJled 
Pyogenic meningitis and m\!DongOcoccal 
meningitis have been sweeping probably 
Delhi for the last 3 or 4 months. Mr. 
Deputy· Speaker, Sir, it appears tbat it is 
going to be a ritual for the next few years 
because lall year again there was a straDa 
epidemic. Durina this Budget Session itself 
there was a Calling Attention in the other 
House ; previous to that some local news-
papers have front lined the news. There was 
a subsequent Call Attention notice and a 
reply was aiven by tbe hon. Cabinet Minister, 
Mrs. Kidwai and things are loina on like 
tbat. And as it appears, it is aoing to 
follow tbe course in the SUbsequent years 
a) 50. Therefore, in this light the Health 
Ministry bas to sco it. I wish the bOD. 
Minister Mrs. Kidwai had been in the 
House. I do not say Mr. Krishna Kumar 
is not quite CG.Jlpetent to deaJ with tbis 
matter. Ho is aware of the factS.. but 
because sbo baa boon deaUna with this 
matter and made certain statemeBts also in 
the Rajya Sabha. I wish that the hon. 
Minister. MR. Kfd_J bad 'been ·itt the 
HoUse. .. 'bat .tdd 1ft tbe It-.Jya SIbil. 
on ~ .. ~, 1'.': 

As far as drop arc concerned, no doubt, 
the Ministry is loiaa to import aDd hu 
imported drugS necessary for curing and 
preventing this, inoludins vaccines. But we 
have to ~voJvo in tbe coming drUB policY, a 
clean cut policy with ·resI*' to druss that 
WO ate 110. to _port for tbe purpose or 
curios diseuos like this. nat is ·wby, a 
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specific policy should be evolved on priority 
basis. It appears that last year 26,000 
doses and 74,000 doses of necessary 
vaccines in two different instalments were 
imported. I would like to know "hether 
these dosea of vaccines woro distributed to 
other State hospitals or they were oniy con-
centrated in Delhi. These doses were 
brougbt to cure tbis epidemic which nO 
doubt bas spread widely in Delhi and also 
the rest of the country where the instances 
of deaths due to this diseaae arc coming. 

Another question which I would like to 
ask the hone Minister is this. Of course, I 
am not a medical expert. But it bas been 
claimed by on,e doctor B. S. Krishnamurthy 
of Hyderabad that homeopathic medicines 
in this regard would have been an effective 
remedy. Has any study been made with 
respect to this aspect whether homeopathic 
drugs would be more effective than any 
other sort o( mediCines, by the Ministry 1 
Ir so, what results have been obtained 1 
According to that doctor, even encepbalities 
wh;ch was spreading in Andhra Pradesh 
was curbed by homeopathic medicines. If 
that is so, it could be examined. 

However, one thing has to be remember 
that however good medicines may import, 

• however good health cafe you may take, as 
far as treatment meted out to patient& is 
concerned, the timely treatment gives a result 
more than anything else. In the sense, if a 
patient is admitted in a hospital and if 
timely treatment is not given, the death rate, 
you know, increases. Therefore, I would 
like to know whether any investigation was 
'made with respect to the cases where timely 
treatment was not given and if 1;0, what 
action bas been taken against those doctors 
who did not take timely action? Last year. 
in J.P. Hospital, a doctor died and that too 
because of timely treatment was Dot givcn 
and because or a wrong diagnosis made. 
So, tbat doctor in the hospital expired. 
Therefore, unless these aspects are looked 
into, the treatment would not be effective. 
We know when an emergency takes place, 
every doctor moves into action. But there 
arc doctors wbo sorely neglect the patients. 
In such cases, it you do Dot take some action 
against them. prosecuting them i.n a court of 
law, these things will continue, and death 
rate will allo increase, 

Therefore, thOle few questiODI which I 
bave raised may kindly be answered by the 
hone Minister. 

SHRJ CHINTAMANI lENA (Bal.sore): 
Sir, our country is preparinl ror tbe 21st 
century and our Government to takina 
action to achieve the goal, the slogan-
"Health for all by 2000 AD", that we have 
given. In this connection, tbe hone Minister 
in his statement has stated : 

"for precaution to avoid contact 
with the discharaes of the nose and 
throat of the patients." 

May I know what action is proposed to 
be taken to propagate it among the slum 
areas, the rural areas and the congested 
areas where tbis disease is spreadina 011 a 
large scale? Of course, the han. Mill ister 
may say that through AIR, Doordarshan 
and newspapers, they are propagating it. 
May I know how many of the people 
living in slum and rura.l areas have the 
means and can afford to have one radio or 
TV set or arc regularly used to read the 
newspapers l' Will tbe Ministry tbi~k of 
sending a team of doctors to tbose slum, 
rural and congested areas in order to prop.· 
gate preventive measures to the rural 
masses 'I 

The hon. Minister has said that the 
incidence and mortality during the current 
month and year was much lesa than the 
corresponding period of last year. It is a 
matter of pride for the Ministry, no doubt. 
But may I know whether this meningitis i. 
Dl0re with the ch Udren of tbe aae group of 
1 to 14., If so, the guardians and parents 
should be adequately apprised of the situa-

. tion and preventive and remedial measures 
should be taken. 

I would like to $Ulscst that the Intearatecl 
Child Welfare and Development Services 
should be entrusted with this work to pro-
palate preventive measures and diaaDOSis 
among the guardian. and paren t8 of tho 
children. 

. I am told, of course subject to corree. 
lion, that thi. mini-epJdemic is spreadio. 
from one house to tbe other throu,h cats. 
We keep a pet can in almost eVery bouse. I 
would like to know whether the spread of 
this disease throush cat. is a fact and, if 10, 
what actiOn il bein. tak= ~r u.. OovtrIJ.< . 
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ment to educate the people in this regard so 
that they may Dot allow their cat in the 
bouse to come out and thus prevent this 
disease from spreading to the other houses. 

I would like to know whether it is a 
fact tbat this disease spreads througb con-
taimination of water, specially drinkiDI 
water. The drinking water is 'con-
taminated in Delhi and we are experiencing 
it overy day in the residences and even in 
the bun.alows, of M.Ps, Ministers and 
VIP.. The other day it was publi~bed in 
magy of the newspapers like 'Hindustao 
Times' etc., that when one gentlemen optned 
the tap to drink a glass of water, he noticed 
that a small snake in his glass. the photo-
graph of which was published in almost all 
the newspapers. I have a bitter experience 
in Delhi about tho contamination of water 
for the last five or six years. I am tele-
phoning about this contaimination of water 
to the concerned authorities but nobody 
bothers about it. If we keeP a bycket of 
water for at least half an hour, there will be 
some dust or sand at the bottom of the 
bucket. Sometimes in the morniDa, when 
I open the tap, the water is raddish. Why 
so ? Nobody bothers about that. 

Similarly. adulteration of food, I am told 
by some experts, is another reason for 
spreadjng of this disease. This is quite 
common now-a-days. So, in order to save 
the poor people. what i~ the action taken by 
tbe Government to provide unadulterated 
food and foodstuff and also pure drinking 
water ? I. it a fact that this disease is . 
noticed largely in winter and ,spring seasons? 
If 80. whether any research bas been made l' 
Why it is largely noticed during these 
seasons? Of course, in other seasons also, 
aU-round the years. it is tbere.- But it is 
largely noticed in spring and winter reasons. 
Has any research can made in this regard? 

In tbe third world countries and in tbe 
developing countries like ours, this disease 
is spreading much more tban that of 
developed countries which are using vaccines 
to eradicates thil disease fully. I would like 
to know whether any know-how is to be 
improted to prod uee such vaccines io our 
country for the eradication of these 
disease. ? 

SHill BALWANT SINGH llAMOo.. 
WiJ.#t. 4s,n~):. ~~t ~put)' S~, 

Sir. the dreaded meniogitis bas caused havoc' 
in the mind of general publ ic not only in tho 
capital but also tbrouabout the adjoininl 
areas of the capital. 

As per tbe statistics published in the 
newspaper, may-be Government are in tbe 
know of these statistics - 85 deatbs ba ve oc-
c~rred sor far and 809 cases have been repor .. 
ted from 7 bospitals of the capital. 25 children 
have died during the Jast few weeks duo to 
this dreaded disease. Everybody know that 
tbe symptoms of the disease are fever, bead 
ache, sore throat. The disease has not only 
been confined to tbe capita] area but reports 
are coming that it is spreading in Uttar 
Pradesh, in Rajasthan and towns of Har-
yana also. I do not blame the Government 
directly for spreading of the disease but the 
Government has the responsibililY to look 
into the causes do to which the disease is 
killing the peopJe. This disease bas attacked 
the capital and the adjoining areas. 

(1) May I ask the Minister, through you. 
is It not a fact tbat loud talking of healthy 
security and health for all, bas failed 'I 
Through you, I will put solid questions to 
the Minister. He must explain ·to tho 
HOuse what are the causes which led to tbe 
epidemic (2) What steps are being takeo to 
stop this disease spreading in the neisbbour .. 
ing States and other regions of the 
country? (3) How many new health centres 
have been opened to fight the menace? (4) 
What are the effective steps wbich the 
Governmcnt has taken to give medical help 
to the indoor patients? (S) How maoy 
patients have been admitted, specially. the 
poor patients in the ·hospitals and (6) What 
Is the amount of help. i.e., what is the 
amount which bas been sanctioned to face 
and fjght this epidemic ? 

.; 

With these words, tbrough you I urae 
upon the Government to be serious and 
tackle it on a war rootina for the sake of 
the liCe and health of the people. 

• SHRI S. KRISHNA KUMAR: At the 
outset I would hke to briefly mention some' . 
salient features of this particular disease for 
the sake of better clarity and understandill.l 
~f the hOD. Members with respect to prevon-
tlVC aDd CUrative mealu" ~iDa Jla4ort~~ 
bf tho GO\'IfDlll.', ". · 
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.{8hrl S. Krlalula Kumar 1 
Meningitis Is wbat is called an endemic 

disease and with tbe present level of our 
medical knowledge_ it is technically or logis-
tically not featable to eradicate it compldeJY. 
According to medical experts this disease 
hal a lonl term cycle of, 1 0 ~o 15 years as 

. well as a ahort-term annual cycle with inci-
dence increasing during the spring abd 
winter months of the year. This disease is 
caused by a large variety of microbes and 
the particular disease, meningococcal 
meniolitis which is an epidemic or a poten:-
lial epidemic is caused by a particular bac-
teria. According to medical experts 2°/.) of 
our population aU tbe time can), Ihis 
bacteria in their throat and upper respirtitory 
tract. Therefore, under certain conditIons 
cenain outbreaks will result and this is not 
only confined to Delbi or India but it is 
prevalent in an endemic way in almost all 
the countries of tbe world; Only a few 
years back there was an epidemic in Brazil 
and there have been epidemics reported from 
\"8'rious parts of the world including the 
developed and under-developed wor ld. 

I'D 10 far as the incidence of luis disease 
oannot be entirely prevented the strategy of 
the Government is to focus on the education 
CJf the people so that immediately the 8}mp· 
toms are detec~ed and due recourse is taken 
to immediate hospic:alisation and effective 
treatment. The key to reduction of morta-
Ifty by the disease is immediate and prompt 
treatment in a hospital. 

The fiautes of incidence of meningitis arc 
available with uc:. The figures are Dot 
jumbled as suggested by the hon. Member, 
shrl Sbantaram Nayak. 

The (ilures are entirely accurale, When 
the hOD. Minister Mobsinaji mtntioned some 
fisures last year t they re(erred to the inci-
dellce of that year. There was an increase in 
tile incidencc of the disease in the first three 
months of last year. I bave, in the state-
ment, liven tbe fjgures of this year in com-
parison with the figures of that y4r and 
these fi,ures sbow a definite declining trend. 
To be specific. in ~he year] 985, from 1 st 
Juuaty to ISth ~farch, there were 2088 
.-8 and out of which 261 resulted in death. 
ID ~e some corresponding calendar period 
tbti 'Ai 1.1. !tom 1st January to lScb 
Narcb.1986, tho cues haw dropped. down 

from 2088 to 104' or a reduction of 50 per 
cent. The mortality., rate bas come down 
from 2Cl to 103, a drop of 60 per ceot. 
This is due to effective propaaanda measures 
and hea ltb education measure initiated by 
tbis Ministry as also due to &reater aware-
ness of tbe people about the symptoms and 
the greater number of people immediately 
availing of the factlity of hospitals • 

The Government's strategy also includes 
very close monitoring. In the last month 
alone we have had 5 hige-level meetings with 
the participation of representatives of 
w. H 0., I, C. M. R. and the Director General 
of Health ServIces. We have alered all the 
States. Every hospital in tbe city and 
peripherd areas of Delhi have been altered 
and the ho~pitals and the dispensaries have 
been given adequate stock of medicines. 
And certain personnel 9rho are in constant 
contact with the patients, mainly doctors, 
nurses and para·mec!ical staff have been 
vaccinated. We are contuinally analysing 
the incident with respect to the various 
areas of DeJhi. As tbe hOD. Members are 
aware, this diseaSe mainly occurs in crowded 
places. It is not a Tesult of using impure 
and contaminated water .. The only reser-
voir 0" thc disease causin~ .bacteria is human. 
being" human· beings throat especi~lIy. The 
disease is communicated through drop-Jets 
while the person is snet:zing or through the 
air which carries exhale and due to intimate 
contact. It is said that it is because of the 
dryness of clImate in Ddhi during spring and 
winter that the disease resista~t mucous in 
the nose becomes dry and ~. that time the 
resistance to the disease decreases. Also in 
sprina and winter people huddled together 
very closely especiall} in crowded local ities 
where housing and sanitary conditions are 
poor. 

Sir, this Department bas tried to use tbe 
t~ levision and radio and the newspaper 
media to disseminate in(ormatio.n relatini to 
the diseas~ in as wtde a maDner a. possible. 
As reaards tho States, only Gujatat and 
Mabarashtra have reported thil year the 
incidence of the disease. With reference to 
the question by Sbri Naik, whother the 
vaccine wa" despa·tched to the States, the 
answer is ')es'. 

We have distributed vaccine to the States 
of Niaharashtra., West 'D_pl, U.P., Hun.-
Da. "PUnjab atUlIRajatba'D. ~ wccb·:1. 



available. We have five 1akh doses and it 
will be given to any State Government which 
asks for it. Tbe Ministry would like to 
assure the public that tbis disease is Dot an 
epidemic. There are well laid down norms 

. OD wben the disease is to be treated as an 
epidemic. When a disease is notified as an 
epidemic, we have to close down the cinema 
houses, we have to close down the schools 
and colJeacs, we have to introduce restric-
tions on tbe movement or people and so on, 
and that will be an over-reaction not called 
ror, based on present pattern of incidence. 
However, if in any population group or 
colony or school or college, the pattern of 
incidence is such that there is a clustering 
of cases, this Minidry shall immediately 
move and ste that every 8 ingle person in that 
particular population or group is vaccinated 
against the disease. Vaccine is available in 
the hospitals. It is available in the market. 
Similarly another efficacious medicine called 
Sulpbadiazine which is cheap and very 
effective and which will give protection as 
10n& as it is taken, is availab1e everywhere 
including government hospitals and any 
citizen who asks for it shall be given the 
medicine frec, 

I would like to conclude by answering a 
few of the specific points mentioned by the 
hOn- Members. The question raised by hone 
Member Shri RamoowaJia on the general 
expansion of tbe infrastructure by way or 
Primary Health Centres and other health 
institutions relates to the whole range of 
preventive, promotive and curative aspects of 
medicine. Tbere is no need for anv parti-
cular budget provision for fighting meningi-
tis. The Directorate General of Healh 
Services have, under their general budget, 
complete financial as well as administrative 
powers to deal with the outbreak of this 
disease. 

Some claims have been made-and this 
is with reference to bon. Member Shri 
Sbantaram Naik·s query- that certain 
homeopathic medicines are effective. But 
tbis has not b~n therapeutically proved. The 
Ministry would like to advise the pu bUc that 
tbis is a very serious disease and unless 
promPt attention is' given, mortality will 
result. So, no experiment may please b. 
dODO or taken with reference to this disease. 
Iodoor treatment is Dot advisable. Imme-
diate hospJtaUsatioft i. the only way to save 
the life of the patient. There has Dot been 

aQY complaint 91batsoever about 'ladE of 
timely action by aDY of the doctort in an1 
of tbe hospitals this year. In case of any 
complaint, we sball take the Itronlost possi-
ble action. I do not have flaures of the 
patients as to who are poor, who betona to 
the middJe' class and who are rich; we do 
nOl keep that tyPe of figures ... 

SHRI AMAL DATTA (Diamond Har-
bour): In future you sbould keep tboe 
fiaures. 

SHRI S. KRISHNA KUMAR The 
suggestion will be considered. 

About the incidence, roughly balr the 
patients are children· and the other half are 
young adults. 

Regarding the sUPlestioD to use tile ta.. 
tegrated Child Development Scheme iolr ... 
tructure for fighting the outbreak of the 
disease in rural areas. the suggestion will be 
considered, but through this Director ... 
General of Health Services we have already 
alerted all the institutions in the country .. 
The ICD Blocks are only 1,100 Out of 7.00G 
Blocks in the country. We will consider tho 
suggestion of tbe hon. Member and try to 
include Men ingitis in the traiDing currieD-
lum of ICDC functionaries in case it bu 
not already been dODe. 

Every day we are monitoriDI tho iJKU. 
dence of the disease, the mortali~Yt tbe 
treatment, through a virtual Control Room Ul 
the Directorate General of Health Services. 
We shall be stepping up tbe propaand, 
and mass education in tbe coming weeki. 
how a patient sbould be, iSOlated, how tho 
others shOUld guard against the disease, 
what are the symptoms and .. hat are the 
treatments. We would like to assure the 
House on behalf of the Government that we 
shall spare no efforts to see that the 
incidence of Meningitis in the Capital area 
as well as in tbe country is kept to the 
barest mint mum by mobilising the entire 
resources, technical, managerial and ad-
ministrative, at our command and also to 
see that the general conditions arc improved 
because tbe incidence of this disease can be 
reduced only by'the general imprOVement ID 
the environmental conditions Uke sanitation, 
water supply and reduetd crowdin. ia 
localities - some of the ill, of life Is metro-
politan areas. 



[Shrl S. Krilhlltl Kumar) 

I congratulate tbe bon. Members for 
bringing this UP and focussing public atten-
tion througb Parliament. We would like to 
aslUte tho hOD. Members ... 

[English] 

SHRJ S. KRISHNA KUMAR : The 
hon. Member is entirely wrong. The main 
mediciDc,~:whicb is Sulphadiazine, is availa .. 
ble in ~llw' .the hospitals and dispensaries 
of Delbi. ltiAny citizen can avail himself ?f 
this medicine. The treatment is only In 
hospitala ..• Otherwise. it 11 dangerous. We 
are fully; prepared to meet the situation, 
and we have not received any complaint that 
the medicine is not available or that any 
case is Dot being treated. We would like to 
assure tbe' House again that Meningitis is 
funy under control (Interruptions) If there 
is. any specific compJain~ W~ will look into 
it. 

[TrQulat;on] 

SHRI JAI PRAKASH AGARWAL : 
Your doctors will not tell you that medicines 
are Dot available there. I can tell you. 
You can go and see for yourself that medi-
cines are not available in Jai Prakash 
Hospital. 

[&gILt"] 

SHRI S. KRISHNA KUMAR : He can 
make a specific complaint and we will look 
into it. 

We would like to assure the House that 
there is no need for any scareamong the 
public; the situation is entirely under 
CODtroJ. 

12.591Hrs. 

MATTBRS UNDER RULB 377 

[English] 

MR. DEPUTY SPEAKER: The House 
win now take up 'Matters Under Rule 377'. 
Mr. Ramoowalia. 

[Tnm.r/ation] 

(I) Need for rectifying the map puhliJhed 
In a European Inanelal magadne exclud-
Ina Jamlbu • Kashmir and lOme other 
partl of ladla from India', territor) ... 

SHRI BALWANT SINGH RAMOO. 
WALIA (Sangrur): Mr. Deputy Speaker. 
Sir, through you, I want to draw the atten-
tion of tbe Govern men t to tbe news item 
pubJisbed in the Indian Express of 14 M~h, 
1986 that the Union Finance Ministry clrcu. 
lated a leldina European financial magazine 
in which a map of India bas been given. It 
is a matter or regret that in this map Jammu 
and Kashmir bave been exclud~d. The 
eastern part of India which includeds 
Assam, Mizoram, Sikkim. Tripura, Mani. 
pur, Nagaland, Arunachal Pradesh and even 
parts of West Bengal have not been included 
in the map. Surprisingly t it is the library 
or the Union Ministry of Finance which 
is circulating these copies and how it is 
available with different institutions and 
Individual. in the country. Although all 
foreign magazines are aUowed to be circulated 
in tbe country only arler the clearance of 
the Government but in this case I fail to 
understand how the Government failed to 
scrutinise it. I,' therefore, uriC that the 
Government should make a statement in 
the House about tbe carelessness shown jn 
this matter and situation arising out of it 
and also, the map should be got rectified 
immediateJy. 

13.00 Hrs. 

[English) 

(Ii) Need to declare Patna Unl,erslty a 
Central UnheraiCy 

SHRI C. p. THAKUR (Patna): Patna 
UniverSity is one of the oldest universities 
of the country. Because of Ihe poor 
financial state of Bihar, the standard of this 
Unive.rsity bas gone down. There should 
be at least ooe University iD Bihar which 
should maintain higb standard and should 
be tbe centre or exceUence in Bihar. This 
institution it rully developed will inspito 
other institutions. 

To achieve this aim, this institutioD 
should be mado Central UnIVersity and 
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upgraded Department of Applied Physics 
aDd Computer Ihould be started in tbis 
Univer.ity. 

(III) Need to construct a new bridge fn 
place of the Mattaneberry bridge in 
Kera) •. 

PROF. K V. THOMAS (Ernakulam); 
Mattan cberry .. w/Island bridge is an impor-
tant link connecting cocbin to tbe rest of 
Kerala. The guarantee period of this 
bridge is over. So, a new bridge bas to 
constructed ;mmediately.· I reque .. t the 
Hoo. Transport Minister to give instruction 
to the Cochin Port Authorities and Kerala 
Government to construct this bridge. 

(iv) Need for early dearance or the scheme 
for mOdt'HJisation of tbe Sooe Canal 
pending with tbe Planning Commission. 

PROF. K. K. TEWARY (Buxar); Under 
Rule .377 I wish to draw the attention of 
the Central Minister of Irrigation to the 
misera .,Ie condition of the Sone Canal 
system in Bihar which is one of the oldest 
Irrigation systems in the country. Slarted 
some 120 years ago, it irrigates vaSt areas 
of the most fertile land in Bihar including 
about SO thousand acres in District Bbojpur. 
Shockingly poor maintenance over the years 
and with new irrigation schen:tes in Madhya 
Pradesh and UP river Sone have consider-
ably decimated the Sone Canal system in 
Bihar and ~educed its capacity. Areas 
which were termed ali the granary of Bihar 
and depended on Sone Canal system for 
more than a century are faced with the sure 
prospect or turning into stretches of a 
desert. 

After sustained elorts of public repre-
sentatives a schemes for modernisation of 
tbe Sone Canal involving an expenditure of 
1,200/- crores under World Bank Aid Pro-
gramme was taken up last year. All pre-
liminary investlations in the matter have 
been completed and several rounds of talks 
have taken place 'between the Central and 
State Government representatives. 

I am told that the scheme is DOW pend. 
. ins with the Planoin, :Commission for their 
approval, 

The importance of the scheme ~Doot 
be over.emphasised as it is the o1dest irriga-
tion· system in Bihar and bonefits the farmers 
'91.a ,.., ba9kward :arta in ·.tbe State. 

I make fervent appeal to the Central 
Government to give toP. pricr.ity to Ibis 
scheme and fnsure its clearance at the 
earliesJ. 

(v) Need to arant clearance Ql the Petro. 
Chemical Project at HaJdJa 10 West 
Bengal. 

SHRI SOMNATH CHATTERJEB 
(Bolpur): It is a matter of great concern 
that tbe Central Government has Dot yet 
granted clearance for the . Petro-chemical 
project to be se.t up at Haldia, West Beo'il. 
It appears tbat the Central Government 
hat no objection to the change in produot-
mix or to the transfer of the Letter of 
Intent from West Bengal Industrial Develop-
ment ('()rporation to the new Joint sector 
company but on the ground of tbe provision 
of the M R TP Act is not inclined to allow 
the private sector industrialist to participate 
in the project. It is significant that tbe 
Central Government has refused to set up 
the project in the Central Sector and has 
also refused to join the State Government in 
implementing the project and at the same 
time is delaying the clearance of the project 
when the State Government has entered 
into an agreement with a private sector 
concern. 

The Central Government should give 
up its policy of procra!tination which is 
bound to increase the cost of the project 
and wilJ also deprive the State of West 
Bengal the benefit of a mijor industrial 
Project. I call upon the Government to 
arant the necessary clearance (or the proj~t 
at an early date. 

[Translation) 

(vi) Need to re·route Kasbl Express through 
Jauopur Pratapgarb. 

SHRI R.P. SUMAN (Akbarapur) ; 
Mr. Deputy Speaker, Sir, I want to draw 
the a:ttention of the House to the followinl 
important matter UDder Rule 377 :-

Lakhs of people from Faizabad, JalU3-
pur, Azamgarh, Ballia, Basti, Deor,fa , 
Sultanpur, Pratapgarh of eastern part of 
Uttar Pradesh live in Bombay where many 
of them have settled or ar~ cOPied in 
bu.'iiness. They do not have any direct 
train for Bombay from Faiz:a"'d, 10 sp~te 
of it being a Comrnissionery .~beadqvite~. 
The ~rain from Oorakbpur '0, aolD~Y ,_ 
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via Lucknow and from Varanasi also two 
trains-Mahanagri Express and Kashi 
Bxpress go to Bombay via AlIahabad. In 

, this way. the people of about 10 districts 
a'found Gorakhpur, Varanasi, Lucknow and 
Allahabad remain totally de prived of rail 
facility for going to Bombay. They have 
to 10 to Lucknow. Varanasi or Allahabad 
to catcb the train for Bombay which is 
q\lite inconvenient. About 20 lakh people are 
facing this inconvenince which is causing re-
sentment. I, therefore, demand from the 
Government of India that keeping in view 
the acute problem of the people of eastern 
Uttar Pradesh, permission may kindly be 
liven to run Kashi Express via Varanasi, 
Jaunpur, Shabganj, Malipur, Akbarpur, 
Gosaingaoj. Ayodhya, Faizabad. Sultan.pur, 
Pratapgarh. Allahabad upto Bombay. The 
lame route should be followed on return 
journey upto Varanasi. Also. keeping in 
view the )arje number of pJ.Ssr. ngt:rs at 
Akbarpur Junction, orders should be issued 
for reservation quota of at least 4 first class 
berths and 8 second class berths in evt:ry 
train. 

[English] 

(yU) Need to set up industries liD CCllrru' 
Sector in Rajasthan. 

SHRI SHANTJ DHARIWAL (Kota): 
Rajasthan continues to be one of tbe most 
backward states in the industrial sector. 
There i~ a groat need for developing large 
scale industries in Rajasthan. The State, 
Government has been pleading for a long 
time about the inadequacy of Central Public 
sector investment in Rajasthan. Invesunent 
of Central Public Sector in Rajasthan is very 
low. It is 1.90% of such investment aU 
over the country. 

Two addition units by Bharat Electronics 
Ltd. and one unit by Hindustan Aeronautics 
Ltd. arc loiDI to be set up in the country. 
It was indicated by the Chairman and 
ManaSiDI Director, BEL tbat their under-
~akinl is plan'nina to Put up two or three 
mO,re units for manufacture of defence 
\electronic equipments, The State Govern-
.mont has assured the Chairman and Manaa-
'jDl Director of ~~ BEL all possible assis. 
tanee aod cooperation J.esides making 
JvailabJ,' ~eq1Ji~ J an,~. powe~, water, 

housing etc. at a normal price. The 
Government of India after con.ideritlg all 
relevant factors, has decided to set up the 
units of BE L and HAL at places other than 
Rajasthan. 

Now Hazira Bijapur gas pipe line is 
also going to be laid through Rajasthan. 
] request the Government to set up indus-
tJies in Rajasthan as tbere arc many places 
on the rOllte of H.B.J. pipe line in the State 
which are very suitable for industrialisation. 

I look forward for sympathetic atten 
tion and support in this vital matter. 

13.07 Hrs. 

STATUTORY RESOLUTION RE: DIS. 
APPROVAL OF CONTRACT LABOUR 
(REGULATION AND ABOLITION) 
AMENDMENT ORD1NANCE 1986, AND 
CONTRACT LABOUR (REGULATION 
AND ABOLITION) AMENDMENT BILL 

[English] 

MR. DEPUTY SPEAKER: Now we 
shaH take up Item Nos. J.2 and 13 together. 

Smt. Gceta Mukherjee 

Shri C Janga Reddy 
Shrj Indrajit Gupta 
Shri Ramasbray Prasad 

Singh 

Dr. A. K. Patel 

Prof. Saifuddin Soz 

Absent 

Absent 
Absent 

Absent 

- Absent 

Absent 
Shri Bhattam Sriram Murty - Absent 

Shri M. Raghuma Reddy Absent 

So. the Statutory Resolution at Item 
No. 12 is not moved. Now, I call UPOlJ 
tbe Hon. Minister to move the Bill. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): Sir, I beg to move; 

"That the Bi1l to amend the Contract 
Labour (Regulation and Abolition) Act, 
1970, . as passed by Rajya Sabha, be 
taken into consideration". 

The Hon. Members are aware tbat tbe 
President had' promulaatod aD Qrdii:a~ 
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·on the 28th January 1986 to amend the 
Contract Labour (Regulation and Abolition) 
Act 1970. The prCBent Bill has be€o intro. 
duced to replace tbe Ordinance. 

. The purpose or the Bill is that the same 
Government should be the appropriate 
,overnment 10 respect of an establishment 
uDder the Contract Labour (Regu1ation 
and Abolition) Act 1970 as also the 
Industrial Disputes Act, 1947. This will 
help us in' evolving a uniform industrial 
relations poJicy and will also help in reduc-
tion in the multiplicity of inspection agencies 
which is not administratively desirable. 

The Bill has already been passed by the 
Rajya Sabha on the 1] th March 1986. 

With these few words I commend the 
BiU for the consideration of the House. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill to amend the Contract 
Labour (Regulation and Abolition) Act, 
1970, as passed by Rajya Sabha, be 
take into consideration." 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : Mr. Deputy Speaker Sir, The 
Government his now come forward with the 
Contract Labour (Regulation and Abolition) 
Amendment Bill 1986. The purpose of 
bringing this Bill is that they had got an 
Ordinance issued previously and in order to 
repla«;e that Ordinance they have now come 
rorward with this Amendment Bill. 

As far as the Ordinance promulgated is 
concerned I would like to know from the 
Government and from the Hon, Minister 
the urgency as the Article ~23 requires that 
an Ordinance can be promulgated only when 
circumstances exist to take immediate action. 
Unless there are those circumstances existing 
ror an immediate action, an ordinance can· 
not be promulgated : 

13.10 brs. 
[SHRI VAKKOM PURUSHOTHAMAN 

ill the Chair 1 
No 'doubt. the Government bas got power 

to iUDe ao ordinance but it is a very extra· 
orainllY pQwer. It bas to be used very 

spatioaly. An ordinance should not 'be 
promul.ated so as to by pass the powers of 
Parliament. Even thoulh issuing of an 
ordinance may ·not be illeaal yet issuina of 
this ordinance is also not totaUy moral and 
appropriate under tbe present circumstances. 

1 have carefully lone through the state-
ment of the Minister and also the statement 
of objcct~ Bnd reasons, No where it has been 
mentioned about tbe necessity and urgency of 
issuing an ordinance. SupPosinl tbe 
ordinance had not been promulgated what 
would have happened? What waf tbe 
eventualIty which the Government wanted 
to meet In issuing this ordinance? They 
are silent on these things. Under tbese 
circumstances the issue of the ordinance or 
promulgation of the ordinancc cannot be 
justified. 

Now, let us go through the circumstances 
under which the ordinance has been issued. 
In the last week of January i 1 was mentioned 
in the press that Parliament is likely to 
assemble towards the end of second week 
of February. Next day Government ea'lle 
forward with a hurried statement that 
Parliament Session has not been called. 
Then this ordinance was issued on 28th 
January, 1986. 

The summons (or the Session were issued 
on 1.2.1986. That means the ordinance was 
issued two or three days prior to the summo- ' 
ning of the Session. So, I wO'uJd like to 
know the urgency. Were heavens loing to 
fall U the ordinance had not been issued? 

Sir, in ordinary circumstances tbey 
.should not bypass Parliament. What was the 
necessity for this Government to issue an 
ordinance just two or three days before the 
summonS for the Session were issued? 
They have not come forward with aD 
explanation. That shows the casual manDer 
in which the Government is deaHng with 
Parliament. They are not giving it its due 
respect. They resort to short-circuit stepS to 
bypass parliament. 

Coming to the Bill I am not able to 
understand as to why this amendment is 
necessary. In the statement of objects anel 
reasons it bas been said thai there are two 
Acts. One is Industrial Disputes Act of 
1947 and the other ia Contract Labour 
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(Relulation and Abolition) Act of 1970. In 
both tbeso Acts the appropriate government 
bas' been defined According to Industrial 
Disputes Act, 1947 the appropriate govern .. 
ment is Central Government and according 
to tbe Contract Labour {Regulation and 
Abolition Act 1970 the approprhtt! govern-
ment is tbe State Government. By this 
amendment tbey want (0 usurp the powers 
of the State. government so that the State 
Government may not implement this Act. 

Sir, the two Acts are entirely different. 
Tho purview of bOlh tbe Acts is entirely 
different. You cannot club them together. 
So where is tbe necessity for the Government , 
to bring forward this ordinance? When 
tbese'two thiDgS are entirely different where 
is the nece~sity for the Government to define 
competent authority or appropriate govern-
ment? There are 185 Acts. , Is the Govern-
ment going to come forward with a consoli .. 
dated legislation 1 You will not be able to 
do iI. There are a number of Acts where 
the rights of the farmers, the rights of the 
workers etc. are not protected. The , 
Government. are not taking any serious 
action for tbe welfare of the workers. When 
sucb is the case and so many Acts are 
already there, you should have come forward 
with a consolidated kghlation. Why has 
this recourse been taken '1 The Government 
bas come forward with this amendment with 
an unchaste hasto. 

When you consider this aspect along 
with tbe decision of the Supreme Court in 
Surinder Singh VS CPWD and the union 
government and in the judgement, the 
Supreme Court hac; said that the workers 
after six months of their working ... 

MR. CHAIRMAN: Please conclude 
now. The time allotted for this Bill is only 
one hour and your party has given ·tbe 
names of two Members. Kindly conclude 
now. 

SHRI K. RAMACHANDRA REDDY; 
In the judgement, the Supreme Court bas 
come, forward to say that equal pay must be 
liven for equal wor:k for all ptople' after 
six mODths of service. This judgement of the 
Supremo Court must have come in' the way 
ot; lome vested iDt~rests; some people who 
are a&cccd:by it •• and pro,,"ly the Govern .. 

ment. has succumbed to the pressure I)' vested 
interests and they bave come forward wltb 
this Bill jn an unchaste haste to heJp ,he 
vested interest. 

What has the Government been doing all 
these years?, Sixteen years have c-Iapsed and 
they D~ver thought that the differential term 
mentioned in the 1947 Act and the 1970 Act 
were at loggerheads.' Are there any in~tances 
where the Central Government and the State 
Government had come into oonflict? I do 
not think that tbe Central Governm·~t tried 
to implement this Act and the State- qovern. 
ments came in the way, or the State Govern-
ments tried fo prevent it, Are there any 
instances of confilict between the Central 
Government and any State Government in 
the maTter of enforcement of tbis Act? If 
such circum~tances were there, the Ministry 
should have come forward to say tbat in 
such and such case, tbe State Govrrnment 
obstructed an act which was in the interest 
of the labour. 

MR. CHAIRMAN: PJease conclude 
now. 

SHR) K. RAMACHANDRA REDDY: 
This is an Act where tbe rights of tbe 
labourers are being taken away. In 
Railways there are 20 lakh workers and seven 
lakhs are under contract labour. 10 coal 
mines, seven lakh workers are there aDd one 
lakh are under contract labour. The 
contractors wbo engage these workers do Dot 
pay their wages correctly. Their services 
are not regu larised and no gratuity etc. is 
paid to them. 

MR. CHAIRMAN 
now. 

Please conclude 

SHRI K. RAMACHANDRA REDDY: 
Why are you in a hurry ? 

MR. CHAIRMAN: I am helpless. O.nIy 
one hour has been allotted for this Bill. 

SHRIK RAMACHANDRA REDDY: 
When I am initiating the debate. you must 
give me enough time. If you are inters ted 
in just passing tbe BiU .. ybu CaD do it, but 
if you want some discuaaion, you ha~e tb 
give some time. 

MR. CHAIRMAN: Pleaae COAclude it·, 
no ... 
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SHRI K. RAMACHANDRA REDDY: 
The Service· COftaitioDs of the workers have 
to be improved. This Bill takes away the 
powers of the State Governments and all 
powera ate c01lcelltrated in the bands or 
the Central Government. Since 1970, the 
Government has done notb;ng for the 
workers. U the Central Government does 
Dot take any action at the instance of the 
vested interests, the workers will continue to 
sutTer. That il why, I requeat the Mmister 
. to reconsidir and withdraw this Bill and then 
come forward with a comprehensive BiIJ so 
tbat tbe interests of tbe workers are safe-
guarded. 

SHR[ SOMNATH RATH (Aska): Mr. 
Chairman. Sir, I rise to support the Bill. 
The han. Minister has rightly said and 
mentioned about the utility of this ameod. 
ment, and that this will provide for uniform 
industrial relations policy and reduction in 
the multiplicity of inspection agencies. The 
Government have taken some steps under 
this Act and have prosecuted some persons 
who have violated this Act aDd there have 
boen some convictions also. 

This amendment is necessary because 
this will fill tbe gap between the Contract 
Labour (Regulation and Abolition) Act and 
the Industrial Disputes Act. ThiS will help 
the industrial policy a lot. My learned 
colleague on the other side has spoken 
much about ,the promulgation of the ordi-
nance, about the Act itself and then about 
tbe utility of this Bill itself. He bas laid 
that the ordinance is not legal becau~e it 
was promulgated just before the House was 
summoned and according to him 1t was 
necessitated because of the judgmeot of the 
supreme Court in January 1985. What is 
the harm if Government gives due considera-
tion to the Supreme Court's Judgment? 
If according to him it is true tbat this Bill 
has been brought forward on account of 
the judgment of the Supreme Court, there 
is nothing wrong about it. On the other 
band, be should have praised the Ministor of 
Labour. 

There are some areal where the opera. 
tiOI1S of the Industrial Disputea Act as well, 
as tbis Act are tbo same. Tbe operating 
agencies may give different ~iews. This Act 
is DOt for total abOlitioe of th' contract 
labour. but it II _" fer resulatiQJ and 

restricting the contract labour. It would 
have been much better if the contract labour 
is abolished. But that is not done. 

In some areas the State Governments 
operate and in other areas the Central 
Governmt"nt operates. The supervisiDI 
or inspecting agencies in the common areas 
may give two views., So, it is difficult to 
implement and that is why, this Bill has 
rightly been brought now • 

I will say one thing to the hOD. Minister. 
He may see tbat this Act is fully imple-
mented soon. The construction industry 
has become very important in the country., 
Due attention has to bo liven. to the 
labourers in the construction jndu&try as tbe 
laws enacted for .the benefit of the labourers 
are violated many a time. Those persons 
who violate the Jaws should be puuished. 
For instance in Delhi itself there is ono 
organisation called the Continental Cons-
truction Company in Nehru Place, OJ) 
17.3. J985 I asked the hOD. Minister whether 
it was a fact tbat licences of the labour 
contractors of Orissa had not been renewed 
thiS year and yet they were allowed to 
recruit the labourers and engage them to 
work in the country and outside the country. 
The reply given to me was that the Orissa 
Industrial Infrastructure Development 
Corporation, Bhubaneswar, a Governmont 
of Orissa undertaking was the only organi. 
sation which had beeD given the licence 
and nODe else. In my earlier question, 
I invited the attention of the bon. Minister 
that in Orissa so called cOntractOrs Were the 
sub-agents of this Continental Construction 
Company and some other companies in 
Delhi and they bad recruited labourers to 
send them abroad and Rs. 5,000 to Rs. 
15,000 have been extracted from them, 
though the Construction Company, as per 
the reply, is not entitled to charge anything. 
Only the agency was entitled to do so UPIO 
fifteen bundred. Thanks to the Depart. 
ment of Labour, two informations had been 
lodged in the pOlice StatioD. The cases are 
goiog on, though we do not know the 
facts or those cases. I would like to know 
from the hOD. Minister when in the agree-
ment these construction companies or the 
81encies who are authorised to send tho 
labourers abroad, are not entitled to recruit 
tho labourers tbroaah tbeao IUb-agoDts, 
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wby they are al Jowed to continue to do so. 
I have got the relevant letters and informa-
tion with me and I have also apprised the 
·previous -Labour Minister regarding this 
and be had also complimented' me in the 
House. 

Why not the li.:ence of tbis Conti. 
nental. Construction Corporation Private 
Limited be cancelled? This is ODe of tho 
arguments. This Continental Construction 
Corporation and also other Companies in 
Delhi are exploiting the labourers throusb 
their unauthorised contractors by coUt'cting 
buge amounts fcom them. Not only that, 
they are also making labourers to work in 
India for sometime and after getting the 
work done, then only they promise to send 
them abroad. Some labourers are sent and 
some are not sent abroad. Another most 
important factor is tbat, after they are sent 
abroad, wbat their wages arc received in 
India through tbese companies, 10 per cent 
of that amount is deducted and given to 
these sub-Contractors by the Companies or 
the Agencies. 

I submit, through you Sir, to tho: 
Minister, that the Bank Accounts of this. 
Continental Construction Company in the 
State Bank and other Banks. should be: 
seized and the illegal deduction of 10 to 15 
per cent' wages of the labourers, who have 
been sent abroad should be realised and: 
paid, to them besides taking other actions. 

Now, there are about 500 labourers of' 
Orissa having passports, who have worked 
under these companies or agencies, and who 
are not sent abroad and very much harassed. 
Tho,e who have got their passports shOUld 
be sent abroad on prior ity basis and enquiry 
must be made the Hon. Minister sbould 
defend them. Let these construction eom-· 
panics or agencies be prohibited from send. 
ing anybody outside unless the labourers are 
sent. The Continental Construction Com-
pany and otbers with vengeance are sending 
some persons abroad only after having been. 
recommeDded by a person against whom in. 
formation has been lodged in Policcr station. 
and 147 passports seized &: returned at least. 
the information in this regard should be: 
lodged. Most probably, he might bave: 
spent some amount because of litiption, 

and to make good the 10S8, be has been 
. encouraged to send the Jabourers by oxtract. 
ing more money Bundle! of documents 
are with me. '1 hese have already beeD 
liven to the previous Labour Minister. It 
should be examined. Stringent steps should 
be taken. They have also committed many 
crimes, under the ImmigratioQ . Act, besides 
tax evasion, harassment and eXploitation of 
(he labourers. I have lot with mo a lilt 
of at least 16 companies or agencies, who 
arc doing this job. Stringent action sbould 
be taken against them Enquiry Ihould 
tbe made through the CDI I am speaking 
:in tbis House advocatiol the causes of Lhe 
tabourers. One letter written on the letter 
pad suppJid to M.Ps. was forged and pub-
lished in olle of the papers in Oriss8:-the 

· Samaj - but 'Iater the paper contradicted it. 
'This is not a question of mine, but this is a 
,question of the House bow even tbe MPs 
'who are bringing matters to the notice of 
the Government and speaking ;n the House 
.about this exploitation, this racket, Ihis 
'scandal, money· making racket, corruption, 
·etc., are also not spared by these people. 
'They want to humiliate the member of 
Parliament also and lower their prestige 
in the public eye. I think the Chair should 
.also come to the rescue of Members and 
take action against them or else it is very 
·difficult for an Mp to speak against the 
'Corruption in this House. 

AN HON. MEMBER: What is the 
letter, you have been mentioning? 

SHRI SOMNATH RATH: I want to 
place it before the House. I have not 
done it so because I have not taken the 
permission of the Chair to Jay it on the 
Table. Otherwhe, I would have done it 
I wilJ do it later. I will show it to the 

· Minister. Sir. Iwill take the permission of 
the Hon. Speaker and I will place all the 
documents before the House. It will be 
.an eye-opener how crores of rupees have 
been extracted from these labourers. The 
·documents bave been given to the Labour 

· Ministry. Copies ale with me. (Interruption) 
'They have Jodged .he information and from 
'one person 147 passports have been seized. 
And that is the person now being encoura-
;8ed by all con"truction companies and 
·otbers, to send labourers abroad. So, I 
.request the Minister of· Labour to take 
:stringent action in this matter. 
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SHRI K. N. PRADHAN (Bhopal) : 
Mr. Chairman, Sir, I sup'port the Bill pre .. 
sented by the hone Minister. It will not 
be wrong if it is said that it is an innocuous 
amendment and there is no' need to frown 
on it. So far as this objection is concerned 
that no ordinance should be issued imme-
diately before the session, T would say it is 
not a proper objection. In the principal 
legislation it is imperative to keep in view 
this thing but so far as an amendment is 
concerned, it shows that there was a lacuna 
or confusion which is being corrected and 
the earlier it is done the belfer. Here also 
what has been done is just I his that where-
ever tbe Industrial Disputes Act is applicable, 
the appropriate Government will be the 
Central Government and for the rest State 
Governments will be the appropriate 
Government. 

The principal Act came into force in 
1970. It is true thJ.t some work has been 
done on it but in this large ceontry where 
contract labour has no rights, pay scales. 
dearness allowance, service conditions, 
overtime allowance. pension, gratuity, layoff 
allowance etc. it has not been implemented 
with the desired speed. This cODtract 
labour is engaged both in the public. sector 
as well as in the private s(ctor and tDey caD 
be tbrown on the road any time. Even 
after 10 to 20 Yl!ars of ~ervice, they arc 
thrown out at a stage when no one is there 
to take care of them. 

In Bhopal, two years back JK Dry cell 
factory was closed down. The regular 
workers got the compensation and gratuity 
but tbe contract labour was thrown out 
,witbout any compesation. When notice 
for extra production was giver, the strength 
at that time was double the r..:.-gular ~tr ... ngth 
and half of the workers wae working as 
contract labourers ; even in their case no 
care was taken. They had worked there 
for as many as 20 years. 

In 1983, the Supreme Court had given 
a ruling on a writ petition that all the 
States should constitute Contract Labour 
Advisory Boards. This ruling was given in 
a case agaiDst the Food Corporation of 
Iodia that' aU the per.enoial pOst, there should 
bo ·re,\llaris,d ~n4 m.ad.~ ·~aD~t. Jlq~, 

I waDt to draw the attention of the hon. 
Minister to the fact ~bat be it the labour 
department of the Centre ·or the State labour 
departments, the Food Corporation of India 
is a glaring instance where during the last 3 
years i.e. from J983 to 1986 we bave not. 
been abJe to ,form a committee ~ho may 
identify tbe number of perennial jobs in the 
Corporation. 

Wherever endeavour was made to abolish 
this contract labour systrm_ they started 
throwing the workers out of job. Therefore. 
what is needed is to ensure abolit Ion of 
contract labour system and to regularise the 
contract labourers. They shouJd not be 
thrown on the road. 

Similarly, a very good suggeSt ion was 
given by the Tamil Nadu Contract Labour 
Advisory Committee tbat by amending 
Section )0 of this Jaw, contract labour system 
should be abolished in those place.s where 
there is work all the ye:'lr round. But that 
too has not been implemented. 

The entire House will welcome any such 
amendment in respect of labour laws. Today 
we feel lost in the jungle of laws and there 
is no $uch law in the country which is not 
in need of amendment. Shri T. Anjiah 
was Labour Minister Jast year also and 
though he may look old because of ~is 

grey hair yet the way he di~charged his 
duties was commendable. He WOI ked like 
a young energetic man. He was physicalJy 
aDd men~ally agile and alert. 

He had assured that all the labour laws 
will be reviewed and a comprehensive 
legislation will be brought because there are 
many Jaws which have contradictions and 
contain differing definitions Under the 
prevailing conditions it has become all the 
more n~ce$'\ary to ~mend th~ laws parlicularly 
the labour laws, which have contradictions 
and differing definitions because we wish to 
enter the 21!1t Century. 

In the end, I would like to submit that 
as our present Labour M ioiner is ,very 
young, . we expect him to work even faster 
than the ex·Labour Ministr.r. Shri T. Anjiab 
and thereby prove that he is keenly interested 
in worker,' welfare and safeluardm¥ thei~ 
;qc~~~s jp ~ ~~~r way, 
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With these words, I wholeheartedly 
suppurt the amending Bill. 

.SH RI BAJU BAN RIY AN (Tripura 
East): Mr. Chairman Sir, the amendment BiU 
which is before the House seeks to amend 
the Contract Labour (Regulation and 
Abolition) Act. The present amendment to 
that Act is a very small one. It defines wJto 
Ihall be the '"appropriate GovetnmenC' for 
the purpose of .settling the labour disputes. 
Previously it was provIded that the State 
Government or that State where an unit is 
functioning shall be the "appropriate 
Government". for intervening and settling 
any disputes between the contract labour and 
the contractors. But now, as a result of 
this amendment the State Government is 
being deprived of the powers to take action 
and' all power in this regard is being taken 
over by the Centra1 Oavernment. It is true 
that in practically every State the contract 
labourers are working for a long time in 
different Central Governmt>nt establishments 
like the FCI, BHEL, the Shipping 
Corporation of India, NBCC etc Why hal 
the Central Government ~uddenly felt the 
need now to amend this Act? The original 
Act is in force since 1970. But from 1970 
to 1985 in tbese long 15 years the Govern-
ment did not feel any necessity to amend 
that Act. Why are they feeling it now? 
Sir, over the last one or two years lobour 
trouble developed in certain Central Govern-
ment units located in West Bengal Jike the 
Burnpur steel project, the Durgapur Steel 
and fertilizer Corporation. The Metro 
Rail way etc where contract labour was 
working. In those cases the Labour 
Commissioner of the State Govt. of West 
Bengal intervened and resolved tbose 
disputes to the satisfaction of the workers. 
Tbe State Government arranged for the 
regularisation of the labourers and saw to it 
that their outstanding due~ are also paid. 

Panipat Pertilizer Corporation in Haryana 
also there was a dispute betwocn tbe 
contract labour and tbe contractors. 
The labour demanded their Jeaitimate dues 
and payments. There also they were beaten 
and driven away by tbe CISF. For tbe 
last ]0 or 15 years the Central Government 
did not bother about the uniformity in the 
decisions in the caSeS of labour disputes 
under the various labour laws and the 
Industrial Disputes Act, when the Congress 
was in power at the centre and tbere was 
Congress Government in most States as well. 
They have suddenly become alive to this, 
why? Because they are seeing that the 
left front Government of West Bengal are 
settling the~o disputes keeping the interest of 
the workers in view. They are takins the 
side of the workers. But in other Congress 
ruled Sfate~, the State Govetnment as weil 
as the Centra) Government is taking the side 
of the contractors and beating UP and 
driving the labourers away with the help of 
CISF, without payins the dues of the 
workers. 

Therefore I regret to say that this 
amendment is not being brought forth to 
protect interest of Jakhs and lakhs of 
Contract labour of the country. On the 
other hand this amendment has been brought 
keeping in view the interest of the contractors 
only. Now I know Sir, tbe officers of such 
units and corporations where contract labour 
is employed, arc in connivance with the 
contractors and both togetber are trying to 
cheat the workers of their rightful dues and 
to make money tbemselves. There Is no 
effort to pay their dues. Many IUeb units 
are running at a loss. In this way through 
tbe collusion between the contractors and 
the officers the Government is Josing, 
industry is sufferiDI and the workers are 
beiDI deprived of their J.ust dues. That is 
why I cannot support this Bill fully in its 
present form. I will be ,aId if the Govern-
ment brinas forth a comprehensive BiU in 
tbis respect to protect the Interest 01 the 

In contrast, I wJ11 mention about a few worken, for protectiDI those lakhs upon 
other instances in other States. About two lakhs of labourers who are working under 
ycars back, tbe contract labour working contractors io the Govornment. semi.Oovt. 
under the Assam Oil division agitated. for the and even in ~riv.te establishmcots. I would 
payment of their .dues. Tbere were beaten bave been really glad if tbe Govt. tried to 
up mercilessly bo the CISF and were driven Protect the riahts and interests of all these 
away without paying them their dues. poor ... orkers. But tbe ·question is. will .the 
There is another instance Sir,. at the GOVerDmtftt do that? H,," they. the J)O\VC 

.1bo Spoo;b was orialnall, d,llvor04 '11 IeDflU. 
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to do that? No, tbey are not interested in 
that. I know. that this Government 
functions keeping the interest of a handful 
of persons only in view. We have often 
alleged that. Sir, the contract labour act 
is in force in various part8 of tbe country. 
for a Jong time. I want to know what is 
the object and real purpose of bringing tbis 
amendment Bill. When tbe hon. Minister 
replies. I will like him to lay in which States 
the i.dustry has suffered or the interest of 
tbe workers has suffered as a result ot 
inft'rvention of the State Government. 
Which are ,those States? If there was no 
loss to industry of if the interest of the 
workers djd not suffer when the State 
Governments mtervcned to solve the labour 
diljputes carl,er, then ,what waS the need of 
this BiJI at all ? 

I will hope that in the coming days a 
comprehensive Dill will be brought forfh 
keeping tho interest of the contract labour 
in view. Then we will surely place the views 
of our party thereon before this House and 
support the same. 

With that Sir, I conclude. 

SHRI MQOL CHAND DAGA (PalO: 
Mr. Chairman, Sir, I thank Shri Sangma 
for bringing a comprehensive Bill after 
great labour. I feel be must have literally 
sweated in formulating this Bill. I would 
like him to state the number of people who 
have been prosecuted and punished under 
this Act so far? It is unfortunate that all 
the labour laws that ha~e been enacted so 
far are gatbering' dust in shelves. The 
enactment of labour laws merely provides 
ample powers to tbe ]nspectors. No other 
purpose is served by them. If you study 
the labour Jaws you would come to know 
about them. They are all well intended. 
Sangma Sahib believes in plain speaking. 
The Act enjoins on the Constractors to 
~rovide facilities to the persons hir~d. 

[English] 

'lIn every establishment whore twenty 
or more workmen are ordinarily emplo .. 
yed as contract labour, there shaH be 
provided two rooms of reasonable dimen. 
siona for the use of their children under 
lb' ""0 of six )'e~rs. 

(b) one or such rooms shall be used as 
a play room for tbe children and the 
other as bed room for the children. 

(C) The contractor ,.:hall supply adequate 
number of toys and aames in the play 
room and sufficient number of cots and 
beddings in the sleepina room". 

Is it in Nagaland, Karnataka or Kerala'1 

[Translation] 

But who are these contractors? They 
are parasites and exploiters of workers. 
You have. enacted the Jaw. But the res-
ponsibJlity of Government does not end 
here. May J lnow, why onJy establishments 
employing a minimum of 20 workers or 
mOre are covered under these laws? Even 
if one worker is exploited it is an offence 
and a crime. I would like to cite an 
example. A rich landlord employs S 
workers to dig a welt and promises to pay 
Rs. 200 to them. The workers work for 
10 days but because of a big rock the work 
is stopped. In~tead of paying them Rs. 200 
they are hauled up at the police station 
and arc categorically told that they wiD 
have to dig another well to honour tho 
contract. These things are happen lOB but 
your laws cannot be invoked in such eases. 

May I draw your attention to Article 
42 and 43 of constitution. I would like to 
quote l 

[English} 

42. "The State shall make provision 
for securing just and humane conditions 
of work and for ma lcrnlly relief .. 

43. The Statc shall endeavour to se-
cure, by suitable legislation Or economic 
organisation ot in any other way to all 
workers, agricultural industria) or ' other-
wise, work. living wage, canditiODS or 
work ensuring a decent standard of lire 
and full enjoyment of leisure and social 
and cultural opportunities and, in 
particular ......... ". 

(Translation] 

Sir, I am not only talking of Karnltka. 
The contractors expl~it the workers throush. 
out the country. What i$ tho pJiabt 'of 
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domestic servants? . Has any law been 
enacted to help him? The householder 

. exploits bis servant. Even though rich 
prople earn a lot of money J yet they give a 
paltry sum to their servants. In this way 
one person exploits the other ... (Interruptions) 
We waUow in tears of aaony and seek 
8aogma Sahib's help. I would like him 
to state the number of persons who have 
been punished under section 24, 25 and 26 
of this Act. How maoy people have been 
punished during the last 10 years and the 
Persons who have beeD sent to goals during 
the last three years? The Act provides 
for 3 months simple imprisonment or fine 
in case of contrave~tion. How many 
Contractors have bl!en punished and how 
many Public Sector Undertakings have been 
challaned under the Act? Has the FCI 
chairman been challaned? The FCI 
exploits workers. It forces themlto unload a 
specified number of gunny bags in order to 
earn their wages. Will the hon. MlOistcr 
be pJeased to state the. names of Public 
undertakings which have been challaned. 
I know that SaDgma Sahib will feign 
ignorance on the ground that he has just 
taken the charge of the portfolio 

Contract labour meaDS ·that the con-
tLactor bas a right to' exploit the worker 
and become a parasite. This system of 
Contrac:t labour should be abolished. 

Tbe Central Advisory Board comprises 
20 members. The hOD. Minister should 
inform us about the settings of the Board 
and the working of In~pectors. Sangma 
Sahib, wo are aware of the working of 
Inspectots. The lnspectors ,-receive regular 
payments every month from the em-
ployer. Tbis is an Inspector Raj. 

Sir, I want to submit that Chese things 
should be looked into. Until and unless 
a comprehensive lejh.Jati(m is brought in 
tbis regard. this Act will not serve the 
purpose, This Act was enacted in 1970 
aad I wou1d like to draw your attention to 
some of its clauses : 

[ E",lisll] 

Here you have said Uto any establish-
ment in which twent)' or more workmen are 
employed'· 

[Trans/ ation] 

People can easily enga.e 18-19 workers 
on contract basis. 

The Act will· come in force only when 
20 workers are cngaacd. 

[English] 

Then I draw your attention to Section 
3. Here it is mentioned: 

'''The Central Government shall, as 
soon as may be, const itute a Board to 
be called the Central Advisory Board ... 
consisting of twenty members .. not 
exceeding seventeen ... snd tow more". 

[Translation] 

I would like to know about the sittings 
and the working of the Board. 

[English] 

It is with the permission of the Inspec .. 
tOf that you can file a suit or a complaint. 

[Translation] 

What are the punishments (or those who 
violate the law? They may have to serve 
a simple imprisonment for three months. 
The' Act C8tegoricaJJy states that no worker 
can file a suit on his OWD. 

[English) 

SHRI RAJ KUMAR RAI (Ghosi): 
Can't they lodge a report in tbe Police 
Station? 

[Translation] 

Is there any justification in this law? 
Sangma Sahib, your department advised 
you and you brought this amendment. 

[English] 

Then this is the greatest anomaly. 

[Translation] 

SHRI MOOL CHAND DAGA: Yes 
this is true. I also wanted to emphasize 
it. The hone Deputy Speaker hal rung tho 
ben in order to warn me to conclude. I 
urge yOU to bring a comprehesive leplatioD 
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In this reaard. Merely providing temporary 
relief or making provision for it will not 
serve any purpose. I am deeply moved 
when I see the plight of workers in Rajas .. 
than. It has been observed that these 
Contractors are friends of politicians. The 
Act further States : 

{English] 

"No Court shall take cogniza~ce of 
any offence under this Act except on a 
complaint made by, or with the pre--
vious sanction in writing of the Ins-
pect.or, and no court inferior to that .. ." 

[Translation] 

Such are the provisions. J want to know 
who would be punished? I would like the 
bon. Minister to state the number of 
persons who have been punished under the 
Act. These laws should be formulated, 
keeping in view the larger interests of the 
country and not only of Nagaland alone 
and a comprehensive Iegislntion should be 
,brol,lght in this regard. The bureaucracy 
should be told that this Bill is inadequate. 

[English] 

SHRI P. A. SANGMA: This copy, I 
can donate to you. 

SHRI A. CHARLES (Trivandrum) : Sir, 
I stand to support the Contract Labour 
(Reaulation and Abolition) Amendment 
Bill, 1986 in a8 much as it is brought for-
ward with a limited purpose of removing 
an anomaly in respect of the term 'appro-
priate Government' appearing in the Origi-
nal Act of 1979: The definition of the tel m 
'appropriate Government' appearing in the 
parent Act is different from that appearing 
in the Industrial Disputes Act of 1947 and 
tbis bas created some difficulty in the im-
plementation of the provisions of the Act 
and hence the present amendment. Even 
though I support the present amendment. 
in view of the present difficulty pointed 
out above, I am constrained to strike a 
strong note of. discord on the very system of 
contract labour envisaged in the parent Act.. 
It only support. the middJeman who live on 
the sweat of tbe labourers. This system 
sbould Dot go in a civilised country like ours. 
And even a v~ry ,cursery perusal of the Act 
would reveal that if at all anybody's interest 

is protected in tbe Act of 1970, It it O81y the 
interes t of the middlemen, that is, the con-
tractor, rather than the interest of th~ wor. 
kers for whose benefit the Act of 1970 is 
purported to have been passed. I may draw 
the attention of the Minister and the House 
to one or two clauses of chis Act. Section 
2 (b) says: 

., A workman sball be deemed to be 
employed contract labour in or in con .. 
Decrion with the work of an establish. 
ment when he is hired in .... 

The word 'hired' is very insulting. W,o 
hire a vehfcle. We hire 80 many items 01 
utensils etc. for our daily use. But to say 
that a person is hired tells upon the dignity 
of the individual. We only engaSe a per-
son for doing a work. So, it goes against 
tbe spirit of the present day thinking. 

Even the very title of tbe Act 'Contract 
Labour (ReJulation and Abolition) Act is 
itself misleading. I have gone through tbe 
provisions of the Contract Labour (Regula. 
tion and Abolition) Act of 1970. All that 
is given in the Act is to protect the interest 
of the contractors. 

14.00 brs. 

Coming to Clause 10, it deals with tho 
prohibition of employment of contract 
labour. I may read out sub..clauses (b) (c) 
and (d). SUb-Clause (b) says 'work of a 
parennial nature'. Sub clause (c) says 
'whether it is dono ordinarily through regular 
workmen 'and sub-clause (d) says 'whether 
it is suffiCient to employ considera. 
ble number of workmen'. Stlrprisinaly in 
all these cases this act is applicable. There 
is an Explanation given: If a question arisea 
whether any process or operation or other 
'work is of a pareonial nature, the d~isioD 
of the appropriate Government thereon, 
shall be final. So, the Act applies to work 
that are to be done on a regular basis enga-
ging regular workers. Sir, I would plead 
that the normal rules of' recruitment should 
be followed in recruiting the persons So that 
right from the beginning their interest. are 
properly protected and contract labour shall 
not be resorted to in such Casos. ' 

There ate 'various instances wherein a 
great malpractice is done by the contractor. 
in the enpgement of labour~rs and in 
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, diarelardiDI their interetts. I must refer to 
tbe cases of the Food Corporation of India, 
The Shipping Corporation and th'e Ware-
bousinB Corporation and because of the 
limited time, I am not going to explain aU 
.thoso things, but I may draw tbe attention 
of the hOD. Minister to one particular ins-
tance in my contituency. In the Trivan-
drum airport about 5 years alo a contractor 
was given contract for the porterage work. 
He engaged 90 workers for that work. When 
the term of tbree years expired the contract 
was liven to another contractor. In the 
meanwhile the 90 workers formed themselves 
iolO a cooperative society and they applied 
for tbo contract, but without giving tbe con .. 
tract. to tbat ~ocjety, the contract was given to 
Mis. Kleenwell, BC'mbay, and a lot of difflcu'l-
ties arose. The new firm refused to engage 
the workers who ba\'e been wor king for the 
1alt three years and the firm insisted that an 
amouot of Rs 3000 to Rs 5000 should be 
liven by each person for appointment as a 
labourer .. The question was taken to the 
labour court. Thereafter it was taken to 
the High Court. The Rich Court gave a 
positive direction that the workers' claim 
should be recognIsed and in spite of the 
judgment, the contractor refused to give 
employment to that group of labourers and 
DOW the whole matter is with the Supreme 
Court. I wrote to the Civil Aviation 
Minister in this regard. The reply I re~ei­
ved was tbat since the matter is in the 
Supreme Court and since it is sub judice, he 
Dot able to do anything in tbe matter. It is 
a pity that the poor workers who work for 
a period of three years. are forced to go to 
the Supreme Court to get their normal grie-
vances redressed. In th~s connection I may 
also point out to tbe bon. Minister and to 
this House that there are various legislations 
to protect the normal interests of the 
workers. to protect tbeir m nimum wage. 
their provident fund, the security of job. the 
emploeyces' State Insurance S..;heme etc. 
This 1970 Act is brought forward just to 
scuttle aU the legislation just to see that 
those benefits are taken away. It is a short 
cut and to circu mvent the whole thing the 
1970 Act was passed. ' 

Again Chapter V deals with tbe welfare 
aDd health of the contract labour. My 
trilClld, Daaa Ji explained at length all those 
matt ... and so I am not going to deal witb 

them, but the entire responsibility of giving 
aU the benefits is placed on the contractor 
and you can just imagine how he is loinl 
to protect the intere~ts of these work or8. 

Clause 21 again says: 

"The contractor shaH be responsi-
ble for payment of wages to each 
worker." 

Sir. there is no rule whether the Mini-
mum Wagrs Act should be made applicable 
to him. Nothing is there. They are thrown 
to the mercy of the con tractor. 

Again. Sections 26 and 27 are very 
fantastic. Mr. Daga Ji has pointed out all 
this. The workers are nN allowed 10 
resort to take their grievances to a court of 
law. Either the Inspector should file a suit 
or the workers should take prior permission 
of the Inspector. And in case they are not 
able to file a suit within three months, it 
lapses and so they are unabJe to file even a 
petition before the court. 

Clause 32 of the Act lives unusual pro-
tection to different persons emr10yed in the 
Drpartment. It says : 

"No suit. prosecution or other 
legal proceedings shall lie against any 
regIstering officer. licensing officer or 
any other Government servant or against 
anv Member of the Central Board or the 
State Board as the case may be. for any-
thing which is in good faith done." 

14.04t hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

That is \-cry unfortunate. The interests. 
of the workers are not at alI protected, but 
the interests of the contractor, the interests 
of the Inspect or, the interests of the off jeers 
whom we know that they also get tne share 
of the spoils from the contractors are all 
protected. 

So, I will plead with the Minister if 
you go through the entire provisions of the 
Act, tl:tey do not protect the interests of the 
workers-to bring forward a comprehensive 
legislation for protecting the interest!!! of the 
workers for whom this Government is com. 
mitted. In the Budget, a great thrust is 
given for anti· poverty programme. The 
thrust of the. Government is to Ifft them 
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above the poverty line a~d give a real1ife 
to the poor people. . So, I plead that a new 
legislation for protecting the interests of the 
workers be brought forward. 

With these words, I support the Bill as 
this Bill has been brought forward, as I 
submitted earlier, to remove the.anomaly. 

SHRI THAMPAN THOMA <) (Maveli-
kara) : Sir. the Contract Labour (Regulation 
and Abolition) Amendment BilJ has been 
brought forward to hring the aspech of the 
Central Government undertakings under the 
control of the Central Government as there 
is a contradiction between the State Govern-
ment and the Central Oovernmrnt in respect 
of certain things. I appreciate that this 
anomaly is to be corrected and the organisa-
tions which are under the Centre will have 
to be regulated by the Central Government. 
When the contract abolition is to be expec-
ted, of course, the Central Government will 
have to act on it. 

My friend was saying about certain 
things in detail, about the real prac~ice in 
tbe contract system. My question is, why 
can't the Central Government come forward 
to abolish the contract sy~tem as a whole at 
least in the public sector undertakings which 
belong to the Centre. The Food Corpo-

. ration of Iodia is an organ which is directly 
under the control of the Government. and it 
is a public undertaking. They have cons-
tructed godowos throuahout the country and 
these godowns are a permanent structure and 
workers are necessary to carryon their 
operations. It is not a temporary measure ; 
it is a permaaent measure -If the Food 
Corporation of India has got no comract 
employees, whom 3re you paying then? 
There should also be other employees who 
are working there for loading and unloading 
operations. Will the Government look at 
the issue and the test is, the nature of per-
manency? It is a criterion for abolishing 
the contract system. Will you kindly abolish 
contract system in the Food Corporation of 
India I am only quoting the example 
of tbe Food" Corporation of India just to 
show tbe consequence in public under .. 
takinas, and how common masseS are so 
seriously affected because of the contract 
Iystem. There· are thousands of workers 
workiDI in the lodoWDS throughout tbe 
country in tbe Food Corporation of India 

who have no eligibility to be called _ as 
workers. Their name is nowhere in the 
record. They arc not entitled to any mini-
mum wage ; they are not entitled to any of 
the statufory wages and statutory benefits; 
they are not entitled to any of the protec-
tions which the Government is granting. 
They arc at the mercy of the inter-mcdiary 
people who take the contract. They let . 
the piece-rate wages from the contractors. 
As and when they work, thcy get some 
money by this means or that means. Subs .. 
titute persons are working in their places 
and the contractor makes the money. Why 
can't the Government abolish this contract 
~ystem in the Food. Corporalion godowDi 
and departmentalise them ? . 

Unfortunately, I may point. out that 
when you are moving this Bill here, what 
your own Government-of course, it is Dot 

. the Labour Depallment- has done. This is 
the time for you to act on this subject. In 
Bombay, Madras and Vi~hakapatnam where 
afler a sustained struggle of working c)asl, 
the workers who were working on piece-
rate basis/and demanding to be absorbed as 
departmental. workers in the Food Corpora .. 
tion of India, are being terminated. The 
number goes to 7,000. The services or 
7,000 workers are being terminated by the 
public undertaking in all these places. If 
you have got any sincerity to bringina this 
amendment, my submission is, before this 
BilJ pac;sed, you wi1l have to take them 
back a" departmental workers. You show 
your bona fide. It is your own Departmen-
tal undertaklDg, Central Government public 
undenakjng. 

Take for example, Railways. It is a 
permanent body. There is a construction 

-work going on and people are regularly 
working. What Pay you are givin, and they 
are employed by whom? Instead of doing 
tbe work departmentally and directly, you 
are engaging contractors and contractors are 
luPplytng people to tbe Railways. Lakhs of 
people are working on comract system in 
Railways. It is another: pubHc undertakiDI. 
If. you are really interested in abOlishing 'he 
contract system in this country, what you 
have to do is, you first do it yourself. Let 
charity beain at home. You abolish this 
contract systen;a in this Department which i. 
under the Contra) GOVernment. 
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If you analyse the varioul ports in tbis 
country, the ~ystem thue is wonderful! 
The intermediaries there are living by 
'Supp)y'iJ)g human beings! \\that is tbe dig-
nity of human beings in this country 1 A 
man who supplies another human beinl 
iet a <commlSSIOD. How bad 1 How can I 
expla,n these thin~s1 What is it to be called? 
I~!do not want to name ,it in any other 
manner. A man who ~uppltes another .man, 
gets a commission! ]f you are giving due 
dignity to human beings, step this practice. 
lot the ports. which arc owned and run by 
Government, there are intermediaries, con-
tractors and they supply labour and get 
money and yOU very conveniently call it the 
'labour supply system'. This labour supply 
system is well known in the ports and if I 
am capabJe of suppl)ing 100 labourers, I 
can:aet a good money. wit bout working! 
What dignity to· human beiols are you 
giving? If you want to live real dignity to 
human being and if you want to bring about 
equality of feeling amona people~ you 
abolish and do away with tbe contract sys-
tem in the port and other areas. Of 'course, 
the Dock Labour Board Act has come and 
they have regularised and department ali sed 
tbe workers. But in mo't of the ports like 
the Mangalore port, the labo\lrers are 
supplied by the contractors. All types of 
labourers are being supplied there. Only 
a few of them are made permanent. This is 
another aspect. 

I briDI another case to your notice 
which my. friend Mr. Somna1h Rath may 
highlight in his speech aho. I ba\'e come 
acro~s it because I am associated with the 
Consultative Committee on Labour. There 
ace parasites wbo exploit human beings in 
this country by sending them abroad. That 
is also a sort of a contract system. There 
arc various fictitious companies coming up 
in various parb of the' country aDd they 
recruit persons and'send them abroad and 
in sending them abroad, if a fOIe;sn emp-
loyer pays them, according to the law of 
this country. the deposits will ba\'e to be 
made. These people wi}) have to be sent 
by the person who recruits. But wbat is 
happening in this ? The poor people who 10 
in search of job, sell their property. sell 
their ornaments, their mother·s property, 
wife's property and everytbina and .pay for 

a visa and tbey are being sent for construe- . 
tion work and 1bey have to face torture and 
in hultlan behaviour Who is their to pro-
tect them? You have registered such com .. 
panies here ar d such companies which are 
bogus are recrUiting persons and sending 
them abroad, How could you regu)arisc 
them? 

My submisbion is that if you want reany 
to abolish the contract system and give due 
dianity to human beins, firs~ of all, let the 
laws in the 'Government be strict1y imple-
mented, Never try to send it back to the 
State Govrrnment and the other organisa-
tions to look in10 1hem. The Government 
will have to ccme with a heavy hand to put 
a stop to this practice. 

SHRI SHRIBALLAV PANIGRAHI 
(Deogarh).: Sir, I rise to support the Cont-
ract Labour Regulation and AbOlition 
(Amendment) B II. 1986, It is a small Bill 
with three cJausl's on)y. But although small 
in size, the Bill ~eems to be 'significant in as 
much as it is intended to bring about a 
uniform labour policy throughout the 
country and also help bui1d smooth indust .. 
rial relations. 

The Bill is before us to replace the 
Ordinance promulgated in tho month of 
January. 

The definition of 'appropriate Govern-
ment' has been· ahe subject matter of this 
Bill and the discussion we are having in tbis 
august Hou~e to· day. About tbe term 
'appropnate GO\'ernmcnt' different defini-
tions appear in different Jt'gislations and, 
therefore, there was a necessity feU to briog 
uniformity in resrect of this definition. 

The Industrial Disputes Act, 1947 has a 
definition for the appropriate Government 
and provide lhe Central Government as the 
appropriate Gcvernmfnt. But in the 
subsequent act. that is, the Contract Labour 
(Reaulation and Abolition) Act, 1970 there 
is a different dtfin1tion. We come across 
for the term 'appropriate Government', end 
that Is the State GovernmeDt. So naturally 
this creates an anomalous situation in the 
field and' in the matter of implemen1ation 
and that is souaht to . be removed. Thero .. 
fore, there should be nothjna to object to . 
this BiU. 
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But while speaking about it, It strikes 
me as to what wa. the· ·.Government doing 
all· along allowing this gap to exist in this 
definition in the two Acts. We bave the 
Law Ministry and we have also the 
Ministry of Labour. 

Very competent and knowJedleable 
officers are there in these Ministries and 
particulary this Act came much later. The 
Industrial Disputes ·Act was enacted in 1947 
but this Act which we are amending now is 
of a later date, tbat is 1970. Wben they 
drafted tbis Act in 1970, the Contract 
Labour (Regulation and Abolition) Act, 
why were not attempts mad~ to have a uni. 
form definition? At lea~t 1 would request 
the hon Minister to dirc-:t his M iOlstry to 
have a look at all such provisions now 
where different definit ions do appear in 
different labour laws. Sh')uld we always 
wait for tbe judiciary to point out these 
things to us, the Supreme Court or the 
High Court to come up with such observa-
tions and after that, to come before the 
Parliament in the form of amendmenta ? So 
far as this amendment is concerned there is 
nothing to object. It is a welcome feature 
that the Government in this amending Bill 
with a good intention to have one set of 
uniform labour policy also seeks to reduce 
tbe multiplicity of inspecting agencies. 

The main objective of this Act is two-
fold-to regulate and aboli~h the contract 
labour. As I was listening to the speeches 
of some of the hOD. M embers from the 
Opposition. The sole ()bject of this Bill is 
not to abolish fully the contract system. If 
the system is abolished, it is well and good. 
Tho Congress Party is committed to bring 
an end to all sorts of exploitation and also 
it is committed .. to put an end to the middle-
men system existing in our country, ~bat­
ever the spbere may bo. Now. it is the 
question of time as to how quickly we can 
do it. At the same time. We should not 
forget that the situation is such that in every 
sphere we cannot" just do away with tbis 
cootract labour system. Wherever there is 
w~rk ofa permanent nature we should DOt 
encourage this contract labour system to 

. continue. My friends bave also referred 10 
the P.C.I. Railways where this system i. 

. loin, on and they arc doina work which can 
bt usiped to the labourer OD permaneDt 

basis. They shou1d be made regular. There 
Ibould be no question of continuing with 
this contract labour system. This contract 
labour system or thtkadarl system is not ao 
honourable system of res pectable system. 
We know that tbe contractors are exploiters 
by and laege, There may be some lood 
people. But most of them are greedy 
people wbo exploit the labourers as much as 
possible. . Our hone Labour Minister who 
is presiding over the Labour Ministry, who 
is young and energetic. ·is the custodian of 
the labour class people, as far as tbeir 
interests arc concerned The otber day 
'tIr'e Were together there in Gauhati. Some 
other hon. Members of Parliament were 
also theIe. The Minister has himself raised 
the feeling of the Fel workers there. They 

. were hurt very much. The work has been 
going on f llf decades permanently but they 
hlve not "regularised the services of the 
workers. They are .just simply contract 
labourers and their conditions are miserable. 
To put it in short. their conditions are 
sometimes worse than thlt of slaves or 
bonded-labourers. There is large scope for 
improvement in this sphere. There are 
Jaws regulatiD, and abolishing the 
Contract Labour. The Labour Mini.try is 
working in this direction to see how quickly 
we can do away with contract Jabour 
systOm 1n all possible ways and in ali 
possible areas I know it is not possible 
to fuUy do away with contract labour 
system but then the working condition and 
Jiving condition of the labourers have to be 
improved. Good and progressive laws arc 
there in our country. But what is disturb-
ing us in the lack of will to properly im. 
plement the same. So, I would earnestly 
request the bon. Minister to direct his 
Ministry-to lee that theso laws should be 
got implemented in the tight spirit and 
direction underlying these laws. 

Sir, Government is the biggest employer 
iii this country and it should not only be the 
biggcst employer, but it shouJd also be the 
best em.ployer. Four lakh workers are 
workiq in various Public Sector Under-
takinp. 

At last, with one sentence, I will con .. 
~ude. . The historic: judgem~nt of the 
Su,reme ·Court in the ca~e of Surell<ier 
Siqb VenDI CPWt>, held that equal pay 
tor equal work, aftor 6 mODtbs ot _vice, . 
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should be given due attention. My request 
is this, We should not always look to the 
Supreme Court. Tbe political system 

,should be much ahead of the judiciary. 
Therefore, the historic judgement should be . 
corrcctly studied and appropriate action 
should be taken accoldingly. 

[Trans/at ion 1 
DR. O. S. RAJHANS (.JHANJHAR-

PUR) : Mr. Deputy Speaker. Sir, the Bill 
envisages an ordinary amendment in ,the Act, 
~iz, which i~ the 'approprwte Government'. 
The State Government bas heeD rep1.\ced by 
Central Government-and it IS all rirht. 
But it has provided us an opportun ity to cJis-
cuss the subject of contract lahour in detail. 
To my mind, Contract Labour is synonymous 
with bonded labour in our country. Every 
day I meet about 50 to 60 workers helonging 
to north Bihar who c('me to Delhi in search 
of jobs. Most of them are, engaged in 
construction work. They work as contract 
labour. You cannot believe the way they 8tC 

treated. They are meted out inhuman 
treatment. They have to work 14 to 16 
hours a day. After one month the Cont-
ractor ,changes their nameg. Ramesh beco-
mes Suresh aDd Parbatia bt'comes satwatia. 
There is no record of their names and 
nobody 'cares for them. There is no law in 
in the country which can be invoked to 
apprehend the building contractors who not 
only violate the laws but also' act in an 
arbitrary manner. Big promoters and contrac-
tors engaged in cOnstruction work are not 
only millionaires but multi millionaires. 
But the way they exploit these poor workers 
nobody can believe it. I dare say, that in 
spite of our good intentions the contract 
labour system is not going to end in this 
country. I, therefore, urie that even if the 
Contract Labour Syst~m is not abolished, at 
least the contract labour should get fair 
justice, provident fund. gratuity and benefit 
of welfare measures. Arrangements should 
be made to provide them rood, I have 
myself seen the sub. human treatment meted 
out to contract labour engaged in construc-
tion work. They are treated like animals. 
They are not given,even a break of 15 to 
20 minutes to take their food. I am not 
narratiDI the plight of workers wbo belona 
to Bihar alone. The pliaht of wOlkers 
belonaiDl &0 eastoro Uttar Pradesh ODd 

Rajasthan is equally miserable. Tberefore, 
there is need to improve the conditions of 
workers "ngaged as contract labour .. 

A new system is prevailing in Delhi and 
its nearby areas which is probably known 
to you and the M inisler also. But before 
J speak on the subject I would like to state 
here that whenever I brOUght such probJtms 
to the notice of our Hon. Minister. he Dot 
on ly took prompt action but also went out 
of the way to provide justice to the labourers 
who came to us for justice or payment of 
their dues form their employers for which I 
congratulate the Minister. As I was saying, 
a new system was prevailing in Delhi and 
its ncarby areas. Some people have started 
agt'ncks of security guards. Security 
Iiluards are required by mill own'ers and 
factory owners and a mill owner requires as 
many as SO security guards for his different 
factories and M ills. They start benami 
agencies, recruit guards and pay them only 
Rs. 100 to 200 per month. I think the hon. 
Minister may be aware that after one or two 
momhs. tl,ese guards are discharged. 
People coming from distant rural areas 
readily agree to work On such a meagre 
salary. After their discharge they are asked 
to rep~rt after 3 or 4 months. One who 
resists the removal is threatened to leave 
service otherwise he would "'e implicated in 
false theft cases and as villagers are ignorant, 
they leave their services. Such agencies are 
mushrooming in Delhi, Obaziabad and 
Faridabad. I request the hon. Minister to 
see that they get justico. 

I would never ask you to abolish Contract 
Labour System because if it is abolisbed, the 
poor workers would be deprived of his 
livelihood. Therefore, I request you to do 
justice with those people who come from 
distant areas for their Ilvelihood. They 
should get justice. . 

Sir" you might have read in Newspapers 
regarding the dam beiDI constructed at Tehri 
Oarhwal. The labourers comilll from Bihar 
and Uttar PradeSh working at 'the dam are 
kept in cages, so that they may Dot 10 away. 
Food is served to them in tho cases.. We 
talk about 21st century, but here man treats 
his owo fellow human beings worse than 
animals and wo are a sUeDt spectator to it., 
Today, it is necessary to expose those Who 
call themselves civiHztd and exploit the 
labourOl'l. The Contract Labour SYltom it 
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i1l vogue in the coal industry. I .know .hat 
the hon. Min1stet would reply that the 
contract labour system bas been removed to 
a great extent, but it sttU exists there. The 
principle of might is right It ill prevails tbere 
and everybody knows how Mafia i~ domina-
11l1g. The agents of the Mafia gangs openly 
snatch RI. five out of Rs. ten paid to a 
labourer. This is tbo position in the coal 
industry and the same'position prevails in the 
Pood Corporation of India and the Railways. 
I know that due to the nature of work in tbe 
Railways, it is Dot 'Possible to engage regular 
labour there; but I think regular employ .. 
ment can be provided. I know tbat you 
engage contract labourers for repairs of the 
railway track. As I told you earlier, I do 
not favour the abolition of the Contract 
labour system. because I know the fact that 
a contract labourcr works for 15.16 hours 
but when regularised. he does not work even 
for five hours. I myself say th(lt it is 
nothing but our own fault. But we must 
find a Way out so that more and more people 
get employment and for contract labourers, 
welfare measures ~hould be taken to 
eiiminate exploitation. 

With these words I conclude. 

[English] 

SHRI K.R. NATARAJAN (Oindigu1): 
Mr~ Depu!y Speaker Sir, On behalf of the 
AIADMK I welcome the Contract Labour 
(Regulation and Abolition) Amendment 
Bill )986 seeking to remove the anamolous 
situation tbat has arisen due to different 
definitions in tbe Contract Labour Act and 
also the Industrial Di~pute Act 1947 by 
introducing the same definition "Appropriate 
Government" in both the Acts. 

Yet, I have to make some suggestions 
in this connection. The Contract Labour 
Act does not' contemplate abolition of 
COIltract labour. It regulates the employ-
ment of labouren on a permanent basis. 

The principal employet is made to pay 
the wages to the workers if the contractor 
does' not pay them. But now the employers 
are on tho' safe footing by the amendment 
at this A.ct. I request the hone Minister 
to pIua tho l«)phol.es and bring tho princi .. 
pal employer OD the same baaia as in the' 

case of calling (or tenders and giving work 
to a tender. 

My second suggestion is that the 
contractor shoUld be made to provide (or 
insurance and other facilities to employees 
as in the case of individual workers. 

With these words I conclude. 

[Translation] 

SHRI RAJ KUMAR RAJ (Ghosi): 
Mr. Deputy Speaker, Sir, J am thankful to 
you for giving me an opportunity to speak 
on the Amendment to tbe Contract Labour 
(Regulafion and Abolitioo) Act. 1970. I 
fully support it. 

It is a small amendment which .will 
remove various anomalies which hitherto 
existed in the Act. When we talk about 
the Contract labour. our attention is natu-
rally drawn to the CODstractors wbo colJect 
a number of labourers and tak~ work from 
them. They undertake big contracts and' 
complete them with the help of contract 
labour and earn a lot of money. But only 
a very small part of this money is given' 
to these poor labourers. This is th~ true 
picture of contract labour, You may be 
aware all the big constractors, who are 
mil Jionaires and multi 'millionaires, exploit 
the labour, so much so that they do nOt' 
make them the full payment of the wages 
recorded in the account books. The result 
is that, they are neither able to make both 
ends meet nor ean Jive in proper houses. 
They cannot keep good health because of 
insanitary conditions in their dweJlinj 
pl~ces. They cannot afford education to 
their children. It is out of compulsion 
that they live in the hou~es which arc extre .. 
mely hot in summer' and freezing cold in 
wioter. But if he is regularjled the position 
may be different. I can say in this august 
House that the hon. Minister has a soft 
corner for the ~orkers. But as stated by 
Shri Rajbans, after taking work for one or' 
two years, the owners remove them froUl 
their service On the ground that tbe,ir, work' 
is not satisfactory. The contractor may 
be of a Delhi contructing company or or " 
South Indian company, the conditioo', or 
tbe labourers all over the country' 'is' d." 
lame. And besides these eoritrI.oton.;" 
coJMtition of me GOVcrnmtr1t Publ., 'U ....... 
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takings is also same. The only difference 
is cbat the contractor is a multi-millionaire 
and in tbe public undertaking there is a 
hi.b rankins officer, but both of them are 
exploitina the labourers. Tbey foract that 
this country wtth a population,. of 70-72 
crores can proJl'css only on the strenlth 
of tho labour of the poor; and without 
uplifting them we canoot eatablish a civili-
zed society. But what happens is that 
after taking work for two-four years, they 
arc removed from their services. 

They have constructed buildings, roads 
and laid railway lines. They are enlaged 
in severa) projects. But they have 00 
employment guarantee. What is the use 
of such a Government? Twentieth centnry 
is loing to end and we are on the thre-
shold of the twenty Irst century. If we have 
not understood even the problem of tbe 
labourers what have we have done 'l 

I had tabled a question about the 
workers of National Thermal Power Cor. 
poration in Shakti Nagar in district 
Mirzapur of Uttar Pradesh. Althougb my 

. question was not admitted yet I got the 
reply tbat according to tbe National Ther .. 
mal Power Corporation no worker is being 
.upplied to the Singrauli Super Thermal 
Power Project at Shakti Nagar in Mirzapur 
district of Uttar Pradesh an commission 
basis. Therefore, the question of taking 
work pertaining to the canteen, clean-
Unesl9 stenographer and other office work 
from them does Dot arise. 

I had requested that when you have 
taken work from them for so many days 
why are they not absorbed in the canteen 
or as stenographer of in some other office 
work of wbich posts are lying vacant. 
This is also a' fact that corrupt practices 
will be resorted to in filling these posts. 
I received the reply from the NTPC. It 
is surprising that althouah I received reply 
from those against whom I had made 
complaint yet my Parliamentary question 
through which I wanted tbe information 
was nOl admitted. This is how I was 
'aDored. 

Sir. it will be better not to say about 
t'be RaIlways. I qree that tbera may be 
"'0 eompullioa. of the Railways but we 
0IMet OYCll'.loot the pliaht of the labourers. 

A number of labourers came to Delhi and 
had been engaged ;8 the constructions work 
in the Railways tor many years. But later 
on they were removed from the job. 
They came from eastern Uttar Pradesh 
and were engaged in the work of layinl 
railway lines for five years. Afterwards 
they were removed from the job. They 
madc reprcsentations in this regard but 
when it went unheeded they filed a petition 
in the Supreme Court. The Supreme 
Court gave the verdict that all the petitionCfl 
in this case be absorbed. But the Railways 
are disregarding the verdict. They say 
that the labourers are not reportina for 
work. Sir. there is need to' enact a legibla. 
tion whereby it may be possible to establish 
that the Jabourers have reported for work. 
Otherwise, how can we establ ish that the 
labourers have reported for work? Sir, 
can you agree with the contention that the 
person who hu worked for five years and 
now who has nothing to eat and who 
arranged money with great difficulty for 
appealing in the Supreme Court, now 
refuses to report for work when the Court 
bas issued direct ives for their absorption? 
It is their foolishness that they say that 
the person concerned is not reporting to 
duty. They could have taken the pJea 
that they are absorbing him as be is rude. 
Sir, this is the other instance besides the 
NTPC case already related by me. 

Sir, it is claimed that there is no bonded 
labour. But labourers from Ranch! are 
working in the bricks kilns in my consti .. 
tuency, Azamgarh, Ghazipur, BaHia, 
Gorakhpur, and Basti districts of eastern 
Uttar Pradesh as bonded labour. Sir, you 
can get the matter ooecked to know whether 
labourers from Ranchi are working there 
or not. Each labourer had beeD forced 
to put his thumb impression on some 
documents. These labourers are made to 
work for 12 to 18 hours. The woman 
labourers are given a wage of Rs. 10 only 
for the hard work done by them. In this 
way they are being eXploited. The Minimum 
Wages Act aDd the Child labour Act are 
being flouted openly. 

The Government must be Vigilant in 
this regard. If action is Dot taken to 
cbeck this practice. the matter may ,0 OUt 
or band. So, Sir, your interventiOn is 
required in this matter. 
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With these words, I support the Bill. 

*SRRI MANIK SANY AL (Jalpaiguri) : 
Mr. Deputy Speaker, Sir, while speaking on 
this amendment Bill many hon. Members 
have said that this is a very simple amend-
ment. We think that this is not such a 
simple amendment. Behind this amendment 
a definite policy, a definite thinking is 
clearly at work. That thinking is that SO 
far the Slate Govt. had the power and 
right to intervene and solve the various 
labour disputes in the Central Govt. under-
takings in the States. As a result of tbe 
exercise or that right by the State Govern-
mellt to solve those disputes and its interven. 
tion in various disputes in those undertakinBs. 
various incidents and various developments 
are lakina place. That has prompted and 
neces'ltated the bringing forth of this Bill. 
Sir, tbe Industrial Disputes Act came into 
force in 1947. A long time after that, after 
gainjng much experience, the contract Labour 
Act was eoacted. We have of course deman .. 
ded many times that this contract labour 
system itself should be a bolished. It !hould 
Dot be permitted to continue. It is providing 
an opportunity to the contractors to exploit 
tbe labourers and to amass black money and 
to develop a relationship with tbe manage-
ment. Many hon. Members have expressed 
their 'Varied experiences in this connection. I 
do not want to ao into aU tbat. From our 
own experience We have seen that on the 
Railways labour Is employed through 
contractors in the matter or handling of coal 
and ash. No facilities are provided to those 
labourers as is provided to the industrial 
workers. Tbere is though no provision of 
protection for the industrial workers too. 
Sirt what is the meaning of 'protection' ? 
Today no punitive measures are prescribed' 
8,ainst tbe owners and management. No 
punishment is prescribed for them. When 
the Central Govt. itself does not provide for 
any punishment against the owners, when 
they arc creating opportunities for the con-
tractorS to exploit, then tbe contractors will 
no doubt get more and more opportunities 
aDd exploit the situation. Just to provide 
more facilities and opportunities to the COD-

tractors, the right of the State Govt. is sought 
to be snatched away. If tbe State Oovt. does 
Dot have tbis right and power today and if 

a law aDd order problem arises due to .ome 
labour trouble then who will look after that? 
Has the Contra I Govt. got any infrastrcuture 
today in all those places aDd districts all over 
the country where there are units of Central 
Govt. undertakings? Is there any. ofBce of 
the Central Labour Commissioner '1 If tbere 
are no such office then to whom the poor 
workers will go? To ,get the redressal of 
their grievances and complaints these poor 
workers cannot approach the courts of law 
because they are extremely poor and do not 
ha ve enough financial resources. They will try 
normally to solve their disputes through 
the Labour Commissioner. They arc beiDI 
deprived of that Opportunity also. That 
means that they are being thrown to the 
wolves. Have we reached this conclusion 
after this long experience that the right 
should be vested in the Central Govt? Ie 
we see in West Bengal what is happening in 
the Railways. what is happening in the LIe, 
what is happening in FeI. I will cite a 
small incident in Tripura. In Tripura the 
FCI workers are fighting against the COD-

ractor on the issue of tbeir wages and 
various other demands. But what happened 
there? Rice stocks were being taken out 
of the FCI gOdOWDS. But no steps were 
taken to redress the grievances of tbe 
workers. They have again and again sent 
representations to the Centre. They have 
apprised the Centre about their plight but 
inspitc of that no steps have been taken. to 
solve their problem till this day. But that 
contractor is merrily carrying away rice from 
that godown. About reguJarisatioD and 
coufirmation, the situation is very dismal. 
Today all over the country the labourers arc 
being retrenched and we are paving tbe way 
for that. We are throwing these' poor 
workers in the mounths of the wolves. Sir, 
tbe Central Govt. has stated in their J)olicy 
statement that they will take tbe country into 
the 21st century. But whom they will lead 
in the 21st century. Will they take a big 
vacuum or cipher into the 21st century? 
Wi11 they take a he11 or a graveyard in the 
21st century? I will like to ask the Labour 
Minister -hat protection has be given UI" 
I think there is mnch scope to ponder over 
thi.. We shou1d deeply rethink about this 
measure. If this Bill is turned into a law 
through this brief and cursory deliberation 

.The speech was originally delivered itt Benlali. 
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of two b.ours, then I think tbat will be a 
~~at betrayal of our poor people and labour 
lo(cc:. I hope the Central Govt. will desist 
froOl doing that.. With that Sir. I conclude. 

SHR1 RAM PY ARE PANIKA 
(Robtrtsganj): Mr. Deputy Speaker, Sir~ 
1 rise to support the Contract Labour 
(Regulation and Abolition) Amenument Bill. 
Althougb there is no controversy in tbe Bill 
),ct our CPM coUeagues have dragged 
Central and State Governments into it. 
Legisl~tions are enacted but no state Govern-
ment follows it ••••••... (lmerruptions) Inci-
dently we have got Three Super. Thermal 
Power Stations in our area. The N T.P.C. 
has got one eacb in SingrauIi and Rlhand 
and the State Power Board has got one in 
Anapara. Similarly, there are coal mines ID 
our area N.T.P.C. gets its entire work done 
through the ContraCtor. There is a provisIon 
in tho Bill that tbe principal employer will 
maintain the list of contract labourers. J 
would request you to conduct a survey in this 
regard. All the pubhc and prIvate 
establishments in Mirzapur are not maintain-
iq any list. What Sori Rd.j was mcntlooing 
is not in the interest of labourers. So far 

'as the implementatIon is concerned, the State 
~overnment~ have no suitable machinery to 
implement it. T ere are not Inspectors and 
Labour Commissioners, wirb the result that 
it is not being implemented properly. If ~()me 
contractor has two thousand labourers, 
be bas registered at the most two hundred 
labourers. Similarly. jf bas one hundred 
labourers, he bas registered at tbe most 
twenty labourers. In this way there is large 
scale- exploitation of labourers by the 
contractors in connivance with the officials 
of the Labour Department. Therefore, it 
needs some improvement. It is also 
proposed to provIde tht'm ame~itics through 
this Act. I say with full responsibiltty tbat 
In our State and in other States also there is 
no provision for retiring room, canteen and 
'latrines etc. for the conrra.;t labourers. We 
10 on enac l ing legislations but who will 
monitor its impJemention. West Bengal is 
not following it. There they bre not giving 
:.ages for Sunday. No mtdicaJ Qr first aid 
facility is availabJe to them Our hOD 

. Minister is a very CODlPeten~ person. H; 
-, b~.s ~cquitted himself in any portfolio he held, 

He recently took over cbarge of this Depart-
"JDeDt. He bad convened a meeting of the 

Contract Labour Board a few days back. 
The Jegislation is in Consonance WJth the 
objtctive witb which it is being enacted. 
You should ensure that it is observed in the 
whole country. It is a fact that you have 
provided wide powers in it but the people 
who are supposed to exercise them are 
misusing them. Tbey watcb their own 
interest. With the result that large scale 
explOItation is bound to take place. There 
are a number of factories where there is no 
need of contract labour. Even tben the 
casual labourers is being engaged to carry 
out the work. The contract labourers do 
not enjoy the facility of gratuity, provident 
fund and bonus which are available to otber 
labourers The big contractors are taking 
advantage of it. In my constituency at least 
ten thousand contract labourers are enaaged 
in . one establashment only. The entire work -
of horticulture, hospItals and scavenging is 
carried out through contractors. They are 
looking after cycle-stands. Not only this, 
the same condItion prevails in Rlhand Super 
Thermal Power StatloD. It is totally wrong 
to say _ that the contract labour system has 
been abolished in the CoalfieldS. Thousands 
of labourers are engaged in the sortmg of 
coal. They art: beiDg exploited on Jarge scale. 
If you survey all the coaltlel~s under the 
Coal India Limited, you will find that the 
contractors in connivance With the manage-
ment are eXPloiting tbe labourers. The con-
tract system is a boon for OUf management, 
executives and the big contractors. These 
people demand a certain percentage of tbe 
contract amount from the contractors before 
awarding the contract. -I would like to make 
a demand that this contract labour system 
should be abolished and a new Bill may be 
brougbt forward in which it is provJded that 
the labourers will be provided the same 
facilities. irrespective of the nature of the 
work, which an initial employee enjoys and 
he will be treated at par with a permanent 
employee and whenever a vacancy occurs 
it wIll be filled from among the .experienced 
contract labourers. 

Similarly. substitute labour system is 
prevalent in our country. Under tbe sub-
stitute labour system, if a labourers loes 
on leave. a sUbstitute is engaged in hi • 
place. Whether it is Government Organisa-
tion or PrIvate Organisation, their Dumber 
is 2 to 3 thousand in a factory and -they 
are engaged by the CODtraCtor.. . ~ it not 
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~ that their names are not on tbe muster 
rolls; rather four categories of labourers 

. . are e~aled to do the same works. Some 
are engaged on muster rolls, some as casual 
labour and some as contract labour. This 
system of engaging labourers gives chance 
to contractors to e.xploit OUf labourers. 
Even Ollr Government Public Undertakings 
and the Government organisations arc 
Dot lagging behind in exploiting the labour. 
The Government should, therefore, enact 
a legislation only when tbey are in a 
position to implement it. In case you are 
not in a position to implement it, at least 
stress shouJd be laid on. its mOOitoling. 
You should depute your representative in 
the labour Department. In some cases 
you have deputed your representative in 
the labour commission but be is 110t able 
to do much in this respect. A LClbour 
Commissioner at the State level should be 
appointed in your Depart~ent who should 
see whether the legislations are being 
implemented properly or not. 

15.00 hrs. 

Our Government have been initiating 
legislative measures for the welfare of the 
labourers for the last 6 to 7 years. It bas 
brought a number of amend ments and 
enacted many legislations. But these are 
DOt being enforced properly. It can say 
about West Bengal that there is DO end to 
the exploitat ion of labour there. One can 
see in Calcutta how miserable is the phght 
of the labourers. Wben the Issue of centre-
state relations is raised, the States want 
maximum power but in case of faHure the 
Central Government is blamed. When the 
question of responsibility comes, it is 
thrust on tbe Central Government. I would 
request the Government to apprise the 
Sarkaria Commission about the Contradic-
tory statements beiog made by the opposi-
tion 80 aa to find a solution to this pro-
blem. I hope the hone Labour Minister 
will briDg forward a comprehensive BiH in 
the interest of Jakhs of contract labourers 
aDd it will give benefit to the agricultural 
labourers and save the labourers from 
being explQiting by the conttac~ors in the 
corporations and organisa'tions. 

SHRI VlJAY KUMAR YADAV 
. (Nalanda): Mr. Deputy Speaker, Sir, ,his 

Bill haa been brouaht forward iQ thjl 

Ab"lltllJn) Amdt. 1111 .l98 
J ' , ' , .... , ,1 ~ , ,~. ~t, 

House for making certain amendments In 
the Contract Labour (Regulation aDd AbQIi • 
tion) Act, 1970 and people have hi,b 
eX'pectations from it. In my view, this 
BilJ has beeD brougb t forward to remOve 
certain anomalies. But the title of the 
BiU itself is contradictory. The title of' 
the Bill is 'Contract Labour (Regulation 
and Abulitioo) Amendment Bill, J9~6 and 
through tbis Bill you want to regulate as 
well a$ abolish it. In my view, these are 
two cot.tradictory things and cannot go 
side by side. This snows that our Govern-
ment does not intend to do away witb 
tbe Contract Labour which is being ex-
ploited and which is a blot on our mdepen-
dent India. It is very strange that Our 
Government does not thing of abotishing 
this practice or to free our workers from 
its stranglehold. Mr. Deputy Speaker, Sir., 
despite so many years of independence, so 
many categories of workers still exist 
legally in our country, which shOuld not 
be there. There are Departmental emplo-
yees and extra· Department~l employees. 
I do not know as to what work i. dischar-
ged by Departmental employees and what 
work is done by Extra-DepartmentaJ empl:o-
yees. There are many categories of 
workers like casual labour, temporary 
workers, contract labour and 'BadU' (subs. 
titute) Jabour. 

Mr. Deputy Speaker, Sir, I would like 
to submit to the Government that it is 
high time that tbe policy of the Government 
regardmg equal wages for equal work is 
implemented in rjgbt earnest. . By catc-
goriltmg the workels in different classes, you 
have been giving and you are ,ivibg 
employers the right to exploit the workers. 
This practice must come to an end whether 
the employer is Government or an indiVi-
dual or any private company. What· is 
required today is that through these amend .. 
ments-if you want that country should 
develop and march on the path of progress-
the Government should create only one 
category of workers and when a penOD' is 
employed. 

15.02 brs. 

[SHRI SHARAD DIGHE In the chair] 

~ worker, he should aet aU those facilities 
since the date of his appoiatQlCnt .which~.w:c 
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.available to the permanent workers. 

Mr. Chairman, Sir, since time is very 
'ibort, I would like to speak only on one 
t'Oint. You may enact one thousand laws, 
make thousands of speeches, or bring 
forward a large Dumber of amending Jaws 
aDd maY make tall claims in the statement 
of objects and reasons. but the problem 
of workers would remain as it is. I would, 
therefore, request that if you really want 
to improve" the condition of the workers, 
an amendment in the constitution should 
be brought forward providing cright-to-work' 
to the \'forken. The condition can improve 
onI, If you brinl forward an amendment 
providina -rilbt-to-work' to the tenera) 
public. 

Just now several people mentioned here 
and I am also aware that workers of Bokaro 
have at aged dharna at the Boat club not 

rOnCC but several times. What were their 
·demands ? There' are workers who have 
r1)een working for as many as ten years, 
-fourteen years and fifteen year s, but they 
:are still contract Jabour. Many judgements 
laave been delivered by the High Courts 
ad the Supreme Court in tbis regard and 
it is alia the policy of your Government 
that the workers who are dOing jobs 
of permanent nature would be treated 
as permanent workers. But I would like 
to ask tbe hon. Labour Minister to what 
extent you have implemented your own 
standing rule according to which if a worker 
bas worked continuously for a certain 
perIod be would be given the status of a . 
permanent worker. What to speak of 
private companies# this rule is not beiDI 
implemented in public undertakings. If 
,ou mention even a singal company, I will 
accept your pJea. Yoar standing rule are 
not implemented even in a public under-
taking. I had raised this point even in tbe 
lut Lot Sabha. At this time I came to 
know that there are standing rules, but 
eveo tbe Public Undertakings are Dot 
implementing tbose rules. How can one 
hope that the laws which you arc bringing 
forward (or tbe welfare of tbe workers 
would be implemented? How would it 
be possible ? 

I would. tberefore, Uke to request you 
61, catqorisation of workers be abolished, 

riaht to work should be included 10 the 
constitution and legal rights and facilities 
should be provided to aU the workers. You 
can provide them benefit only by briDling 
forward such a comprehensive Bill. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Mr. Chairman. Sir, I rise to 
support the Contract Labour (Relulation 
and Abolition) Amendment Bill. The 
amendment is not very lengthy and it seeks 
to amend the definition of appropriate 
Government in section 2. But still I would 
like to highlight the difficulties ot the 
Contract Labour. All .he Members o( 
the House agree that the Contract Labour 
is a social evil which can be eradicated 
only through economic policies. 

I agree with the Member who spoke 
prior to me that there are two contradictory 
things in this Bill. On the ODe hand there 
is a provision in the Bill that the services 
of the Contract Labour be regularised and 
OD the other hand there is the provision 
for its abolition also. 

I would like to submit to the hon. 
Minister that unless we abolish the Contract 
Labour totally, we shan not be able to 
improve the situation. We cannot think 
of regularising their services. There is 
need to bring about some improvement 
in our policy, because according to our 
present policy Government is not able to 
provide us security. Every individual feels 
that his or her security lies with the 
money: 

[English] 

My security is attached to the money. 

[Trans/ation] 

In this connection, I would like to 
submit that if an individual bas lome 
money in his possasion, he feels secure in 
tbe hope that at 'the time of any difficulty 
money would come to his rescue. If a 
person has got more money he feels tbat 
he bas lot more security. Thil also spreads 

. corruptiOD. because everybody feels tbat 
be should get maximum security. With. 
,view to get maximum security, one indul-
les in corruption and adopts dlsbonest 
means and tries to amass wealth in aD 
inegal manner. 
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I would like to lubmit that contract 
labour can be abolished only when Govern-
moot provides leturity to us and guarant-
tees that basic necessities of lire would be 
'provided to everyone by ,the Government. 
It is possible on Iy when a cbange is 
brouaht about in basic policies, economic 
policies and the basic structure. 

I would like co submit that contract 
labour is exploited in different ways in each 
state. In my state i.e. in Haryana labour 
is exploited generally in Sugar mills, private 
industries and brick kilns. There is not 
10 much exploitation by the employer as 
is done by the middleman who gets the 
work done by the labour. The factory 
owner has to make the payment, he gives 
contract to one pen on and makes the full 
payment te> bim. But the contractor who 
engages the labour, neither pays them the' 
minimum wages prescribed under the Jaw 
nor provides them other facilities. In this 
way he takes full advantage of their poverty 
and helplessness and keeps them dependent 
on himself by pay ing them the lowest 
wages. In this way a worker is turned 
into a bonded labour. I would say that 
even leaders are also in collusion with 
contractors in turning the workers into 
'bonded' labour. The leaders address the 
gethering of the bonded labour and the 
contract labour and make promise that 
bonded would be liberated. 

In this regard, I would like to submit 
tbat a provision should be made in the 
providing for paymemt of minimum 
wales. facilities of dispensary, medicines, 
hospitals and schools as also alleviation in 
exploitation. We have seen that many 
employer have the capacity to provide 
these facilities, but they are not prepared to 
provide these facilit ies. 

At many places, children of 14 to 15 
years of age are working as contract labour 
and as a result full development of these 
children is hampered. With a view to 
latisfy their, hunger, these children are 
prepared to work in any capacity and thus 
their lifo is destroyed. I would request 
the hon. Minister that a provision should 

• be included in the law so that there is no 
exploitation of tho poor aod tho middle-
mea could 110t exploit the labour in· an 
me ... mumer. 

Wo have seen tbat WhOD bridleS or 
roads are built by the Government, teoders~ 
are invited to get the work done on contract 
basis. For this work the Government 
. appoints J ,E. and Sub·Divisional En8ine«;. 
You should ensure in this relard that theyl 
get their work done directly trom tbe 
labourers. You should evolve a method by! 
which the services of the labourers are duly 
regularised. If lome Jabourers muster a 
little courage and ask for their rights, the 
contractors terminate their services. My-
request is that the confract labour system is 
basically wrong. Therefore, tbis system 
shOUld be abolished. 

Genera1f} a company gets the work done 
through contracts. In such a position the 
com pany hal to make some payment in 
advance. The contract labourers are paid 
later on and at the time of payment the 
employer deducts money from tbeir salary 
for the leave period and tht'y are paid on the 
ba§is of daily wages. My submission is. 
that the contract labour must be paid the 
minimum monthly pay. To monitor this, 
inspectors should be appointed who may 
periodically check on the spot. If possiblo 
a register should be maintained which may 
be checked regularly. It should be ensured 
that those labourers are able to meet botla 
ends meet. 

With these words I support the Amend. 
ment and hope that the hOD. Minister will 
consider the points I have SUbmitted. 

[English] 

SHRI BALWANT SINGH RAMOO. 
WALIA (Sangrur): Mr. Chairman, Sir. 
while speaking on the Contract Labour 
(Regulation and Abolition) Amendment 
Bill, I will place certain sentiments of the 
hislOIY before the House. History i. full of 
events of saCrifice, the struale asainst the 
exploitation of man by man. History tella 
us how Our forefathers, how certain or .... 
nilations even went to gallows, eveD sacri-
ficed their lives to avoid cllpJoitatioD aDd to 
protect the rights of the working people and. 
the people in general also. I am of tbe 
opinion that this amendment is aoinl to add 
to tbe exploitatien of the worldn. people. 
nil will doprive tho werkin. people of 
certain rlahts. lueb u bonus, provideDt 
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fund, medical facilities, etc. as these facili-
ties are not given to the contract labour.

Uncertainty has always caused bitterness.
Bitterness and frustration are" the result of
uncertainty. Through this Amendment Bill
we are being compelled to be a party to a
continuous uncertainty for the working
people in their life. At least we do not
want to become a party to that and that is
why I am opposing this BIll.

Alrea 1y there are laws and Acts about
contract labour but even than the coal and
ash handling labour has hot been regularised.
Ten thousand people are working on con-
tract basis ill the Railwayc and 6,000 people
are working on contract in FCI. The FCI
people are facing retrenchment without any
notice. Without any judicial remedy they
can be sacked.

Another sad aspect of the Act is that
till now the States were having some say in
the matter of certain remedies to the people
working in Central Government undertakings
in their State. But by bringing this Bill,
Government is going to deprive the States
of their right of intervention. I think it is
an encroachment on the rights of the States
to serve the working people. One of my
friends from the ruling benches talked very
!:>udly. I .:'.~preciafed it and we thumped
. the-table in his favour when he said that the
right te work should be there. Can 1 say
to the hon Minister that on the one hand
the ruling party Members are loudly talking
about the right to work and, on the other
band, they are· snatching the security of
service. Is it not a contradiction 1 So, I
urge upon the Minister through you, Sir,
that my party, Shiromani Akali Dal ......•••

(Interruptions)

SHRI HARISH RAW AT (AImora) :
You are sitting in a bad company. You
come and sit with us.

SHRI BALWANT SINGH RAMOO-
WALlA: nUL ! consider myself in your
company. I am your friend.

SHRI HARISH RAWAT: You come
and sit with us. Then only .

(Interruptions)

• """""1

SHRI BALWANT SINGH RAMOO-
WALlA: One can be a friend even in the
opposition. We invite you here. Anyhow,
Sir, what I want to say is this. One aspect
has to be noted. Many of the rulling party
friends opposed the provisions of the Bill
and yet in the end they said 'I am support
it' •

SHRI RAM PYARE PANIKA (Roherts-
ganj) : Not a single Member opposed it. We
have expressed our Jeelings. The State
Governments are thereto implement various
provisions. He is wrong to say that we
have criticised. It is not so.

SHRI BALWANT SINGH RAMOO_
WAllA: I appreciate what he says ..•

MR. CHAIRI,'Al'" ; Whatever they 'hav!'
said is no record.

SHRI BALWANT SINGH RAMOO-
WALIA: 1 really appreciate what our
friends from ruling benches said; it is a
way for healthy discussion that while in the
ruling party they have criticised it. I do
appreciate it. J was just mentioning how
by mentioning right to work you are
snatching away their security of service.
This Bill is connected with the destiny of
lakbs of the working people. I therefore
urge upon the Minister to totally scrap this
Amendment which is snatcbing their rights
and in place of it I request the Minister to
b~jng in some concrete measures to safeguard
" the rights and interests I'~ the s.:,peer pecplc
and contract labour. With these words I
conclude:

[Translation]

SHRI HARISH RAWAT (Almora) : Sir,
I support the Contract Labour (Regulation
and Abolition) Amendment Bill which has
come before the House for consideration
after a period of 15 years. It is also true
that the Dumber of contract labourers has
been increasing every year during this
period. According to a survey of the
Ministry there are not more than 4 lakh
contract labourers and casual labourers. The
number intimated by the Ministry is so
incomplete that tbe M1Dlstry Seems to nave
not kept in mind all the aspects.

SaRI RAM PYARE PANIKA.: ID my
constituency alone the number of contract
labour is 2 lakhs •
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SHRI HARISH RAW AT : The Ministry
has compiled the information submitted by
the authorities and the State Governments,
and submitted it before Parliament. There-
fore, through you I would like to request the
hon, Minister that a proper survey in this
respect be conducted.

THE MINISTER OF STATE OF THE
MINISTR Y OF LABOUR (SHRI P. A.
SANGMA): .

When were these figures given.

SHR! HARISH RAWAT: Ir, the last
year's survey it has been mentioned that the
number of contract labourers and casual
labourers is not more than 4 lakhs, I would
request you to order a proper survey and
intimation thereof should be circulated in
the entire country, the House and your
Ministry,

It is true that the contract labour is
used not only by the private contractors but
also the public undertakings-whether they
relate to coal or dock, whether it is DESU
or Railways. All the minor jobs are done
through contractors. You can set; these
contractors in D~lhi. . Here large .scaie cons-
truction work is undertaken by the DDA
and many other agencies. Those contrac-
tors have brought the poor as labourers
from Orissa, Madhya Pradesh and Bihar. A
glance at their dwellings would reveal how
the Act is being violated : under your very
nose how a mockery is being made of the
Act. It is a very serious thing. If you
leave the States on their own, you can at
least see the situation prevailing in Delhi
where excesses are being commi tted on
thousands of labourers in the pretext of
contract labour. I. therefore, submit that
some steps should be taken in this connec-
tion. We shall feel that you are doing
something earnestly in this field only a afrer
you have laken some steps in this direction.

Through you I want to draw the atten-
tion' of the hon. Minister towards the un-
organised sector also. It is not that only in
the public undertakings or in other places
excesses are being committed; injustice is
also being meted out to conrract labour
where minor jobs are done. Their condi-

tion is more tragic. I would like to request
you that some law should be enacted which
.may help in improving the condition of the
labourers working in the unorganised sector.
So far as your intention is concerned, every-
one appreciates it. Many laws have been
passed in this House. We are not levelling
charges on the Ministry of Labour .. Ac-
tually the law enforcing agency is not com-
mitted. and lacks the wlll. It does not want
to implement your or the House's will
properly. I would, therefore, like that there
should be proper planning. I would urge
you that this problem should be considered
seriously in consultation with the States that
the labour laws passed by the Parliament
should be implemented.

With these words, I welcome this Bill
but would urge the hon, Minister that he
should ensure that the laws passed by the
Parliament are implemented honestly,

. *SHRI A.J.Y.B. MAHESWARA RAO
(Amalpuram) : Mr. Chairman. Sir, this
Amendment BiII has been introduced to
replace the ordinance promulgated by the
President on 16th Januarv . 1;)Xi': I n·r·!'"se
this Amendment Bill. Sir, this Govern-
ment appears to be the Government of
ordinances and notifications. It is an ordi-
nance and notifications Roy, This Govern-
ment promulgated .ordinances on the
eve of the Parliament sessions and quietly
places the notifications of far reaching
consequences on the table of the House.
It is a mockery of democrary and demo-
cratic traditions, Instead of seeking the
approval of the elected representatives of
the people, this Government believes in.
promulgating ordinances. This is against
the norms aud traditions of dcmccracy.

Sir, the Contract .tabour (Regulation
and Abolition) Act was passed in 1970.
More than 16 years have elapsed since the
legislation was made yet nothing has been
done either to regularise or abolish the
contract labour system in the country. What
is more, the number of contract labour
is increasing by leaps and bounds. No
thing has been done by the Government (or
ameliorating their conditions. No facilities
were provided to them to stand on their

*The speech was originally delivered in Telugu.
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own feet or at least to provide minimum' 
facilities to them. It is surprising to note 
that the Government has Dot shown any 
interest in their welfare. According to 
Labour Commission Report, there are as 
many as 108 legislations on labour. But 
none of these legislations was implemented 
successfully. Tbe number of middlemen 
and contractors who suck the blood of these 
poor labourers is also going up rapidly. Sir, 
this Amendment Bill is not going to help 
the contract labour in any manner. The 
Government says that it is a simple amend-
ment. But this so·called simple amendment. 
snatches away the powers vested in State 
Governmcnts. Through this amendment the 
CCD tral Government is trying to take powers 
tnto its own bands in the name of reducing 
multiplicity of inspecting agencies. This is 
desirahle. State Governments will be in a 
bctter position to under .. tand the problems 
of contract labour work in, in their respec" 
tive States. They can effectively deaJ with 
their affairs. Tbe State Governments will 
be in a better position to solve their prob-
lems. So it is better to retain the powers 
of State Governments instead of snatching 
away their powers through this amendment. 

Sir, many casual labourers are working 
in various Public Sector Undertakings. It 
is needless to say that these casual laboures 
are working in the organisations directly 
controlled by the Central Government. Dut 
did the Government do anything for them? 
These poor labourers are suffering a Jot. 
They have no provident fund facility, they 
have no housing facilities, medical facilities 
or educational faciJities. There afe many 
casual labourers who are working in FCI, 
P&;T, Ports, ONOe etc. Since they have no 
facilities whatsoever, they arc leading a very 
miserable life. The contractors are exploit-
ing them and sucking their blood. The fear 
of losing their jobs will be constantly lurk-
ing in their minds. There is no job guarantee 
for them. Many of the welfare programmes 
for the benefit of the pOOr are not extended 
to these people. The contractors believe in 
the policy of hire and fire. The contractors 
hire and f.lre the casual labourers according 
to their whims and fancies. So it is high 
time the Central Government shows some 
interest in solving the problems of casual 
labourers and workers for their betterment. 

To lift these poor workers above poverty 
line, they will have to be provided with 'Wort 
for 300 days in a year and their wages will 
have to be increased to at least 20 rupees 
per day. Now neither they have work for 
300 days nor their daily wages are anywhere 
near Rs. 20. Hence the Central Government 
should at once swing into action to sec that 
they get at least R8. 20 as their "daily wage 
and are provided with work for at least 300 
days. I hope. the hone Minister would con-
sider this problem seriously and take imme-
diate action. 

Sir, there are many middlemen in the 
country who cheat the poor with the pro-
mise of providing jobs in the Gulf countries. 
There are many such middlemen operating 
in my constituency. These middlemen have 
no offices or addresses. They collect huge 
sums from the poor by alluring them with 
the jobs in Gulf countries. The poor people, 
believing these contractors, dispose of what-
ever they have and pay ~ money to them. 
But these middlemen dillapper once they 
collert the money. The poor people are 
being cheated Hence a proper check on the 
operations of middlemen or contractors is 
necessary. Such middlemen shOUld not be 
allowed to cheat the poor for ever. I hope 
the Government would look into this prob-
lems and take appropriate action. 

Sir, the Contract Labour (Regulation 
and Abolition) Act came into existence 16 
years ago. But it was not implemented in 
Jetter and spirit. This Act should be imple-
mented strictly. Tbe Government should 
take steps to provide more facilities to con-
tract labourers, bonded labourers and casual 
labourers. Their wages should be enhanced. 
I hope the Government would do justice to 
these people. 

)! 

Sir, I thank you very much for giving 
me an opportunity to speak and conclude 
my speech. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : Mr. Chairman, Sir, I am 
grateful to the hon. Members who have 
participated in this debate, more-so ror 
having given an overwhelming support and 
approval Chis BiU. 
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SHRI A.J.V.B. MAHESWARA RAO' 
(Amalapuram) : We have criticised tbi's Bill. 

(Interruptions) 

SHRI P. A. SANGMA: approval of the 
other side is so conspicuous bl the absence 
of thele bon. Members who have spon!loored 
this statutory resolution but have failed to 
COme to the House. They have chosen not 
to move the re.olution. It speaks volumes 
of bow the Opposition bas supported this 
Bill aDd 1 am grateful to tbem. 

SHRI AMAL DATTA (Diamond 
Harbour) : Who knew that you would bring 
this Bill today? It is for your convenience 
that this Bill has been· brought today • You 
arrange things accordina to your own con-
venience and then you <i:ast aspersions on 
the hon. Members who are absent. This is 

. a very bad thina. 

SHRI A. CHARLES: In Parliament 
sessioD, everybody is expected to be present 
throughout. (Interruptions). 

MR. CHAIRMAN: Please sit down. 
It is all right. You have made the point. 

SHRI P.A. SANGMA : I bm not casting 
aspersion. I am thanking the Opposition 
from the core of my heart for giving so 
much or support ... 

SHRI AMAL DATTA: It is a very 
sarcastic remark that you have made. 

SHRI P. A. SANGMA: The only point 
which the bon. Members have stressed is, 
what ba.s been brought forward is Dot 
enough, though it is a good move towards 
ovolvina uniform policy of industria) reJa-
tionship in this countrY. All the hon. 
Members have felt that it i. not en9ugh and 
something more should have been done. 
I am inclined to agree with all the hon. 
Members. I have 80ne through the Act and 
I find that tbere are loophole! in the pro" 
visions of the Act and it has to be looked 
into very carefully. Many hon. Members 
have narrated their own experiences of how 
the workers are being exploited, how the 
~ovisioQS of the Act are not beinl adhered 
to, 

SHRI AMAL DATTA: Have you done 
.. ,thiDI'I 

SHRI p. A. SANGMA: I have alao 
come across many complaints to that effect 
and one of the reasons I have discovered 
myse)y is, 1 think t the penal provision that is 
provided ill the Act appers to be an incentive 
for the violation of the provisions of this 
Act because the penal provision is, if 
somebody violates any provisions of this 
Act, o( this Jaw, then, the punishment is for 
three months imprisonment or R~. 500 fine. 
I think certainly it is easier to pay Rs. 500 
fine than to adherc to the provisions of this 
law! 

SHRI A MAL DATTA : The people who 
violate the la ware supporting it. 

SHRI P. A. SANGMA : I am admitting 
it. 

MR. CHAIRMAN : No interruption at 
every stage. 

SHRI p. A. SANGMA : Anotber point 
which has been made is about lodging of tbe 
complaints. We have to look into all these 
and I agree with the suggestions that we 
havo to come up with another comprehensive 
amendment in this House. 

SHRI AMAL DATTA: Penal provisions' 
against noD-payment of money by employers 
such as provident fund, ESI e.tc. should be 
enacted. 

SHRI p. A. SANGMA : One more allo-
gation is made and it is about an attempt to 
takc away the powers of the State Govern-
ment. I would admit that nobody would like 
to a way the powers of somebody to have 
more headache. Some people have given the 
example of the Food Corporation of India. 
I will explain that. Now the Supreme Court 
bas given a judgment saying ,hat as far as 
the Food Corporation of India is concerned, 
the appropriate Government is the State 
Government and it was dirccttd that by 31st 
December, 1985 the State Government shouJd 
take a final decision whether they are going 
to abolish the contract labour Or nor. 

SHRI BASUDBB AC HARIA I Why 
State Government comes ? 

SHRI P. A. SANGMA : Government of 
Haryana bas taken a decision to abolish • 
Bihar OovcrDDlent bas taken a decision t~ 
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abotith;, 'lLP., JartlJ'Jlg ,cl Kashmir. Qrlssa. 
an4 Rajasthan Governments have said 'No, 
we' ,will, not' abolish contract labour'. Well, 
hon. 'Members from West Benpl spoke very 
much that uWe'are trying to ta,ke away their 
power'\ but for my informatton. West 
Bengal Gov~rnment has no; taken a decision 
in spite of"a: direction of the Supreme Court 
tt) take a decision. If the Governmont or 
Ind.ia is 'lUll for tho welfare of the workers, 
is was very convenient for us -. the Supreme 
Court judgment was very convenient for us-
say""1 cannor'do anything State Govern-
ment is the appropriate Government". I 
could have easily shirked my re~poQsibility. 
But we do not want it. We want uniformity 
of laws in this country. uniformity of policy 
in t~i,s Coull\ry auo i.f the workers of one 
state get the benefit, we do not want that 
the same benefits are denied in ~nol,her state. 
Thit is the rea60n why w~ want that the 
appropdate OOVcl'J.llllellt, un"kr the Co:1tr act 
Labour l{(",gu]ati,:)ll and Abolidoa Act aod 
the Industrial Disputes Act should he the 
same. This i~ the rcason why we ba ve come 
with this proposal. 

Mr. Reddy fins-cd the point about 
Supl'emc Court ruling about CPW D. Of 
c~une, it is abjolutc1y ~orrcct. Th,; Supreme 
Court ruling abOut CPV\lD i~ on the casual 
workers ot the Department and here we are 
t"lk ing about the con tra.ct la bour. Yau 
know what is cngagoo by the contractor. 
So it doe, not go. You have t.o ilnplic:itc 
some motive. that maybe we u'y to st·t rid of 
Supreme Cout't ruUng of the CP\VD. It is. 
absolut(.~ly different. It has uothi1l8 to do • 
with that. 

. Mr. Somnath J~ath has raised a 'specific 
question 'about tbe corruption of construction 
c.ompanies J will certainly look into it. 
l,.wilt. ~'Crtainly enquire ioto it. I will cer-
tainlv look into ~ome of the specific cases 
wh'icb. tb,,;" hpn M~Qlber has w(.:ntioned .•.••• 
(lmerrupticllS) 

, MR. CHAIRMAN: This is not the way, 
yi)u·',~nnof interrUpt him at eveey sentence,. 

SH'R I P. A. SANG f.ttA : With these few 
wotds, ('once', again .t11,*nk air" me ' 'bon. 
Members and 1 wmmend· dJi;, BiU,to tbo, hoo 
House. 

MR. CHAIR.MAN : Now the· qeettion 
is : ,,, ": 

"That the Bi)) to, 8lnand .be Contract 
Labour (Regulation and Abolition) Act, 
1970,' as passed by Rajya S'bhai' be 

. taken iftto consideration. H 

The motion'was adopted, 

MR. CHA1RMAN : Now we ta'ko up 
clause consideration. The question is- : 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added 10 tile Bill. 

Clause 3 was added to 'lte Bill. 

Clause 1, Enacting rormula and 
Tille were aaded to the BUI. 

SHR! p_ A .. SA~~GMA: Slr~ I beg to 
mOve: 

"That the Bill he passed." 

l\1R. CHi\IltMAN ; Ihe qm.stion is : 

"That the BIll be passed!' 

The motloll was adopted. 

15.42 brs. 

INDUSIR(AL DEVELOPMENT BANK OF 
JNDIA (AMENDMENT) BILL-Contd. 

[English} 

MR. CHAIR MAN: Now we take up 
further consideration of the motion moved 
by Shri Janardhana Poojari on 21st February 
86. 

ShrLMadhav Reddi .. 

SHRI C. MADHAV REDDI (AdHabad) ; 
I rise to extend my qualified support to 
this Bill ~mendina the Industrial Develop-
ment Bank of India Act. 

The object of the Bill is 'Very la.udable 
because the Act was in force for the last 
severa! years and it was found that it 
Jequires some modifications. "During f'" the 
last one· year we had passed $everal amen~. 
ments to the yarious financial institutiofts 
legislations. : While some. ,\Va:" ' :(ij$i.table. 
but many of these amendmentJ :act~n, 
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w~te motivated' to' introduce a new economic -cent ot ~hc eq.uity shares of the' Government. 
Auyway, that .is for the consideration of the 
OoverDtnent~ 

, ~hilosophY 'of the GoverODlent without any .. 
body k nowing a~ut it. This has happened 
in the' case . of Unit Trust of India. Now 
this is happening' in the case of the Industrial, R~ardins th,e other amendments such as 

enlarging the scope of the fUDctioning of the 
Bank, allowing the Bank to' make 
investment - in certain areas which were 
Dot permitted before, I have fesetva tions.. 
Some of them, such as, the mining operation 
financing or re..financin, the banks for 
mining operations or for such activities as . 
service activities, consultancy services, these 
are aU right. We are being asked to amend 
the definition in Clause 2. But we are also 
.permitting the Bank to go into several other 
acti vities which are not very desirable such 
as leasing. Leasing has become very popular 
these days. Every prosperous Company in 
this country is going in for leasing business. 
You are allowing the premier financial 
institution of this country which is charged 
with the responsibility of promottng indus .. 
tries to go into certain areas which are not 
wholly developmental. In the true sense they 
are not meant for the aetnaI industrial dove .. 
lopment ; at the most they are peripheral 
activities. 

. Development Bank of India. I will come 
to that. point later. But for such of those 
amendments which are welcome amend-I 
ments, I congratulate tbe Minister for 
bringinl them. 

(I1lferruptions) 

It is truc. No capital is lacking for that 
type of activity. An organisation of this 
type should go into such areas where tbe 
private capital is shy ; wheft~ the capital is 
not coming. Leasing has become so popu-

. Jar tbat every prosperous Company, industrial 
or business, cQmpany. is goins in for leasing 
business, financing business, During the last 
Session, you ha\le permitted the UTI to go 
into financing business. Now you are per-
mitting the lDBI. I think this is an activity 
of Jow priority though it may be desirable, 
yet it is an activity in which the industrial 
development Bank of .India need not go into 
because the private capital is not shy of this 
type of activity because m.orc funds should 
be available for the promotion of industries. 
This type of activity is not -needed. LeasiBg 
activity is not needed. 

Originally when this Act was passed, the 
authorised capital was only Rs. 100 crores 
and tbat was changed by the Government by 
a notification and increased to Rs. SOO 
crores and to-day the paid up capital of the 
Ban~ is around Rs. 440 crores. So there is 
a great need for jncreasing the authorised 
capital of ~his Bank and now it is -being 
e~tended to Rs. 1000 crores with powers to 
the Central Government to increase this to 
the extent of another Rs. 1000 crores -that 
is R s. 2000 crores . Now. when we are 
going to agree for the increase of the autho~ 

rised capital of the this COrpOl'l'ltion, it is 
presumed, it presupposes that you are 
going 10 sub.>crlbe to t.he paid up capital of 
the Bank if Dot to-day but at a later date. 
In your financial memorandum you did 
mention this. This Bank is whoUy owned 
by the Government. No private subscribers 
are permitted. But when you ar~ going to 
increase the authorised capital, certainly you 
are going to increase the paid up capital of 
the Bank and the paid up C,1 pita} i~ to be 
subscribed only by the Government. Where 
is the provision ? At least, I 'ha ve not found 
it. I was ti'ying to find out where the pro~ 
vision is- in the current year's budget; the 
next yearts budget. There is no such provision, 
If you are going to increase the authorised 
capital.by Rs. 1000 crores, we at least expect 
that you are going to subscribe Rs. 300 
crores or Rs. 400 crores this year. 1 do not 
find any provision. 1 would have been 
happy if you would have allowed the Indus .. 
trial Development Bank of India. to throw 
open some shares to the public. There is 
nothing wrong in that because many of our 
Public Sector. Undertakings are, beins per-
mitted to 10 public. Why should you" not 
allow the people of this country to partiei .. 
pate .in the industrial development of this. 
cc;r.,ntl'Y ? .That would haye liven you easUy 
about. ;Rs. SOO l:foreJ from th~ pu~lic. You 
could have always bad more than SO per' 

Tllore arc other thinas also such a's the 
Merchant Banking. It is very good lhat we 
are going in for Merchant Banking. But 

. whatever service. we want to 'render, like 
undorWtitiq. of, public i$sue the' IQBI i$ 
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liberal in giving under-writing facilities. That 
you have been giving already. IDBI is 
already doing that. Then, you are taking 
up such un-important services, like Merchant 
Banking which every bank today is doing. 
I do not think this is desirable. This is 
unnecessary deviation and it amounts to 
washing your energy, resources in an activity 
which is not needed. For such activity, 
there is no dearth of enterprise in this 
country. 

Coming to some of the activities of the 
Industrial Development Bank of India, which 
bas become a premier Industrial Develop-
ment Bank promoting the industrial develop-
ment of the country, I feel activities arc 
laudable. The functioning of the Bank is 
also very goon. But there are certain areas 
where the Bank is not very realistic of the 
industrial situation in the country. 

Coming to the question of the 
reduction of the debt .. equity ratio for 
industrial finance, the hone Minister 
knows .that earlier we had a debt-
equity ratio of 3 : 1 in the case of the small 
scale sector and 2: 1 in the case of thQ 
medium sector. Now that bas been reduced 
to 2.S : 1 and I.S: 1 respectively. What 
was the effect of this? The immediate effect 
of this was slowing down the pace of indus .. 
trialisation in the country. If you take the 
statistics since this has been changed for the 
last four months, you will notice several 
industries which were to come on tbe basis 
capital of their own to set up industries. 
Consequent on tbis, the entrepreneur's parti .. 
capital in the project has been increased. 
Earlier it was 17.5 per cent of the total cost 
of the project. That was the minimum con-
tribution of tbe entrepreneur, his own 
cpaital. It has now been inctreased to 2.S 
pre cent of the total cost of the project. In 
the case of medium scate it was found that 
the entrepreneurs had to mobilise re-
sources of Rs. 29 to 30 lakhs extra which 
was not possible and for this reason some 
of the industries could not come. Where is 
the necessity for this '1 The necessity arose 
because of the assumption of the Govern-
ment of India that the capital market is 
very buoyant, capital is available in tbe 
country. Every company has to go to the 
public for public subscription for raising 
resol.\fces. It is very lood. Who docs not 

want to go to the publJc for publ ic subscrip-
tion? But what about the small companies, 
not having any impage of their own or new 
companies which are now being floated to 
take up medi'um scale or small scale indus-
tries? What is their image ? How can they 
go to the public? How can they mobilise 
more resources through public subscription ? 
For going to the public, the first require-
ment is that the financial institutions or the 
brokers or the bankers have to underwrite 
tbe public issues. Unless the public issue 
for which the company is going to the 
public is uaderwritten, they cannot 10 to, the 
pUblic. 

[Translation] 
It is like this that God is wilJing but the 

priest does not permit. 
[English] 

The public is prepared to 8ubscribe; of 
course, if the project is lood and if the 
entrepreneur is good. But then for going 
to the public, there is a condition; under-
writers will not underwrite the equity capital. 
How to go to the public '/ As a matter of 
fact, for small companies, particularly in the 
small scale sector and in the middle sector. 
public issue is almost closed. You cannot 
expect any subscriptiption becau.e you are 
not permitted to go to the public. 

Another point I wish to mention is that 
recently the Credit Guarantee Corporation 
has changed the seheme of credit guarantee 
system. They have modified their scheme. 
I am raising this matter because credit 
guarantee is directly linked with industrial 
development in the small sector, and the 
Industrial Development Bank is refinancing 
all the loans given to the small scale sector. 
Now they have made a condition that unless 
there is a credit guarantee system in opera-
tion, unless the State financial institutions or 
the State Financial Corporations are taking 
advantage of the guarantee coverage under 
the Credit Guarantee' system, DO refinance 
will be permitted. Why is there this condi-
tion ? The State Financial Corporations are 
mainly responsible for financing the small 
scale sector and getting refinance from the 
IDBI. This flow should be properly main-
tained. 

But today such financial corporation u 
are not adoptinl the modified credit 
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guarantee scheme 8rc suffering because they 
cannot get refinance. )' ou say that refioancc 
is ava.ilable if you take the coverage of 
the credit guarantee system. Why is it that 

these financial corporations at the state level 
arc not adopting the new credit guarantee 
system? There is a reason for this. The main 
reason is that when this credit guarantee 
system was enforced some fifteen years ago 
in the country, the credit guarantee fee was 
nominal. It was 1/10 of 1 %. That was the 
nominal fee. Today it has now risen to 1 %. 
In addition to the interest which the small 
scale industriali.ts will have to pay, they will 
have to pay 1 % more because of the credit 

guarantee. 

Earlier we thought is that this is going to be 
paid by the financial institutions. But today 
it is being passed on to the entrepreneurs. 
Because of this, the loan to the small 
scaJe industrialists has become costlier than 
the loan to the medium industries which 
are not covered under the credit guarantee 
system. 

I would make this point further clear by 
telllng that if the sman scale industrialist has 
to take loans for setting up an industry in 
a non-backward area he has to pay an 
interest @ 14% which in eludes 1 percent 
guarantee commission. For the same, the 
medium scale industrialist has to pay only 
13-1/20/0. You maY kindly calculate and 
ten me if I am wrong, The small scale 
industrialist will have to pay more for the 
loan that he has taken from the financial 
institutions than the medium scale industria ... 
list. Why should you, therefore, insist 
that the credit guarantee system must be 
adopted by all the State financial corpor~­
tions? Whic hever corporation wants that It 
sbould be adopted, it will adopt. But such 
of those good corporations as are 
functioning very well, such as in And bra 
Pradesh. if they say that they don't 
want to adopt this, why should you insist. 
Why should you say that refinance is not 
availablo to you by 'tbe lDBI? That is 
wrong. 

rhe third point I would like to make is 
regarding the special fund which has been 
created or which is likely to be created 
under the new budget which is going to be 
operated by the IDB( for developing small 
loalo sector. I don't know what use thi' 

fund is going" to be put to. It is only a budget 
declaration that there is going to bo such a 
special fund created which will be operated 
by the lOBI. I am interested to know as to 
what is the amount provided for this. What 
is the amount the fund which is talked 
about so much to help the sma]] scale sector? 
What is the need today, so tbat we may 
try to put that fuq,d to that particuJar 
use ? 

Today, the small scale sector, of courso, 
with some, constraints are getting their funds 
their finance from the state financial corpora-
tions and from the IDB[ as a refinance. 
They are getting their credit requirements 
such as the working capital funds from the 
banks. There is no need for them for any 
other special fund only to give them normal 
loans. The only difficulty with which the 
small scale sector suffering in this country 
today is that there is no in~tifution to heJp 
a small scale industry_ effectively jf it 
become siCk. There is the Industrial 
Reconstruction Bank of India for major and 
medium indu,>tries with its headquarter!; 
at Calcutta. The mediuUl and major indus-
try are enjoying'this facility. The Industrial 
Recomtruction Bank of India is in a position 
to come to their rescue if the industry 
requires further finance etc. But such 
facilities are not available for the small 
scale industries. 

There are about one Jakh scale units in 
the country which- are toddY sick. That is 
the report of the Ministry itself, 

Now who is to help them? Will this 
fund be utilised for rehabilitating the smaJl 
scale units which have become sick? I( 
that is going to be so then certajnly it will 
be a very useful fund. No details have been 
provided as to what agency will be created 
and how the fund is going to be utilised. 

16.00 hrs. 

When, Sir, there is lack of coordination 
between the ID BI and the Mjnistry 
of Industrial Development particularly 
DGTD. This has come to light recently 
in respect of several cases which had come 
to light and it was found that lOBI is not 
exactly toeing the line of Ministry of 
Industrial Development. The lOBI has its. 
own assessment of capacities. Supposing the 
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lOBI feels that a particular line of produc-
tion ,has b()OOmo congested they stop 
iinancillg that particular seetor simply be· 
cause they have come to the conclusion 
'that that particular sector is chocked. I do' 
not want to mentioll several recent regula .. 
tory circulars issued by lOBI but I would 
tell ,you that a number of such instances 
could be quoted in which the DGTD had 
taken' one view and letter of registration 
given but the lOBI took another view and 
said that this line is congested and they are 
not going to refinance any ll)an for this. 
Why should the ID.BI which is a financial 
institution working undt!T the Ministry of 
Finauce should take a vjew contrary to the 
policy of the Central Government but in a 
different Ministry? Why don "t you have 
somebody like the DarD on tile Board of 
IDBI itself? I knov.7 the Sccrct1ry (Industries) 
is on the. b(l~rd of lOBI but ~,ometime~ it 
so happens lhat theloie S(;crdari.':s are so 
busy that t!1Cy do not go and alknd the 
meetings and in their absl~ncc decisions are 
taken by the lOBI of \-vhicb tbey come to 
know only after fOuf-t'lve months ,)f the 
sufferings unucrgo:1e by thG entrepreneur:.; 
on account of lack or fin::mcc from IDRL 
There should be proper coordination bet-
ween the various Ministries. In the 
Consultative Committee for Industries 
Department we have been l,oId severa! such 
cases where there waS lack of coordi nation 
on the part of these two and because of 
this there has been a lot of harassment to 
the entrepreneurs. 

Sir I welcome the scheme of single 
wind~w' clearance of loans. The idea is 
very good. TodaY, .. the loan applications arc 
being sanctioned on the basis of coordina~ 
tion between various agencies like JDB1, 
IPCI or any other agency involved. They 
have sort of institutional committee meet. 
ings and there they discuss. It so happens 
inspite of this coordination there is possi .. 
bility of lack of coordinatipn. There is lack 
of cooperation between all these institutions. 
How this provision has been inserted which 
I welcome. I am happy;:about it and I 
support ·this clause of the Bill. But I think 
some instructions must be given to see 
that this type of single window clearance 
of loan is taken up immedia,tely and there 
is no delay in sanctioning the applications 
for, the industrial finance. There should be 
smooth flow of funds from IDBI to the 

industrial, seotor •. 
16.04 fal'$. 

(SHRI ZAINUL BASHER in the chair] 
SHRI Y. s. MAHAJAN (Jalgaon): Mt. 

Cha'irman, Sit, in the field of Industrial 
finance t the Industrial Development Bank 
of India ranks the first in the whole world, 
and if one takes all the acth'ities,' then it 
ranks second, the first being the Korean 
Development Bank. 

The Bank has made a big contribution 
to the development and diversitica'tion of our 
indust.rial structure. It has a wide nlnge of 
functions combin~d with a considerable 
medsure of operational flexibility. 

1t is an apex b 1nk who~e function is to 
coordinate the [!cti"itil's of the Sf.1tc tinancial 
jn~titutiol1s and also to promote a.nd 
prov'ide dlre~t financidl a-,sis!;lnce 1(1 diITc(lmt 
typ~s of i n,JU;Hrial Ci))1Cerns r,m~ing fnm1 
the .,111i.1Ur,1c.;tur~ or r;ra~c~:$ing (If goods to 
the gcmmdion and Jistribution of power 
both in th'~ private aq<i public S'~(=t(l/,,,. and 
there arc no restrictions' as rcg:uds the 
nawre aad t_V'pc 01: security th~~t mo.y be 
acc~pted from the industrial concl.!l'Ils. nor 
are there any limits, m:lximum or minimum, 
·for assistanc~ tv a concern or for the size of 
the collcern itself. Thu3 {1 excrcis~s a large 
llnlOltnt of dIscretion in its opcnHions. 

This am!nding Bill seeks to widen the 
definition or industrial concern so as to 
enable the Bank to provide financial assis~ 
tance to certain sectors like storage of 
energy, development of mines) medical and 
heaith services. Other important activities 
included iu the amendment are the infor-
mation technology, telecommunications, 
electronics and research and development 
activities. All these activities are of crucial 
importance in the deve]opment of industry. 
1t is in fact the revolution whicb has taken 
place in these three important activities which' 
is responsible for the second industrial 
revolution which we are having in our 
country. It is not possible' to exaggerate 
their, .importanee in this contex~. 

Leasins and sub-Jeasing companies can 
also be financed' as a result of this amend-
ment to which Shri Reddy has taken objec. 
tion. The lcasi.t;ls business has expandod during 
the last thI:ee years., In fact" it did llpt, ' 
exist in this cOLJ,ntry three years' ago. The 
number of compani'cs do.ina this sort of 



'I "I .. , 
,~ 

'32l: ItId."k~' ,~OUNA'G.J.W~~ l14IIkl:~bIiII4,_J.JMIM ,$-:,,,,, 
:' ' , ' " , , " ,'II', , , 

. . ,\ , , 

butiaeU' "·,IOW,~t, 1umdfe6. iwn.'~' 
of ,tho,' ba~$ 'are·,· itobint ,to .. Into th.is , ' 
b.UI~ At least, two, 'Baok~' Caoara Bnk 
and tho State Bank of Inelia are reported to 
baft ~' to ScI up !Vholly .. owned· 
subaimaties 'and, tho rest desire, to aet u,p , 
joiAt vetlturea,for ,this purpose. Thit bUIi-
n ...... areat PtOIp.ccts in view of tho 
ftnanci" constraints asad the Illasstv i ovett-
meat contemplated in ,dle pdvate Sector in 
tho 7th PlaIL 

Finally t there is a s~rt ot" omnibus 
amendment which says tha.~, the Governmont 
can incJude any new activities which it deems 
proper. This is an omnibus pro:vbion which 
I wish, the OO,vernment bad resisted the 
temptation to add. 

10aD •. :~ 'advatlQll to any ~ND fOr ·pur .. ' 
~:.·'.·ot.·: iaveatuuuJt . ill MY 1Qd~.iat' 
~~;. I,d, t~i~, ~o 'f:~' ~ue~ ~nA1'm 
or '0n4p~.e .J~ttm" o~ ~~~,t, ~ ~~8ot~te ~l 
colJeet ~iUs and ()th~ d~~~ W~~~j, ~ 
dr4~ tb~~~4ot. 

ThOlO ch~ will ~~" f~ ~ ·s •• i~~~ 
imp'~ov~meJlt in, ~ts fJJ1t~~ldq. Th~, 
am~,w:ad~t ~ makes cJ~ or ~, 
cIPlicit,,. wh,.t it b~~ a~y b~ 4()~ by 
implication, l1allteJy .it would provjde 
consult~ocy a~d' rXierchant ban~i1Jl, dr,~ 
not onl, in ~ ~untry but ~~ QU",~~Q 
India. ' Thi. iDer~ases the ar~ 0 lw' 
oper.tiQn." ., " "I" r 

These changes will strengthen the position 
of the Bank as the principal 8nancial ale!l<rY 
and enable it 'to discharge its role more In view ,of tho ira creased expected voltttne 

of the bank's business and the responsibility 
cast upon it by this amendment, it is but 
natural that we should increase the capital 
resources. It has, tberefore, been propo.~ 
that the authorised capital of the Bank be 
increased from Rs. 500 crores to Rs. 1000. 
crores, a limit which could be raised fUrthel;' 
by the Central Government to Rs. 2000 
crores, if thought fit by it. 

. effectively. ., . , 

The Act bas provisions to ensure adeq\late 
retlources for bank's developmental wotb, 
$ince they can be augmented as io the o~e 
of other term-Iendins institutions throuah 
sale if its bonds aDd debentures with or. 
without Governme'Qt auarantee and 1l~~ 
tance. of d~posits from the pUblic on ter~ 
and coGditioQS approved 'by tho Reservo 
BIJlk,. 

The lOBI can also borrow from ~~, 
Resorve Bant' with th~ apl?toval of th~ 
Central Govecnment or froJD any otb~r 
Bank ~r tioaQcial jn8titutiOJ)~ In aI).y for4t~gq 
co.untrY. 

With the proposed .QJeD,d~DtJ t1;le Bank 
shopld be able to discharae its incre~si~1 
resPoDs\~i~.iti~ ~th.0ut an)' diftlcuJties. " 

This Bill also proposes amendments to 
Section'. 9 of the prillcipal Act to enable ~e 
IDBI to· pOtfo~ it~ p~omotlona1 'Ad. ' 
deyelopmontal -'activities more .. electivoly~' 
The chaQle,l proposed 'will enable the -.\ 
to gtant', lillcs . ot credit or'loaDS aad advances. 
to't. IndudrJa,1 F1Qa~ci". Co~io~ ~ 
1 CiN. ... -ai ..... .;....fd.l.·· 1"'",..... tad • fn aranc ... ~ "~IIJ ~.o ,', qpI" ":,'¥.:, r:-m 

",' I," 

,~ , ' f I,' 

Finally. tbe Bank bas been of sreat service 
in the development of IndiaI.'! industry. In· 
partioular, it bas holped in reduciDa the regio-
nal imbal'ances in the industrial develop,ment 
of t-he country. Assistance' to ,units set up in 
backward areas, porticularly in DO industry 
distriots has increased from year to year. It 
has coordinated, the work of State level 
agencies in these regions to encouraae. 
train, aDd assist small and medium enter-
preneurs and set up technical and consUl-
tancy services in theso areas. 

111.0 SIUaU scale i~tey sector will be a 
specild ~O&i""Y hecauS(l it ww. beaaftt 
substtlntial:.b' ftom th~ refinance operatioQl of 
the Bank. 30 per cenl, of tu credit flows: 
goes to the' SlOaU ~le iodustdes tluouah 
the Sta~e ~in4a~~i.'!oJ, CQ~pq!i~~iron"", T.he~ 
unita are bouop to S~~ ~ bpQS~ as • re."ylt q( 
tho recent decision or the· Bank to liberalise the ~~~. ~p~~a,' ~~~ . t,c?· wjd~ t~e lCOPt. 
or its ~naD~ ,ehem! to ~q,,!,~ '~~ern~~ 
tion and teha~Uit.~tiC»l of stnall sCJ.l~ ~~ts 
and t9 m.,~~ a.v~j~~I~ r~ ~~ ~.~ll~ of ~. 
smi&J1 ~ca1e unJ~" y"¥~ u~Q, ~~'" on~. 
la~h i~~~iv~ of, l~; WDt~.h1a c,.pita). ~l!il't" 
~~.. ' , 

With th~" "f.9id.~~ l ~~J?~~- th,~ DiU. 

[ Tlll1tI1atIDn} 

. ~ o. $,,. W~N~ (~~~t),,:: Nt. 
~, .~ ma~iu ~~ . t-!~~i aA\ t,)M, ~e~~). 
." ~. ~ ~,~" '1 ~ t~~ .. v- IIr 
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industry and there cannot be a better thing.

I have to submit two or three points. You
have increased its authorised capital from
Rs. 500 crores to Rs. 1000 crores and have
made provision for .Rs. 2000 crores. The
manner in which industrial activities in the
country are increasing, I would say even Rs.
2000 crores are inadequate, This amount
should have been more. It should have been
Rs. 4,000 or Rs. 5,000 crores, I have to say
two or- three things in this connection. You
have increased the scope of its functioning.
Earlier IDBJ used to give loans to the
industry. You have, for the first time.
considered service industry as' an industry'
and now you are trying to bring hospitals,
consultancy . and sl!veral other similar
services under it. I would say that even
now in our country there is a sizeable section
which is not aware of the manner in which.
loans can bc taken from the financial insritu-
tions-be they state financial institutions or
lOBI-how industry can be set up or how
services industry or cousultaacy can be set
up and what assistance is available from
the Government. Many people· are not
able to set up industry or consultancy or
service indu 0;, try on account of ignorance. I
would request that the way advertisements
about the Life Insurance Corporation. Unit
Trust of India. and State Financial Institu-
tions . are inserted in the newspapers,
advertisements about IDBI should also be
inserted so that a person after getting a
degree in engineering or medicine may know
how to set lip an industry or consultancy ?
After that your effort should be to make
available all the facilities at one place,

.I do not want to name any particular
State but at many places when someone
approaches the financial institutions for
setting up an industry, he is asked by the
officers about their share. Please try to
understand. I do not want to go into
details. The prospective' entrepreneur rep-
lies how can he give his share when pro-
duction has not started and the industry
itself has not been set up? The system
should be so devised as to preclude any
scope for corruption because the people are
fed up with it.
Secondly, you have made provision for

the leasing business also. You have made
provision to finance the medium and small
scale industry also. You must be seeing.
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daily in the newspapers that two four
leasing companies arc being opened daily.
Leasing or sub-leasing both have become
a lucrative business. J want to say .that
if you want to finance the lesng Com-
panies, then do it very cautiously. I have
come to know that rmny lciasing companieis
arc engaged in shady dcalngs, Leasing is
a good thing but there has been unpreccs
dcntcd boom in the leasing trade. It seems
that earlier no one had the idea of its
potentiality. It is similar to video boom
Therefore, you must finance the leasing
companies cautiously.

In the end, I would conclude with one
thing. Our sole objective snould be the
welfar-e of the pC'JPb. EV;!1l et present
there arc several districts in our country
which are no· industry distr icts, There is
no industry in tho.,e pl.ice i. Even wherlc
there is large scc.-eof :-cltinJ upcf industry.
people for certain reasons do Dot have the
courage to open industrY:1t those pl:l(;~.
It is possible thrt there rnuy be no rail oa
power facility or that area may b e flood-
rone area, or drough- -prono area or other-
wise without prop.r arrangement of water.

Ours is a backward country but even
in this backward country, certain areas are
reatively more backward where people out
of cornpurs.on migrate to oth er places in
search of livdi~.)vd and live .ik e bonded
labourers. I request you iiekly to compel
LD.BI. and S(·.l'C Financ.a l Institutions to
invest more funds in the No Industry Dis-
tricts, which may be in any part of the
country, so that the poorest of the poor
may be benefited. Those »eople may be
benefited who are res: gned to their fate
that they would live' a'ld die inpoverty.
They are lelding. a lif;! of slavery. For
the first time, there is a S(!n5~ of euphoria
in the people under the leadership of Shri
Rajiv Gandhi, 1 would, thererfoer, request
you that if I. 0 B.I. and the Starer Financial
Institutions provide assist •.lI1Ce t 0 see, up
industries in backward areas, only thien it
will strengthen the hands of our nadoonl
leadership.

With the-e words I conclude.

[Ellglish]

SHRI R.P. DAS (Kri~hn gar): Our
good friend Mr. Mahajan expressed his
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hope that the IDBI would play a big role
in bringing about the second industrial
revolution in India . But he conveniently
forgets in the meantime that after the first
industrial revolution, more than 90,000
industrial units have either been closed
down. or have become sick, and Iakhs of
employees have become jobless. So, before
expressing such high hopes, I would like
to say: Let IDBI nlay a big role in re-
vitalizing the sick units and other Indus-
. tries which are lacking in funds.

Industries in' the eastern and north-
eastern parts of the country, particularly in
West Bengal, lack funds. Tile jute industry
has become almost sick during the last 2
or 3 years. There are many reasons for
it. But there is no doubt that there is no
dearth of raw jute or of enthusiasm' in the
jute industry sector. Still it is a fact that
these industries are lacking in funds for
modernization. So, I would suggest that
lOBI can play a big role in providing funds
to the jute industry, tea industry, and
also some other industries which are going
to be set up in West Bengal. ,

It is a known fact that lOBI so far has
invested more fund;; in the western part of
the country, p•irticularly Maharashtra and
Gujarat, So, it may seem to some
that there is a tinge of discrimination in
favour one State, against another.

IDBI is [;0'11 going to be strengthened by
providing R5. 1.000 crores of authorized
capital and it may go up to Rs. 2,000 crores
by an official notification. In this manner,
lOBI will b ecorn; more powerful in the
coming year«. So, its power for making
friends on ::1e One side. and enemies on
the other will a130 go up. Concentration
of economic power iil One particular place
would ultimately tell upon the health of
the nation's economy, So" I suggest that
IDBI, with its zonal offices in Calcutta,
Delhi, Madras and elsewhere should act in
such a manner that the zona! offices can
take decisions on the spot. They can
finance industries they deem proper. Such
zonal offices should not always look to
the headquarters for further cl .rification.
If lOBI works in the manner it now does.
the entire economic power now concen-
trated in the bands of IDDI may go

against the interests of the industries in
some parts of the country. So, lOBI
shoul~ be made powerful in such a way
that I~ may do justice to every part and
every industry of the country, .

Sir, in this Bill, one important provision
has been made with regard to the energy
sector, which includes generation. storage
and distribution of electricity or any other
form of energy, I do not know whether
each State Electricity Board would get its
Own share. But 1001 should pay its due
attention to these Boards and provide funds
so that they may come out from the con-
straint of funds and can go for further
expansion of electricity generation. storage
and distribution in all parts.

This Bill has further proposed several
good points in the form of an amendment
to the principal Act by widening the defini-
t.on of the industrial policy like develop-
ment of mines, medical health and allied
services, etc ; and it has also included
telecommunication and electronics. This
would certainly help to expand these indus-
tries in different parts of the country i f
lOBI so desires. If the bank can work
under this set up properly, if due attention
is paid to these industries, particularly to
tbe telecommunication and electronics, then
this sector, like many other sectors like
State Electricity Boards or mines or elec-
tronics, those who are in the public sector
having shortage of capital, can expand
further. Therefore, these industries require
fund from a bank like lOBI, and lOBI
should go in for those industries which
do not raize funds from the public or are
not so easily available to these industries
from the public. . Therefore, the main
business of the lOBI should be to look
after these industries.

Sir, I would also support the proposal
of raising. the authorised capital from Rs,
500 crores to Rs. 1000 er Jres and Rs,
2000 crores ; this will be very much requi-
red for the development of the industry.
Its other objective is to enlarge the scope
of business: and unless the autnorised
capital is raised, there is no possibility of
enlarging its scope of business. IDBI can
enlarge and should enlarge its scope of
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buSt ness in different fields. Therefore, 
these provisions are all welcome. 

Let this bank work in a fashion that it 
may be helpful in all parts of the country 
to all industries. It should abo like to 
remained the Minister that we would like 
to forget all what has been done in the 
meantimt by this bank. Let this bank 
work and let it distribute this fund evenly 
in aU parts of the countrY, 'I'lrticularly 
bOth north 'and norih-eastern parts of the 
eoubtry. 

With ·these words. I conclude my speech. 

[17i.rljllatlon] 

*SHRIMATI BASA V ARAJESW ARI 
(~llary) : Mr. Chairman, Sir, we are discu-
Slinl the Industrial Development Bank of 
India (Amendment) Bill, 1985. I wholehear-
tedly welcome this Bill and express my views 
on it. The Government is helping the 
industria 1 development throughout the 
counry through the industrial development 
bank of India. We have achieved good 
pogress in the field of industry and we are 
in the 8th position in the world in industrial 
.progress. I congratulate the hon .. Minister 
for this. It IS gratifying to note that 
NABARD in helping the farmers to bring 
green revolution in the field of agriculture 
in this country. 

I am very bappy that the sub daute ·'mining 
including development of mines" has been 
lubs,ituted for sub clause (iii), in Section 
2. of the Indusrrial Development Bank of 
India Act, 1964. OUf country has huge 
deposits of ores of manaanese copper, silver, 
iron etc. In Kamataka we have ores of 
sold, manganese, iron, lime stone etc. In 
abundance. These ores have to be extracted 
and they have to be utilised to the maximum 
extent. But there are financial constraints 
and our Government is coming forward to 
help such ventures by this Amendment. 

'Generation, storage and distribution of 
eneray play a vital role in the develop-
ment of industries. The hon. Minister has 
said during question hour today in this 
Bouse that the Government had no objec. 
tion to the pri\'ate lector enterina the field 

Of power generation. I would request the 
hone Minister to extend all assistance to 
such sectors who' generate energy. This must 
be given utmost importance as there is 
shortage of electricity throughout thp COUD-

trY. 

Another interestirg aspect of this bill is 
that in Section 4 of the principal Act the 
authorised capital has been increased 
from 500 crores to 1000 crores and if Central 
Government feels it can be increased to 
two thousand crores. I congratulate the 
hone Minister for this' measure. 

While proceeding towards a brisht 21st 
century we should be able to utilise aU the 
raw materials aha t are available in the 
country. The Government has taken proper 
steps in this regard and it is extending 6nan· 
cial assistance for the rapid growth of 
industrialisation. But a large amount has 
not been reeovered. I would like to know 
the action taken by the financial institutions 
and the Government in this regard. 

Some entrepreneurs take loan and later 
become defaulters. Again the same persons 
would like to avail of loans. Such persons 
have to be identified and all measures have 
to be taken by the Government for recover-
ing the loans. 

Many companies in big cities like 
Bombay, Delhi and Calcutta are getting the 
maximum help from IDBI. But the liberal 
help of lOBI should also reach different 
areas of Karnataka. Andhra Pradesh etc. 
Some injustice has been done to Karnataka 
in this regard. Therefore, my humble 
request to our Government is to see that 
lOBI extends all help to Karanataka Which 
is reeling under unprecedent drought at 
present. For such areas priority should 
be fixed to provide financial assistance. 

Hon. Member Shri Madhava R.eddy 
was mentioning about lack of coordination 
between the Ministry 01 Industry and the 
Ministry of Finance. The Planning 
Commission decides about the required 
quantum of ferti1i~ers, cement etc. 
to the country for a period of five years. 
Then licences arc issued. When entrepreneurs 

-rhe speech was originally delivered in Kannada. 
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approach IDBI their req'dests are rejected 
under the plea that the production has 
increased. This should not happen. The 
entrepreneurs should not be deprived of 
financial assista,nce after obtaining licences 
from the Ministry of Industry. 

The Ministry of Industry issues licences 
but the lOBI department comes under the 
Ministry of Finance. There is no coordination 
between departments and this has created a 
lot of problems in the establishment of 
projects throughout the country. Hence 
there should be proper understanding bet-
ween the parent department and the I.D.D.I. 

In Karnataka and Andhra Pradesh only 
one district in each State has been declared 
as no industry district. In some States 13 
to 14 districts have been declared as no 
industry districts. In Karnataka there are 
many districts without any industry but 
strangely only one district has been declared 
as a no industry district. The Chief Minis· 
ters and the Ministers of Industry held a 
conference in this regard. They have 
suggested to the Centre to consider each 
block as one unit at the time of declaring 
the industries districts. I appeal to our 
Government not to differentiate states while 
declaring no industry districts. The avaiJa· 
bility of raw materials have to be taken 
into consideration to start new projects. 

In tbe Budget of 1986·87 the Government 
has announced special J)rovision for the 
development of small scale industries. This 
is commendable and I welcome this move 
Industries have to be established in rural 
areas and at the taluk level to get the 
optimum utilisation of raw materials. Then 
only the industrialisation can progress 
rapidly and unemployment in rural areas 
will come to an end. 

These days the prices of raw materials 
are rising, The exchange rate of rupee is 
subjected to many changes. Therefore, the 
banks have to give the financial assistance 
within the shortest period. ' But we find 
inordinate delay in lOBI to replinish to the 
banks. At the stage of appraisal also there 
is a long delay. Therefore, immediate steps 
have to be aken to avoid such delays at 
all levels. 

There may be many reasons for an 
industry to become sick. It may be due to 

mismanagement, or' lack of funds or 
labourer trouble. These factors have to be 
lone into carefully and then the sick 
industries have to be restructured and 
revived. All precautions must be taken to 
see that such revived industries will never 
go sick again. Sufficient financial assistance 
should be 'extended for marketinl and for 
the purposes of export. 

I hope the hon. Minister in his reply 
would give answer to my points that I have 
raised. I also believe that lOBI would 
extend maximum he1p to my State 0 f 
Karnataka in' the process of rapid industtfa· 
lisation. 

Sir, I thank you for Rlvmg me this 
opportunity to speak and with these words 
I conclude my speech. 

[English] 

SHRI G. L. DOGRA (Udhampur) : I 
am grateful to you, Sir, for allotting me 
time to speak. I would not take much 
time of the House. At the outset, I support 
this DiU. Nobody can find fault with the 
provisions of this Bill as they are. But, Sir, 
after getring this money and increasing the 
capital of the Bank for covering more 
activities, you have to take care of one thins 
as to whether the developed areas arc going 
to develop or the under-developed areas are 
going to develop. The amount of money 
that has been reh:ased through these banks 
is not actually calculated in your budget. 
Inflation is not caused by deficit financing, 
inflation is caus:d by the money that is 
released by these banks and which is 
cocentrated in a very small area. The 
result is that they give the money, people 
produce goods with this money and their 
margin of profit is at least 20 per cent and 
the prices shoot up. Profit is not Jess than 
that, it is beyond that. They give the money 
but they never see who are the r,eople who 
actually benefit. After aU, it is people's 
money. It is nobody's personal money. 
The benefit of this money should go to tbe 
people. When you finance those indus-
tries, you must fix the fair prices of the 
commodities produced by tbem. Why 
should you anow them more than four per 
cent or fivo per cont profit? Why sh'Ould YO'll 
allow thom to have their employees only 
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from a particular area? Why should you not
distribute the benefit all over? Are they
national institutions or they are institutions
belonging to a particular area or a particular
city or a deve]opedcity? Therefore these
things are to be seen. NABARD is giving
money to the big farmers. It is because of
this expansion of money that the poor far-
mer, . the small farmer and the marginal
farmer is makingdistress sales to purchase
seeds, to purchase fertilizers. Similarly, the
small-scale industry is being crushed by the
big industry. So, you must specifically
control all these things. The money should
be given to produce basic and essential
things and not anything and everything.
What can be produced by the small-scale
sector should not be allowed to be produced
by big industries, particularly by those
industries which are being financed by these
banks. Those of us who come from rural
areas, from backward areas, from hilly
areas. they know that this short of develop-
ment is causing hardship to our people.

The prices of articles are going on
increasing day after day. Whatever articles
areproduced hj- the hills people do not
find a market, do Dot find an out let. If
you are really bothered about the develop-
ment of industries, you must have a balan-
ced development. What are you doing with
regard to these hilly areas and the backward
areas which are there in the north, south,
east and west of the country? Whenever any
difficulty or any distress comes to this coun-
try. it is they who face it. Therefore, I
wish to submit that this is a good measure
provided the money is utilised in a proper
manner and i: is utilised for development
evenly throughout the country. Every part
of India is entitled to have the benefit of all
these things and not only those living in
Delhi, Bombay, Calcutta and Madras. Why
do you forget about other people, who are
as good citizens as these people living in big
cities? Therefore, I support the BH] and !
make a req uest to the Minister to see that
this money is utilised in such a way that
even development takes place throughout
the country. With these words I support
the Bill. Thank you.

SHRI x.s, RAO (MachiIipatnam) : Sir, I
support this Bill, While going through this
Bill and the Annual Report. it is clearly

Bank OJ India (Amdt.) Bills

visible that IDBI is doing yeoman service for
the development of industry in this country,
particularly the large scale sector directly,
and the small scale sector, through the
financial institutions and the scheduled banks.
The transactions are to the extent of Rs.
eight thousand crores with a lending of Rs;
5200 crores. Now, increasing the capital
once again from the Consolidated Fund of
India may not be correct, because, the
banking institutions must be in a position
to generate funds from their own transac-
tions rather than taking it from the
Government of India or from the Budget. Sir,
we know that Banks used to make lot of money
earlier when they were in the hands of private
individuals. But with a pious motive of bring- .
Ing all these benefits within the reach of the
common man and to curb concentration of
wealth in a few hands we nationalised all their
institutions but at the same time efficiency
and generation of wealth should be ensured.
It is true that Rs. 32 crores have been
transferred last year to Government of India
by lOBI as a profit. But with Rs , 415
crores of .capital investment it is only a
return of just eight per cent. With proper
monitoring and possiblv consta nt check on
the borrowers I hope ~:L':'Y will be able ~:;
generate much more from their internal
resources alone not necessitating further
investment from the Consolidated Fund of
India. I support increasing the field of acti-
vities of the IDBI. I am also of the opinion
that leasing and sub-leasing and hire purchas-
ing should not he included within the
purview of the lOBI lending because already
enough concessions are given to these sec-
tors through tax concessions whereby number
of people are ready to inves t in that sector
taking advantage of 'the tax concessions.

. So, IDBI need not invest this· money which
can otherwise be invested in some other
production-oriented industry. Now I am
coming to Clause 7 (de) in page 3 which
says:

Granting of loans and advances to any
person for purpose of investment in
any industrial concern .•.• .::

That means that lOBI is prepared to
lend money to all individuals who want to
invest in industry which may not be correct.
This is 110t the objective of the IDBI and
hence it becomes a deviation from the
objects of the IDBI.
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I would request the hon, Minister once
again to go into that as to what pur-
pose is going to be served, whether it is in
tune with the IDBl objectives.

PROF. N. G. RANGA (Guntur) : For
the self-employed persons, I think.

SHRI K. S. RAO: It is not written as
'self-employed persons'. And if it is so, it
is OX. Lending to individuals will only
become a trade and not encouraging pro-
duction.

Housng is one .\'ihich ~s not included in
the purview of IDBi lending, It has been
time and again expressed in the Parliament
that housing is one sector where employment
potential can be increased considerably and
it is also felt that housing is in great
shortage in this Country. So, when we all
feel that housing is one basic requisite for
any man, lending in housing will enable him
to have a ho use for himseJ f at a lesser cost.
So, IDBI must go in a big way considering
housing as one priority sector.

Moncpolists, particularly those big con-
cerns r who are in a positionto invest should
not be encouraged to take loans from IDBI.
They should raise their loans either from
the public or from their internal generation.
So, once and for all, lending to rnonopolists
must be deleted from lOBI's purview. To
the extent of giving industrial licences to
start industries in 'no-industry' areas or in
sectors where the Government of India may
lose is all right, but not lending also by
ID BI. It is not enough simply to lend
money, but it must be monitored as to
whether the funds are being re-cycled many
a time increasing the generation of wealth
manifold or not. If this money lent were
to be made idle, the results would be very
poor. When the IDBI is investing thousands
of crores of rupees, it must come forward in
its own interest as well as in the interest of
the nation to train competent men in their
own professions for effective management.

Priority in lending must be given to
those competent persons who have spent
much of their career in some industry,
who have got enough knowledge, efficiency
and abilities to start an . industry of their
own except for the reasons that they do not·
have money. They must be given priority

because we have seen enough number of
people who have spent much of their time in
industry, came out and then started their

. own industry by which they have generated
crores of rupees of wealth for the nation.
So, they must be given priority in lending.

Out of the thousands of crores of rupees
which are being lent, a . good percentage is
getting locked up in sick industries. So, it
must be ensured that in respect of those
industries which are likely to go into sickness
immediate action is taken by the IDBI
enabling the-Government to take action
th 'oh"h -~ "L_ .; ---·'·B~';·I' . '-'-'-rou"-,, t _e rc"enuy pa~""_l 111 lor lUn.Hlg

over of sick industrial undertakings, '

About promoter's Sh:HC in the capital,
we have been observing many a time that
some promoters a re coming forward into
industry with a view to take back their
money before the industry comes into p ro-
duction. Such industrialists should not be
encouraged. If at any time it is observed
that a particular mdustrialist is of that type,
he :;l~(),!;d not be encouraged to take loan
either in his name or in some other name in
which he is jntpc-::;ted to check such ten-

. xlencics in the industry.

Re-cycling' of funds is very important. It
is not only going to multiply the generation
of wealth, but also increase the margins. It
must be checke-d as to whether the funds
given by the ~DBI are operated and recycled
many a time or only once. Re-cycling of
funds will increase the utility and the magni-
tude of the benefits of the wealth.

Availability of funds mus t be made in
time by the IDBI. If there is over-run due
to escalation in prices or due to change in
taxor excise structure, the IDBI must take
these factors into account and make the
extra funds required available in time to the
industrialists so that the industry will Dot
become further sick.

Instead of taking long time and making
it further sick, funds be provided. Funds
must be provided Immediately and in time,
in case the unit is to be revived.

If all these measures have been taken by
this institution, I am sure, we will have not
only 4.5% or 5% growth but we can have
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much more. These banks have got a greater 
role to play in increasing the gross national 
product of this country to mOre than what 
h_ been envisaged in the general budget. 

With these words. I support the Bill. 

[TrQlls14tio" ] 

, SHRI MOOL CHAND DAGA (palO: 
Mr. Chairman, Sir, the Governtnent wants 
to grab some powers through devious means. 
It has ignored the Par Jiament and assumed 
some powers with the help of this Bill. What 
can we say to Shri Poojary. He said that 
he could increase the authorised capital 'from 
Rs. 500 crores to Rs. 1000 crores and from 
Rs. 2000 crores to Rs. 3000 crores. If you 
want to increase it, then in my opinion, you 
need not get the sanction of the ParI iamen t. 
I can only say that this is an assault on the 
powers of the Parliament. 

(Interruptions) 

If you so desire you can develop the 
area of Mr. Rawat or any other area You 
are trying to get this Bill passed inhaste. 
When the spokesmen of the hill areas were 
raising their demands, I was doubtful of the 
utility of investing money there. 

(Interruptions) 

Rajasthan bas a very fertile soil and if 
funds had been sanctioned in time for the 
construction of tbe canal, it could have fed 
the whole country. In India there 108 on 
going projects. A project, on which the 
initial cost was Rs. 2460 crores, would now 
cost as much as Rs. 14 t OOO crores. The 
fault his with the banks and the institutions 
who failed to provide funds on time. 

You have ingored the Parliament and 
assumed all the powers through this Bill. 
The Parliament should not tolerate it. The 
Industrial Development Bank of India pro .. 
vides funds to the Finance Corporation. The 
Government have never tried to find out 
about the bunglingo;; of the Finance Corpo-
ration. I would say that the funds do not 
belong to the Industrial Development Bank 
but to'the poor people of the country. 

The Finance Corporation adopts a 
partisan attitude in the matter of sanctionina 

loans to the states. It is entermely difficult 
to get a loan sanctioned. Technical officers 
have been appointed in the Corporation to 
scrutinise loan application. But they do not 
take' decision on their own and await 
instructions from the hiah ups. If the Chief 
Min'ister of Uttar Pradesh recommends the 
case of Shri Rawat. the loan wo.uld at 
once be granted to him. 

(lnt~rruptions) 

Shri Poojary has taken a number of 
steps to check smuggling activities, but I 
think it is more important to pay attention 
to more than one lakh sick industries in 
which an investment of to the tune of Rs. 
4000 crores is tiedup. Whose responsibility 
is it to check this huge wastage of funds? I 
think there are some 95,000 sick industries in 
this country. If I say that the number is 
one hikb, I would not be wrong. Today 
there are one lakh sick industries in this 
country on which an investment of Rs. 4,000 
crores has gone waste. 

MR. CHAIRMAN: Shri Dagaji, 
please resume your seat, Shri Shankaranand 
wHl now make a statement. 

[English) 

Shri B. Shankaranand, the Minister of 
Water Resources, will DOW make a state-
ment. 

17.00 IIrs. 

STATEMENT GIVING REASONS 
FOR WITHDRAWAL' OF RAVI AND 
BEAS WATER TRIBUNAL BILL 

[English] 

THE MINISTER OF WATER RE-
SOURCES (SaRI B. SHANKARANAND) : 
Paragraph 9 of the Punjab Memorand urn of 
Settlement envisages a Tribunal for verifica-
tion and adjudication of the matters referred 
to therein. This Tribunal could not be set 
up earlier due to certain unavoidable ad .. 
ministrative reasons. As the intention was 
to give effect to. all the terms of the Punjab 
settlement (rom the 26th January. 1986, the 
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Ravi and Seas Water Tribunal Ordinance, 
1986 (2 of 1986) was promulgated by the 
President on the 24th January, 1986. so as to 
enable the constitution of the Ravi and Beas 
Water Tribunal to give effect to the pro-
visions of paragraph 9 of the Punjab Settle-
ment. The Tribunal under the provisions of 
the Ordinance bas also been set up on the 
25th January, 1986. A Bill to replace the 
aforesaid Ordinance has been introduced in 
the Lok Sabha and is pending in that House. 

2. In the meanwhile, it was felt that 
the object could be achieved by the constitu-
tion of a Tribunal under the provisions of 
the Inter-State Water Disputes Act, 1956 
(33 of 1956) through a suitable amendment. 
This may serve to meet any possible objec-
tion that may be raised that this matter had 
been taken up for separate treatment by the 
constitution of a Tribunal under a separate 
enactment. It is, therefore, proposed to 
amend the Inter-State Water Disputes Act, 
1956 to provide for the constitution of a 
Tribunal under that Act for the adjudication 
of this matter and to repeal the Ravi and 
Beas Water Tribunal Ordinance. 1986 and to 
withdraw the Bill. 

17.02 brs. 
RAVI AND BEAS WATER TRIBUNAL 

BILL 
[English] 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) : 
I beg to move for leave to withdraw the Bill 
to provide for the constitution of a Tribunal 
for the verification of the quantum or usage 
of water claimed by the farmers of Punjab, 
Haryana and Rajasthan from the Ravi-Beas 
system as on the 1st day of July, 1985 and 
the waters u')ed for consumptive purposes 
aDd for the adjudication of the claim of 
Punjab and Haryana regarding the shares in 
their remaining waters, which was introduced 
on the 2Sth February, 1986. 

MR. CHAIRMAN: The question is : 

ccThat leave be granted to withdraw the 
Bill to provide for the constitution 
of a Tribunal for the verification of 
the quantum of usage of water claimed 

by the farmers of Punjab, Haryana 
and Rajasthan from the Ravi-Beas 
,ystem as on the 1st day of July, 1985 
and the waters used for consumptive 
purposes and for the, adjudication of 
the claim of PUnjab and Haryana 
regarding the shares in their remaining 
waters, which was introduced on the 
25 th February, 1986." 

The motion was adopted. 

SHRI B. SHANKARANAND: Sir, I 
withdraw that Bill 

17.04 hrs. 

INDUSTRIAL DEVELOPMENT BANK OF 
. INDI4.. (4.MENDMENT BILL) Contd. 

[Translation} 

SHRI MOOL CHAND DAGA (Pali): 
Sir, through' you I was drawing the atten-
tion of the House towards the Financial 
Institutions which grant loans to the people I 
wouJd like to know whether there is corrup-
tion or not in granting loans ? I think today t 
loans are granted only to those people who 
can Ifease the palm of the concerned autho. 
rities and one who does not resort to this 
practice does not get the loan. For an ' 
honest Industrialist, who is in need of a 
loan, there is no way to get a loan, sanc-
tioned. Whenever a person applies for a 
loan and fills aU t~ details required in the 
application. it is returned again and again to 
~he applicant wi1h some objections, which 
causes immense distress to him. You have 
presented a report regarding 'one window 
service' in the House. I do not have tbat 
report. The report gives information about 
the number of people who applied for loans 
and the number of applications still pcodlDg. 
One of our Committee report deals with the 
condition of our small scale and Cottage 
Industries. If any small s,,~le Industry 
bocomes sick, lOBI and the Financial Cor~ 
pOTation shoutd be made accountable there-
for because they do not d iscbarae tbeir 
duties honestly. You regularly get it 
examined. The Board of Directors of 
IDB] has neither our representative Dar that 
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IShr; MODI clumd Dega] 
or the small scale and Cottage industries. 
No Member of Parliament is there, There-
fore, it shoulq. have such Directors as are 

, drawn from the lower rungs or society and 
who can protect the national interest. 

1707 brs, 

[MR. DEPUTY SPEAKBR in the Chair] 

You propose to expand the activities of 
J.D. B.I. to extend financial assistance to 
medical and health services. I wish that 
IDBI should work in such a manner so 
that it may establish its reputation a~ong 
the people for its sincere and honest work. 
ing. 

With these words I conclude. 

SHRI BARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, since 1964 I,D.B.I. 
has been working as the main Financial 
Institution for granting loans and to pro-
vide guidance in the field of consultancy and 
marketing. The contribution made by 
IDBI in the industrial sector, will be 
commended by all of us. 

I also support the provisions m,ade in 
this Bill to increase the ~hare Capital and to 
enlarge the area of operation. I would 
like to request the han. Fanance Minister 
that there should be greater co.ord;nation 
between the IDBI and various Financiai 
Institutions especially the State Financial 
Institutions. When lOBI itself is there, 
people, do not face any difficulty but when 
it advan(.."eS loans through any Bank or 
tbroug'b. Financial Institutions, it is generally 
observed that people do not get timely help, 
because these Banks etc. show indifference 
in their work. Various loans are not given 
in time which causes much trouble in setting 
up the industry. I ",ou1d like to request 
you that IDBI should not only improue its 
procedure for granting loans but also exer-
cise mOre control over the agencies through 
which it advances loans. In the Bill it has 
been mentioned tha t stress will be laid on 

, l 

single window systom. But It is just a pious 
claim which is not being followed in practice. 
I would request you to see that these 
Financial institutions pay more attention to 
advancement of loans.' As regards recoverY 
of loans, a major part of the capital of lDBI 
is lying unrealised with biS Industrialists 

who adopt different tactics to take these 
loans in different names and from different 
financial institutions. I would request the 
hone Finance Minister to devise a system 
to ensure that one may not get assiitance 
from more than one Financial Institutions 
And in case one has taken loan frOID mor~ 
than one institution the lDBI" being the 
apex: financial institution, must ensure that 
loans taken fom rhe various financial insti-
tutions are utilised for the purpose for 
which _these were granted. 

Mr. Deputy Speaker, Sir, I would like 
to make a complaint against IDBI to the 
Minister of state for Finance that it bas no 
invested equally in different states. J.D. B.I. 
has been favouring some' of the states in 
granting financial assistance and loan faci· 
lities and the same areas are receiving the 
most favoured treatment. I would like to 
state that not only IDBI but other financial 
institutions like IFCI or IeIeI have done 
very little in Uttar Pradesh, There are certain 
other states also like Uttar Pradesh where the-
se financial institutions have done very little. 
You are the Finance Minister and It is the 
duty of the Finance Ministry to see that 
regional imbalance is removed for which 
these Financial Institutions can playa major 
role. You can ensure that the loans are 
advanced in a balanced manner i.e. every 
region is covered equaHy; but generally it 
is not done. I request you that IDB! must 
conduct a survey to identify the regions, and 
industries where assistance in needed. Big 
Industrial Houses and industrialists should be 
granted loans on the conditi on that they will 
set up their industries and invest only in the 
backward areas or industrially backward 
areas. But IDBI does not ensure 
it and instead it sees whether the project is 
viable or not, what would be its return, 
whether it would run Or not etc. Its duty is 
only to see all these things. But it does not 
realies its responsibility towards backward 
areas. The people living their also expect 
some assistance from lOBI. 

I would like to request you that when 
you have presented this Bill in the HOUse 
for a good cause, you should also provide 
in the Bill that lOBI and other Financial 
Institutions extend equal help to every state 
and must assist those states ~in particular 
which are industrially and economically 
backward. 
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With these words I conclude. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : I wholeheartedly support this 
Bill. No doubt. lOBI has a very impor" 
,tant role in the development of industries, 
but there are some shortcomings also in 
its working. To err is human. When 
there is a discussion in the Housc, Wo a Iso 
participate in it and in this process we 
can express our views and propose some 
amendments also. We congratulate our 
finance Minister. It is provided in the 
Bill : 

[English} 

.. It is therefore proposed to widon the 
definition of industrial concerns so 
as to enable the Bank to provide 
financial assistance to certain sectors 
of shortage of energy. development 
of mines, medical health and allied 
services, leasing and sub-leasing 
activities, information technology, 
telecommunication and electronics". 

[Translation] 

Sir, I support the Government proposal 
of increasing authorised capital to Rs. 
2000 crores from Rs. 500 crores. But I 
agree with the suggestion made by Shri 
Rajhans that it should be increased to Rs. 
5000 crores. This capital should be utilised 
for the sick industries also. 

The number of industries being run by 
the Government is fairly large. But the 
poli..;ies chalked out to provide work to the 
poor people, for the welfare of the workers, 
to promote industries and in the interest 
of nation, are not '. being implemcnted 
properly. 

Sometimes. the opposition criticises the 
Government for the acts for which it is 
not responsible. Actually it is some corrupt 
officers who are responsible for it. Here, 
I do not wish to speak on corruption. 
The basic activities of I.D.B.I. are to 
finance small-scale industrics, medium 
industries and large scale industries. 

[ Interruption,] 

It also includes modernization of sick 
industries. The modernization of indus-

tries depends upon the wi iii ngness of 
I.D.BJ. to meet its commitment to finance 
the sick industries. It should not finance 
the sick industries is a half-hearted manner. 
The result is that the middle class entre .. 
preneurs are left in the lurch. They make 
rounds of financial institutions and Minis-
ters and even then they do not get justice. 
I.D.B.I. should fulfil its commitment. ..But 
it does not pay the entire amount pro. 
mised by it. If it commits to pay Rs. 25 
crores, it will only pay Rs. 12 crores with 
the stipulation that let the work be started 
and the rest of the amount will be paid 
after-wards. But when half of the work in 
complete, it withholds further finance. It 
results in the sickening of the industry . 
This is the big problem of the industry. It 
is not the problem of onc state it is the 
problem of the entire country. It is not 
the Government policy to take overall the 
sick units. Government should issue guide .. 
lines about it, which should be followed 
up. It should also start some new projects 
in order to absorb workers of the sick 
industries. 

Many sick industries are also the result 
of mismanagement and the irresponsibility 
of the State· Governments. Sometimes, 
the activities of the State Governments 
render the industries sick. In some cases, 
a State has interest in some particular 
industry and promotes that very industry. 
It also recommends that industry to the 
I.D.BJ. and other financia1 instituti~ns. 
The . industry in which we take interest is 
not promoted by the state Government. 
Therefore, I.D.B.I. should be issued guide-
lines, which should be followed. Some 
State Governments even resort to manipula-
tions. You should ask the State Govern .. 
ments and industries to adhere to guidelines. 

A worker neither belongs to C.I.T.U. 
AITUC or INTUC nor is there any defini-. 
tion of a worker. it is a common hunger 
which affiicts every worker. 

[English] 

A hungry man has no setlse of beauty 
an~ an ugly man has no sense of duty. 
[Translation 1 

We should take into account all these 
thinsa. 
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[Kumarl MiIItUlta Banerjee] 
( Intl11'l4Pti,ms) 

The procedur~ of m04ernization Coli ow-
e4 by I.D.B.I. should be made ea$ie.c. ' An 
_y procedure would provo helpful to 
s~.s~e cmtrlWrenews. 

At present the Benpl Jute industry is 
boset with many problems and needs to be 
modernized. I.D.B.I. should provido as. 
400 crores for tbe Jute industry. Central 
Oovernmont sbould allot fUQ.qs for it 
otherwise Jute industry will close down and 
as a reault th~ oppositiQJl, would get a 
Q,bance to criticise the Government, These 
I*>ple merelY want to raise the i~ue to 
let coverage in the newspapers and they 
are not bothered about tho problems or the 
Jute industrY and its workers. I.D.B.I. 
will have to provide Rs. 400 crores for th~ 
Jute industry. without wh ich it cannot 
service. 

(Interruptions) 
N.T.C. is also facing many problems. 

The Central Government has provided Rs. 
38 crores for its modernization, which has 
not been utilized properly. The reason 
being mismanagement and mishandling. 
The money allocated by the Government 
is misapppropriated by a few people and 
is not utilized properly. Therefore, I shall 
say that the money provided by tbe Govern-
ment to the N.T.C. bas not been utilized 
properly ~d Government should look into 
it. 

(Inl.rruptio1ll) 

One more thing to which I want to 
draw the attention of the House is that the 
foreign bankers do not have much interest 
in our industries; but the nationalised 
banks do have interest in them. There-
fore. if an industry becomes sick, I.R.B.I .• 
I.F.C.I. and Nationalised banks should 
provide it with credit and loans because 
they have interest in the industries of the 
Nation. But the foreign bankers do not 
have any interest in our industry. They 
do not prov.ide full loan. which results in 
shortase of working capital and,· as a result 
the industry becomes sick. Therefo.re, 
industries ate becoming sick ono by one. 
The effort. beiDl'made fQf $iQt industries 
aro not proving fruitful. 

SHRI RAM PYARB PANIKA (Roberts-
ganj) : What are the causes of the sickness 
of the industry ? 

KUMARI MAMATA BANBRJBB: 
Those are many reasons for it, such as 
mismanagement, irresponsible activities. 
which wo describe here; but there should 
be some outcome of our efforts. 

( Interrupt/olU) 

We should pay attention to the rural 
workers and the rural areas. In the no-
industry districts industries should be esta-
blished in the rural areas. There is also a 
Government policy about setting up Indus-
trjes in the no-illdustry districts, but it 
is not being implemented properly. Govern-
ment should give proper attention to no-
industry districts as well as rural-segments. 

(lnte"uptions) 

All right, I support the Bill wholehear-
tedly. You should look into the functions, 
activities and corruption in 1.D.B.I. There 
is a practice in I.D.B.!. that when some 
factory OWner approaches I.D.B.I. with a 
modernisation plan, he is asked to grease 
the palm of the of the officers. You should 
also look into it. Government has so 
many industries, but it must look after 
them. 

[English] 

SHRI ASUTOSH LAW (Dum Dum) : 
Mr. Deputy Speaker, Sir, it is a good pro-
posal on behalf of the Government. In the 
statement of objects and reasons it has been 
mentioned and I quote : 

"The lDBI established under the In-
dustrial Development Bank of India 
Act, 1964 is the principal finanoial 
institution for providing credit and 
other facilities for tbe'development of 
industry, for coordinating the workig in 
of institutions engaged in financing, 
promoting or developing industries •• 

Therefore, I am reques ting the hone 
Minister tbac, in conformity witb the object 

, 9f: tbe principal Act tbe definition of indus-
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! rial concern should be amended so that 
lOBI's activity ca~ be extended to the 
medium sized and also small scale industries 

otherwise the interests of the medium and 
small scale industries will not get protected 
although it is said that this Act is in a 
position to extend cooperation to the small 
scale industries also. 

Secondly. Sir, it has been said and I 
quote: 

HIn section 4 of tho principhl Act,-

(a) for the words Hone hundred crores 
of rupees'" the words "one 
thousand crores of rupees" shall 
be substi tuted ; 

(b) in the proviso, for tbe wordll 
"five hundred crores of rupees" 
the words "two thousand crores 
of rupees" shall be substituted." 

Mr. Deputy Speaker, Sir, this is very 
good. This enhancement has been good but 
afterall this lOBI is governed by the 
Companies Act, 1956. Therefore, lOBI 
should be allowed to increase the authorised 
and paid-up capital without coming 
before this House otherwise its working 
and functioning will get hampered from 
time to time. Supposing the functions and 
activities of JDBI get increased and they feel 
necessary that the authorised and paid-up 
capital has to be increased it will not be 
possible for the IDBI to come to Parliament 
for approval and sanction. That liberty 
should be given to IDBI itself so that they 
can increase their capital in accordance 
with the provisions of tbe companies Act 1956, 

Now a word' about Section 9. I am 
mentioning this from .my practical experience. 
The lOBI is supposed to give financial 
heIr. It is very Bood. But often we find 
that a sick company or' anY company which 
has gone to lOBI for advance or loan after 
gettini loan they hypothecate their shares to 
the IDBI. There are various companies 
whose 70 per cent shares are hypothecated 
to lDBI. In that C4se why does the lOBI 
not provide professional m .. naaement to 
the company? ThIS is the practical difficulty 
that we are facing in cas CI of a company 
becoming sick. When gO per cent of their 
8~ares are hypothecated with lOBI and when 

they go for further loan to lOBI should 
provide professional. management. They 
say that they are not going to provide 
professional management. 

Sir, when I am holding the .shares of 
tbe company with the right to vote then 
am I not supposed to provide management ? 
Who has to provide management to the 
sick unit? Therefore, I am requesting ·the 
Min ister that wilen they are amending 
Section 9 of this principal Act this should 
be amended to that extent so that one of 
the functions of IDBI would be that in 
case where lOBI holds a large percentage 
of shares of any company then they will 
provide professional management otherwise 
in future no sick company can survive 
with the help and finance or lOBI. 

Sir, my last point is regarding erratic 
advance of loans. It is often witnessed 
that a unit goes to IDBI and makes 
an application for financial help. It is the 
duty of the IDBI officials to realise that 
a \:ompany in a particular phase n~eds this 
sort of help. In almost every case it has 
been found that the advancement of loans 
to the industrial units is absolutely 
erratic. If an industrial unit requires 
Rs. SO lakhs this year, during a 
particular period, the advance is given to 
him after two years. This is onc of the 
bilSest problems not only in the case of 
lOBI, but also nationaliscd banks. Due to 
the erratic nature of tbe loans, most of 
the iDdust.des have become siCK. They do 
not get the required finances from the finan-
cial institutions, particularly IDBI as also 
the nationalised banks in accordance with 
their schedule and the result is that they 
become sick and consequnenuy cannot bear 
the heavy interest. 

These are the loopholes which are 
responsible for making sick various indus. 
trial units particularly in the eastern region, 
in West Bengal, Bihar and Assam as also 
in Orissa. If a survey is made, you will see 
tbat more than 60 pee cent private units 
in Orissa .who have tak~n loan from tho 
IDBl or the nationalised banks are closed 
or ale at the verse of ClOSUIC. Advances 
have not been made In accordance with 
toe scbedule of those wut.. Some prOVISion 
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[Shrl A.slltosh Law] 
needs to be made 10 that the loan is made 
available to them in accordanco with their 
rcpuirelDcnts. 

With theso words, I suppor~ this Bill. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Mr Deputy 
Speaker. Sir. I am arateful to the hone 
Members for extending their cooperation 
and support to tbo Bill. In fact. Sbri 
Madhav.Reddy and other hOD. Members 
have made very concreto suggostions and 
I havo in mind some of" tbe sUllestions 
made by tbem. 

The hone Member. Shri Madhav Reddy 
questioned tho wisdom of extending the 
operations of ID Bl to finance the leasing 
business also and he has also referred to 
the industries to be started in the backward 
areas. Some other hon. Mombers also 
ref.rred to it. A mention was also made to 
the ftow of assistance from lOBI to small 
.cale industries. 

Some hone Members referred to tbe 
training given to the entrepreneurs. Shci 
Madhav Reddy as also some other Members 
referred to tbe special fund t the Small Scale 
Industries Development Fund, and they 
wanted the details. 

Sir. lOBI is a premier institution tbat 
is governed Dot by the Companies Act, it 
is havina a separate Act, i.e. the lOBI Act. 
Tho functions of the lOBI are to promote 
industries and allo to give assistance for 
industrial development of the country. 
It is an apex body; it has to coordinate; 
in some cases it has to refinance abo. 

Now, I come to the first point that has 
been raised by the hOD. Member. Sbri 

" Madbav Reddy, about the backward areas 
and the concessions given. That was 
raised by Sbri Rawat and some other hon. 
Members' also. It is ODO of the functions 
of the lOBI to develop the backward areas 
also. For that purpose, more How of funds 
is loinl from the lOBI. 1 will just bring to 
your notice the amount, percentage.wise. 
that has lone to tbC"se backward areas. It 
il Sl.9 per cent and the amount that bas 
lone to the areaS is &S. 1788.1 crores, 
aaainst Rs. 1040.9 crOtes in 1983.84. 
Here, what arc tbc ben,ats that havo been 

given to these industries. if at all they arc 
going to be let up in no industry areas ? 
The interest is at a concessionai rate, i. c. 
at 12.5 per cent as aaainst 14 per cent. 
Further. promoters' contribution is 17.5 
per cent against 22.5 por cent in other cases. 
A liberal approach is also adopted for 
debt-equity ratio, j. e. in terms of repay .. 
ment period and also the initial morato· 
rium. 

Anothor special feature of this scheme is 
that project specific infrastructure assistance 
is alsO provided upto 20 per cent for project 
at a concessional interest rate of 12 • .5 por 
cent and no interest will be charged during 
the construction period. 

Area specific infrastructure assistance is 
also provided in consultation with the 
Central and State Governments. Here also, 
surveys arc being conducted particularly in 
some no industry districts in a phased 
manner to identify the viable projects. Hon. 
members will be pleased to see that we have 
got a training programme, "Entrepreneur 
Development Programme". under which the 
entrepreneurs are trained. 

PROF" N. O. RANOA (Guntur): 
Refresher courses should also be there. 

SHRI JANARDHANA POOJARY: 
Lalt year about 2220 trainees were trained. 
Not only that. assistance is also being 
given. So far, more than 8,000 trainees 
were trained. Whenever they ask for 
viable projects. assistance is flowing from the 
lOBI. 

I would like to mention one important 
point. Some of the hone members have 
stated that we have to make equal distribu-
tion throughout the country to all the States. 
Distribution should be there. Regional 
imbalances should be removed. In particular, 
backward areas and no .. industry areas should 
"be developed and infrastructure should be 
built up in these areas. At the same time. 
some of the hon. member have made a point 
saying that as it is the people's money, we 
should be very careful. Daaaj i has made a 
point to the effect that we arc going to dump 
money in mountains ••• 

MR. DEPUTY·SPEAKER.: Nothina 
wrona in that 1 Dumpilll m9DCY will help 
create employment. 
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SHRI JANARDHANA POOJARY: He 
has a complaint against Raoji that he is 
going to claim more money and that is why 
he is going to argue. Here, we have to 
keep one thing tn mind. We say that back-
ward areas should be developed. We say 
that no .. industry areas should be given 
industries. For this purpose, industrialists 
should also come forward to start industries 
in these areas. You know very well the 
mind of an· industrialist or a commercial 
person. Unless it is commercially viable, 
unless he is going to make ~ome profit and 
unless' he is going to survive, he is not going 
. to 'take up the project. Here also we have 
to keep this in mind. At the same time, 
we have to give them incentives in order to 
make them to go to these places. So, these 
incentives are also given. 

Now. one more point. J have to make 
regarding insfrastructure. People say that 
there is no infrastructure available in the 
rural areas. People say that in the villages 
or in the backward areas. infrastructure 
facilities are not available. Unless, somebody 
goes and starts the business, I do not think 
that infrastructure will be made available to 
them. In the case of opening of the branches, 
resistance is coming from some of our bank 
people about the transfers. When we open 
a br.tnch. they say that there is no infrastruc. 
ture. There is no Police security. There is 
no other transport facility. Here, I want to 
say only tbis. First, you go there and start 
the banks. If nobody wants to make any 
beginning, then how the infrastructure faci-
lities could be started ? 

MR. DEPUTY -SPEAKER: I think" 
they may be arguing about the development 
of plots. They feel that the Government 
should come forward to develop plots over 
there. It would be helpful. That is the 
meaning. 

SHRI JANARDHANA POOJARY:·Not 
here, This is the aeoeral argument that is beina 
ad vanccd. If Police Department goes there, 
that is also an infrastructure. If a road is 
constructed, that is also an infrastructure. 
For example, if a High School is there, that 
is also an infrastructure. Like that a beginning 
must be made. So, if all the peoplesay that we 
don't have the facility or it somebody says 
that this facility is Dot there, I do Dot 

think that backward areas could be develop-
ed for that purpose. Even I appeal to the 
State Governments also that they have to 
keep it in mind, that they can u se NREP, 
RLEGP Programmes also to develop the 
rural areas, -- these backward areas, thereby 
rebutting the arguments of some people 
saying that we do not have any facility. For 
that purpose~ I am just bring to your notice 
that in the banking sector training and 
other centres are " started on·1y in tbe metro .. 

. politan cities. We want to develop the 
rural areas. Nobody is prepared to go to 
the rural areaS. Nobody is pre pared to go to 
any poor man. During their training period 
also, all facilities should be made available 
to them. They want accomlllodadon and 
everything. If a man is provided, during the 
training period, all the facilitiest still he 
wants to be there in town area, He does 
not want to go to the rural areas at the 
time of training also. I don't know whether 
he will go subsequently. That is why this 
resistance is ~oming. So, what the thinking 
of the Govern ment today is even' these 
people should be trained in the rural areas. 
They should face all the difficulties in the 
rural areas. 

Then, Sir, afterwards, they will not 
hesitate to go there. For that purpose, steps 
should be taken. This should be Our 
effort. 

[Translation] 

SHRI BAPULAL MAL VIY A (Shajapur): 
I would like to submit that why don't you 
take the boys from rural areas? There are 
educated boys in villages also. Why do you 
send boys from cities only especially those 
who do not want to go there? If boys of 
the rural areas are taken, they can stay in 
the village: itself. 

[Englilh] 

PROF. N. O. RANOA: They must be 
trained. They must be employed.' 

SHRI JANARDHANA POOJARY 
Evon in the village. and also in the rural 
areas, everywhere there is unemployment. Wo 
have to see, particularly. the case of employ. 
ment also. So far as Regional Rural BanJcs 
are. concerned, we aro aivina employment 
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[Shri Janardhana Pooja'l] 
for those people who are living in the rural 
areas and also in the districts. L~ke that it 

,is being done I appreciate the point raised 
by the hon. Member that this aspect also 
should be taken note of. 

Now, coming to another point that was 
raised by the hone Member about the assis .. 
tance that is to be given to small scale 
industries, there also, I ful1y agree with the 
hon. Member. Here, in the form of refinance 
to the small scale industries, in the year 
1983-84, the amount that was given to them 
was Rs. 645.6 crores. In the year 1984-85 
it was raised to Rs. 984 crorcs. From Rs. 
645.6 crores to Rs. 9843 crores -an increase 
of Rs. 339 crores in one year. 

MR. DEPUTY-SPEAKER: What about 
the time factor? Is it given in time. 

SHRI JANARDHANA POOJARY : This 
is the problem we are having. For that 
purpose, we have to monitor it ; Government 
has to monitor it. ..It is pointed out that 
they are autonomous bodies. We the 
politician') are to blame. Inside the Parlia-
ment and outside Parliament, we also talk 
about interference. If people ask for some 
favour, immediate action snould be taken, I 
can understand it. But some sort of a 
coercive action is required to see that it 
is given in time. 

The pOint made by Shri Madhav Reddi 
was that some difficulty' was there, viz. 
because of resistance and lethargy. We 
have to remove lethargy. But we the 
politicians or somebody may say that there 
is autonomy, and that this would mean 
political interference. So, we say -No; they 
are untouchable. We should not talk about 
it. No; we should Dot." 

At the same time, it is for the Parliament 
to consider whether the Ministers or all 
these people are accountable to Parliament 
and to the people. It may be said that they 
are untouchable, and we should not talk 
anything about it. If this is going to 
happen, I think it wjll have to be discussed 
by all of us. What are we to do? They 
Ihould also be made accountable not only 
the Ministers. Everybody it;; accountable. It 
is the duty of the .Chiefs of the institutions 
to see that this money ftow~ in time. 

I will live you an example. One 
technical person" just thinking that ho could 
start one venture, came up with one project. 
He invested everything that he had sayed 
during his service. He invested it. But for 
one small mistake-it was not even a 
mistake-it would have been started. Three 
years were taken. One day he came and 
said: Sir, I have to commit suicide if 
something is not given to me. I am not 
prepared to give a single paisa to anybody, 
even if I die." What is the Minister to do 
in such ~ situation? It is said that we 
should 110t speak. If we speak, it will be an 
interference. In such cases, what should we 
do '1 

One or two cases ba ve been brought to 
our notice. The hon. Members are making 
this point also. This is a subject matter for 
discussion. 

MR. DEPUTY-SPEAKER. When there 
are genuine cases, nobody will stop us. We 
are here only for that purpose. (Interruptions) 

SHRI PRATAP BHANU SHARMA 
(Vidisha): IDBI and ICIe[ are governed 
by Acts of ParI iament. We represent the 
people. 

SHRI JANARDHANA POOJARY : The 
hon. Member Sbri Madhav Rcddi has made 
another very pertinent point, and asked : 
what about the provision from the Budget, 
sofar as capital base is concerned? They 
are going to enhance ft. Foe his information, 
and for the information of the other hone 
Members, I want to say that a provision of 
Rs. 30 crores bas been made for 1986.87. 
This is an enabling provision. If necessary, 
more funds will be provided. 

Another point has been made by Shri 
Madhav Reddi, that there was no coordina-
tion between the Ministry of Industry and 
the lOBI. He said there was no represen-
tation from the DGTD. For the information 
of the hOll. Mem bee I would say that both 
are represented on the Board of lOBI. Here 
also a point has been made by the hone 
member that they are very busy; they are 
not attending to it is a lapse or the defi. 
ciency in the system and we have to rectify 
it. About this, I will write to the Minister 
of Industry bringing to his notice the point 
that has been m~e by Mr. Reddi. 



3'3 IndUltria! MV'/DplMnt PHALGUNA 27. 1907 (SAKA) Bank o/In410 (Amdt.) Bill 354 

PROP. N.G. RANGA; Those people 
who are in the industry and have got this 
experience should also be nominated as 
Directors. 

SHRI JANARDHANA POOJAR Y: I 
wm keep that point in mind. One more 
point that has been raised by the hon. 
member is about the wisdom of going for 
leasing purposes. Unless leasing of plant 
and machinery, etc ... is encouraged by 
making them eligible for finance from 
IDBI, it is not going to help; a1l entrepre-
neurs might not be able to acquire plant 
and machinery on outright purchase basis. 
In order to enable them, in order to help 
them, in order to reduce the cost of project, 
this provision is made. Let us see how it is 
Joing to work. It will be done on a selective 
basis only. We do not ~ay that we are 
applyiny this principle to atl the cases. 

PROF. N.G. RANGA: What about 
advance for construction of houses, 

SHRI JANARDHANA POOJARY : 
Personally, I am also for this ; and so far 
as the banking sector is concerned. we have 
been able to, to a certain extent, provide 
for food, for clothes ; so far as clothing is 
concerned, also . we have been able 
to provide. Now, our consideration 
should be on construction of the houses, 
to provide makan. So, for that 
purpose also, from the banking sector morc 
funds could be given tor the construction 
of houses, as was stated earlier. In this 
budget, we have given more funds for 
the construction of houses; that is the 
thinking of the government and also we 
will be coming to the Parliament some 
scheme for the bankins Bector for the 
construction of houses. 

Another point that has been made by 
the hon. member, Shri Madhav Reddi is 
regarding creating of small scale/industry 
development fund. This has been 
created only to finance small scale 
industrie8 to meet all theis financial 
requirements. As you know, IROI is 
there to look after the sickness of the 
major indUstries. Now, it bas started this 
work. How far it goes so far a. the smacl 
scale industry is concerned. we are looking 
into it ; and let us see bow this new develop-
ment fuud Is loinl to holp these .man seale 

industries. It is also beinl done and the 
d~tails are being worked out; aU the details 
will be given later OD. ' 

SHRI PRATAP BHANU SHARMA: 
Will there be further need to amend it 1 

SHRI JANARDHANA POOJARY: 
Not in this Bill ; he has made a reference 
to the special fund. 

SHRI PRATAP BHANUA SHARMA = 

That was mentioned in the General Budget. 
Will some amendment he need in this 
P-Act or not 7 

SHRI JANARDHAN POOJARY: Not 
here. Let us avoid amendment if you are 
scared about it. 

SHRI PRATAP BRANU S.HARMA: 
If necessary, we skould bring that amend-
ment also. 

SHRI JANARDHANA POOJARY: I 
will come to that also. Kumari Mamata 
Banerjee gave some spirit to OUr debate ae 
the end. She gave some spirit.' She made 
some points also, that sick industries are 
there, In 1979 the Reserve Bank had con-
ducted a study. As per the study, 52 per 
cent of the reasons for this sickness are 
mismanagement, diversion of funds and 
other factors, for want of power, for want 
of raw materials, and also due to labour 
trouble and so on. The reasons are given. 
So. it is true that the managements of all 
the sectors should look into this aspect and 
lIee how we can improve this and finances 
wherever they are required, we have to give 
for that also. 

One more point bas been made by Mr. 
K.S. Rao and he has referred to the sub-
clause (de) under clause 7 that is, 

"granting loans and advances to an), 
person for purposes of investment in 
any industrial concern" ; 

It is for providing seed capital-you know 
what that it is-assistance so that the 
promoters who do not have sufficient 
resources of their own can ....... .. 

( Inte.rruptions) 

SHRI K.S. RAO: Any individual can 
take a loan. 
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SHRI JANARDHANA POOIARY: I am 
making it very very clear. 

Anybody who does not have his own 
resources, to make up the promoters' contri-
bution, can usc it. This is also an enablins 
provision. Now, some people are not having 
seod capital. For that purpose, this provision 
bas been made. 

PROF. N.G. RANGA: It may be 
abused. 

SHRI K.S. RAO: It will be abused. 

SHRI JANARDHANA POOJARY: 
We shall see that nobody abuses. 

Some other hon. Members have made 
other points also. Now, coming to the 
banking sector, some of the hone Members 
have stated that stated that some amount 
has to be given to mlrginal farmers, 
farmers and other small p ~opie of the rural 
areas and they wanted to know what we were 
going to do for them and why we are 
looking after only the big industries, and 
so on a point has been made to tha t effect. 

Now, the banking sector is giving loans 
to marginal f,.trmers, to small farmers, indus-
trialists, cottage indu~tries, and up to 
Rs. 5,OOfl/- no security or surety could be 
asked by t~e bank people. And here also" 
even for farmers in the rural areas IRDP 
programme is there, a sum of Rs. 3,101 
Crores has been drawn from the banks: 
cooperative banks during the Sixth Five 
Year Plan. About one crore and sixtyfour 
families have been helped. And there are 
other schemes also by which we have 
to look after this sector. Various other 
schemes also are there in the private sector, 
frQm there also the money is following to 
this sector and what have we been doing to 
Jook after these people? All tbese pro· 
grammest RLEGP, NREP and others, if you 
kindly look into this, in the Seventh Fiv e 
Year Plan the amount that is allocated fo 
the energy sector and there also even for 
the rural sector, if you kindly look into it 
you will see, that more allocation bas been 
done tor the development of the rural areas. 
Here. nobody can say that the Government 
has not done anytbing ror the farmers. 
Yesterday ~ I mentioned it here in the Lok 
Sabha, in Parliament, and I have aiven 

detail. of thll> aU the types of subsidies we 
have been givins the farmers, to the 
people of this country, to the common man, 
and also, the middle class people and al80 
to the Press. 

I also said that some sort of a subsidy' it 
being given for all the sectors and the total 
subsidy that is following from the IeSOUrces 
is Rs. 5,349.96 crores. This' is the amount 
which is flowing in the form of subsidy for 
to aJI these categories which I bave referred 
to. So, th is sector is also being looked 
after 

I once again thank the hon. Members 
for tht! whole-hearted support given to this 
Bill. 

MR. DEPUTY·SPEA.KER: The 
question is.: 

"That the Bill further to amend tha 
Industrial Development Bank of India 
Act, 1964, be taken into considere 
tion!' 

The mC1tiolt was adopted 

MR. DEPUTY .. SPEAKER: Now, we 
take up clause by clause consideration 
Clause 2. Shsi Balasaheb Vikbe PatH is no. 
here. The question is : 

"That clauses 2 and 3 stand part oft 
the Bill" 

The motion wns adopted 

Clauses 2 and 3 were added to th. Bill 

MR. DEPUTY.SPEAKER: Clause 4. 
Shri Balasaheb Vikhe PatH is Dot here. The 
questfon is : 

"That clauses 4 to 6 stand part of the 
Bill'· 

The motion was adopted. 

Clausef 4 to 6 were added to the Bill 

MR. DEPUTY-SPEAKER: Clause 7. 
Shri Vikhe Patil is not here. Tbe question 
is : 

"That clauses 7 to 11 stand part of 
_Bill" 
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The motion was adopted 
Clauses 7 to 11 were added to the Bill 

Clause l-(short title) 

Amendment made 

is : 

Page 1. line 4, ---

for '(1985" substitute "1986" 

(SHRI JANARDHANA POOJARY) 

MR. DEPUTY-SPEAKER: The question 

"That clause 1 as amended stand 
part of the Bill" 

The motion was adopted. 

Clause 1, as amended, was added to the Bill 
Enacting Formula 

Amendment made 

Page 1, line J, ----

for "Thirty-sixth" substitute-

CoThirty-seventh" (I) 

is : 

(SHRt JANARDHANA POOJAR.Y) 

MR. DEPUTY -SPBA1{ER: The question 

"That the Enacting Formula as amen-
ded, stand part of the BiJI" 

The mot jolt was adopt.d. 
The Enacting Formula as amended was added 

to the Bill 

The title was added to the Bill 

SHRI JANARDHANA POOJARY: I 
beg to move; 

"That the Bill. as amended, be 
passed" 

MR. DEPUrY-SPEAKER: The question is 
"That the Bill, as amended, be 
passed" 

The motion was adopted. 
18.04 hrs. 

The Lok Sablza then adjourned till Eleven 
of the Clock on Wednesday, March ]'J, 

1986/Phalguna 18, 1907 (Saka) 




